
 Fifth  Series,  Vol.  XVII,  No.  3  Wednesday,  August  2,  972

 Sravana  ,  894  (Saka)

 LOK  SABHA  DEBATES

 Fifth  Session

 (Fifth  Lok  Sabha)

 सत्यमेव  जयते

 LOK  SABHA  SECRETARIAT

 NEW  DELHI

 Price:  Rs.  2.00



 CONTENTS

 No.  3—Wednesday,  August  2,  1972|Sravana  77,  7694  (Saka)

 Co.umns

 Obituary  References  :  I—4

 Oral  Answers  to  Questions  :

 *Starred  Questions  Nos.  42  to  44  and  46  to  52  ate  4—  30

 Written  Answers  to  Questions  :
 Starred  Questions  Nos.  41,  45  and  53  to  60  30—36

 Unstarred  Questions  Nos.  401  to  476,  478  to  485,  487  to  525,  527  to  531,
 533  to  572,  574  to  585,  587  to  597,  599  and  600.  36 -  65

 Re.  Expunctions  from  Procecdings  I65——72

 Calling  Attention  to  Matter  of  Urgent  Public  Importance—
 Reported  burning  alive  of  ten  Harijans  in  Machhariya  village  of

 Moradabad  District  in  U.  P.  72.—  76

 Papers  Laid  on  the  Table  76—78
 Committee  on  Private  Members’  Bills  and  Resolutions—

 Fifteenth  Report  79

 Re.  Motion  under  Rule  377
 (Query)  i79—80

 Coking  Coal  Mines  (Nationalisation)  Bill

 Motion  to  consider  80-—-236

 Shri  Shahnawaz  Khan  i80—-82

 Shri  Somnath  Chatterjee  oe  483—90
 Shri  a  Chittibabu  90-—-94
 Shri  R.  N.  Sharma  94—-98

 Shri  R,  द  Bade  98—  203

 Shri  M.  C.  Daga  203.06

 Shri  K.  Baladhandayutham  206—  09

 Shri  Swaran  Singh  Sokhi  209—H!

 Shel’.  Sreekantan  Nair  th
 Shri  Jagannath  Mishra  246

 Shri  Shiva  Chandika  as  2I6—I9

 "Shri  Chapalendu  Bhattacharyyia  ce  2G 22
 Shh  BM.  Mehta  5  a  we,  222-23

 oe  ee  223-35,



 Payment  of  Gratuity  Bill—
 Motion  to  consider,  as  reported  by  Select  Committee

 Shri  R.  K.  Khadilkar
 Shri  Somnath  Chatterjee
 Shri  B.  V.  Naik
 Dr  Ranen  Sen
 Shri  Raja  Kulkarni
 Shri  com  Chittibabu
 Shri  M.  Ram  Gopal  Reddy
 Shri  Somchand  Solanki
 Shri  N.  Sreekantan  Nair



 LOK  SABHA  DEBATES

 LOK  SABHA

 Wednesday,  August  2,  +1972|Sravana  I,  7094
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the  Clock,

 [Mr.  Speaxer  in  the  Chair}

 OBITUARY  REFERENCES

 MR,  SPEAKER  :  Hon.  Members,  I  have
 to  inform  the  House  of  the  sad  demise  of  two
 of  our  friends,  namely,  Shri  J.  K  Chaudhary
 and  Dr,  Dharam  Prakash.

 Shri  J.  K.  Choudhary  was  a  member  of
 the  Fourth  Lok  Sabha  during  the  years  ‘1967-
 70  representing  Tripura  West  constituency  of
 the  then  Union  territory  of  Tripura.  A  very
 amiable  perton  much  liked  and  respected  by
 his  colleagues  and  very  soft  and  gentle  in  his
 manners,  he  used  to  take  active  interest  in
 educational  matters.  He  had  founded  a
 nutnber  of  educational  institutions  in  Tripura
 and  Cachar,  He  passed  away  at  Bankura  in
 West  Bengal  on  the  6th  July,  1972,  at  the  age
 of  75

 Dr.  Dharam  Prakash  was  Member  of
 the  Constituent  Assembly  and  Provisional  Par-
 liament  during  the  years  1946-52,  Later  he
 was  a  member  of  Rajya  Sabha  during
 1958-68,  He  was  a  veteran  freedom  fighter
 and  used  to  take  active  interest  in  the  uplift
 of  the  Harijans  and  other  backward  clases.
 He  was  associated  with  a  number  of  social
 and  educational  institutions.  He  passed  away
 at  New  Delhi  on  the  Sist  July,  972  at  the
 age  of  72.

 We  deeply  mourn  the  loss  of  these  friends
 and  I  am  sure  the  House  will  join  me  in  con.

 _
 our  condolences  to.  the  bereaved  fami-

 The  Prime  Minister.
 ‘  का  PRIME  MINISTER,  MINISTER

 OF  ATOMIC  ENERGY,  MINISTER  OF
 BLECTRONICS,  MINISTER  OF  HOME
 ANVAIRS,  MINISTER  OF  INFORMATION
 AND  BROARCASTING  AND  MINIST&R. 4  +

 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI)  :  I  shall  like  to  associate  myself
 and  this  House  with  the  sentiments  you  have
 expressed  on  the  sad  demise  of  two  former
 Members  of  this  House  They  were  both
 familiar  figures  to  us  all  and  active  in  diverse
 fields  of  activity.

 Shri  J.  K.  Choudhary  was  with  us  in  the
 Fourth  Lok  Sabha.  At  the  young  age  of  I4,
 he  had  joined  the  terrorist  movement  but
 later  he  came  under  the  influence  of  Maha-
 tma  Gandhi  and  was  active  in  our  movement.
 He  was  a  prominent  educationist  and  served
 as  Principal  in  several  colleges  in  the  eastern
 region  of  the  country.  He  was  deeply  interes-
 ted  in  social  work  and  had  founded  a  number
 of  welfare  institutions.

 Shri  Dharam  Prakash  was,  as  you  have
 told  us,  a  member  of  the  Provisional  Parlia-
 ment  and  the  Constituent  Assembly.  He  was
 an  ardent  social  worker  and  was  actively
 associated  with  several  organisations  working
 for  the  welfare  of  the  Scheduled  Castes  and
 backward  classes.  He  was  also  active  in
 organising  conferences  of  tribal  people  and  of
 the  Guyjars.

 Both  these  members  used  to  come  to  me
 bringing  various  problems  and  they  continued
 their  interest  in  what  was  happening  in  parlia~
 ment,  even  though  they  had  not  been  with
 us  lately.

 May  I  request  you  to  convey  our  sincere
 sympathy  and  condolences  to  the  members  of
 the  bereaved  families  ?

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  4  Passing  away  of  these  two  eminent
 sons  of  the  country  will  bring  shock  and  grief
 to  all  of  us.  Late  ShriJ.  K.  Choudhary  was
 not  only  a  freedom  fighter  and  a  good  social
 worker  but  was  also  an  eminent  scholar  and
 all  the  time  struggled  to  further  the  cause  of
 education.  The  other  gentleman  also,  I  hear,
 I  did  not  know  him  personally—v  as  eminent
 in  his  own  field  of  social  welfare  and  educa-
 tion.  Passing  away  of  both  these  members
 will  bring  grief  to  all  of  us.  Sir,  will  you
 Kindly  convey  on  our  bebalf  our  condolences

 to  the  members  of  the  bereaved  families  ?
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 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Tt  was  a  shock  to  me  to  hear  of  the  sad
 demise  of  Shri  J.  K,  Choudhary  I  knew  him
 here  when  he  was  a  Member.  He  was  the
 most  sincere  person  and  was  very  unassuming.
 We  were  all  well  acquainted  with  the  social
 work  which  he  had  been  doing  for  many
 many  years  both  in  Bengal  and  in  Assam.

 I  wish  to  associate  my  Group  with  the
 sentiments  which  you  and  the  Prime  Minister
 have  expressed  on  the  sad  demise  of  both  Shri
 J.  K.  Ghoudhary  and  Dr.  Dharam  Prakash.
 I  would  request  you,  Sir,  to  convey  our  con-
 dolences  and  sincere  sympathies  of  our  Group
 to  the  members  of  the  bereaved  familics

 SHRI  SEZHIYAN  (Kumbakonam)  :  I
 associate  myself  with  the  sentiments  expressed
 by  you  and  others.

 Shri  J.  K.  Choudhary  was  an  hon.  Mem-
 ber  here  in  the  Fourth  Lok  Sabha  and  I  had
 occasions  to  come  across  with  him.  ‘Though
 unassuming  in  his  character,  he  took  an
 abiding  interest  in  education  and  social  wel-
 fare  activities  not  only  here  but  in  other  parts
 of  the  country.  I  associate  myself  once  again
 with  the  sentiments  expressed  and  request  you
 to  convey  our  heartfelt  condolences  to  the
 bereaved  family.

 शी  अमल  बिहारी  वाजपेयी  (ग्वालियर)  :
 अध्यक्ष  जी,  मैं  अपने  दल  की  ओर  से  और
 अपनी  ओर  से  श्री  चोधरी  और  डा०  धर्म
 प्रकाश  के  दुःखद  देहावसान  पर  अपना  श्लोक
 प्रकट  करता  हूं  |  डा०  धर्म  प्रकाश  से  मेरे
 घनिष्ट  सम्बन्ध  थें  1  राज्य  सभा  में  हमने  साथ
 साथ  काम'  किया  ।  स्वतन्त्रता  की  लड़ाई  के
 साथ  साथ  वे  सामाजिक  स्वाधीनता  और  समता
 के  लिये  निरन्तर  संघर्ष  करते  रहें।  हरिजन
 परिवार  में  जन्मे  लेकिन  प्रयत्न  से,  परिश्रम  से
 उनकी  गणना  हमारे  राष्ट्रीय  नेताओं  में  होने
 लगी  |  जीवन  के  अन्तिम  क्षणों  में  भी  वे  इस
 बात  से  बहुत  दुःखी  थे  कि  अभी  तक  परिगणित
 जातियों  और  जन-जातियों  की  समस्याओं  को

 क  राष्ट्रीय  समस्या  मान  कर  उस  को  हल  कर-
 वे  का  कोई  प्रभावी  कदम  नहीं  उठाया  गया

 है।

 उन्होंने  स्वयं  मानव  सेवा  संघ  के  रूप  में
 समाज  का  कल्याण  करने  वाली  संस्था  का
 निर्माण  किया।  अनेक  भागों  में  उसकी  शाखायें
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 खोलीं  और  वे  निरंतर  अपने  ढंग  से  समाज  सेवा
 के  व्रत  का  पालन  करते  रहते  थे  ।  उनके  निधन
 से  सचमुच  हमारी  बड़ी  क्षति  हुई  है।

 मैं  दोनों  दिवंगत  आत्माओं  के  प्रति  अपनी
 विनम्र  श्रद्धांजलि  प्रकट  करता  हूं  t

 श्री  ध्याम नन् दत  मिथ  (बेगूसराय  )  :  श्रीमन्‌,
 सै  अपने  दल  की  ओर  से  इन  दोनों  दिवंगत
 आत्माओं  के  प्रति  श्रद्धांजलि  अमित  करता  हूं
 और  उनके  शोक  संतप्त  परिवार  के  प्रति  संवेदना
 प्रकट  करता  हू  ।

 SHRI  SAMAR  GUHA  (Contai)  :  I  had
 the  privilege  to  know  Dr.  J.  K.  Choudhary
 who  was  an  eminent  educationist  and  an
 honest  and  sincere  public  worker,  He  was  in
 fact  a  reluctant  entrant  into  politics.  His
 patriotic  spirit  rebelled  agaivst  slavery  and
 that  is  why  he  entered  into  the  Freedom
 Struggle.  I  express  my  deep  condolences  and
 also  express  my  sympathy  to  the  bereaved
 family.

 Dr.  Dharam  Prakash  was  a  known  leader
 of  the  depressed  community  and  he  was  fight-
 ing  for  their  cause  and  upliftment  and  as
 already  said  by  my  friends,  he  wanted  to
 serve  those  people  not  in  a  spirit  of  serving
 them  only  but  to  bring  them  into  the  commu-
 nity  of  the  Indian  nation  as  a  whole  with
 equal  status.  I  also  express  my  grief  and
 associate  myself  with  the  sentiments  expressed
 by  my  other  friends.

 SHRI  RANABAHADUR  SINGH  (Sidhi):
 On  behalf  of  the  Group  of  Independents  I
 would  like  to  associate  myself  with  the  senti-
 ments  expressed  on  the  floor  of  the  House  and
 request  you  to  convey  our  Group's  heartfelt
 condolences  to  the  members  of  the  bereaved
 families.

 MR.  SPEAKER  :  The  House  may  stand
 in  silence  for  a  shortwhile  to  express  its
 sorrow.

 The  Members  then  stood  in  silence  for  a
 shortwhile,

 ORAL  ANSWERS  TO  QUESTIONS

 चंडाल  गांव,  राजस्थान  में  सार्वजनिक
 टेलीफोन

 *42, at  querer  काना :  क्या  संचार
 मंत्री यह  बताने  की  कृपा  करेंगे  कि  |
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 (क)  क्‍या  सरकार  को  गांव  चंडावल,
 तहसील  सोजत,  जिला  पाली  (राजस्थान)  से

 वहां  सार्वजनिक  टेलीफोन  लगाने  के  बारे  में
 कोई  मांग-पत्र  प्राप्त  हुआ  है  ;  और

 (@)  यदि  हां,  तो  उनकी  यह  मांग  कब
 तक  पूरी  हो  जायेगी  ?

 संचार  मंत्रालय  में  उप-स्त्री  (श्री  जगन्नाथ

 पहाड़िया)  :  (क)  जी  हां

 (ख)  चंडावल  (जिला  पाली)  में  पी०
 सी०  ओ०  खोलने  के  प्रस्ताव  की  जांच  की  गई
 है।  चूकि  यह  विभाग  के  लिए  घाटे  का  प्रस्ताव

 था;  इसलिए  इसकी  मजूरी  नहीं  दी  गयी।
 तथापि  यदि  कोई  इच्छुक  पार्टी  विभाग  को  होने
 वाला  घाटा  पूरा  करने  के  लिए  तैयार  हो  तो
 किराये  और  गारंटी  के  आधार  पर  यहां  पी०
 सी०  ओ०  लगाया  जा  सकता  है।

 शी  मूलचन्द  डागा  :  क्‍या  मंत्री  महोदय
 आम  जनता  की  सुविधा  को  देखते  हुए  यह  काम
 करते  हैं  अथवा  घाटे  या  मुनाफे  के  आधार  पर
 करते  हैं  ?

 भरी  जगन्नाथ  पहाड़िया  :  दोनों  बातों  का
 बयान  रख  कर  इसे  किया  जाता  है  t

 et  मूलचन्द  डागा  :  अगर  घाटे  की  कोई
 गारन्टी  दे  तो  बतलाइये  कि  वह  घाटे  की
 गारन्टी  कितनी  होनी  चाहिए  ?

 शनी  जगन्नाथ  पहाड़िया  :  7338  रुपये  की
 मारी  अगर  आप  दें  तो  पी०  सी०  ओ०  बहुत
 जल्‍द  साल  जायेगा  |

 Ceiling  in  respect  of  Investment  in  Small
 Seale  Industries

 #43,  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state  ;

 (a)  whether  Government  propose  to  place
 ceiling  on  the  investment  by  a  family  in  the
 anall  scale  industry  ;  and

 (b)  if  s0,  when  it  is  likely  to  be  imple
 mented  ?

 THE  DEPUTY  MINISTER  IN  THE
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 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  No  such  proposal  is  at  present  under
 Government's  consideration,

 (b)  Does  not  arise.

 SHRI  P.M.  MEHTA:  Are  the  Govern-
 ment  aware  of  the  fact  that  rich  families
 invest  in  large  number  of  small  industries  in
 different  names  so  as  to  take  certain  conces-
 sions  and  advantages  available  to  small  scale
 industries  sector  ?

 SHRI  SIDDHESHWAR  PRASAD  :
 There  are  certain  cases  brought  to  our  notice  ;
 for  the  prescnt  we  are  not  taking  any  step  in
 the  matter.

 SHRI  P.  M.  MEHTA  :  In  view  of  the
 reply  given  by  the  Minister,  may  I  know  from
 him  whether  rich  families  have  diverted  their
 investment  to  the  small-scale  industries  sector
 in  different  names  ?  Will  the  Government
 contemplate  any  measure  to  curb  these
 tendencies  ?

 SHRI  SIDDHESHWAR  PRASAD:  I
 don't  know  which  particular  rich  family  he
 refers  to.  If  he  gives  any  specific  case  we  will
 look  into  it.

 SHRI  SHYAMNANDAN  MISHRA:
 There  is  an  element  of  subsidy  for  the  small
 scale  industries  ;  there  are  certain  facilities
 granted  and  it  may  well  be  that  some  persons
 establish  large  number  of  small-scale  industries
 only  to  get  these  facilities  and  subsidies.  His
 question  was  whether  Government  keeps  an
 eye  on  this  aspect  of  the  matter,  Keeping
 that  in  view,  he  wants  to  know  whether
 Government  propose  to  put  a  ceiling  on  that.
 ‘That  is  the  point  of  the  question  which  he
 has  not  answered.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  ron  SUBRAMA-
 NIAM)  :  That  stage  has  not  arisen.  If  there
 is  large  scale  abuse  of  this  matter,  certainly
 steps  will  be  taken  ;  meanwhile  we  shall  try
 to  find  out  whether  any  large  number  of
 units  have  been  monopolised  by  any  particular
 house  and  if  it  is  found  to  be  so,  we  will
 certainly  take  action.

 SHRI  D.  N.  TIWARY:  Are  the  big
 industrial  houses  precluded  from  investing  in
 small-scale  industries?  If  so,  it  is  more
 benoured  in  its  breaches  rather  than  in  its
 acceptance.
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 SHRI  SIDDHESHWAR  PRASAD  :  Big
 houses  have  not  been  precluded  from  investing
 in  small-scale  sector.  Special  care  is  taken
 when  they  want  to  register  in  the  small-scale
 sector  to  know  what  amounts  are  made
 available  and  what  ordinarily  can  be  done.
 The  other  things  are  not  applicable  to  them.
 They  have  to  apply  specifically  and  under  the
 licensing  Act  that  is  also  taken  care  of.

 SHRI  VASANT  SATHE:  In  view  of
 the  fact  that  some  big  houses  are  investing
 in  small-scale  industries  in  some  other  names,
 will  Government  at  least  see  to  it  that  they
 start  these  small-scale  industries  in  the  under-
 developed  sectors  with  a  view  to  removing
 regional  imbalances  ?

 MR.  SPEAKER  :  What  a  simple  ques-
 tion  is  carried  to  what  limits?  Iam  really
 surprised.  The  question  was  whether  there
 was  going  to  be  a  ceiling  on  family  invest-
 ments....

 SHRI  VASANT  SATHE  :  If  the  ceiling
 is  mot  going  to  be  there,  at  least  Ict  the
 investment  be  made  in  the  under-developed
 regions.

 MR.  SPEAKER:  I  am  sorry  that  this  is
 not  relevant  to  the  main  question.

 SOME  HON  MUMBERS  rose

 MR.  SPEAKER  :  Hon.  Members  should
 now  confine  themselves  to  just  a  few  supple-
 mentary  questions.  We  have  not  been  able  to
 cover  even  half  the  number  of  questions
 printed  daily.  So,  Hon.  Members  would
 excuse  me  if  I  do  not  go  beyond  three
 supplementary  questions.

 SHRI  JYOTIRMOY  BOSU:  There  is
 a  real  crisis  in  the  question  world,  Sir.  Your
 Secretariat  is  getting  about  500  questions  a
 day.  The  total  number  admitted  is  only
 about  200  plus  20,  which  comes  to  not  even
 half  the  total  that  is  given  notice  of.  So,
 there  is  a  real  crisis.

 MR.  SPEAKER  :  The  number  of  ques
 tions  is  running  into  thousands.  Many  of
 them  do  not  come  up  at  all,  and  yet  Govern-
 ment  money  is  spent  on  them.

 Shifting  of  Vividh  Bharati  Office  from
 New  Delhi  to  Bombay

 944,  SHRI  SHASHI  BHUSHAN  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  ;

 (a)  the  total  number  of  employees  in  the
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 Vividh  Bharati  Office  of  A.  I.  R.  ;

 (b)  whether  some  of  the  employees  of
 Vividh  Bharati  have  protested  against  the
 decision  of  shifting  the  office  from  New  Delhi
 to  Bombay  ;

 (c)  whether  some  of  the  employees  have
 resigned  on  this  account  ;  and

 (d)  if  so,  the  facts  thereof  and  the
 reaction  of  Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  (a)  109.

 (b)  Yes,  Sir.

 (c)  No,  Sir.

 (9)  Does  not  arisc,

 श्री  राशि  भूषण  :  अध्यक्ष  महोदय,  मैं  आप
 के  माध्यम  से  मंत्री  महोदय  से  जानना  चाहता
 हुं  कि यह  जो  विविध  भारती  के  कार्यालय  को

 पहले  बहा  बम्बई  से  यहां  दिल्‍ली  में  ले  आये
 और  अब  यहां  से  उसका  कार्यालय  फिर  बम्बई
 भेज  रहे  हैं  तो आखिर  इस  आवागमन  की  क्‍या
 आवश्यकता  थी  ?

 यहां  जो  स्टाफ  क्या  था  अब  उसे  वहां
 बम्बई  जाना  पड़ेगा  और  उसमें  जाहिर  है  कि
 उसे  दिक्कत  है।  वैसे  भी  इस  विविध  भारती  को
 सेवा  कोई  ज्यादा  उपयोगी  नहीं  है।  उससे
 पब्लिक  सैक्टर  को  कोई  सहायता  नहीं  मिलती  ।
 उसके  यहां  पर  हिन्दी  में  ज्यादातर  प्रोग्राम  होते
 हैं  तो  यहां  से हटा  कर  जो  विविध  भारती  के
 कार्यालय  को  आप  बम्बई  ले  जा  रहे  हैं  तो  वहां
 जो  स्टाफ  काम  कर  रहा  है  उनको  दिक्कत  पेश
 आयेगी  और  इस  स्थानान्तरण  के  निर्णय  के
 विरोध  में  उन्होंने  एक  रि प्रेजेंटेशन  भेजा  है  तो
 उस  सिलसिले  में  आप  कया  कर  रहे  हैं  और
 इस  तरह  से  यहां  से  इसके  कार्यालय  को  बम्बई
 बदलने  से  स्टाफ  को  कोई  दिक्कत  आदि  न  हो
 उसके  लिए  आप  कया  इन्तजाम  कर  रहें
 हैं  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.  GUJRAL)  :
 T  am  glad  that  my  hon,  friend  has  asked  for
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 clarification  of  two  three  things  basically.
 Firstly,  Vividh  Bharati  was  brought  to  Delhi
 in  958  because  at  that  time,  the  orientation
 of  Vividh  Bharati  was  mostly  on  the  basis  of
 original  programmes  broadcast  by  the  main
 stations,  and  since  the  library  of  such  pro-
 grammes  existed  in  Delhi,  therefore,  we  had
 to  shift  the  unit  here  and  keep  it  in  Delhi.  It
 was  a  very  small  unit  then.  Now,  the  orienta-
 tion  has  changed.  It  is  generally  film-music
 based,  and  film  music  is  generally  available  in
 Bombay  itself.

 SHRI  SHASHI  BHUSHAN  :
 records  are  available  here  also.

 SHRI  I.  K.  GUJRAL:  But  we  have  to
 keep  ourselves  in  cuntact  with  them  as  well.

 But  the

 More  than  that,  the  second  difficulty  is
 limitation  of  the  availability  of  space.  In
 Bombay,  we  have  got  available  now  about
 If  studios.  In  Delhi,  we  had  only  two  studios,
 and  they  were  also  in  temporary  barracks,
 and  they  are  now  fit  for  demolition  only,  and
 we  are  unable  to  invest  more  money  in
 constructing  more  studios  here.  Further,  one
 building  is  lying  vacant  in  Bombay.

 Even  then,  keeping  in  view  the  difficulties
 of  the  people  working  in  Vividh  Bharati,  we
 have  taken  two  decisions.  One  is  that  in
 principle,  nobody  drawing  Iess  than  Rs.  400
 will  be  transferred  to  Bombay.  So,  nobody
 has  been  transferred  in  that  category  except
 eight  persons  who  were  recruited  on  the
 specific  cundition  that  they  were  being  re-
 Cruited  for  Bombay  itself.  So,  under  the
 agreement  which  they  had  signed,  those  cight
 persons  would  go  there.  Only  47  transfers
 have  taken  place,  and  all  these  47  transfers
 are  on  the  basis  of  those  people  who  are
 drawing  above  Rs.  400;  others  have  been
 absorbed  in  stations  here  and  around  here.
 Out  of  09—hon.  Members  would  excuse  me
 if  my  figures  are  wrong,  because  my  mathe-
 matics  is  very  weak—about  62  persons,  I
 believe,  have  been  absorbed  in  the  local
 stations.  We  are  also  keen  to  assist  thosc
 persons  whose  special  circumstances  are  such
 that  they  cannot  go.  We  are  very  sympathetic
 and  we  shall  always  be  willing  to  consider
 their  difficulties  also.

 भी  शिक्षा  भूषण  :  यह  400  रुपया  मासिक
 के  ऊपर  तनख्वाह  पाने  वाले  व्यक्ति  हैं  उनको
 बाज  के  हालात  को  महे नजर  रखते  हुए  कोई
 ज्यादा  पैसा  नहीं  मिलता  है  कि  इस  तरह  से

 वहू  बम्बई  से  दिल्‍ली  आयें  और  फिर  यहां  से
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 वापिस  बम्बई  चले  जायं  और  उन्हें  दिक्कत

 होती  है  इसलिए  वह  जो  आप  ने  400  रुपये  की
 लिमिट  रक्खी  है  उस  को  और  बढ़ा  दें  तो  ज्यादा

 अच्छा  है  1  ज्यादा  मुनासिब  तो  यही  होगा  कि
 आप  इसे  दिल्‍ली  में  ही  रखें  क्योंकि  दिल्ली  से
 ले  जाना  कुछ  अच्छा  नहीं  है  ।

 MR.  SPEAKER  ;  It  is  a  suggestion  for
 action.

 SHRI  I.  K.  GUJRAL:  May  I  clarify
 one  thing?  Service  in  AIR  is  subject  to
 transfers.  Since  it  is  an  all-India  service,  we
 cannot  give  an  assurance  that  every  body
 serving  in  an  all-India  service  will  stay  in
 Delhi  Transfers  are  inevatable  ;  otherwise,
 you  cannot  run  an_  all-India  organisation.
 Therefore,  I  hope  the  transfer  of  47  persons
 will  be  taken  in  the  correct  spirit  Even  those
 not  in  Vividh  Bharati  are  subject  to  all-India
 transfers.

 PROF.  MADHU  DANDAVATE  :  Is  the
 office  being  shifted  from  Delhi  to  Bombay
 because  though  Delhi  is  the  political  capital
 of  India,  Bombay  is  the  cultural  capital  ?

 SHRI  I  .K.  GUJRAL:  There  isa
 variety  of  culture.  Bombay  has  a  very  good
 speciality  in  certain  aspects  of  culture.

 Complaint  regarding  shortage  of  Raw
 Materials  by  M/s.  Burn  &  Co.,  Braithwaite

 &  Co.,  and  Jessop  &  Co.

 *40,  SHRI  INDRAJI£L  GUPTA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  VECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 even  after  having  secured  the  contract  for
 construction  of  the  second  Hvuoghly  Bridge,
 the  three  prinapal  member  firms  of  the
 Bhagirathi,  Bridge  Construction  Co.,  viz
 M/s.  Burn  &  Co.,  Braithwane  &  Co.,  and
 Jessop  &  Co.,  continue  to  complain  of  short-
 age  of  raw  materials  and  components  resulting
 in  under-employment  of  labour,  under
 utilisation  of  capacity,  and  lack  of  working
 capital  ;  and

 (b)  if  so,  whether  Government  have
 investigated  the  actual  financial  and  working
 conditions  of  these:  concerns  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  and  (by.  A  statement  is  Isid  on  the
 Table  of  the  House.
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 Statement  »

 (a)  The  contract  for  the  construction  of
 the  Second  Hooghly  Bridge  has  been  awarded
 to  M/s.  Bhagirathi  Bridge  Construction  Come
 pany.  The  total  tonnage  of  steel  to  be
 fabricated  for  this  work  is  12,000  tonnes.  The
 share  of  structural  work  to  be  allocated  to
 each  member  firm,  namely,  Braithwaite  &
 Co.,  Burn  &  Co,  and  Jessop  &  Co.,  would
 be  relatively  small  as  compared  to  the  total
 Capacity  for  structural  fabrication  available
 in  these  companies.  Moreover,  this  fabrication
 work  is  scheduled  to  commence  in  the  middle
 of  ‘1974,  The  award  of  the  Bridge  contract
 will  not,  therefore,  absorb  fully  or  substantially
 the  capacity  of  these  companis  so  far  as
 Structural  steel  fabrication  is  concerned.  In
 so  far  as  the  capacity  of  these  companics  for
 the  manufacture  of  wagons  and  other  products
 is  concerned,  the  available  workload  may  be
 Tegarded  as  satisfactory  but  the  companics
 are  facing  problems  relating  to  shortage  of
 matching  steel  and  components  to  execute  the
 orders  on  schedule.

 (b)  Jessop  &  Co,  is  a  Government
 majority  company  and  the  Management  of
 Braithwaite  &  Co.,  was  taken  over  by  Govern-
 ment  in  March  1971.  The  actual  financial
 and  operating  conditions  of  these  companies
 are,  therefore,  constantly  under  review  by
 Government  So  far  as  Burn  &  Co.,  is  con-
 cerned,  Government  ol  West  Bengal  have
 recently  brought  to  the  notice  of  the  Govern-
 ment  of  India  facts  relating  to  its  unsatis-
 factory  working  and  suggested  that  appropriate
 remedial  action  be  taken.  The  matter  is  under
 consideration  of  the  Government  of  India.

 SHRI  INDRAJIT  GUPTA:  My  ques-
 tion  was  not  that  these  three  concerns  should
 be  fully  employed  only  because  they  have
 got  the  contract  for  the  Hooghly  Bridge.
 What  I  meant  was  that  even  after  having
 secured  the  contracts  in  addition  to  othcr
 orders  which,  I  believe,  into  crores  of
 rupees,  this  is  the  state  of  affairs.  Arising
 from  the  statement,  I  would  like  to  ask  the
 Minister  whether  be  is  aware  of  the  fact  that
 in  the  case  of  two  of  these  companies  which
 are  among  the  biggest  structural  fabricators
 in  the  country,  Jessops  and  Braithwaites—both
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 cariously  low  with  no  reserve.  Its  losses
 are  met  by  borrowings.  It  has  no  money
 to  spend  for  modernisation  while  its
 depreciation  funds  are  only  used  for  hand-
 to-mouth  replacement.  Steel,  including
 matching  sections,  that  was  imported  on
 uscr’s  licences  is  being  unutilised”.

 I  believe  thc  situation  at  Braithwaite’s  is
 almost  as  bad.  In  vicw  of  the  fact  that
 crores  of  public  money  is  at  stake,  what
 action  do  Government  propose  to  inquire
 into  the  causes  of  this  state  of  affairs  and
 take  steps  to  remedy  them  ?

 THE  MINISTER  OF
 DEVELOPMENT

 INDUSTRIAL
 AND  SCIENCE  AND

 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM)  :  As  the  hon.  member  mentioned,
 these  two  companies,  Jessops  and  Braithwaites,
 are  undcr  Government  management.  The
 main  dithculty  has  been  that  these  concerns
 were  not  properly  maintained  when  they  were
 under  private  management.  The  modernisa-
 tion  proccss  has  not  taken  place,  Therefore,
 we  have  not  only  to  mudernise  but  alsv
 diversify  production  because  the  production
 pattern  was  such  that  it  does  not  meet  the
 needs  of  present  day  requirements  as,  if  I
 may  say  80,  this  was  based  on  the  require-
 ments  of  the  previous  century.  Therefore,
 diversification  has  to  take  place.  We  are
 sinking  a  good  decal  of  money,  crores  of
 rupees,  in  these  concerns.  At  the  same  time,
 we  find  some  labour  problems  also.  Unless
 that  is  also  proprily  solved,  no  amount  of
 injection  of  money  would  avail.  In  that
 tespect,  the  hon.  member  can  help  us  in
 bringing  about  bette:  industrial  relations.  As
 far  as  we  are  concerned,  we  are  prepared  to
 consider  all  the  Icgitimate  demands  of  labour,
 But  what  is  important  is  that  production
 should  pick  up  and  there  should  be  better
 industrial  relations.  I  want  to  assure  the  hon.
 member  that  we  will  take  all  possible  steps  to
 inject  a  new  dynamism  in  these  two  concerns
 because  they  are  among  the  biggest  engineering
 companies  in  India.

 SHRI  INDRAJIT  GUPTA:  I  am  not
 satisfied  with  the  reply;  anyway,  as  far  as
 the  third  company  is  concerned,  Burn  &  Co.,
 in  view  of  the  fact  that  it  is  one  of  the  com»

 within  the  group  whose  erst- of  which  ate  practically  Government—run
 concerns  now—the  position  is  so  bad  that  a
 spokesman  of Jessops  told  newsmen  two  days
 ago—I  am  quoting  from  the  Amrita  Bazar
 Patrika—

 “The  company’s  stsets  are  pre

 while  managing  agents  were  Martin  Burn  and
 now  Martin  Burn  are  calling  themselves  their
 secretaries,  and  also  in  view  of  the  fact  that
 recently  the  Government  has  taken  over  the
 Indian  Iron  and  Steel  Go.  and  one  of  the
 grounds  has  been  financial  mismanagement,

 '
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 will  they  consider  also  holding  an  enquiry  into
 the  affairs  of  Burns  which  are  not  able  to  pay
 even  the  wages  and  salarics  of  their  staff  regue
 larly  ?  They  have  come  to  this  state  of  affairs
 in  the  last  few  months.  So,  I  would  like  to
 know  what  is  the  kind  of  things  which  have
 been  brought  to  the  notice  of  the  Government
 as  stated  in  this  statement,  by  the  West
 Bengal  Government  and  what  type  of  enquiry
 and  remedial  action  they  propose  to  take.

 SHRI  C.  SUBRAMANIAM :  There  also,
 there  are  difficulties  with  regard  to  production
 labour  trouble  and  financial  ement
 also  to  accertain  extent  So,  we  are  going
 into  it,  and  if  any  action  is  called  for,  certainly
 we  will  not  hesitate  to  take  action,

 SHRI  INDRAJIT  GUPT\:  I  wanted  to
 know  whether  there  is  any  proposal  also  to
 take  over  the  management  of  Burn  and  Co.

 SHRI  C.  SUBRAMANIAM:  We  are
 examining  it.  We  are  not  going  to  take  it
 over  unless  there  are  grounds  for  taking  it
 over.  Therefore,  the  matter  is  under  conside-
 ration,  and  when  all  the  facts  are  available
 to  the  Government,  we  will  be  able  to  take
 a  decision  on  it.

 SHRI  HARI  KISHORE  SINGH  :  The
 Minister  has  stated  that  there  has  been  some
 dynamism  put  into  the  working  of  the  two
 companies,  Jessop  and  Braithwaite  May  I
 know  when  these  companies  were  taken  over
 by  the  Government  and  what  steps  have  been
 taken  since  then  to  diversify  the  activities  to
 which  the  hon,  Member  was  referring  ?

 SHRI  C.  SUBRAMANIAM  :  The  hon.
 Member  knows  the  state  of  affairs  of  Jessops.
 Asa  matter  of  fact,  this  was  taken  over  in
 1958,  if  I  remember  aright,  and  since  then,
 very  many  steps  have  been  taken.  If  the  pro-
 duction  figures  are  gone  into,  the  hon.  Mem-
 ber  would  find  that  there  has  been  consider-
 able  improvement,  even  though,  due  to  the
 general  malaise  from  which  West  Bengal  is
 suffering  owing  to  labour  troubles  and  all  those
 things  during  thosc  days,  not  only  Jessops  but
 other  concerns  also  weat  down  in  production.
 But  the  diversification  has  taken  place  to  a
 very  large  extent,  and  therefore  we  are  expeo-
 ting  that  there  would  be  quite  a  good  future
 for  Jewops,  Braithwaite  has  been  taken  over
 about  a  year  ago,  and  there  also,  steps  are
 being  taken  to  diversify.

 SHRI  JYOTIRMOY  BOSU  :  Will  the
 hon,  Minister  Kindly  tell  us  specifically  the
 reason  for  giving  this  contract  to  M/s,  Bhagi-
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 rathi  Bridge  Construction  Co.,  which  is  in  the
 combined  sector,  public  sector  and  private
 sector—you  call  it  the  joint  sector——in  prefer-
 ence  to  awholly  public  sector  concern,  the
 EPI?  Secondly,  in  your  statement,  you  have
 said  that  “so  far  as  Burn  and  Cuw.,  is  concern-
 ed,  the  Government  of  West  Bengal  have
 recently  brought  to  the  notice  of  the  Govern-
 ment  of  India  facts  relating  to  its  unsatisfac-
 tory  working  and  suggested  that  appropriate
 remedial  action  be  taken.”  What  are  the
 unsatisfactory  working  conditions  ?  Will  you
 kindly  tell  us  in  the  mam  what  are  the  things
 mentioned  against  Burn  and  Co.?

 SHRI  6.  SUBRAMANIAM  :  There  has
 been  a  loss  of  production  there.  They  do  not
 have  sufficient  finances  They  are  in  financial
 difficulties.  All  these  matters  are  under  consi-
 deration.  Recently,  there  also,  production  has
 picked  up,  but  as  I  already  stated,  it  is  still
 under  the  consideration  of  the  Government.
 We  are  not  in  a  position  to  take  a  definite
 decision  whether  this  can  be  taken  over  or  not.
 It  will  take  some  time.

 SHRI  JYOTIRMOY  BOSU:  My  ques-
 tion  was,  why  was  this  contract  given  to
 them

 SHRI  con  SUBRAMANIAM  :  I  thow
 ght  you  wanted  an  answer  only  for
 the  other  company  because  Burn
 and  Co,  8  also  a  partner  in  that.  As  far  as
 that  is  concerned,  I  should  like  to  have  notice,
 It  is  not  this  Government  which  has  ordered
 it  ;  I  think  it  was  some  other  agency.  Ifa
 separate  question  is  put,  I  shall  give  an
 answer.

 Clash  between  Jan  Sangh  and  Congress
 Workers  In  New  Delhi

 +
 *47,  SHRI  SAMAR  GUHA  :

 SHRI  G.  Y.  KRISHNAN  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  clashes  between  Jan  Sangh
 and  Congress  workers  took  place  as  a  conse
 quence  to  demonstration  staged  by  the  Con-
 gress  workers  before  the  Jan  Sangh  Office  on
 the  5th  July,  972  in  New  Delhi  ;  and

 (b)  if  so,  the  steps  taken  by  Government
 to  deal  with  the  situation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 छू,  56  PANT):  (a)  and  (०).  6  statement
 is  being  laid  on  the  Table  of  the  House.
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 Statement

 (a)  According  0  information  received
 from  the  Delhi  Administration,  there  were
 clashes  on  the  5th  July,  972  between  Con-
 gress  workers  who  were  demonstrating  on  the
 western  Pavement  of  the  Rafi  Marg  againat
 the  Jan  Sangh’s  stand  in  regard  to  the  Simla
 summit  and  the  workers  of  the  Jan  Sangh  who
 collected  outside  the  party’s  Central  Office  at
 the  Vithalbhai  Patel  House.

 (b)  Adequate  police  «arrangemcnts  had
 been  made.  Leadets  of  the  two  parties  had
 been  contacted.  While  the  Jan  Sangh  leaders
 gave  an  assurance  that  they  would  keep  their
 workers  inside  the  premises  of  Vithalbhai
 Patel  House,  it  was  decided  to  stop  the  Con-
 gress  demonstrators  on  the  opposite  pavement
 of  Rafi  Marg.  When  the  clashes  did  oacur  the
 police  took  immediate  action  and  used  tear  gas
 to  disperse  the  unruly  mobs.  A  case  under
 sections  147/148/186/332.  and  353  of  the  LP.C,
 has  been  registered  at  Police  Station  Parlia-
 ment  Street  and  is  being  investigated  accor-
 ding  to  law.

 SHRI  SAMAR  GUHA  :  I  want  to  know
 whether  any  arrests  have  been  made  asa
 reault  of  the  clash  that  occurred  due  to  the
 demonstration  of  the  Congress  workers
 there  and  also  whether  there  were
 any  clashes  inside  Vithal  Bhai  Patel
 Houre.

 SHRI  K.  0,  PANT:  No  arrests  have
 been  made  so  far  and  according  to  the  infor-
 mation  with  me,  no  clash  tonk  place  inside  the
 compound.

 SHRI  SAMAR  GUHA:  There  is  an
 important  principle  in  this,  A  political  party
 organises  a  peaceful  demonstration  and  gives
 notice.  Another  party  opposed  to  the  views  of
 that  party  also  wants  to  hold  a  counter  demo-
 nstration  and  ultimately  it  turns  into  violent
 clashes.  I  want  to  know  from  the  Govern-
 ment  whether  they  made  any  attempt  to
 bring  together  leaders  of  Jan  Sangh  and  the
 Congress  so  that  in  future  if  any  party  desires
 to  hold  a  demonstration,  other  party  should
 not  go  before  the  office  of  that  party  and  hold
 acounter  demonstration  which  is  against  the
 democratic  practice  of  our  country.

 SHRI  K.  C.  PANT:  I  was  under  the
 impression  that  the  right  to  peaceful  demons-
 tration  is  an  essential  ingredient  of  demo-
 tracy  and  Ido  not  know  whether  it  would  be
 against  democratic  practice  to  allow  peaceful
 demonstrations.  If  there  is  suspicion  that  48
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 might  be  provocative  or  it  might  lead  to  a
 Jaw  and  order  situation,  it  is  for  the  authorie
 ties  to  take  whatever  steps  they  consider  nece-
 ssary.  In  this  case  the  authorities  did  contact
 the  leaders  of  both  parties,  Jan  Sangh  and
 Congress,  and  it  is  only  after  they  were
 told  that  both  parties  would  adhere  to
 certain  cOnditions  that  they  thought  it  fit  to
 permit  this.

 eft  अटल  बिहारी  वाजपेयी  :  पहले  जंतर
 मतर,  उसके  बाद  विट्ठलभाई  पटेल  भवन  में
 जनसंघ  के  कार्यालय  पर,  फिर  कलकत्ता  में
 कांग्रेस  सगठन  के  दफतर  को  लिया  जाना,  फिर
 कलकत्ता  में  जनसंघ  के  दफ्तर  पर  हमला'''

 श्री  प्रिय  रंजन  दास  मुद्दा:  कलकत्ता  में
 कोई  दफ्तर  है  ही  नहीं  जनसंघ  का  ।

 श्री  अटल  बिहारी  वाजपेयी  :  क्या  बात
 करते  हैं  ?

 क्या  यह  विचित्र  बात  नहीं  है  कि  जिनके

 हाथ  में  हकूमत  है  वे  भी  प्रदर्शन  करते  हैं
 विरोधी  दलों  के  दफ्तरों  के  सामने  ?  मैं  पन्त
 जी  से  पूछना  चाहता  हूं  कि  क्या यह  सच  है
 किः

 अध्यक्ष  महोदय  :  आप  तो  मेरे  सामने  भी
 बाज  नहीं  आए  1

 शी  बदल  बिहारी  वाजपेयी  :  उसको  अब

 भूल  जाइये  जो  हो  गया  है  ।

 क्या  यह  सच  हैं  कि  जनसंघ  के  दफ्तर  के
 सामने  प्रदर्शन  करने  से  पहले  एक  अल्टीमेटम
 भेजा  गया  था  कि  इस  तरह  का  प्रदर्शन  होगा  ?
 क्या  यह  सच  है  कि  पुलिस  को  इसके  बारे  में
 खबर  थी  ?  कया  यह  सच  है  कि  अगर  पुलिस
 पहले  से  हस्तक्षेप  करती  तो  टियर गैस  चलाने
 की  आवश्यकता  न  पड़ती  ?  क्‍या  मन्त्री  महोदय
 ने  इस  सम्बन्ध  में  दिल्ली  प्रशासन  से  सारी
 जानकारी  प्राप्त  करने  का  प्रयत्न  किया  हैं  और
 क्या  वहू  भविष्य  में  हस  बात  का  प्रबन्ध  करेंगे
 कि  विरोधी  दलों  के  दफ्तरों  पर  इस  तरह  के
 हमले  न  हो  सकें  ?

 भी  कृष्ण  ह... ल  पन्त:  हमला  तो  कोई

 हुआ  नहीं
 .
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 शी  ज्योतिर्मय  बसु  :  हमले  की  डेफीनीशन
 क्या  है  ?

 शी  कृष्ण  च्चग्द  पन्‍त  :  यह  तो  बसु  साहब
 बता  सकते  हैं  1

 श्री  ज्योतिर्मय  बसु  :  स्पीकर  साहब  अगर
 इजाजत  दें  तो  मैं  अभी  बता  सकता  हूं।

 भरी  कृष्ण  चन्द्र  पन्त :  सूचना  पहले  से  थी
 कि  वहां  प्रदर्शन  होने  वाला  है।  इसीलिए  मैने
 अपने  जवाब  में  भी  कहा  है  कि  पुलिस  ने  जन
 संघ  और  काग्रेस  पार्टी  दोनों  से  सम्पर्क  स्थापित
 किया,  दोनों  से  बातें  कीं  और  यह  बता  दिया
 गया  है  कि  क्‍या  उन्होंने  इन्तजाम  किया,  क्या
 जनसंघ  के  नेताओं  ने  कहा  और  क्या  कांग्रेस  के
 नेताओं  ने  कहा  |  सारी  चीज  की  जांच  हो
 रही  है  इस  वस्तु  मैं  अधिक  ब्यौरा  नहीं  बताना

 चाहता  ।  सूचना  मेरे  पास  कुछ  आई  है  लेकिन
 इस  वक्‍त  क्योंकि  जाच  चल  रही  है  इसलिए
 मैं  फैक्ट्स  में  ज्यादा  नहीं  जाना  चाहता  ।

 शी  राम  सहाय  पांडे  :  विरोधी  दल  हों  या
 कांग्रेस  दल  हो  किसी  के  दफ्तर  के  सामने
 प्रदर्शन  करने  की  बात  को  उचित  नहीं  ठहराया
 जा  सकता  ।  इस  संदर्भ  में  मैं  एक  सवाल

 पूछना  चाहता  हूं  ।  क्या  यह  सही  है  कि  गाय  के
 नास  पर  एक  बहुत  भारी  प्रदर्शन  इसी  पार्लीमैंट

 हाउस  के  सामने  किया  गया  था  और  तब  बड़े
 बड़े  भगवा  वस्त्र  धारियों  को  इकट्ठा  किया  गया
 था  और  वहू  जनसंघ  की  ओर  से  किया  गया  था
 और  उस  समय  कया  यह  सही  नहीं  हैं  कि  तोड़-
 फोड़  की  कार्रवाई  की  गई  ?  अभी  जो  रैली

 हुई  जनसंघ  की  उसमें  कया  यह  सच  नहीं  हैं  कि

 कुछ  और  दलों  के  लोग  भी  इनके  साथ  थे  और

 वोट-फोड़  हुई  ?  मैं  जानना  चाहता  हूं  कि
 क्या  यह  प्रश्न  दफ्तरों  के  सामने  प्रदर्शनों  का  न

 होकर  शान्तिपूर्ण  प्रदर्शन  करने  का  नहीं  बन
 जाता  है  ?  क्‍या  शान्तिपूर्ण  प्रदर्शन  करने  का
 अधिकार  प्रजाति  में  हैं  या  नहीं  ?  मैं  जानता

 चाहता  हूं  कि  क्‍या  विरोधी  दलों  को  प्रदर्शन
 करने  का  अवसर  देने  से  पहले  इसकी  छानबीन
 की  जाती  है  कि  से  सशस्त्र  तो  नहीं  हैं,  शस्त्र
 लेकर  तो  प्रदर्शन  नहीं  करने  वाले  हैं  ?  क्‍या  यह
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 पता  लगा  लिया  जाता  हैं  कि  उनकी  मनोवृत्ति
 क्या  है,  उनका  विचार  क्‍या  है  और  वे  तोड़
 फोड़  की  कार्रवाई  तो  नहीं  करने  लग  जाएंगे  ?

 अध्यक्ष  महोदय  :  आप  जवाब  तो  नहीं
 चाहते  है  इसका  ?

 श्री  श्याम नस् दन  सिर  :  अभी  मन्त्री  हों-
 द्य  ने  बताया  कि  पुलिस  को  इसको  पूर्व
 सूचना  थी।  अगर  पुलिस  को  इसकी  पूर्व  सूचना
 थी  तो  इसको  रोकने  में  वह  क्‍यों  नाकामयाब

 रही  ?

 श्री  कृष्ण  चन्द्र  पन्त :  रोकने  का  प्रश्न  तब
 उठता  जब  पुलिस  को  अदेशा  होता  कि  इससे
 कोई  झगड़ा  होगा  t  पुलिस  को  जिस  के
 नेताओं  से  बात  हुई  और  यह  तय  पाया  कि
 उनके  कार्यकर्ता  कम्पाउंड  के  अन्दर  रहेंगे  ।
 कांग्रेस  के  नेताओं  से  बातचीत  हुई  और  तय
 पाया  कि  वे  सड़क  के  दूसरी  ओर  रहेंगे,  इस
 ओर  नहीं  आएंगे।  पुलिस  वहा  काफी  तैनात
 कर  दी  गई  थी  ताकि  अगर  कोई  झगड़ा  हो  तो
 उसको  रोका  जा  सके  ।  वहा  कैमरा  भी  था।
 कैमरे  में  सारी  चीज,  सारे  फोटोग्राफ  भी  आ

 चुके  हैं।  उसको  भी  देखा  जा  रहा  है।  इसलिये
 जो  कुछ  तथ्य  होंगे  बे  सामने  आ  जाएंगे।

 श्री  कि  भूषण  :  हमने  हमेशा  जनसंघ  के

 प्रदर्शनों  का  स्वागत  किया  है।  पिछली  बार
 कांग्रेस  के आफिस  के  सामने  जनता  ने  प्रदर्शन
 किया  था,  धरना  दिया  था  और  हमने  उनका
 उनको  कोका  कोला  पिला  कर  स्वागत  किया
 था।  हमारे  कार्यकर्ता  भो  एक्स पैक्ट  करते  थे

 कि  उनको  कोका  कोला  पिलाया  जाएगा।
 खैर,  अगर  ये  नेता  आपस  में  बैठकर  निर्णय  कर

 लें  तो  अच्छा  रहे।  मैं  जानना  चाहता  हूं  कि
 क्या  पुलिस  को  जानकारी  नहीं  थी  चौबीस  घंटे

 पहले  से  कि  कांग्रेस  के  कार्यकर्ता  प्रदर्शन  ला  रहे

 हैं  और  यदि  थी  तो  कैसे  उसके  बावजूद भी
 इतनी  सारी  ईंटें  इकट्ठी  कर  ली  गई  थीं  और

 बजाय  इसके  कि  कोका  कोला  से  स्वागत  किया

 जाता  ईंटों  से  स्वागत  किया  गया  ।  जब  प्रदर्शन

 हो  रहा  था  तो  मैं  उसको  दावत  करने  गया  था

 और  मुझे  भी  एक  भाष  ट  लग  गई।  मैं
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 चाहूंगा  कि  आईन्दा  प्रदर्शन  जरूर  होते  रहे,
 लेकिन  प्यार-मुहब्बत  के  साथ  ।  ऐसा  नहीं  होना
 चाहिए  कि  कामराज  का  घर  जलाया  जाये  1

 Calcutta  High  Court’s  Ruling  on  Presence
 of  C.R.P.  in  Weat  Bengal

 *48,  SHRI  SAMAR  MUKHERJEE:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  the  Government's  attention
 has  been  drawn  to  the  Calcutta  High  Court's
 ruling  that  the  presence  of  Central  Reserve
 Police  m  West  Bengal  is  illegal  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATL  IN  ‘THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  a  PANDY):  (a)  Hon’ble  Mr.  Justice  S.
 Mukherji  of  the  Calcutta  High  Court  in  his
 judgement  of  18.  4.  72  did  not  hold  that  the
 presence  of  CRP  in  West  Bengal  was  ulegal
 but  he  had  held  that  the  CRPF  Act  949
 enacted  by  the  Constituent  Assembly  acting
 as  a  legislative  body  was  ultra  tires

 (b)  The  Government  of  West  Bengal  and
 the  Government  of  India  filed  an  appeal
 against  the  judgement  in  the  Calcutta  High
 Court.  The  appeal  has  since  been  allowed  on
 25.7.I972  and  the  earlier  judgement  of  the
 single  judge  has  been  reversed.

 SHRI  SAMAR  MUKHERJFE  :  May  I
 know  what  is  the  main  difference  between  the
 two  judgements,  whether  by  one  judgment  the
 CRP  has  been  categorised  as  police  and  by
 the  other  judgment  it  has  been  categorised  as
 armed  services?  Is  that  a  fact  or  not?  If
 so,  what  is  the  Government’s  reaction
 thereto  ?

 SHRI  K.  6,  PANT:  We  have  not  got
 the  details  of  the  later  judgment.  A  copy  of
 the  later  judgment  has  been  sought  and  has
 not  yet  been  received.  But  broadly  speaking
 without  going  into  details,  the  previous  judg-
 ment  was  based  on  the  court’s  view  that  this
 was  a  police  force  and  the  late:  judgment  is
 presumably  based  on  the  view  that  this  is  an
 armed  force  of  the  Union.

 SHRI  SAMAR  MUKHERJEE  :  In  view
 of  the  later  judgment,  will  Government  change
 the  name  of  CRP  and  declare  that  it  is  a  part
 of  the  armed  forces  ?  Will  the  minister  tell
 tus  what  is  the  total  number  of  CRP  now  in
 Wet  Bongal  ?
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 SHRI  K.  C.  PANT  :  In  view  of  the  judg-
 ment,  it  is  no  longer  necessary  to  think  in
 terms  of  changing  the  name.  About  the  other
 pa.t  of  his  question,  normally  we  do  not  give
 the  details  about  the  deployment  of  our  armed
 forces,  But  if  you  so  direct,  Sir,  I  am  prepae
 red  to  give  it.

 MR.  SPEAKER  :  This  is  a  specific  ques-
 tion  about  the  High  Court’s  ruling.

 SHRI  SAMAR  MUKHERJEE:  The
 question  is  about  the  presence  of  CRP.  I  am
 asking  what  38  the  strength  of  the  present  of
 CRP

 MR.  SPEAKER:  The  main  question  is
 specific  about  the  High  Court  judgment.  If
 you  give  fresh  notice,  it  can  be  considered.

 SHRI  JYOLIRMOY  BOSU:  The  Minis-
 ter  is  rcady  to  reply.

 MR.  SPEAKER:  I  know  there  are  Minis-
 ters  who  are  much  morc  ready  to  reply  even
 before  I  ask  them,  but  Mr.  Pant  is  not  one  of
 them

 SHRI  PRIYA  RANJAN  DAS  MUNSI:
 May  I  know  whether  CRP  was  sent  to  West
 Bengal  for  mawmtaining  law  and  order  and
 whether  the  assistance  of  CRP  was  utilised  to
 protect  the  lives  of  CPM  leaders  and  maintain
 law  and  order  during  the  political  meetings
 of  CPM  during  the  last  two  ycars  ?

 MR.  SPEAKER:  How  does  it  arise  out
 of  this  ?  Next  question.

 Differential  Postal  Rates  for  Parcels

 *49,  SHRI  SUKHDEO  PRASAD
 VERMA  :  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  whether  Government  are  considering
 to  introduce  differential  postal  rates  for  par-
 cels  ;  and

 (b)  if  30,
 scheme  ?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  COMMUNICATIONS  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  No,  Sir.

 the  broad  outlines  of  the

 (b)  The  Question  docs  not  arise.

 of  gute  प्रसाद  वर्मा  :  मैं  यह  जातना
 चाहता  हूं  कि  क्या  सरकार  के  पास  विभाग  की
 ओर  से  यह  खुशाब  आया  था  कि  पार्सल  को
 दरें  दूरी  के  आभार  पर  निरीक्षण  की  जायें  |
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 दूसरे  देशों  में  भी  पार्सल  की  दरें  दूरी  के  आधार
 पर  लागू  हैं।  अपने  देश  में  टेलीफोन  की  दरें

 दूरी  के  आधार  पर  निश्चित  की  गई  हैं

 श्री  जगन्नाथ  पहाड़िया  :  ऐसा  कोई  सुझाव
 अभी  तक  हमारे  पास  नहीं  आया  है  |

 श्री  सुखदेव  प्रसाद  वर्मा  :  क्या  सरकार

 दूसरे  देशों  में  पटेल  की  दरें  दूरी  के  आधार
 पर  होने  और  अपने  देश  में  टेलीफोन  की  दरें

 दूरी  के  आधार  पर  होने  के  कारण  यहां
 पार्सल  की  दरें  भी  दूरी  के  आधार  पर  लागू
 करने  का  विचार  रखती  है  ?

 THE  MINISTER  OF  GOMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  No,
 Sir,

 Survey  of  Indian  R  rces  by  Ameri
 Space  Earth  Resources  Satellite

 #50,  SHRI  S.C,  SAMANTA:  Will  the
 Minister  uf  SPACE  be  pleased  to  state  :

 (a)  whether  the  Department  of  Atomic
 Energy,  Electronics  and  Space  are  collaborat-
 ing  with  American  authorities  for  survey  of
 Indian  resources  by  American  Space  Earth
 Resources  Satellite  ;  and

 (b)  if  so,  the  broad  outlines  uf  the  project
 and  the  extent  to  which  India  is  imvolved  in
 it?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT):  (a)  and  (b).  The  Indian
 Space  Research  Organisation  is  interested  in
 the  problem  of  Earth  Resources  Survey
 through  Remote  Sensing  using  a  satellite  and
 has  had  discussions  with  the  National  Acro-
 nautics  and  Space  Agency  of  the  United
 States  of  America  which  has  launched  an
 Earth  Resources  Technology  Satellite  (ERTS)
 on  23rd  July,  1972,  The  question  of  Indian
 participation  in  the  NASA  project  is  being
 atudied  in  all  its  aspects,

 SHRI  S.  0,  SAMANTA:  Towards  the
 end  of  his  statement  the  hon.  Minister  saya:

 “The  question  of  Indian  participa-
 tion  in  the  NASA  project  is  being  studied
 in  all  its  aspects.”

 Who  is  studying  it  ?  Has  any  committee  been
 setup?  Ifso,  may  I  know  its  terms  of
 reference  and  the  names  of  the  members  of
 ths  Oomunittes  ?
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 SHRI  K.  GC,  PANT:  A  study  group  was
 set  up.  The  names  of  its  members  are:  Profes-
 sor  Pisharuty,  convener,  Ltd.  Gen.  H.  Aggar-
 wala,  Dr.  Hariharan,  Dr.  Kanwar,  Dr.
 Panickker,  Dr.  Qureshi,  Dr.  Raghava  Rao,
 Professor  Ramanathan,  Dr,  Srinivasan  and
 Dr.  Subramaniam.

 SHRI  8,  C.  SAMANTA:  On  23rd
 July  972  USA  has  launched  an  Earth
 Resources  Technology  Satellite.  May  I  know
 whether  we  will  wait  for  the  result  of  this
 launching  ?

 SHRI  K.  C,  PANT:  As  I  have  said  in
 my  main  reply,  the  satellite  has  been  launched
 on  the  23rd  July.  The  question  of  collabora-
 ting  with  this  programme  has  been  under
 considcration,  Undir  this  programme  certain
 pictures  are  received  from  NASA,  In  return,
 certain  data  has  to  be  furnished  by  us.  An
 agreement  has  been  received  from  NASA  of
 USA  That  is  being  studied  to  see  whether  the
 draft  agreement  can  be  accepted.  That  is
 so  exactly  where  the  matter  stands  now.

 SHRI  P.  VENKATASUBBAIAH  ;  Agree-
 ing  in  principk  to  enter  into  collaboration
 with  such  organisations,  may  I  know  whether
 Government  explored  the  possibility  of  having
 collaboration  with  certain  authorities  super-
 vised  by  the  United  Nations  rather  than  such
 powers  which  have  got  different  considerations,
 so  far  as  our  country  is  concerned  ?

 SHRI  K.  C.  PANT:  Iam  not  quite
 sure  which  are  the  organisations  he  is  referring
 to.  This  satcllite  programme  is  of  NASA  of
 USA  which  5  Jargely  for  their  domestic  use.
 Their  own  departments  like  the  Department
 of  Agriculture,  Department  of  Natural
 Resources  and  so  on  are  interested  in  this
 programme.  It2s  a  new  programme.  It  is
 something  new  in  the  field  of  space  technology
 and  they  hope  to  derive  a  lot  of  information
 about  their  resources  through  this  programme.
 The  ISRO  also  in  April  I970  had  requested
 for  copies  of  the  pictures  taken  over  India
 and  neighbouring  scas  so  that  we  might  take
 advantage  of  this.  But  thereafter,  as  I  said,
 the  agreement  has  come  and  that  is  under
 study.  Till  that  has  been  studied  and  a
 decision  taken,  I  cannot  indicate  what  we
 propose  to  do.

 SHRI  VISHWANATH  PRATAP
 SINGH:  As  the  Satellite  has  to  be  ins-
 trumented  and  launched  by  U.S.A,  I  would
 like  to  know  whether  you  are  studying  any
 safeguards  in  the  agreement  so  that  there  will
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 be  no  espionage  equipment  of  military
 significance  in  the  Satellite.

 SHRI  K  C,  PANT:  The  agreement
 will  no  doubt  take  care  of  the  security  aspect.

 उच्चतम  स्यथायालय  के  निर्णय  के  बाद  कारों  के

 मूल्य

 हु
 #5),  श्री  घनदाहू  प्रधान  :

 डा०  हरि  प्रसाद  शर्मा  :

 क्या  औद्योगिक  विकास  तथा  विशाल  और
 प्रौद्योगिकी  मन्त्री  यह  बताने  की  कृपा  करेगे
 कि  :

 (क)  क्‍या  सरकार  ने  उच्चतम  न्यायालय
 के  हाल  ही  मे  निर्णय  के  संदर्भ  मे  कारों  के  नये

 मूल्यों  की  घोषणा  की  है  ;  और

 (ख)  यदि  हा,  तो  उनके  नये  मूल्य  क्‍या
 क्या  है  तथा  मूल्यों  मे  वृद्धि  के  क्‍या  कारण

 है?

 ऑद्योगिक  विकास  मदिरालय  में  उप-मन्त्री

 (थी  सिंद्धवर  प्रसाद)  (7)  और  (ख)
 एक  विवरण  सभा  पटल  पर  रखा  जाता
 है  1,

 विवरण

 (क)  जी,  हा  ।

 (ख)  तीनो  प्रकार  की  करो  के
 1-7-1972  से  लागू  कारखाने  से  निकलते
 समय  के  नये  खुदरा  विक्रय  मूल्य  निम्न  प्रकार

 हैं  _

 एम्बेसेडर  16,898  स०

 फिएट  Ho  1100-16,117  &o
 at

 प्रीमियर  प्रेजिडेंट

 स्टैंडर्ड  हेरल्ड  16,539  स०

 प्रीमियर  प्रेजिडेंट  (जों  पहले  फील्ड  100
 डी०  के  नाम से  जानी  जाती  थी  )  के  मूल्य  में
 7]  ०  की  वृद्धि हुई  है,  एम्बेसेडर  का  मूल्य

 48  Go  कम  हो  गया  है  और  स्टैड  हैरल्ड  के
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 मूल्य  में  कोई  भी  परिवर्तन  नहीं  हुआ  है।
 प्रीमियर  प्रेजिडेंट  के  मूल्य  मे  वृद्धि  पुजो  और

 कच्चे  माल  की  कीमतों  में  वृद्धि,  श्रमिको  की

 मजदूरी  बढ  जाने  और  सरकारी  महसूल  में  वृद्धि

 हो  जाने  के  कारण  हुई  है

 को  धन शाह  प्रधान :  क्या  निर्णय  लेने से
 पहले  इस  बात  का  हिसाब  लगाया  गया  था
 कि  इस  की  कीमत  क्‍या  होगी  और  कास्ट-

 एनालिसिज  क्या  होगा  ?

 (ख)  मूल्य  निर्धारित  करते  समय
 निर्माताओं  को  कितना  मुनाफा  दिया  गया  है  ?

 (ग)  मूल्य  निर्धारित  करते  समय  क्‍या
 अन्य  देशों  के  निर्माताओं  को  मिलने  वाले
 प्रतिशत  को  भी  ध्यान  मे  रखा  गया  है  ?

 (घ)..

 अध्यक्ष  महोदय  ;  एक  सीधा  प्रश्न  पूछना
 चाहिये।

 श्री  सिद्धेश्वर  प्रसाद'  मानवीय  सदस्य  ने
 जो  अनेको  प्रदान  पूछे  है  उनका  सम्बन्ध  मूलतः
 इस  बात  से  है  कि  किस  आधार  पर  मोटर
 गाड़ियों  की  कीमत  तय  की  गई  है  7  इस  सदन
 को  मालूम  है  कि  सुप्रीम  कोर्ट  ने  जो  फैसला
 दिया  था  और  मोटर  गाड़ियों  के  मूल्य
 निर्धारित  करने  के  लिये  जो  सिद्धान्त  तय  किये
 थे,  उन्ही  सिद्धान्तों  के अनुसार  मोटर  कारों  के

 मूल्य  तय  किये  गये  है  1

 श्री  धन शाह  प्रधान  :  साधारण  जनता  के
 इस्तेमाल  में  आने  वाली  छोटी-सकती  कार  कब
 तक  उपलब्ध  होने  की  आशा  है  ?

 श्री  सिद्धेश्वर  प्रसाद  :  श्रीमन्,  इस  सदन  में
 इसके  पहले  भी  बताया  गया  है  कि  सरकार
 छोटी  कार  बनाने  का  विचार  नहीं  कर

 रही  है  q

 शी  अटल  बिहारी  बाजपेयी:  तो  फिर
 लाइसेंस  किस  लिये  दिया  गया  है  ?

 DR.  H.  P.  SHARMA:  Would  the  hon,
 Minister  be  pleased  to  state  whether  the  cost
 structure  and  the  question  of  fair  price  has
 been  examined  by  the  Bureau  of  Industrial
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 Gosts  and  Prices  and,  if  the  answer  is  yes,
 does  the  Government  consider  it  to  be  a  fair
 appraisal  and,  if  not,  would  it  have  it
 examined  by  this  Bureau  or  by  some  other
 competent  authority  ?

 SHRI  SIDDHESHWAR  PRASAD  :  The
 prices  of  cars  were  not  studied  by  the  Bureau
 of  Industrial  Costs  and  Prices  but  by  the
 Tariff  Commission.  Accordingly,  we  notified
 the  prices.  After  that  Notification,  the  manu-
 facturers  went  to  the  court  and,  after  the
 judgment  of  the  Supreme  Court,  according
 to  the  principles  laid  down  by  the  Supreme
 Court,  these  prices  have  been  fixed  by  the
 Government.

 DR.  H.  P.  SHARMA:  May  I  put  a
 secoud  question  ?

 MR.  SPEAKER  :  I  am  sorry  ;  you  can-
 not  have  a  second  question

 DR.  H_  P.  SHARMA:  The  clarification
 that  I  am  secking  concerns  the  whole  House.
 The  question  of  quality  has  been  brought  in
 over  and  over  again.  Does  the  Government
 consider  quality  as  a  relevant  factor  while
 fixing  the  fair  prices  ?

 MR.  SPEAKER  :  It  is  a  regular  ques-
 tion,  not  a  clarification.

 SHRI  SIDUDHESHWAR  PRASAD:
 Quality  is  a  relevant  factor,  As  I  have  made
 it  amply  clear,  these  prices  have  been  fixed
 according  to  the  judgment  of  the  Supreme
 Court.  Even  then,  we  have  made  it  clear  to
 car  manufacturers  that  they  should  improve
 the  quality  of  cars.

 Blo  बलास :  कया  मंत्री  महोदय  बताने
 की  छुपा  करेगे  कि  कारों  की  दो  वर्ष  की  गारटी

 सुप्रीम  कोर्ट  के  जजमंट  के  पहले  तथा  बाद  भी

 थी,  लेकिन  अब  वह  एक  वर्ष  की  कर  दी  गई
 है,  सरकार  ने  एक  वर्ष  की  गारन्टी  को  कसे

 ससुर  किया?  क्या  सरकार  कार  निर्माताओं
 को  कह  सकेगी  कि  यह  गारन्टी  दो  वर्ष  की  ही
 मानी  जायेगी  ?

 अध्यक्ष  महोदय  :  यह  तो  सजेशन  है  ।

 थी  सिद्धेश्वर  प्रसाद  :  यह  तो  एक  सुझाव
 दिया  गया  है  t
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 ot  gen  पद  कलुवा:  मै  आप  के
 माध्यम  से  मंत्री  महोदय  से  जानना  चाहता  हूँ-
 अभी  मंत्री  महोदय  ने  बतलाया  कि  उन्होंने
 पिछले  सेशन  में  कहा  था  कि  छोटी  कार
 बनाने  का  कोई  इरादा  नही  है

 श्री  अटल  बिहारी  वाजपेयी  :  कब  कहा
 था?

 श्री  हुकम  चन्द  कछवाय  :  अभी  इन्होने
 कहा  है  कि  छोटी  कार  बनाने  का  कोई  इरादा

 नहीं  है और  वह  गरदन  हिला  कर  हा  भी.  कर

 रहे  हैं।  छोटी  कार  बनाने  का  एक  लाइसेंस
 हमारे  देश  की  प्रधान  मंत्री  के  कुशल  इंजीनियर

 पुत्र  को  दिया  गया  है  और  300  एकड़
 भूमि

 अध्यक्ष  महोदय  :  आप  के  पास  और  कोई
 काम  नही  है,  कभी  तो  थोडा-सा  सोचिये  |
 I  am  not  going  to  allow  it.

 श्री  हुकम  चन्द  कछवाय  :  अध्यक्ष  महोदय,
 आप  मेरी  पूरी  बात  सुन  लीजिये  t

 अध्यक्ष  महोदय  :  कहा  से  किस  तरफ

 उलट-पुलट  कर  के  आ  जाते  हैं  ।

 SHRI  HUKAM  CHAND  KACHWAI:  *

 MR.  SPEAKER  :  This  is  not  relevant.
 This  will  not  go  on  record.

 SHRI  HUKAM  CHAND  KACHWAT:  *

 MR.  SPEAKER  :  If  you  go  on  like  this,
 I  will  have  to  ask  you  to  withdraw  from  the
 House.

 को  अटल  बिहारी  वाजपेयी  :  अध्यक्ष  जी,
 आप  गर्म  न  हों,  मेरा  निवेदन  सुन  लीजिये।
 अभी  छोटी  कार  के  बारे  में  एक  सप्लीमेंट्री
 पूछा  गया  है...

 MR.  SPEAKER:  I  am  sorry  You  are
 also  defending  him.  The  main  question  here
 is  about  new  prices  of  cars

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 You  allowed  a  supplementary  and  that  sup-
 plementary  was  replied  by  the  bon,  Minister.

 MR.  SPEAKER  :  No.

 *Not  Recorded.
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 Why  did  you  allow.  a  supplementary,  Sir,
 about  small  cars  ?  It  was  also  replied  to  by
 the  Minister,

 MR.  SPEAKER  ;  No,  no.

 श्री  अटल  बिहारी  वाजपेयी  :  आप  रिकार्ड
 देखिये  ।

 अध्यक्ष  महोदय  :  नहीं  देखेगा  ।

 श्री  हुकम  छन्द  कछवाय  :  रिकार्ड  पर  है

 अध्यक्ष  महोदय  :  आप  कृपया  चुप  बैठिये,

 कुछ  तो  थोड़ा-सा  डेकोरम  का  ख्याल
 रखिये  ।

 SHRI  SHYAMNANDAN  MISHRA:  The
 hon.  Minister  is  pleased  to  say  that  the  Sup-
 reme  Court  has  laid  down  certain  principles,
 Now  my  question  is:  could  not  there  be  cer-
 tain  other  principles  negating  those  principles,
 that  is,  if  the  car  is  not  made  according  to
 particular  specifications,  particular  quality  and
 so  on,  if  the  necessary  raw  materials  of  the
 requisite  quality  are  not  put  in,  could  not  the
 Government  then  determine  the  price  of  the
 car  accordingly,  or  would  the  Government
 find  itself  hidebound  by  the  principles  laid
 down  by  the  Supreme  Court  ?

 THE  MINISTER  OF
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM)  :  If  there  is  a  deterioration  with
 reference  to  the  conditions  that  existed  at  the
 time  of  the  giving  of  the  judgment,  certainly
 that  will  have  to  be  gone  into.  I  do  not  think
 the  quality  could  become  worse  at  any  other
 time.

 SHRI  ATAL  BIHARI  VAJPAYEE:  It
 has  become  worse.

 Meeting  of  Delegation  of  a  Leading  Women
 Organisation  of  West  Bengal  with  Prime

 Minister
 +52,  SHRI  DINEN  BHATTACHARYYA:

 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 INDUSTRIAL

 (a)  whether  the  Prime  Minister  met  a
 delegation  of  a  leading  women  organisation
 of  West  Bengal  on  the  29th  May,  3972  ;

 (b)  whether  the  delegation  submitted  a
 memorandum  requesting  her  to  take  steps  to

 AUGUST  2,  1972  ह: अ  Answers  ab

 redress  their  grievances  in  respect  of  safety
 and  security  of  life  and  honour  of  women  of
 West  Bengal  ;  and

 (c)  if  so,  the  reaction  of  Government  in
 the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  rom  PANT):  (a)  Adelegation  of  Paschim
 Bangal  Ganatantrik  Mahila  Samity,  Calcutta,
 and  Mahila  Sanskritik  Sangh,  West  Bengal,
 met  the  Prime  Minister  on  29th  May.

 (b)  and  (c).  Yes,  Sir,  The  two  memo-
 randa  submitted  by  the  delegation  referred  to
 specific  incidents  concerning  law  and  order  in
 West  Bengal.  Copies  of  the  memoranda  were
 forwarded  to  the  State  Government  for  appro-
 priate  action.

 MR.  SPEAKER:  Be  quick  with  your
 supplementaries.  The  time  is  up.

 SHRI  DINEN  BHATTACHARYYA  :
 I  would  like  to  know  whether  any  action  has
 been  taken  or  whether  the  Prime  Minister  has
 been  informed  by  the  West  Bengal  Govern-
 ment  regarding  any  action  taken  by  the
 Government  in  West  Bengal  in  any  cases  refe-
 rred  to  by  these  Women  Delegations,

 SHRI  K,  C.  PANT:  Yes,  Sir,  in  a  large
 number  of  cases  arrests  have  been  made  and
 cases  have  been  started,

 SHRI  DINEN  BHATTACHARYYA  :
 One  question,  Sir.  I  want  to  know  whether
 one  woman  by  namc*  was  raped  by  the  Con-
 gress  hooligans...  (/néerruptions)  —

 MR.  SPEAKER  :  Order,  please.
 SHRI  PRIYA  RANJAN  DAS  MUNSI:;

 I  challenge  it.

 MR.  SPEAKER:  Will  you  please  ait
 down  ?

 SHRI  DINEN  BHATTACHARYYA:  I
 won’t  sit  down  if  the  Minister  does  not  reply
 to  it.  (Interruptions)

 MR.  SPEAKER  :  Iam  not  going  to
 allow  any  name  to  be  brought  in,  when  there
 is  nothing  on  the  record.  I  am  not  going  to
 allow  it,  ..(Interruptions)  This  will  not  form
 part  of  the  record,  about  raping  of  #  woman..
 (Interruptions)

 SHRI  DINEN  BHATTACHARYYA  :  I
 want  to  place  it  on  the  Table  of  the  House,
 (dnterruptions)

 $  Not  recorded,
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 SHRI  JYOTIRMOY  BOSU  :  One  person,
 Mr.  Gana  Das  Gupta,  a  Congress  leader  of
 Sonarpur,.

 SHRI  DINEN  BHATTACHARYYA  :
 One,  rd

 MR.  SPEAKER  :  No,  no.
 SHRI  DINEN  BHATTACHIARYYA:  Am

 I  irrelevant,  Sir  ?,  You  must  allow  me,  Sir.
 MR.  SPEAKER  :  Please  don’t  mention

 any  name.  You  may  say  lady.
 SHRI  DINEN  BHATTACHARYYA  ;  Let

 her  reply,  Sir.  Let  the  Prime  Minister  reply.
 It  was  there  in  the  memorandum.

 MR.  SPEAKER  :  The  name  will  not  go
 on  record,  (Interruptions)

 SHRI  JYOTIRMOY  BOSU  ;  All  right
 A  lady  in  Sonarpur  was  raped  by  a  man
 called,  Gana  Das  Gupta,  (Interruptions).

 SHRI  DINEN  BGHAFTACHARYYA  :
 The  Prime  Minister  is  a  woman  and  if  she  is
 honest  she  must  admit  that  the  same  woman
 was  there  in  the  delegation  and  narrated  the
 whole  incident  which  the  Prime  Minister  noted
 and  assured  to  do  something  inthe  matter,
 So,  the  Prime  Minister  should  say  something
 about  the  matter.

 अध्यक्ष  महोदय  :  पालियामेट  मे  किलो  लेडी
 का  नाम  आप  इस  तरह  से  लेंगे  तो  वह  सब

 जगह  चला  जायगा  ।  कल  को  कोई  चिट्ठी
 लिए  दे  और  उसमे  उस  लेडी  का  नाम  लिख
 दे,  उसी  बिता  पर  इस  पार्लियामेंट  में  आप  उस
 का  नाम  ले  कर  इस  तरह  की  बात  कहे  तो  उस
 लेडी  का  कैरियर  तो  आपने  खत्म  तर  दिया
 तो  जरा  सोच  समझ  वर  बात  करनी

 चाहिए  |

 SHRI  DASARATHA  DEB:  This  ques-
 tion  relates  to  the  Memorandum  submitted  to
 the  Prime  Minister.  In  that  memorandum
 the  name  was  given.  So  it  is  relevant.

 अध्यक्ष  महोदय  :  मेमोरेंडम  में  लेडी  या
 नाम  होने  से  सारे  भारत  में  वह  थोड़े  ही  चला
 जायगा।  लेकिन  श्राप  इस  जगह  इस  हाउस  में
 खड़े  हो  कर  उस  लेडी  का  नाम  लेते  हैं  सो  वह
 सारी  जग्रह  चला  जायगा  ।  ग़लत  हो  सही  हो
 क्या  हो,  कुछ  पता  नहीं  |  किसी  से  मिनिस्टर

 *  Not  recorded,

 '  *
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 को  चिट्ठी  लिख  दी  मौर  फिर  यहां  खड़े  हो
 कर  उसका  नाम  ले  कर  आप  इस  प्रकार  कहें
 यह  ठीक  नहीं  है

 It  is  an  abuse  of  your  right  as  Member.
 Please  don’t  doit  I  am  not  allowing  any
 more  questions.

 SHRI  DINEN  BHATTACHARYYA  :
 You  are  going  too  much,  }  tell  you.

 MR.  SPEAKER  :  Don’t
 T  want  you  to  kindly  sit  down.

 SHRI  DINEN  BHATTACHARYYA  :
 You  have  not  done  justice  to  us,

 threaten  me.

 MR.  SPLAKER  I  know  whether  I  have
 done  or  not.

 SHRI  N.K.P.  SALVE  :  The  name  of  the
 lady  must  not  be  taken  on  record.

 MR.  SPEAKER  :  It  will  not  go  on  rece
 ord.  Only  ‘a  lady’~No  name  will  be  menti-
 oned.  The  question  hour  is  over.

 WRITTEN  ANSWERS  TO  QUESTIONS

 स्वतंत्रता  सेनानियों  को  पेंदा  देना

 +4[,  कली  रासावतार  शास्त्री  :  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  ऐसे  स्वतंत्रता  सेनानियों  की,  राज्य-
 वार,  सख्या  कितनी  है  जिन्होंने  पेंशन  के  लिए
 आवेदन  किया  है  ;  और

 (@)  उन  स्वतंत्रता  सेनानियों  की,  राज्य-

 वार,  संख्या  कितनी  है  जिन्हें  आगामी  5
 अगस्त  से  सरकार  द्वारा  पेशन  दी  जाएगी  तथा
 सरकार  का  विचार  इस  उद्देश्य  के  लिये  कितना
 धन  व्यय  करने  का  है  ?

 गृह  मन्त्रालय  में  राज्य  भम्र  (भी  कृष्ण
 चन्द्र  पन्त)  :  (क)  28-7-72  तक  जिन

 स़्वतत्रता  सेनानियों  ने  पेंशन  पाने  के  लिए
 राज्यवार  आवेदन  फिया है.  उनकी  संख्या  का

 एक  विवरण  सभा  पटल  पर  रखा  जाता  है  ।

 (ख)  उन  सभी  स्वतंत्रता  सेनानियों  को

 जिन्होंने  5  अगस्त,  972  से  पूर्व  आवेदन
 Pewee  ie
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 किया  है  और  जो  योजना  के  अधीत  पात्र  हैं,
 उन्हें  5  अगस्त,  972  से  पेंशन  स्वीकृत  की
 जायगी  |  प्रस्तावित  व्यय  का  सही  सही  अनु-
 मान  नहीं  लगाया  जा  सकता  है  क्‍योंकि  यह,
 जिन  व्यक्तियों  को  पात्र  पाया  जायगा  और
 जिनको  पेशन  स्वीकृत  की  जायगी  उनकी
 संख्या  पर  निर्भर  करेगा  q  फिर  भी  वर्ष
 1972-73  के  बजट  में 2  करोड़  रुपये  की
 व्यवस्था  की  गई  है  t  अतिरिक्त  धन  की
 व्यवस्था  करने  के  प्रदान  पर  आवश्यकता  पड़ने
 पर  यथासमय  विचार  किया  जायगा  |

 विवरण

 राज्यवार  प्राप्त  हुये  आवेदन  पत्रों  का
 विवरण  (28-7-1972  तक )

 l.  असम  2422

 2.  बिहार  846

 3  गुजरात  269]

 4.  हरियाणा  343

 5.  जम्मू  व  कश्मीर  347

 6.  मध्य  प्रदेश  257

 7.  महाराष्ट्र  860

 8  उडीसा  1959

 9,  पंजाब  546

 10.  पाण्डिचेरी  60

 ll,  राजस्थान  59]

 L2,  उत्तर  प्रदेश  874]

 13,  पश्चिम  बंगाल  735

 14,  दिल्‍ली  623

 15,  गोवा  803

 16,  मणिपुर  53

 L7,  चण्डीगढ़  7

 18.  हिमाचल  प्रदेश  450

 19.  त्रिपुरा  636

 20.  अन्दमान  5

 21,  मेघालय  5

 22.  मिजोरम  l

 23,  केरल  1507
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 24.  आन्ध्र  प्रदेश  5334

 25.  मैसूर  3050

 26.  तमिल  नाडु  3782

 जोड़:  66084

 TV  Station  at  Kanpur
 *45,  SHRIS  M  BANERJEE:  Will  the

 Minister  of  INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  99l,  on  the
 5th  April,  972  regerding  installation  of  the
 T.  V.  station  at  Kanpur  and  state  the  pro-
 gress  made  so  far  in  this  regard.

 THE  MINISTER  OF  STATE  IN  THE  MI-
 NISTRY  OF  INFORMATION  ANT  BROAD-
 CASTING  (SHRI  I  K.GUJRAL)  Site  for  the
 Television  Relay  Centre  at  Kanpur  has  been
 acquired.  The  estimates  for  civil  works  have
 been  prepared  and  are  under  examination,
 Indent  for  the  erection  of  the  tower  has  been
 placed.  Order  for  the  transmitter,  antenna
 and  ancillary  equipment  as  also  the  equip-
 ment  to  be  rmported  have  also  been  placed

 Fanctioning  of  Political  Division  in  Home
 Ministry

 *53  SHRI  J.  M  GOWDER:  Will  the
 Minster  of  HOME  AFFAIRS  be  pleased  to
 state:

 (a)  whether  the  study  conducted  by  the
 Management  Consultancy  Service  regarding
 the  functioning  of  Political  Division  of  the
 Ministry  has  been  taken  up  for  implementa-
 tion  ,

 (b)  if  so,  the  organisational  changes  made
 in  the  Political  Division  of  the  Ministry  ;
 and

 (c)  the  steps  taken  for  efficient  manage-
 ment  of  records  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.C.  PANT):  (a)  The  Department  of
 Administrative  Reforms  of  the  Ministry  of
 Home  Affairs  had  conducted  a  study  of  the
 Political  Division  of  the  Ministry  of  Home
 Affairs.  They  recommended  the  introduction
 of  the  Desk  Officer  System.  In  a  supplemen-
 tary  study,  recommendations  were  also  made
 for  making  changes  in  the  existing  system  for
 the  maintenance  and  retrieval  of  records.
 After  the  recommendations  had  been  recelved,
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 separate  Divisions  have  been  constituted  in
 the  Ministry  of  Home  Affairs  to  deal  with
 matters  relating  to  national  integration  and
 north-eastern  India  and  several  subjects
 hitherto  handled  in  the  Political  Division  were
 transferred  to  these  new  Divisions  Hence,  a
 review  of  the  recommendations  earlier  made
 by  the  Administrative  Reforms  Department
 had  become  necessary  and  has  now  been
 undertaken.

 Smuggling  of  arms  from  Bangladesh  and
 their  sale  in  West  Bengal  and  Bihar

 *54,  8प्यारा  HARI  KISHORE  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  are  aware  that
 atms  and  atamunitions  smuggled  from  Bangla-
 desh  are  being  freely  sold  in  West  Bengal  and
 Bihar  ;  and

 (b)  if  a0,  the  steps  taken  by  Government
 to  prevent  this  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  Some
 instances  of  smuggling  of  arms  and  ammuni-
 tion  from  across  the  Bangladesh-West  Bengal
 border  into  India  have  come  to  the  notice  of
 Government.

 (०)  Necessary  steps  have  been  taken  to
 ensure  that  smuggling  of  arms  from  Bangla-
 desh  is  stopped.  Since  the  liberation  of  Bangla-
 desh,  Border  Security  out-posts  have  resumed
 functioning  in  the  normal  manner  and  _  all
 movements  across  the  border  have  been
 channelised  through  the  check-posts.  The  B.
 S.  F,  and  State  Police  Forces  have  been
 directed  to  keep  strict  watch  on  the  movement
 of  unauthorised  persons.  The  State  Govern-
 ments  concerned  have  strengthened  the  police
 arrangements  in  the  border  areas.  Close
 watch  is  also  being  maintained  by  the  State
 Police  over  clandestine  transactions  in  the
 sale  of  arms  and  ammunition  so  that  the
 sources  of  supplics  and  carricra  could  be
 located  and  suitably  dealt  with.

 Siliguri  Telephone  Exchange  Deadlock
 oa  Ist  June,  972

 #35,  SHRI  DASARATHA  DEB;  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  $

 (a)  whether  Government  are  aware  about
 the  total  deadiock  and  stopping  of  work  at
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 Siliguri  Telephone  Exchange  on  Ist  June,
 972  ;

 (b)  whether  a  Trade  Union  leader  of
 Telephone  Exchange  at  Siliguri  was  arrested
 from  inside  the  Exchange  on  the  same  day:
 and

 (c)  if  so,  the  steps  proposed  by  Govern-
 ment  for  the  safety  and  security  of  the
 employees  inside  the  Telephone  and  Telegraph
 Offices  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  (a)  Yes,
 Sir.

 (c)  The  question  does  not  arise,

 Portuguese  Agents  in  Goa  Administration

 *56.  SHRI  PURUSHOTTAM  KAKOD-
 KAR  :  Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  there  are  a  number  of  Por-
 tuguese  agents  serving  in  the  Goa  Administ-
 ration  and  if  so,  whether  the  Central  Agency
 with  the  help  of  local  Police  have  prepared  a
 list  of  those  agents  ;

 (b)  whether  the  report  of  the  Central
 Agency  and  local  Police  has  been  submitted
 to  the  Union  Government  ;  and

 (०)  if  30,  the  Centre’s  reaction  and  what
 steps  have  been  taken  by  the  Centre  to  help
 Goa  Government  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFIAIRS  (SHRI
 K.  C.  PANT):  (a)  The  Goa  Administration
 have  reported  that  they  have  no  such  infor-
 mation,

 (b)  and  (c).  Do  not  arise

 French  Reluctance  to  Help  India  in  the
 Development  of  Di  t  BC  Satellite

 Launcher

 *57,  SHRI  K.  LAKKAPPA:  Will  the
 Minister  of  SPACE  be  pleased  to  state

 (a)  whether  France  has  not  agreed  to
 assist  India  in  the  development  of  the  diamant
 B  C  satellite  Launcher  ;  and

 (०)  if  so,  the  reasons  therefor  and  its
 effect  on  our  space  programme  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
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 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  The  French  Government  has
 dropped  the  development  of  their  Diamant  B.
 C.  Satellite  Launcher.

 (b)  The  decision  of  the  French  Govern-
 ment  does  not  affect  the  Indian  space  pro-
 gramme.
 News-Item  ना  Mai  Lai  in  Maharashtra’
 Appearing  in  Blitz  Dated  24th  June,  972

 #58,  SHRI  C.  JANARDHANAN  :  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  an  article  appearing  in  the
 Blitz  (last  page)  dated  the  24th  June,  4972
 captioned  “Is  Ma:  Lai  in  Mabarashtra”;
 and

 (b)  if  so,  the  reaction  of  Government
 thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFTAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNLL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  Yes
 Sir.

 (b)  It  has  been  the  policy  of  the  Govern-
 ment  that  the  administration  should  be  solici-
 tous  of  the  welfare  of  the  weaker  sections  of
 the  society,  particularly  whenever  any  unfor-
 tunate  incident  takes  place  in  which  members
 of  such  weaker  sections  are  the  victums.  All
 authorities  concerned  have  been  directed  to
 ensure  prompt  and  effective  investigation  of
 offences  committed  against  Harijans  and  it  has
 been  clarified  that  any  failure  to  do  so  would
 amount  to  a  great  dereliction  of  duty  on  the
 part  of  the  officers  concerned.

 Loves  on  Post  Offices  in  Rural  Areas

 +59,  SHRI  JAGANNATH  MISHRA  :
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  the  Posts  and  Telegraphs
 Department  loses  Rs.  90  lakhs  every  year  for
 putting  up  Post  offices  in  rural  areas  ;  and

 (b)  if  80,  the  reasons  thereof  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)  The
 Povts  and  Telegraphs  Department  is  incurring
 a  lows  of  about  Rs.  67  lakhs  per  annum  on  an
 average  for  opening  and  retaining  experimen-
 tal  Post  Offices.
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 (b)  After  Independence,  in  accordance
 with  the  objective  of  providing  the  very  basic
 and  preliminary  infrastructure  of  communicae
 tion  to  the  rural  folk,  the  Government  have
 been  following  a  liberal  policy  in  the  matter
 of  starting  rural  postal  service.

 The  loss  mentioned  in  (a)  above  are  the
 direct  result  of  this  policy.

 बिहार  में  गरीबी

 +60,  श्री  एस०  एस०  पूरी  :  क्‍या
 योजना  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बिहार  के  मुख्य  मन्त्री  ने  यह
 स्वीकार  किया  है  कि  बिहार  राज्य  के  50
 लाख  लोग  दरिद्रता  स्तर  से  भी  नीचे  का
 जीवन  व्यतीत  कर  रहे  है  ;

 (ख)  यदि  हां,  तो  क्या  केन्द्र  सरकार  ने
 इस  सम्बन्ध  मे  बिहार  सरकार  से  कुछ  विशेष
 योजनाओं  की  सिफारिश  की  है  ;  और

 (ग)  क्‍या  इसके  लिए  धन  राशि  भी
 स्वीकृत  की  गई  है,  और  यदि  हां,  तो  कितनी'
 राशि  दी  गई  है  ?

 योजना  मन्त्रालय  सें  राज्य  मम्मी  (भी
 सोहन  अधारिया)  :  (क)  राज्य  सरकार  से
 प्राप्त  सूचना  के  अनुसार,  विहार  के  मुख्य  मंत्री
 ने  इस  प्रकार  का  कोई  वक्‍तव्य  नहीं  दिया  है  ।

 (ख)  और  (ग).  बिहार  राज्य  ने  गरीबी
 के  उन्मूलन  के  लिए  जो  विशेष  उपाय  अपनाए
 है,  उन्हें  दबाती  हुए  एक  विवरण  सभा  पटल
 पर  प्रस्तुत  है  ।  [प्र न्या लय  में  रखा  गया  ।  बोलिये
 सख्या  LT-3222/72]
 Sale  and  Smuggling  of  Liquor  in  the

 Country
 401.  SHRI  MUHAMMED  SHERIEF:

 Will  the  Minister  of  TOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  any  measures  have  been
 taken  by  Government  to  check  the  sale  of

 _—
 liquor  and  smuggling  in  the  country  ; a

 (b)  if  s0,  the  State-wise  steps  taken  tn  the
 matter  and  the  progress  achieved  ?

 THE  DEPUTY  MINISTER  IN  THE
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 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN)  :  (a)  and  (b).  The  requi-
 red  information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  on  receipt.
 Traffic  Police  to  be  Provided  with  an
 Equipment  to  determine  drunken  drivers

 402.  SHRI  MUHAMMED  SHERIEF  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  have  decided
 to  provide  the  traffic  police  with  a  new
 equipment,  alcohol  meter,  to  launch  a  detere
 mined  drive  against  drunken  Drivers  in  big
 cities  of  the  country  ;  and

 (b)  if  so,  the  main  features  thereof  and
 the  progress  achieved  in  this  respect  ?

 THE  DEPUTY  MINISTER  IN  ‘THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 #,  H.  MOHSIN)  :  (a)  No,  Sir.

 (b)  does  not  arise.

 Shortcomings  in  Simla  Broadcast

 403.  SHRI  Y.  ESWARA  REDDY.
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  Himachal  Kalakar  Mandal,
 Simla  has  brought  to  the  notice  of  the
 authorities  concerned,  the  shortcomings  of  the
 programmes  broadcast  from  Simla  ;

 (b)  if  so,  the  broad  outlines  thereof  ,and

 (c)  the  action  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.  GUJRAL)  :
 (a)  No  complaint  from  Himachal  Kalakar
 Mandal  regarding  shortcomings  of  the  pro-
 grammes  broadcast  from  All  India  Radio,
 Simla  has  been  received.

 (०)  and  (०),  Do  not  arise,
 Untraced  T.  M.  0.

 404,  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  $

 (a)  whether  a  writeup  “No  Trace  of
 T.  M.  con  published  in  Blitz  dated  24th
 June,  972  has  been  brought  to  his  notice  ;

 (b)  whether  any  enquiry  has  been  made
 to  find  out  the  reason  of  delay  in  transmission
 of  T.M.O.;
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 (c)  whether  the  amount  has  been  paid:
 and

 (d)  reasons  for  the  delay  and  action  taken
 thereon  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 Yes,  Sir.

 (७)  Yes,  Sir

 (c)  The  amount  has  been  paid  back  to
 remitter.

 (d)  The  T.  M.  O,  advice  was  lost  in
 transit.  Disciplinary  proceedings  against  the
 oficials  responsible  are  in  progress.

 Ballabgarh  Telephones  out  of  Order

 405.  SHRI  K.  SURYANARAYANA  s
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  the  telephones  under  the
 Ballabgarh  Exchange  often  remain  out  of
 order  thus  causing  considerable  invoncenience
 to  the  subscribers  in  the  Industrial  area
 served  by  it  ;

 (b)  if  so,  the  remedial  measures  proposed
 to  be  taken  ,  and

 (c)  the  difficultics,  which  he  in  the  way
 of  the  P&T  Department  in  not  transferrnng
 the  lines  served  by  this  Exchange  to  the
 Faridabad  Exchange  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)
 No.  The  fault  liability  at  the  station  is
 normal  and  faults  are  attended  to  promptly.

 (b)  and  (०).  Do  not  arise.

 Firms  manufacturing  roller  flour  milling
 machinery

 406.  SHRI  K.  SURYANARAYANA  :
 Will  the  Minister  of  INDUSTRIAL  DE-

 »VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  the  names  of  firms  in  India  which
 are  engaged  in  the  manufacture  of  roller
 flour  milling  machinery  and  their  capacity  ;

 (b)  the  licences  given  to  each  one  of  them
 for  import  of  parts  and  components  during
 the  last  two  years;  and

 (०)  the  further  steps  being  taken  to
 increase  the  indigenous  production  of  the
 flour  milling  machinery  in  the  country  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  In  the  organised  sector  there  is  no  unit
 engaged  in  the  manufacture  of  Roller  Flour
 Mill  Machinery.  One  unit  has  been  issued  a
 Letter  of  Intent  in  967  for  the  manufacture
 of  Roller  Flour  Mill  Machinery  but  the
 scheme  has  not  so  far  been  implemented.

 (b)  Does  not  arise.
 (c)  With  a  view  to  encouraging  fresh

 capacity,  a  Press  Note  has  been  issued  in
 November,  1971,  inviting  applications  from
 entrepreneurs  for  setting  up  capacity  in  this
 line.  In  response  thereto,  4  applications  have
 becn  received  for  a  total  capacity  of  299  lakhs
 per  annum  and  these  are  under  consideration
 of  the  Government.

 Confirmation  of  Superintendents  Working
 in  National  Sample  Survey

 407,  SHRI  K.  SURYANARAYANA  :
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  a  large  number  of  Superin-
 tendents  in  the  National  Sample  Survey  who
 have  put  in  more  than  0  years  service  are
 stil]  temporary  ण  officiating  ;

 (b)  if  so,  the  number  thereof,  and

 (c)  the  stcps  being  taken  to  confirm
 them  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  Of  the
 58  officers  who  have  put  in  more  than  ten
 years  of  service  as  \emporary  or  officiating
 Superintendents  including  the  next  higher
 post  of  Assistant  Director  in  the  Field  Opera-
 tions  Division,  National  Sample  Survey  Orga-
 nisation,  on  Ist  August,  1972,  22  officers  are
 eonfirmed  as  Statistical  Investigators,  and  the
 rest  in  lower  posts.

 (c)  Action  for  confirming  the  eligible
 officers  against  available  permanent  posts  of
 Superintendent  is  being  taken  in  consultation
 with  other  concerned  agencies.

 Instructions  to  Delhi  Fire  Service  Autho«
 rites  to  Extinguish  Fire  in  Adjoining

 States

 408.  SHRI  CHANDRA  SHEKHAR
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 SINGH  :  Will  the  Minister  of  HOME  AFFA-
 IRS  be  pleased  to  state  :

 (a)  whether  the  Delhi  Fire  Service  autho-
 rities,  when  called  to  extinguish  the  big  fires
 at  Mohan  Nagar  Ghaziabad,  and  also  at
 village  Basantpur,  in  Haryana  the  site  of  the
 Japan  Airlines  plane  crash  in  June  1972,  took
 considerable  time  to  reach  these  two  spots
 for  want  of  specific  instructions  to  go  to  these
 places  from  the  Municipal  Commissioner  of
 Delhi;  causing  huge  losses  at  these  places  by
 fire;

 (b)  if  so,  whether  her  Ministry  have
 issued  any  specific  instructions  to  the  Delhi
 Fire  Service  authoritics  to  attend  to  such  dis-
 tress  calls  from  the  adjoining  States,  where
 fire  extinguishing  services  are  inadequate  in
 order  to  save  huge  losses  of  life  and  property
 in  future;  and

 (c)  if  not,  the  measures  being  taken  to
 meet  such  emergencies  in  future  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.H.  MOHSIN)  ;  (a)  As  intimated  by  the
 Commissioner,  Municipal  Corporation  of
 Delhi,  there  was  no  delay  in  turning  out  fire
 appliances  in  the  two  cases  referred  to  in  the
 Question.  In  the  cases  of  Japan  Airlines
 Crash,  meassage  was  received  at  the  Head-
 quarters  of  Delhi  Fire  Service  at  20.21  hours
 on  the  4th  June,  972  and  two  fire  units
 from  the  Mathura  Road  Fire  Station  left  for
 the  site  of  the  crash  at  20°22  hours,  i.e.
 within  a  minute  of  the  receipt  of  the
 message.

 In  the  case  of  fire  at  the  premises  of
 Mohan  Meakins  Breweries  at  Mohan  Nagar
 in  U.  P.,  the  call  was  received  at  3.33  hours
 on  the  5th  Junc,  1972,  and  two  units  of  the
 Fire  Brigade  left  for  Mohan  Nagar  at  13,32
 hours  after  obtaining  permission  of  the
 Municipal  Commissioner  as  required  under  the
 standing  instructions  issued  by  the  Delhi
 Administration.

 (b)  Fire  fighting  is  a  State  subject.  In
 Delhi,  the  Fire  Service  is  maintained  by  the
 Municipal  Corporation,  The  jurisdiction  of
 the  Service  is  within  the  Union  Territory  of
 Delhi.  However,  Fire  appliances  from  Delhi
 do  turn  out  to  outside  calls  subject  to  thet
 being  available.  In  al)  such  cases,  8  set  pro
 cedure  and  instructions  issued  by  the  Delhi
 Administration  are  followed.

 (c)  Does  not  arise.
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 Fate  of  Scientists  in  India

 409.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  his  attention  has  been  drawn
 to  an  article  of  Dr.M.V.  Shirodkar,  a
 Scientist,  published  in  the  Indian  Express,
 New  Delhi  of  June  45,  972  under  the
 caption,  ‘Fate  of  scientists  in  India”  and
 state  whether  the  organised  suppression  of
 internationally  recognised  Indian  talented
 scientists  at  home  is  still  a  practice  in  India,
 as  alleged  in  the  article  ;

 (b)  if  not,  the  reaction  of  Government
 thereto;  and

 (c)  what  positive  stcps  Government  have
 taken  to  counter  such  allegations  and  to
 remove  such  fears  of  our  science  talent  in
 India  and  abroad  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  a  SUBRAMA-
 NIAM):  (a)  and  (b).  The  Government  has
 seen  the  report  about  the  fate  of  scientists  in
 India  appearing  ina  section  of  the  Press.
 The  Government,  however,  does  not  subscribe
 to  the  view  that  there  is  any  organised  sup-
 pression  of  Indian  scientific  talent.

 (c)  In  fact,  the  procedures  of  recruitment,
 promotion  and  merit  recognition  have  been
 so  devised  to  the  best  of  Government’s  ability
 as  to  rule  out  the  possibility  of  any  organised
 suppression  of  talent.  However,  in  the  most
 perfect  system,  individual  cases  of  disregard
 or  discouragement  of  genuine  scientific  talent
 can  occur.  Where  such  cases  are  brought  to
 Government’s  notice,  they  are  prepared  to
 look  into  these  and  see  that  justice  is  done.

 Conference  on  Human  Environment  Held
 at  Stockholm

 4i0.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  lay  on  the  Table
 a  copy  of  the  speeches  of  the  Indian  Delegates and  the  Prime  Minister,  made  at  the  recently
 concluded  !4-nation  conference  at  Stockholm
 oo  evironment,  together  with  the  view  of
 Shri  C.  Subramaniam  expressed  at  the  Press
 Conference  after  the  meet  and  a  long  state-
 ment  issued  by  the  Indian  Delegation  there
 and  state  :
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 (a)  whether  India  moved  any  Resolu-
 tions  at  this  Conference  and  wi.ether  the  same
 were  carried  favourably;  and

 (b)  if  so,  the  outcome  of  this  conference
 and  India’s  contribution  thereat  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM)  :  (a)  and  (b).  A  statement,  together
 with  copics  of  the  speeches  by  the  Prime
 Minister  and  other  members  of  the  Indian
 Delegation,  is  laid  on  the  ‘Table  of  the  House.
 [Placed  in  Library,  See  No,  LY—3223/72]

 Miesing  Painting  in  Delhi  T.V.  Centre

 4  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be  pleased
 to  state  :

 (a)  whether  an  artist  invited  to  the  Youth
 Forum  Programme  of  the  Delhi  TV  Centre
 on  June  7,  1972,  had  brought  one  of  her  costly
 paintings  as  an  exhibit  in  the  programme  and
 this  was  not  returned  to  the  artist  on  the  same
 day  and  later  on  allegedly  deemed  as  ‘stolen’
 from  the  TV  Centre’s  premises,  with  the
 result  that  the  artist  had  reportedly  lodged  a
 complaint  with  the  local  police  about  its
 whereabouts  ;

 (b)  if  so,  action  if  any  taken  against
 those  responsible  in  the  TV  Centre  and  to  see
 that  such  things  do  not  recur;  and

 (c)  whether  the  allegedly  stolen  painting
 has  since  been  returned.  to  the  artist  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.  GUJRAL):
 (a)  to  (c).  One  of  the  poster  colour  sketches
 drawn  on  a  white  shect  of  paper  brought  by
 an  Artist  in  connection  with  a  programme  on
 graphic  ait  was  misplaced  in  the  Delhi  TV
 Centre.  The  matter  was  explained  to  the  con-
 cerned  Artist  who  has  written  to  the  TV
 Centre  to  treat  the  matter  as  closed.  TV
 Centre  has  been  asked  to  ensure  that  such
 things  do  not  recur.

 Reasons  for  outbreak  of  Communal
 Riots  ined  by  National  Integration

 Division

 4i2.,SHRE  BISHWANATH  JHUN-
 JHUNWALA  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  National  Integration
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 Division  of  her  Ministry  have  carefully  exae
 mined  the  reasons  which  led  to  the  outbreak
 of  communal  riots  in  some  parts  of  the  coun-
 try  as  a  result  of  Aligarh  Muslim  University
 Bill  agitation  during  June,  1972,  ;

 (b)  whether  the  said  Division  has  isolated
 80  districts  in  the  country  being  sensitive  to
 strife  arising  out  of  problems  of  minorities  and
 weaker  sections  of  the  society  ;

 (०)  af  so,  the  names  of  the  districts  and
 the  findings  of  the  Division  regarding  (a)
 above;  and

 (d)  the  steps  Government  have  since
 taken  to  ensure  that  such  incidents  do  not
 recur  in  future  ?

 THE  MINISTER  OF  SPATE  IN  THE
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 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):  (a)
 to  (c),  This  Ministry  has  remained  in  close
 touch  with  the  State  Governments  in  regard
 to  such  matters.  While  there  had  been  no
 outbreak  of  communal!  riots,  there  had  been
 disturbances  in  Uttar  Pradesh  at  Aligarh,
 Ferozabad  and  Varanasi  when  an  agitation
 was  organised  against  the  Aligarh  Mushm
 University  (Amendment)  Act,  ‘1972.  On  the
 basis  of  information  available  with  the  Central
 Government,  an  analysis  was  made  in  970  as
 well  as  l972  to  ascertain  districts  in  the
 country  which  had  been  affected  by  recurrent
 communal  trouble.  The  names  of  these  dis-
 tricts  in  different  States  are  given  in  an  atta-
 ched  statement.

 Statement

 States

 Andhra  Pradesh

 Assam
 Assam  and  Meghalaya
 Bihar

 Gujarat

 Kerala

 Madhya  Pradesh

 Maharashtra

 Mysore
 Orissa

 Rajasthan
 Tamil  Nadu

 U.P.

 West  Bengal

 Delhi

 Districts

 Hyderabad,  Mahbubnagar,  Adilabad,

 Cachar,  Kamrup,  Goalpara.
 U.K.  and  J  Hills,
 Patna,  Gaya,  Saran,  Muzaffarpur,
 Darbhanga,  Monghyr,  Bhagalpur,
 Saharsa,  Hazaribag,  Singhbhum,  Ranchi,
 Santhal  Parganas,  Shahabad.

 Ps  Junagarh,  Panchmahals,  Ahmedabad,
 Baroda,  Kaira.

 ar  Palghat,  Malapuram,  Cannanore.

 Indore,  Ratlam  Jabalpur,  Vidusha
 Dewas,  Schore,  Dug,  Khandwa,  Dhar.

 Akola,  Thana,  Ratangiri,  Ahmednagar,
 Nasik,  Aurangabad,  Kolaba,  Buldhana,
 Gr,  Bombay,  Sholapur,  Poona,  Jalgaon,
 Amravati,  Nagpur,  Osmanabad.

 Bangalore,  Bidar,  Mysore,  Gulbarga.
 oe  Cuttack,  Sambhalpur.

 Jaipur,  Jodhpur,  Nagpur.
 Tirunelvelli,  Trichy.

 oe  Moradabad,  Agra,  Azamgarh,  Varanasi,
 Aligarh,  Saharanpur,  Allahabad,  Meerut,
 Pilibhit,  Badaun,  Bareilly,  Shahjahan-
 pur,
 Calcutta,  Gooch  Behar,  Murshidabad,
 24—Parganas,
 Delhi.
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 (d)  State  Governments  have  been  reques-
 ted  to  remain  utmost  vigilant  against  outbreak
 of  communal  disturbances  and  to  ensure
 special  attention  particularly  in  respect  of
 those  districts  which  had  been  affected  by
 recurrent  communal  trouble.  Four  regional
 conferences  have  been  held  at  Bangalore,
 Bombay,  Nainital  and  Culcutta  in  order  to
 impress  upon  officers  in  charge  of  districts
 nore  prone  to  communal  trouble  all  aspects
 of  the  problem  and  to  have  a  free  exchange
 of  views.  These  conferences  were  attended  by
 the  Union  Home  Secretary,  the  Chief  Secretary,
 Home  Secretary,  Inspector  General  of  Police,
 DIG,  CID,  etc.,  of  the  different  States  in
 addition  to  District  Magistrates  and  Superin-
 tendents  of  police.

 समय  प्रदेश  के  लिए  टेलीविजन  केन्द्र

 413.  श्री  गंगा  चरण  दीक्षित  :  क्‍या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने  अपने
 विभिन्‍न  भागों  में  टेलीविजन  केन्द्र  स्थापित
 करने  के  लिए  प्रस्ताव  भेजे  हैं;  और

 (ख)  अन्य  राज्यों  के  कितने  नगरों  में

 ऐसे  टेलीविजन  केन्द्र  स्थापित  किये  जा  चुके  है
 और  कया  मध्य  प्रदेश  में  भी  इसी  प्रकार  की
 व्यवस्था  की  जा  रही  है  ?

 सुचना  ओर  प्रसारण  सम्त्रालय  में  राज्य
 मन्त्री  (भो  आई०  के०  गुजराल)  :  (क)  जी,
 नहीं  ।

 (ख)  फिलहाल  हमारे  पास  एक  टेली-
 विजन  केन्द्र  दिल्‍ली  में  है।  चोरी  योजना के
 दौरान  पूना  में  रिले  केस  सहित  बम्बई,
 श्रीनगर,  अमृतसर,  मद्रास,  कलकता  और

 कानपुर  में  रिले  केन्द्र  सहित  लखनऊ  में  टेली-
 विजन  केन्द्र  स्थापित  किए  जा  रहे  हैं।  उत्तरो-
 सर  पुरे  देश  को  कबर  करने  के  लिए  पांचवीं
 तथा  उत्तरवर्ती  योजना  अवधियों  के  दौरान
 टेलीविजन  केन्द्रों  की  स्थापना  किए  जाने  का
 प्रस्ताव  है।  मध्य  प्रदेश  में  टेलीविजन  केन्द्र
 ऐसी  योजनाओं  में  सम्मिलित  किया  जाएगा।
 Inter-State  Gang  of  Copper  Wire  thieves
 Me  SHRI  RANABAHADUR  SINGH:
 Will  the  Miniter  of  COMMUNICATIONS
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 be  pleased  to  state  :

 (a)  whether  there  is  a  Inter-State  Gang
 of  Copper  Wire  thieves  operating  in  the
 Rewa  area  of  Madhya  Pradesh  and  that  the
 copper  wire  weighing  8  quintals  worth  rupees
 15,000,  have  been  out  from  the  telephone
 lines  between  Rewa  and  Katni  ;  and

 (b)  if  so,  the  efforts  Government  have
 made  to  detect  this  gang  of  thieves  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N  BAHUGUNA4):  (a)
 Yes.  During  March  9  to  March  972
 2854  kgs.  of  copper  wire  valued  at  Rs  28,540)-
 were  stolen  from  this  Section.

 (b)  In  a  joint  operation  by  the  P&T  and
 the  M.  P.  Police,  3  Gangs  of  thteves  were
 apprehended  in  April  and  November,  I97I.
 2  Pairs  of  copper-wire  have  been  dismantled
 pending  replacement.  Joint  patrolling  of  the
 lines  with  Police  help  is  continuing.

 Establishment  of  Paper  Mill  in  Goalpara,
 Agsam

 4I5.  SHRI  ROBIN  KAKOTI:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO.
 LOGY  be  pleased  to  state  :

 (a)  the  progress  made  so  far  mm  regard  to
 the  establishment  of  the  proposed  Paper  Mill
 in  Goalpara  in  Assam  ;  and

 (b)  total  amount  spent  and  the  number
 of  persons  appointed  im  the  project  upto  the
 end  of  March,  1972  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Civil  works  are  sn  progress  and  most  of
 the  machinery  from  the  paper-cum-pulp  plant
 has  been  shifted  from  Darbhanga  (Bihar)  to
 Goalpara,

 (b)  Rs.  50  lakhs  have  been  spent  so  far
 on  the  shifting  of  the  machinery  from  Bihar
 on  civil  works,  wages  etc.  and  93  persons
 have  been  appointed.

 राज्यों  में  कृषि  जन्य  उद्योग

 416.  श्रीमती  बी०  आर०  सिंधिया  :

 क्या  ओश्योगिक  विकास  तथा  विज्ञान  और

 प्रौद्योगिकी  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 गत  तीन  वषों  में  ग्रामीण  क्षेत्रों  में  राज्यवार

 रु  ¥ w  s  4
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 कहां-कहां  और  क्या  क्‍या  कृषिजन्य  उद्योग
 स्थापित  किये  गये  है  ?

 औद्योगिक  विकास  भन्त्रलय  में  उप-मंत्री

 थी  सिद्धेश्वर  प्रसाद:  “कृषि  उद्योग”  शब्द
 के  अन्तर्गत  कृषि  उत्पाद  पर  आधारित  या

 कृषि  उत्पादों  के  निर्माण  में  लगे  हुए  अर्थात्‌
 वस्त्र,  चीनी,  चावल  कहना,  तेल  पेरना,  हाथ
 करघा,  विद्युत  करघा,  खाद्य  और  फल  परिष्करण

 मद्यशाला,  कृषि  मशीनें  (सैक्टर,  विद्युत  चालित

 हल  और  पम्पिंग  सेट  आदि)  उर्वरक,  कीट-
 नाशक,  डेरी,  कुक्कुट  पालन,  सुअर  पालन,
 मत्स्य  पालन  इत्यादि  बहुत  से  उद्योग  आते  हैं  ।
 ये  उद्योग  कुटीर,  लघु,  मझौले,  या  बड़े  क्षेत्र  में

 हो  सकते  हैं  1  बहुत  बड़ी  संख्या  में  कृषि  उद्योगों
 का  विकास  करना  राज्य  सरकारों  को  जिस्मे-
 दारी  है।  इन  उद्योगों  के  अन्तर्गत  बहुत  बड़े
 क्षेत्र  के  आने  और  सम्पूर्ण  देश  में  इसका

 विस्तृत  बिखराव  होने  के  कारण  सारे  देश  में
 ग्रामीण  क्षेत्रों  में  शुरू  किए  गए  कृषि  जन्य
 उद्योगों  के  स्थानों  के  नाम  के  बारे  में  जानकारी
 उपलब्ध  नहीं  है,  फिर  भी,  विगत  तीन  वर्षों  में

 कृषि  उद्योगों  के  लिए  स्वीकृत  किए  गये  औद्योग्-
 गीत  लाइसेंसों  के  आंकड़े  संलग्न  हैं  t

 1969,  1970  और  97  के  दौरान

 कृषि  उद्योगों  के  लिए  स्वीकृत  किए  गये  ओहायो-
 गीत  लाइसेंसों  के  आंकड़े  T
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 Issue  of  Licence  for  setting  up  of
 Industries  in  Gujarat

 4I7,  SHRI  SOMCHAND  SOLANKI:
 Will  the  Minister  of  INDUSTRIAL  DE.
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  atate  :

 (a)  the  number  of  licences  issued  for  and
 setting  up  of  new  industries  in  Gujarat  from
 April,  972  to  June,  972  ;  and

 (b)  the  number  of  applications  pending
 with  Government  and  the  number  out  of
 them  which  have  been  rejected  and  the  reasons
 therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  3  licences  have  been  issued  between
 April  972  and  June,  972  for  the  setting  up
 of  new  industries  in  Gujarat.

 (b)  25  applications  are  pending  as  on
 1.7.72.  The  question  of  any  of  these  having
 been  rejected  does  not  arise.

 Implementation  of  the  Supreme  Court's
 decision  on  Seniority

 4\8.  SHRI  S.  M.  BANERJEE:  Will
 the  PRIME  MINISTER  be  pleased  to  state;

 (a)  whether  the  Supreme  Court’s  decision
 regarding  the  seniority  has  been  implemented
 in  the  Government  of  India  offices  ;

 (b)  if  not,  the  reasons  for  the  delay  ;  and

 (०)  the  time  by  which  the  said  decision
 will  be  implemented  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  and
 (c).  The  Supreme  Court’s  judgment,  dated
 4th  January  1972,  was  delivered  in  Civil

 कृषि  मशीन  -  4  4
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 असहमति

 Appeals  Nos,  845  of  968  (Union  of  India
 and  others  Vs.  M,  Ravi  Varma  and  others), No,  846  of  968  (Union  of  India  and  others
 Va.  §.  Ganapathi  Kini  and  Others)  and  No,  50
 of  3969  (Union  of  India  and  Others  Va.
 Suresh  Kumar  and  Others).  Ministry  of
 Finance  (Department  of  Revenue  and  Ine
 surance)  who  are  adminittratively  concerned
 with  the  first  two  specific  cases  decided  by  the
 Supreme  Court  have  taken  appropriate  action
 for  implementing  the  Court's  orders  in  those
 cases.  It  is  hoped  that  the  process  of  ime
 plementation  would  be  shortly. ‘The  Ministry  of  Health  and  Family  Planning

 N
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 wha  are  concerned  with  the  third  case  have
 implemented  the  Court's  orders  in  that  case.

 (by  Does  not  arise.

 आदिवासियों,  अनुसूचित  जातियों  तथा  अनु-
 सूचित  जन  जातियों  की  जनसख्या

 419.  शी  कार  लाल  बैरवा  .
 श्री  जगन्नाथ  राव  जोशी  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  इस  समय  आदिवासियों,  अनु-
 सूचित  जातियों  तथा  अनुसूचित  जनजातियों  की

 राज्यवार,  प्रथम-पृथक  जनसंख्या  कितनी
 कितनी  है  ;  और

 (ख)  यह  जनसंख्या  देश  की  कुल  जन-
 सख्या  का  कितने  प्रतिशत  है  ?

 गृह  सम् जा लय  में  उप-सकती  (श्री  एफ०
 एच०  भो हसित)  :  (क)  97  की  जनगणना

 (जैसाकि  1-4-1971  को  थी)  के  अनुसार
 अनुसूचित  जातियों  तथा  अनुसूचित  जन  जातियो
 फी  राज्यवार  जनसंख्या  संलग्न  विवरण  में  दी
 गई  है  [विवरण  सभा  पटल  पर  रखा  गया।
 देखिये  संख्या  LT-3224/72]  इस  प्रकार  के

 (आदिवासियों)'  के  बारे  मे  कोई  आकड़े
 जनगणना  में  एकत्रित  नही  किये  जाते  है  ।

 (ख)  देश  की  समस्त  जनसंख्या  से  अनु-
 सूचित  जातियों  तथा  अनुसूचित  जन  जातियों
 का  प्रतिशत  जैसाकि  97]  की  जनगणना  में
 दिखाया  गया  है  क्रमश  :  4.60  और  6.94  है।
 Survey  conducted  by  Scientific  and
 Technical  Personnel  Division  of  0.  s  I.  R.

 regarding  jobless  Graduates
 420,  SHRI  H.  M.  PATEL:

 DR.  LAXMINARAYAN
 DEYA;:

 Will  the  Minister  of  INDUSTRIAL  DE
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (3)  whether  the  Scientific  and  है 1
 Personnel  Division  of  the  Council  Tor  Selenite and  Industrial  Research  have  recently conducted  &  survey  which  shows  that  th  of
 India's  Genduates,  including  seience,
 ing  and  medical  graduates,  are  jobless;  and

 PAN-

 SRAVANA  II,  2894  (SAKA)  Written  Answers  50

 (9)  if'so,  the  facts  and  figures  thereof
 and  the  reaction  of  the  Government  of  India
 in  this  regard  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMAN-
 IAM)  :  (a)  The  Division  for  Sciene
 tific  and  Technical  Personnel  of  C.S.LR.
 did  not  undertake  any  survey  of  unemploy-
 ment  but  carried  out  a  study  of  unemployment
 amongst  technical  personnel  and  other  gra-
 duates,  on  the  basis  of  the  data  collected  in
 the  I97!  census,  The  study  revealed  that
 ADAY  of  persons  with  at  least  of  first  degree
 in  Science,  Engineering,  Technology,  Agri-
 culture  or  Masdicine  and  20.9%  of  persons
 with  at  least  a  first  degree  in  Arts  or  Come
 merce  were  reportedly  unemployed  in  April,
 1971.  The  overall  unemployment  amongst
 persons  of  all  categories  holding  at  least  a
 first  degree  was  19.7%  or  about  I/5th  of  the
 total  estimate  stock.

 (b)  Government  of  India  have  already
 taken  some  steps  to  generate  employment,  An
 “Expert  Committee  on  Unemployment”  has
 been  appointed  to  assess  the  extent  of  Un-
 employment  and  to  suggest  remedial  measures.
 A  sum  of  Rs.  50  crores  has  been  allocated  for
 employment  of  educated  persons  of  which
 an  amount  of  Rs.  20  crores  has  been  allocated
 in  this  year’s  budget  for  programmes  to
 generate  employment  for  educated  un-
 employed.  The  nationalised  banks  also
 render  financial  help  to  enterprising  un-
 employed  persons,

 Besides,  these  schemes  like  Scientists’
 Pool,  Research  Fellowships,  Supernumerary
 appointments  are  in  operation  to  help  Scienti-
 fic  and  Technical  Personnel  in  particular.

 Shortage  of  Milk  Powder

 421,  SHRI  PAMPAN  GOWDA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  3

 (a)  whether  there  is  a  shortage  of  milk
 powder  and  baby  foods  in  the  country  ;  and

 (b)  if  so,  whether  Government  propose  to
 set  up  a  milk  powder  factory  in  the  country;
 and  if  so,  the  broad  outlines  of  the  proposal  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP~
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  ¥es,  Sir,  There  is  some  shortage.

 (b)  Government,  at  present,  have  no
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 proposal  to  set  up  a  milk  powder  factory.
 Co-operatives  and  private  entrepreneurs  are,
 however,  being  encouraged  and  last  year
 additional  capacity  of  7800  metric  tonnes  has
 been  approved.

 between  India  and  Bangla
 Desh  in  the  Field  of  Atomic  Energy
 422.  SHRI  PILOO  MODY:  Will  the

 Minister  of  ATOMIC  ENERGY  be  pleased
 to  state  :

 (a)  whether  India  and  Bangla  Desh  have
 agreed  to  co-operate  in  the  peaceful  uses  of
 atomic  energy  and  space  research  ;  and

 (b)  if  so,  the  steps  taken  in  pursuance  of
 it  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  and  (b).  The  question  of
 cooperation  between  Bangladesh  and  India  in
 the  fields  of  peaceful  uses  of  atomic  energy
 and  space  research  is  presently  under  consi-
 aeration.

 Shortage  of  X-Ray  films

 423,  SHRI  DINEN  BHATTACHARYA:
 Will  the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  the  scarcity  of  X-ray  films  in
 the  country  still  persists  ;  and

 (b)  if  ७०,  the  remedial  measures  Govern-
 ment  propose  to  adopt  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Manufacture  of  Tractors  with  Foreign
 Collaboration  by  Agro-Industrial  Cor-

 poration,  Uttar  Pradesh

 424,  SHRI  B.  द  NAIK:
 SHRI  0.  K.  PANDA  :

 will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 ह  {@  whether  the  Agro-Industrial  Corpora-
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 tion  of  Uttar  Pradesh  has  submitted  any
 proposal  for  manufacture  of  cheap  (I4  hp)
 tractors  in  collaboration  with  an  East  Euro-
 pean  concern  ;

 (b)  if  so,  the  outlines  of  the  proposal  and
 the  likely  cost  of  production  and  cost  price
 of  the  contemplated  tractor  ;

 (c)  whether  Government  have  any  other
 proposals  for  manufacture  of  cheap  tractors,
 especially  in  view  of  the  impending  lowering
 of  land  ceilings  ;  and

 (9)  the  Government's  reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  and  (b).  The  Agro-Industrial  Corpora-
 tion  of  Uttar  Pradesh,  Lucknow  submitted  a
 proposal  on  ‘13-12-71,  for  the  manufacture  of
 14  HP  tractors  in  collaboration  with  the
 USSR.  The  capital  cost  of  the  project  has
 been  shown  as  Rs.  3.37  crores  and  the  ex-
 factory  selling  price  of  the  tractor  has  been
 estimated  at  Rs.  10,000  per  unit.

 (c)  Government  have  licensed/approved
 three  schemes  for  the  manufacture  of  small
 HP  tractors  for  a  total  capacity  of  36,000
 Nos  against  an  estimated  demand  of  25,000
 tractors  per  annum  by  1973-74  per  annum.
 One  more  scheme  for  a  capacity  of  I0,000
 Nos  per  annum  is  under  consideration.

 (d)  Government  have  not  approved  of
 the  proposal  as  there  is  no  scope  for  further
 licensing  of  small  HP  tractors  with  foreign
 collaboration.

 Programmes  covered  on  Occasion  of
 Inauguration  of  Vizag  Outer  Harbour

 425.  SHRI  8,  ron  SAMANTA  :  Will  the
 Minister  of  INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  state  :

 (a)  who  are  the  New  Delhi  newsmen
 taken  to  Vizag  at  the  cost  of  his  Ministry  on
 the  occasion  of  the  inauguration  of  work  of
 Outer  Harbour  ;

 (b)  whether  his  Ministry  has  recelved  any
 report  from  the  Press  Information  Bureau
 regarding  despatches  sent  by  there  New  Delhi
 newsmen  to  their  publications  covering  the
 programmes  attended  by  him  and  the  Prime
 Minister  ;

 (०)  whether  exclusion  of  the  accredited
 correspondent  of  the  Times  of  India  covering his  Ministry  from  the  Press  party  on  instance
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 of  Press  Information  Bureau  led  to  refusal  of
 other  newsmen  to  cover  the  official  program-
 mes;  and

 (d)  the  reasons  for  excluding  this  corres~
 pondent  from  the  Press  party  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARMA  BIR
 SINHA)  :  (a)  A  list  of  Press  Correspondents
 taken  to  Visakhapatnam  on  the  occasion  of
 inauguration  of  Outer  Harbour  Project  is  laid
 on  the  Table  of  the  House.  [Placed  in  Library.
 See  No.  LT—3225/72}.  The  expenditure  on
 the  Press  party  was  met  by  the  Visakhapatnam
 Port  Transport  and  the  Hindustan  Shipyard.

 (b)  The  news  coverage  of  the  Vizag  cere-
 mony  was  satisfactory  and  the  story  appeared
 in  the  newspapers  of  all  the  correspondents
 who  were  taken  on  the  tour.  It  is  dificult  to
 ascertain  which  correspondent  filed  despatches
 to  his  newspaper(s)  and  which  correspondent
 did  not.

 (०)  A  noneaceredited  correspondent  was
 nominated  by  the  Times  of  India,  not  at  the
 instance  of  Press  Information  Bureau,  but  of
 their  own  accord.  He  was  accepted  by  the
 P.I.  B.  There  was  no  refusal  by  other  news-
 men  to  cover  the  programme.

 (d)  Does  not  arise.

 है बी  इलेक्ट्रीकल्स  इक्विपमेंट  प्लांट,  हरिद्वार
 को  हुई  हानि

 426.  श्री  शिव  कुमार  शास्त्री.  क्या

 ऑद्योगिक  विकास  तथा  विज्ञान  और  प्रोद्योगिकी
 मन्त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  भारत  हैवी  इलेक्ट्रीकल्स
 लिमिटेड  ने  अब  लाभ  कमाना  प्रारम्भ  कर
 दिया  है;

 (ख)  यदि  हां,  तो  पिछले  वर्ष  इसे  कितना
 लाभ  हुआ  ;

 (ग)  रानीपुर,  हरिद्वार,  का  हैवी  इलेक्ट्रा-

 हा  है
 क्यों  लाभ  कमाने  में  असमर्थ

 ;  और

 (घ)  रानी पुर  कारखाने  की  कमियों  को
 दूर  करने  के  लिए  सरकार  क्‍या  उपाय  कर
 रही  है?

 SRAVANA  II,  894  (SAKA)  Written  Answers  4

 औद्योगिक  विकास  सम्त्रालय  में  उप मग् दी

 (थी  सिद्धेश्वर  प्रसाद:  (क)  से  (घ).  वर्ष
 1971-72  में  भारत  हैवी  इलेक्ट्रीकल्स  लिमि-

 हेड  को  3I9  लाख  रुपये  का  लाभ  हुआ 1
 भारत  हैवी  इलेक्ट्रीकल्स  के  अंतर्गत  तीनों
 संयंत्रों  में  मे  रानी पुर  (हरिद्वार)  का  संयंत्र
 सबसे  बड़ा  है  व  उसमे  अभी  भी  विकास  कार्य
 चल  रहा  है।  इस  एकक  में  टरबाइन  व  जैन-
 रेटरों  का  उत्पादन  वर्ष  969-70  में  ही
 प्रारम्भ  हुआ  1  इस  प्रकार  के  एककों  में
 उत्पादन  वस्तुओं  की  जटिलता  के  कारण  पनपने
 में  5  से  6  वर्षों  का  समय  लग  जाता  है  तब

 ही  वे  हानि  रहित  स्थिति  में  आ  पाते  हैं।  रानी-

 पुर  के  संयंत्र  में  कहा  जा  सकता  है  कि  पनपने
 की  स्थिति  स्थिर  है  1

 रानीपुर  एकक  में  उत्पादन  बढ़ाने  के
 प्रयत्न  किये  जा  रहे  है।  अनेक  पारियों  में  कार्य
 प्रारम्भ  करने  हेतु  अतिरिक्त  कर्मचारियों  के
 प्रशिक्षण  का  कार्य  भी  आरम्भ  किया  गया  है।
 ऐसी  आशा  है  कि  इन  उपायों  के  कार्यान्वित

 होने  से  1974-75  तक  भारत  हैवी  इसे  लि०
 का  हरिद्वार  एकक  हानिरहित  स्थिति  मे  पहुंच
 जायेगा  1

 Setting  up  of  Heavy  Water  Plants  in  the
 Country

 427,  SHRI  7,  M.  MEHTA:
 SHRI  PURUSHOTTAM  KAKOD-

 KAR:

 Will  the  Minister  of  ATOMIC  ENERGY
 be  pleased  to  state  :

 (a)  whether  three  heavy  water  plants  are
 being  set  up  by  the  Atomic  Energy  Cummiss-
 ion  in  different  parts  of  the  country  ;

 (b)  if  so,  the  cost  to  be  incurred  on  these
 plants  ;  and

 (c)  when  those  are  likely  to  be  set  up  and
 the  places  where  these  are  to  be  located  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA  GAN-
 ‘DHI)  :  (a)  The  Atomic  Energy  Commission  is
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 setting  up  four  heavy  water  plants  in  the
 country.
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 (b)  and  (c).  The  required  information  is
 given  below  :

 Name  of  the  Plant  Place  Estimated  cost  (Rupees  Expected  date  of  come
 in  crores)  pletion

 है).  Baroda  Heavy
 Water  Plant
 (67.2  tonnes/
 year)

 Baroda  (Gujarat)

 Kota
 Water
 (100,
 year)

 Heavy  Kota  (Rajasthan)
 Plant

 tonnes/

 di)

 (Tamil-
 nadu)

 Tuticorin  Heavy  Tutsocorin
 Water  ‘Plant
 (71.3,  tonnes/
 year)

 (iii)

 Talcher  Heavy  ‘Talcher
 Water  Plant
 (62.7  tonnes/
 year)

 (iv)  (Orissa)

 5.0  973

 974 35.79

 1971-75 22.32

 2  10  976

 Forward  Trading  in  Cotton
 428.  SHRI  VASANT  SATHE  :  Will  the

 Munister  of  INDUSTRIAL  DEVELOPMENT
 AND  SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state  :

 (a)  whether  Government  have  sanctioned
 forward  trading  in  cotton  ;  and

 (b)  if  so,  at  which  centres  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)
 (a)  and  (b).  Futures  or  hedge  trading  9  not
 permitted  in  cotton.  Forward  trading  in  the
 form  of  Transferable  Specific  Delivery
 Contracts)  (TSD  Contracts  is  permitted
 in  the  Bengal  Desh:  variety  of  cotton
 under  the  auspices  of  East  India  Cotton
 Association,  Bombay.  Forward  trading
 in  the  form  of  Non-Transferable  Specific
 Delivery  Contracts  (NTSD  Contracts)  of  three
 months  duration  has  been  permitted  in  all
 varieties  of  cotton  throughout  the  country.

 Abolition  of  Death  Penalty
 429.  SHRI  8,  s.  BHAURA  :

 SHRI  JHARKHANDE  RAI  :
 Will  the  Minister  of  HOME  AFFAIRS  be

 pleased  to  state  :

 (a)  whcther  there  As  any  proposal  under
 consideration  to  do  away  with  the  death
 pcnalty  m  the  country  ,  and

 (b)  if  so,  the  main  features  thcieof  ?

 THE  DEPUrY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 EK  H.  MOHSIN)  (a)  and  (b).  The  matter  is
 being  considered  in  all  its  aspects,  in  connec-
 tion  with  the  proposals  for  comprehensive
 revision  of  the  Indian  Penal  Code.

 Study  by  Foreign  Investment  Board  regar-
 ding  Companies  Manufacturing  Cosme-

 tics

 430.  SHRI  N.  K  SANGHI:  Will  the
 MINISTER  OF  INDUSTRIAL  DEVELOP.
 MENT  AND  SCIENCE  AND  TECH.
 NOLOGY  be  pleased  to  state  :

 (a)  whether  the  Foreign  Investment
 Board  has  completed  a  study  of  the  Companies
 manufacturing  cosmetics  in  the  country  with
 majority  foreign  equity  with  a  view  to  com
 pare  their  expert  performance  with  repatria-
 tion  of  foreign  exchange  by  them  by  way  of
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 dividends  and  royalties  as  well  as  expenses
 incurred  on  import  of  raw  materials  ;

 (b)  if  so,  the  names  of  the  Companies
 and  the  findings  of  the  study  ;  and

 (c)  the  percentage  of  profit  being  plou-
 ghed  back  in  the  industry  and  the  percentage
 being  repatriated  abroad  and  Government’s
 reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  to  (c).  The  Foreign  Investment  Board
 recently  examined  generally  several  aspects  of
 the  cosmetic  industry  in  India,  such  as,  pro-
 duction,  import  requirements  of  raw  materials,
 exports,  profits  and  foreign  exchange  outgo  of
 28  manufacturers,  of  which  |l  were  forcign
 mojority  Companies.  Their  main  finding  was
 that  dividends  being  remitted  by  some  of  the
 foreign  subsidiaries  manufacturing  cosmetics
 were  disproportionately  high  as  compared  to
 their  investment.  After  examining  the  ques-
 tion  from  all  aspects,  the  Board  decided  that
 the  cost  price  stiucture  of  cosmetics  articles
 should  be  studied  in  detail.  This  study  is  in
 progress,

 Supply  of  Electric  Spare  Parts  to  big
 Projects  by  Private  Sector

 431.  SHRI  BIJOY  MODAK:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state  :

 (a)  whether  Government  are  dependent
 on  the  private  sector  for  supply  of
 electric  sparc-parts  for  their  big  projects  ;

 {b)  whether  Government  are  considering
 any  proposal  for  setting  up  projects  for  clec-
 tric  sparceparts  for  lessening  dependence  on
 Private  sector  ;  and

 (c)  if  so,  the  broad  outlines  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :

 (a)  No,  Sir.

 (b)  No,  Sir,

 (०  Does  not  arise.

 Separation  of  Judiciary  from  Executive

 492,  SHRI  JHARKHANDE  RAI:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
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 to  state  :

 (a)  whether  the  process  of  separation  of
 Judiciary  from  the  Executive  has  been  com-
 pleted  in  all  the  States  ;

 (b)  af  not,  the  names  of  the  States  where
 Judiciary  still  forms  a  part  of  the  Executive  ;
 and

 (०)  the  steps  taken  to  complete  the  pro-
 cess  of  separation  of  Judiciary  in  these
 States  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  and
 (b).  Not  yet  Sir.  The  Judiciary  has  been
 separated  from  the  Executive  in  Gujarat,
 Haryana,  Jammu  and  =  Kashmir  (except
 Poonch  and  Rajouri  District),  Mabarashtra,
 Mysore,  Punjab,  West  Bengal  (except  Midna-
 pore  and  24  Parganas  Daistricts),  Kerala,
 Madhya  Pradesh,  Orissa,  Tamil  Nadu,  Bihar
 Rajasthan,  substantial  areas  of  Assam  and
 Himachal  Pradesh.  Separation  has  not  yet
 been  effected  in  Manipur,  Nagaland,  Tripura
 and  Meghalaya.

 (c)  A  Bill  which  was  introduced  in  Parlia-
 ment  for  the  enactment  of  a  new  Code  of
 Criminal  Procedure  and  which  seeks,  among
 other  things,  to  secure  separation  of  the  Judi-
 ciary  from  the  Executive  all  over  the  country
 is  now  before  a  Joint  Committee  of  Parlia-
 ment.

 Persons  between  the  Age  Group  of  48  and
 2I  years

 433,  SHRI  con  K.  CHANDRAPPIAN  ;
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  total  number  of  people  who  fall
 between  the  age  group  of  18  and  2b  years
 according  to  the  latest  census  report  ;  and

 (b)  the  number  of  this  category  during
 the  last  three  census  reports  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 ्,  H  MOHSIN):  (a)  Age  date  of  the
 latest  Census  (1971)  are  still  under  process.

 (b)  The  enclosed  statement  gives  the
 figures  for  the  three  censuses,  viz.  1961,  1954
 and  I94i  on  the  basis  of  smoothed  data  after
 suitable  adjustments.
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 Statement

 Population  between  the  Age-Group  48  and  27  during  \94,  95  and  96  Censuses

 (in  millions)

 “i96t  0  ee

 Age  Persons  Males  Females  Persons  Males  Females  Persons  Males  Females

 .  2  3  4  >  6  7  8  9  10

 w  8.3  4.3  4.0  74  3.6  3.5  5.9  3.0  2.9

 9  8.2  4.2  40  6.9  35  3.4  5.7  2.9  2.8

 20  8.0  AL  3.9  6.8  35  3.3  5.7  23  2.8

 Total  :
 18-20  24.5  2.6  4.9  20.8  0.6  10.2,  73  8.8  8.5

 2l  7.8  4.0  38  6.6  3.4  3.2  5.7  29  2.8

 Total  :
 ‘18.21  32.3  6.6  5.7  27.4  4.0  3.4  230  1L7  I.3

 Note  :  The  smoothed  population  in  these  ages  have  bien  adjusted  sustably  for  the
 small  population  not  covered  in  the  Census  age  tabulations.

 Source:  For  !96l—Census  of  India,  Paper  No.  2  of  I‘ibl—Age  ‘Lables  page  35  for
 1951  &  94l~Census  of  India,  Pape:  No.  3  of  954—Age  Tables—-1951
 Census  pages  44  and  68  respectively.

 Release  of  Political  Prisoners  during
 25th  Anniversary  Celebrations  of  Indepen-

 Separation  of  Judiciary  from  Executive
 in  Tripura

 dence  435,  इकतारा  BIREN  DUTTA :  Will  the  Mi-
 434.  SHRI  K.  BALADHANDAYU-  nister  of  HOME  AFFAIRS  be  pleased  to  state  :

 THAM  :
 SHRI  B.  R.  SHUKLA  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 {a)  whether  Government  have  any  pro-
 posal  under  consideration  to  give  pardon  and
 release  the  political  prisoners  and  also  in
 some  cases  prisoners  sentenced  to  death  and
 long  term  sentences,  during  the  25th  Anni-
 versary  Celebration  of  our  Independence  :
 and

 (b)  if  30,  the  main  features  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN):  (a)  and  (b).  It  is  pro-
 posed  to  grant  remission  of  sentence,  on
 sliding  scale,  to  certain  categories  of  priso-
 ners  on  the  occasion  of  25th  Anniversary  of
 Independence.  However,  no  clemency  is
 proposed  to  be  extended,  on  the  above  occas
 sion;  to  the  prisoners  sentenced  to  death.

 (a)  whether  the  separation  of  Judiciary
 from  Executive  has  been  completed  in
 Tripura  ;  and

 (b)  if  not,  the  reasons  therefor  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  No  Sir.

 (b)  The  Union  Territories  (Separation
 of  Judicial  and  Executive  Functions)  Act,
 3969  which  sought  to  separate  the  Judiciary
 from  the  Exccutive  in  the  Union  Territories
 is  not  now  applicable  since  Tripura  has
 become  a  State.  The  Bill  for  the  enactment
 of  a  new  Code  of  Criminal  Procedure  which
 is  now  before  a  Joint  Committee  of  Parliament
 and  which  seeks  to  enforce  separation  of  the
 Judiciary  from  the  Executive  on  an  All  India
 basis  will  apply  to  Tripura  also.  Meanwhile
 the  State  Government  are  considering  a  pro-
 posal  to  introduce  the  reform  in  Tripura  by
 an  executive  order.
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 लोक  सभा  हारा  अलीगढ़  मुस्लिस  विश्व-विद्या-
 लय  संशोधन  विधेयक  पास  किए  जाने  के  फल-

 स्वरूप  साम्प्रदायिक  दंगों  का  फैलना

 436.  श्री  रामावतार  शास्त्री  :
 भी  समर  गुह

 क्या  गृह  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  ः

 (क)  क्‍या  सरकार  को  मालूम  है  कि
 लोक  सभा  के  गत  सत्र  में  अलीगढ़  मुस्लिस
 विश्वविद्यालय  संशोधन  विधेयक  के  पारित

 होने  के  बाद  देश  के  कुछ  भागों  में  साम्प्रदायिक
 दंगे  हुए  थे  ;

 (ख)  यदि  हां  तो  उसका  ब्यौरा  क्‍या  है
 और  उसके  परिणामस्वरूप  जान-माल  की  कितनी

 हानि  हुई  ,  और

 (ग)  इन  दंगों  के  पीछे  किन  तत्वों  का

 हाथ  था  और  उनके  विरुद्ध  सरकार  ने  क्‍या

 कार्यवाही  की  है  अथवा  करने  का  विचार  है  ?

 गृह  वस्त्रालय  और  कामिक  विभाग  में
 राज्य  मन्त्री  (थी  राम  निवास  मिर्धा:  (क)
 से  (ग).  जून,  972  मे  उत्तर  प्रदेश  में

 अलीगढ़,  वाराणसी  और  फिरोजाबाद  मे  दंगे

 हुए  थे।  राज्य  सरकार  से  प्राप्त  सूचना  के

 अनुसार  दंगों  में  33  व्यक्ति  मरे  थे।  सम्पत्ति
 को  हुई  क्षति  के  बारे  में  सूचना  प्राप्त  को  जा

 रही  है  1  दंगों  के  दौरान  बड़ी  संख्या  में  व्यक्ति
 गिरफ्तार  किए  गए  हैं  और  उनके  विरुद्ध  कानून
 के  अनुसार  उपयुक्त  कार्रवाई  की  जा  रही  है  1

 आर  बढ़कर  एंड  कम्पनी  लिमिटेड  मुजफ्फर-
 पुर  का  बन्द  होगा

 437,  ची  शामाबतार  शास्त्री  :  क्‍या
 औद्योगिक  विकास  तब  विशाल  ओर  प्रौद्योगिकी
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बिहार  के  मुजफ्फरपुर  नगर  में
 आर्थर  अख़्तर  एण्ड  कम्पनी  लिमिटेड

 पिछले  छः  महीने  से  बन्द  पड़ी  है  और  यदि  हां
 तो  इसके  क्या  कारण  हैं  ;

 (ख)  क्या  बिहार  सरकार  ने  केन्द्रीय  सर-
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 कार  से  उसे  अपने  अधिकार  में  लेकर  चालू
 करने  का  अनुरोध  किया  है  ;  और

 (ग)  यदि  हां,  तो  इस  पर  केन्द्रीय  सरकार
 की  क्‍या  प्रतिक्रिया  है  ?

 ओशोगिक  विकास  मन्त्रालय  में  उप सस् त्री

 (श्री  सिद्धेश्वर  प्रसाद)  :  (क)  जी,  हां  राज्य
 सरकार  से  प्राप्त  सूचना  के  अनुसार  प्रबन्धकों
 के  दो  दलों  मे  झगड़ा  होने  के  कारण  कारखाना
 बन्द  था

 (ख)  जी,  हा  t

 (ग)  मामला  राज्य  सरकार  के  परामर्श
 से  विचाराधीन  है  ।

 Opening  of  the  proposed  P  &  T  Dispen-
 sary  in  Bihar  other  than  Patna

 438.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  there  ts  any  proposal  for  the
 opening  of  the  Post  and  Telegraphs  Dispen-
 sary  at  any  place  in  Bihar  other  than  Patna  ;
 and

 (b)  if  so,  the  steps  taken  by  Government
 in  this  regard  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 Proposals  have  been  received  from  the  Post-
 master  General,  Patna  for  opening  of  Depart-
 mental  Dispensarics  at  Muzaffarpur,  Gaya,
 Darbhanga,  Dhanbad,  Chapra  and  Ranchi
 in  the  Bihar  Circle.

 (b)  The  proposals  are  under  examination.

 Reorganisation  of  A.  I.  R.

 439,  SHRI  RAMAVATAR  SHASTRI:
 SHRI  HARI  SINGH  :

 Will  the  Manister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to  state  :

 (a)  whether  there  is  a  proposal  to  reor-
 ganise  All  India  Radio  under  phased  pro-
 gramme  ;  and

 {b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.  GUJRAL)  :
 (a)  Yes,  Sir.

 (by  Details  are  under  consideration
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 निष्कासन  आवेश  की  समाप्ति  के  उचित
 काहनौर  के  बारे  में  फेस  अब्दुल्ला  का

 वक्तव्य

 440.  श्री  मूलचन्द  डागा  :
 श्री  धन शाह  प्रधान  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  का  ध्यान  शेख  अब्दुल्ला
 द्वारा  हाल  ही  में  दिये  गये  इस  आशय  के
 वक्तव्यों  की  ओर  दिलाया  गया  है  कि  काश्मीर
 के  भाग्य  का  अभी  निर्णय  होना  है  और  यदि

 हां,  तो  इस  पर  सरकार  की  क्या  प्रतिक्रिया  है  ;
 और

 (ख)  क्‍या  शेख  अब्दुल्ला  ने  हाल  ही  में
 प्रधान  मंत्री  से कोई  बातचीत  की  थी  और  यदि

 हां,  तो  उसकी  पृष्ठ  भूमि  तथा  उसकी  मुल्य
 बातें  क्‍या  है  ?

 प्रधान  मंत्री,  परमाणु  ऊर्जा  मंत्री,  इलेक्ट्रो-
 निकल  सन्नी,  गृह  सन्नी,  सूचना  ओर  प्रसारण
 मंत्री  तथा  अन्तरिक्ष  मो  (ओमतो  इंदिरा

 गांधी):  (क)  सरकार  ने  शेख  अब्दुल्ला  द्वारा
 दिये  ऐसे  वक्तव्यों  की  प्रेस  रिपोर्ट  देखी  हैं  और

 वह  उन्हे  गलत,  अविवेचित  तथा  वास्तविकता
 से  असंबद्ध  समझती  है  1

 (ख)  जी  हां,  श्रीमान  ।  बातचीत  सामान्य

 प्रकृति  की  थी  I  सदन  इससे  सहमत  होगा  कि
 ब्यौरे  प्रकट  करना  लोक  हित  में  नहीं  होगा  t

 स्टाकहोम  में  मानवीय  पर्यावरण  पर  संयुक्त
 राष्ट्र  सम्मेलन

 441,  श्री  मूलचन्द  डागा  :  क्या  ऑद्योगिक
 विकास  तथा  विजदान  और  प्रौद्योगिकी  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  पर्यावरण  दूषण  की  गम्भीर  समस्याओं
 को  ध्यान  में  रखते  हुए  संयुक्त  राष्ट्र  द्वारा

 स्टाकहोम  में  हाल  ही  में  आयोजित  किए  गए
 मानवीय  पर्यावरण  विषयक  सम्मेलन  में  भारत
 की  ओर  से  गये  भूतपूर्व  योजना  मंत्री  श्री  सी०

 सुब्रह्मण्यम  ने  क्या  भूमिका  निभाई  ;  और
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 (@)  क्‍या  सरकार  का  विचार  उक्त
 सम्मेलन  में  किये  गये  निर्णयों  को  कार्य  रूप  देने
 का  है  और  यदि  हां,  तो  कौन  से  निर्णयों  को
 कार्य  रूप  दिया  जाएगा  तथा  कब  तक  ?

 ऑद्योगिक  विकास  तथा  निशान  और
 प्रौद्योगिकी  मंत्री  (भी  सी०  सुश्रह्मण्पम)  :  (क)
 योजना,  विज्ञान  और  प्रौद्योगिकी  मत्री  श्री  सी०

 सुब्रह्मण्यम  ने  मानवीय  पर्यावरण  पर  संयुक्त
 राष्ट्र  सम्मेलन  में  भारतीय  शिष्ट  मण्डल  का

 नेतृत्व  फिया  और  सम्मेलन  के  एक  उप-
 सभापति  चुने  गये  ।  पूरी  बैठक  में  आम  बहस
 के  दौरान  अपने  सम्बोधन  मे  उन्होंने  कठिनाइयों
 और  सुविधाओं  एवं  भारत  जैसे  देशों  में
 विकास  की  प्राथमिकताओ  के  विशेष  संदर्भ  में
 पर्यावरणीय  समस्याओ  के  आकार-प्रकार  की
 संक्षिप्त  रूपरेखा  प्रस्तुत  की  |

 सयुक्त  राष्ट्र  सम्मेलन  मे  भारतीय  शिष्ट
 मंडल  ने  एक  सुगठित  दल  के  रूप  में  काम  किया
 तथा  विभिन्‍न  समितियों  एवं  पूरी  बैठकों,  दोनों
 के  विचार-विम्शों  मे  कारगर  तथा  रचनात्मक
 योगदान  किया  -  प्रस्तावों  को  सम्मेलन  द्वारा
 पारित  करने  से  पूर्व  वे  प्रस्तावों  तथा  मानवीय
 पर्यावरण  सम्बन्धी  घोषणा  के  प्रारूप  पर  अनेक
 संशोधन  स्वीकार  कराने  मे  सफल  हुए  ।

 (ख)  संयुक्त  राष्ट्र  सम्मेलन  मे,  अन्तरराष्ट्रीय
 कार्यवाही  के  लिए  विभिन्‍न  सिफारिशों,  जिनमें
 भारत  भी  एक  दल  है  पर  विचार-विमर्श  हुआ  1
 सरकारों  से  विचार-विमर्श  कर  और  विभिन्‍न

 संयुक्त  राष्ट्र  अभिकरणों  के  सहयोग  से  स्वीकृत
 सिफारिशों  पर  सम्मेलन  के  महा  सचिव  द्वारा
 कार्यवाही  शुरू  किए  जाने  की  आशा  है  ये
 सिफारिशें  जब  सरकार  को  भेजी  जायेगी  तो
 उनकी  योग्यता  के  आधार  पर  उन  पर  कार्यवाही
 की  जायेगी

 सत्यमेष  जयते
 442.  श्री  मूलचन्द  डागा :  क्‍या  सूचना

 हौर
 प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  क्‍या  सरकार  का  ध्यान  दिनांक  9

 जून,  972  के  दैनिक  'हिन्दुस्तान'  के  पृष्ठ
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 चार  पर  “सत्यमेव  जयते”  शीर्षक  के  अन्तर्गत
 आकाशवाणी  दिल्‍ली  'ए'  पर  कार्यक्रमों  के  बारे
 में  प्रकाशित  पत्र  की  ओर  दिलाया  गया  है  ;
 और

 (ख)  यदि  हां,  तो  उस  पर  सरकार  की
 क्‍या  प्रतिक्रिया  है  ?

 सुचना  और  प्रसारण  मंत्रालय  में  राज्य-
 स्त्री  रह  आई०  ho  गुजराल)  :  (क)  जो,
 हा।

 (ख)  सरकार  टिप्पणी  से  सहमत  नहीं  है  ।
 देशभक्ति  के  गीतों  की  लय  सामान्यतया  विषय
 पर  निर्भर  करते  हुए  या  तो  किसी  राग  पर
 आधारित  होती  है  या  किसी  लोक  लय  पर  ।

 Medical  Facilities  for  Villagers
 443,  SHRI  P.  M.  MEHTA  :

 SHRI  SHRIKISHAN  MODI  :

 Wul  the  Minister  of  PLANNING  be
 pleased  to  state  ;

 (a)  whether  there  is  the  possibility  of
 working  out  the  concept  of  “peasant  doctors”
 to  make  medical  facilites  available  to
 villagers  ;  and

 (b)  if  so,  the  main  features  of  the  pro-
 posal  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI  MOHAN
 DHARIA):  (a)  Yes,  the  desirability  of
 making  medical  facilities  available  to  villa-
 gers  through  a  variety  of  agencies  is  under
 consideration.

 (b)  No  details  can  be  given  at  this  stage
 as  the  suggestion  is  still  in  the  stage  of  pre-
 liminary  examination,

 Inquiry  into  Performances  of  Indian  Insti-
 tute  of  Mass  Communication

 444,  SHRI  P.  M.  MEHTA:
 SHRI  HARI  KISHORE  SINGH:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to  state  ३

 (a)  whether  Government  have  set  up  a
 six-men  Committee  to  inquire  into  the  work.
 ing  of  the  Indian  Institute  of  Mass  Commu-
 nications  and  evaluate  its  performances;  and

 (७)  if  so,  the  main  features  thereof ?

 SRAVANA  II,  894  (SAKA)  Written  Answers  66

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  (a)  Yes,  Sir.  A  review  Committee
 has  been  set  up  as  required  under  rules.

 (b)  A  statement  is  Jaid  on  the  Table  of
 the  House.

 Statement

 Che  Indian  Institute  of  Mass  Comtmuni-
 cation  is  an  autonomous  organisation  registered
 asasociety  under  the  Society  Registration
 Act,  I860.  It  receives  grantswn-aid  from  the
 Government  the  quantum  of  which  exceeds
 Rs.  ]  lakh  per  year.  Under  the  rules  govern-
 ing  such  grants-in-aid,  a  review  of  the  perfor-
 mance  af  the  grantee  institution  has  to  be
 made  at  least  once  in  3  to  5  years.  The  Com-
 mittee  in  question  has  been  appointed  under
 the  provisions  of  these  rules.

 2.  Terms  of  Reference  of  the  Committee
 The  Committee  will  make  an  assessment

 to  see:

 (i)  what  has  been  the  performance  of  the
 Institute  during  the  period  from  965-66,
 to  971-72  ;

 (ii)  how  fa:  this  has  contributed  towards
 the  fulfilment  of  the  objects  of  the
 Society  as  enunciated  in  its  Memoran-
 dum  of  Association  ;  and

 (aii)  whether  the  expenditure  incurred  dur-
 ing  the  period  in  question  was  com-
 mensurate  with  the  results  achieved

 3.  Membership  of  the  Committee
 The  Committee  consists  of  the  following  :

 ()  Shri  Dharam  Bir  Sinha,
 Deputy  Minister  for  Infor-
 mation  and  Broadcasting

 (ii)  Shri  G.  Parthasarathy,
 Vice-Chancellor,
 Jawahar  Lal  Nehru  Univer-
 sity,  New  Delhi.

 (iii)  Dr.  Prodipto  Roy,
 Director  of  Research,
 Council  of  Social  Develop-
 ment,  53,  Lodhi  Estate,
 New  Delhi.

 (iv)  Shri  Eric  D’Costa,
 Managing  Director,
 Iadian  Institute  of  Public
 Opinion,  24,  Parliament
 Street,  New  Delhi.

 Chairman

 Member

 Member

 Member
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 (v)  Shri  Jog  Chatterjee,
 Managing  Director,
 Advertising  and  Sales
 Promotion,  1,  Ratendone
 Road,  New  Delhi.  Member

 (vi)  Shri  I.  P.  Tewari,
 Director,  Indian  Institute
 of  Mass  Communication,  Member-
 New  Delhi-49.  Secretary

 4.  Other  General  Conditions

 The  Committee  will  devise  its  own  proce-
 dure  of  work  and  submit  the  report  as  early
 as  possible.  The  headquarters  of  the  Com-
 mittee  will  be  at  New  Delhi.  The  member-
 ship  of  the  Committee  is  honorary  but  non-
 official  members  will  be  entitled  to  claim
 travelling  allowance  for  their  journeys  per-
 formed  in  connection  with  the  meetings  of  the
 Committee  in  accordance  with  the  orders  on
 the  subject  in  force  from  time  to  time.

 Government  Advertisements  through
 D.A.V.P.

 445,  SHRISHASHI  BHUSHAN:  Will  the
 Minister  of  INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  state:

 (a)  the  total  amount  of  advertisements
 given  by  Government  through  D.  A.  V.  P.  to
 the  various  newspapers  being  published  in
 Hindi,  English  and  Urdu  during  the  last  three
 years  ;

 (b)  whether  there  is  a  set  policy  for  giv-
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 ing  advertisements  to  newspapers  of  various
 languages  ;  and

 (2)  if  so,  the  salient  features  thereof  and
 whether  the  said  policy  is  strictly  followed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  (a)  A  statement  is  laid  on  the  Table
 of  the  House.

 (b)  and  (c).  Yes,  Sir.  The  policy  of
 Government  is  to  make  increasing  use  of
 small  and  medium  newspapers,  particularly
 those  published  in  Indian  languages  for
 Government  advertisements.  Inselecting  news-
 papers  and  periodicals  for  the  release  of  adver
 tisements  the  following  factors  are  kept  in  view  :

 (i)  Effective  circulation.

 (ii)  Regularity  in  publication.

 (iii)  Class  of  readership.

 (iv)  Adherence  to  accepted  principles  of
 good  journalistic  ethics,

 (v)  Other  factors  such  as  standards  of
 production,  language  and  area  inten-
 ded  to  be  covered  within  the  funds
 available.

 Advertisements  are  withheld  from  news
 papers  and  periodicals  which  indulge  in  viru-
 lent  propaganda  inciting  communal  passions
 or  preach  violence,  or  offend  socially  accepted
 conventions  of  public  decency  and  morals,
 thus  undermining  the  basic  national  interests.

 Statement

 4969-70  4970-77  (1971-72

 Space  Amount  Space  Amount  Space  Amount

 ms  Ri  Gms  Rin  Gms  Re

 English  7,13,360  50,97,396  10,04,462  74,93,971  10,99,308,  79,49,460

 Hindi  8,34,9I2  23,57,354  11,80,624  35,68,360  10,72,755  37,03,843

 Urdu  4,02,211  611,345  5,81,829  8,87,200  7,52,491  7,46,650

 Report  on  Working  of  film  and  Television
 Institute  of  India,  Poona

 446.  SHRI  SHASHI  BHUSHAN:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  the  Committee  appointed  to
 enquire  into  the  working  of  the  Film  and
 Television  Institute  has  recommended  inter
 alia  that  the  status  of  the  Institute  should  be

 raised  to  that  of  an  autonomous  body  and  it
 should  be  linked  with  the  University  Grants
 Commission  ;

 (b)  nature  of  other  recommendations
 made  by  the  Committee  ;  and

 (c)  whether  Government  have  examined
 the  recommendations  and  taken  decision  on
 each  ?

 THE  DEPUTY  MINISTER  IN  THE
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 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  (a)  Yes,  Sir;  the  Committee  con-
 sider  it  advisable  to  link  the  Institute  with
 University  Grants  Commission.

 (b)  A  statement  is  laid  on  the  table  of
 the  House.

 (c)  No,  Sir,  these  recommendations  are
 under  examination,  as  the  report  was  submitt-
 ed  only  on  29,6.72.

 Statement

 The  following  ary  the  other  main  recom-
 mendations  of  the  Committee  appointed  to
 inquire  into  the  working  of  the  Film  and
 Television  Institute  of  India,  Poona  :—

 qd)  Abolition  of  the  existing  Advisory
 Committee.

 (2)  Setting  up  of  an  Academic  Council
 comprising  of  the  Principal,  five
 Professors,  four  outsiders  drawn  from
 the  Industry,  a  practising  writer  and
 a  student  representative  chosen  by  the
 students.

 (3)  Setting  up  of  a  Consultative  Body
 comprising  of  eleven  persons  viz.  five
 student  representatives,  five  members  of
 the  staff  and  the  Principal  to  consider
 complaints  in  respect  of  administrative
 machinery  etc.

 (4)  (a)  The  Principal  of  the  Institute
 should  be  a  man  intimately  connected
 with  film-making  and  be  appointed  on
 tenure  basis  only.

 (b)  appointment  of  a  Registrar  to  look
 after  administrative  matters.

 (5)  Permanent  members  of  the  staff  be
 allowed  ‘sabbatical’  ie.  one  year's
 leave  on  full  pay  for  every  six  com-
 pleted  years  of  service  which  could
 be  utilised  by  them  for  the  purposes  of
 study,  travel,  creative  work,  etc.

 Stipend  for  diploma  holders  for  app-
 renticeship  training  should  be  raised
 from  Rs.  150}.  to  Rs,  800}.  per  month

 (7)  Refresher  courses  for  the  people
 engaged  in  the  film  industry  should
 become  an  additional  function  of  the
 Institute,

 (8)  Scholarzhip/Stipend  should  be  raised
 from  Ra,  75/-  to  Rs.  250 }=  p.  mm.

 (6  )
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 (9)  A  relay  TV  station  should  be  set  up
 and  studio  and  transmission  facilities
 should  be  made  available  at  Poona,
 to  make  the  training  in  the  television
 wing  morc  realisitic  and  effective.

 (I0)  Facilities  to  students  to  avail  of  scho-
 larships  for  further  studies  abroad.

 (il)  Mini  educational  qualificati
 for  the  admission  into  the  Film  Acting
 Course  may  be  raised  to  Intermediate
 in  Arts  or  Science  as  against  matricue
 lation  as  at  present.

 (12)  A  small  percentage  (10%)  of  enter-
 tainment  tax  and  excise  duty  should
 be  allocated  to  the  Institute.

 (13)  The  Course  in  Screen-play  writing
 should  be  amalgamated  with  that  in
 Film  Direction.

 (l4)  Post  of  Vice-principal  should  be
 retained  as  a  promotion  post.

 (15)  Re-organisation  of  pay  scales  of  teach-
 ing  staff.

 (J6)  To  arrange  terminal  Seminar  (Sym-
 posia)  to  which  outsiders  should  be
 invited  to  participate.

 (17)  To  formulate  a  code  of  conduct  for
 the  students.

 (I8)  Viwa-Voce  examination  should  be
 conducted  for  all  the  courses  and  not
 only  for  Acting  Course  as  hither  to
 being  done.

 (19)  Guest-lecturers  should  be  paid
 Rs.  100/-  for  cach  lecture  in  addition
 to  their  expenses,  besides  other  ament-
 ties  like  transport  and  accommodation
 cte.

 (20)  The  fees  for  sctting  question  papers
 and  examining  answer  books  should  be
 revised  to  bring  in  conformity  with
 the  practice  prevailing,  in  Universi-
 ties  and  other  technological  Institue
 tions,

 (३])  Training  at  the  Institute  should  also
 be  imparted  with  the  use  of  less  expen-
 sive  films—l6  mm  and  Super  8  mm
 films,

 Recommendations  of  Khosla  Commission
 on  Delhi  Police

 447,  SHRI  SHASHI  BHUSHAN  :
 SHRI  BIRENDRA  SINGH  RAO  :

 Will  the  Minister  of  HOME  AFFAIRS
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 be  pleased  to  state  :  September  65

 (a)  whether  Government  have  taken  a  October  73
 final  decision  to  introduce  the  set-up  of  Commi-  November  —_—  7
 ssioner  of  Police  in  Delhi;  December  69

 {b)  if  so,  when  the  Commissioner  of  January,  972  —_  65
 Police  in  Delhi  shall  be  appointed  ;  and  February  6

 (०)  what  other  recommendation  of  the  March  —_  63
 Khosla  Commussion  have  been  accepted  and  April  69
 implemented  by  Government  concerning  law  May  70
 and  orders  problems  in  Delhi  ?

 June  68
 THE  DEPUTY  MINISTER  IN  THE

 July  65 MINISTRY  OF  HOME  AFFAIRS  (SHRI  F.
 हि प्र  MOHSIN)  ;  (a)  No,  Sir.  August  —_  8

 (०)  Does  not  arise.

 (c)  A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No  LT—
 3236/72).

 A.  L  R.  Advertisements  From  Kanpur
 448.  SIIRI  S.  M.  BANLRJEE  :  Will  the

 Minister  of  INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  state  :

 (a)  whether  All  India  Radio  is  getting
 maximum  advertisements  from  Kanpur  ;  and

 (b)  if  so,  figures  for  last  three  years  ?

 THE  MINISFER  OF  SATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.  GUJRAL)  :
 (a)  No  Sir.

 (b)  The  Commercial  Service  from  Kan-
 pur  was  started  from  27th  December,  1970.
 The  saleable  time  at  Kanpur  is  75  minutes
 per  day.  Figures  regarding  the  average  daily
 sale  of  time  since  27th  December,  970  are
 gvien  in  the  attached  statement.

 Statement

 The  monthly  average  daily  time  sold  at
 Kanpur  centre  of  All  India  Radio  is  indicated
 below  in  minutes  :—

 27.12.1970  to  91.12.1970  _—  45
 January,  97)  —_  47

 February  54

 March  —_  53

 April  _—  59

 May  —  64

 June  60
 July  59

 August  _—  60

 Amendments  in  premature  retirement
 Rules

 449.  SHRI  8,  M.  BANERJEE  :  Will  the
 PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  some  amendments  have  been
 made  in  the  premature  retirement  rules
 recently  ;

 (b)  whether  these  amendments  pertain  to
 the  orders  issued  regarding  retirement  at  the
 age  of  50  years,  if  so,  what  are  those  amend-
 ments  ;  and

 (c)  whether  representatives  of  the  Cen-
 tral  Government  employees  were  consulted  in
 this  regard  ;  and  if  not,  the  reasons  for  the
 same  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  to
 (c).  No  amendments  have  been  made  in  the
 rules  recently.  However,  a  copy  of  the  instruc«
 tions  clarifying  the  scope  of  the  rules,  issued
 as  a  result  of  the  deliberations  in  the  meeting
 of  the  National  Council  set  up  under  the
 Joint  Consultative  Machinery  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.  See
 No  LT—3227/72].
 Payment  of  Transitional  allowance  to

 Former  Rulers

 450.  SHRI  INDRAJIT  GUPTA  :
 SHRI  PAMPAN  GOWDA  :

 Will  the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  Government  have  decided  to
 pay  transitional  allowance  to  the  ex-Rulers
 after  their  right  to  privy  purse  has  been
 abolished  ;
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 (b)  if  ‘50,  whether  Government  have  taken
 note  of  the  opposition  to  this  move  from  the
 political  parties  in  the  country  ;  and  if  so,
 their  reaction  thereto  ;  and

 (c)  whether  any  amount  has  bean  actually
 paid  ;  and  if  so,  the  main  features  and  break-
 up  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  0.  PANT):  (a)  Yes,  Sir.

 (b)  Government  have  taken  all  the  circu-
 mstances  into  consideration  and  it  is  proposed
 to  make  lump  sum  ex-gratia  payment  to  ena
 ble  the  forme:  rulers  to  adjust  themselves  to
 the  changed  circumstances.

 (c)  No  amount  has  so  far  been  paid.

 Recognition  of  the  Role  played  by  Mem-
 bers  of  Indian  Independence  League

 (Andamans)

 45I.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  Government  have  recognised
 the  role  played  by  the  Members  of  the  Indian
 Independence  league  (Andamans)  in  the  free-
 dom  struggle  ;

 (b)  whether  any  decision  has  been  taken
 to  treat  the  member  of  the  league  at  par  with
 other  political  sufferers  ;

 (०)  whether  Government  are  considering
 a  proporal  to  raise  a  suitable  memorial  in
 Andaman  and  Punjab  for  Dr.  Diwan  Singh
 who  was  tortured  and  hanged  in  Cellular  Jail,
 Andamans  ;

 (a)  whether  Dr.  Diwan  Singh's  name  will
 be  included  in  the  plate  of  political  martyrs
 who  died  in  the  historical  Cellular  Jail  ;  and

 (e)  whether  the  ccll  in  which  he  dicd  will
 be  dedicated  to  Dr.  Diwan  Singh's  memory
 during  this  25th  yea:  celebration  of  Indian
 Independence  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI K.  C.  PANT):  (a)  and  {b).  The  Members
 of  the  Indian  Independence  League  are  trea- ted  at  par  with  members  of  I.  N.  A,  for  pur- poses  of  the  benefits  admimible  to  freedom
 fighters.  They  will  be  eligible  for  pension  if
 they  had  suffered  imprisonment  for  a  period of  six  months  under  the  scheme  of  pension
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 that  will  come  into  operation  with  effect  from
 5th  August,  1972,

 (c)  to  (०).  The  matter  is  under  examina-
 tion.

 Production  of  Road  Rollers

 452.  SHRI  NIHAR  LASKAR  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state  :

 (a)  whether  Government  have  taken  steps
 to  boost  up  the  production  of  road  rollers  ;

 (b)  whether  Government  have  any  plan
 to  import  them  ;  and

 (c)  if  not,  how  Government  propose  to
 meet  the  demand  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  The  units  in  production  have  been
 given  adcquate  licences  for  raw  materials  and
 components.  One  of  the  units  has  been
 granted  licence  to  import  certain  critical
 components  in  addition  to  their  normal  imports
 to  enable  them  to  produce  additional  quanti-
 ties.  Besides,  three  more  new  schemes  have
 been  approved  for  the  manufacture  of  Road
 rollers.

 National  Committee  for  Celebration  of
 25th  year  of  Indian  Independence

 453.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state:

 (a)  whether  a  National  Committee  for
 celebration  of  the  25th  ycar  of  the  Indian
 Independence  has  been  set  up  ;

 (b)  if  so,  the  nature  and  the  composition
 of  the  Committee  ;

 (c)  whether  the  principle  for  the  program-
 mes  for  the  celebration  have  been  finally
 drawn  out  ;  and

 (d)  if  s0,  the  main  features  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  CG.  PANT):  (a)  and  (b)  A  statement
 showing  the  membership  of  the  National
 Committee  for  25th  Anniversary  of  Indepen-
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 dence  is  laid  on  the  table  of  the  House,
 [Placed  in  Library.  See  No,  LT-3228/72}.

 (९)  and  (d).  A  statement  indicating  the
 themes  and  main  features  of  the  celebra-
 tions  is  placed  on  the  table  of  the  House
 [Placed  in  Library.  See  No,  LT-3228/72].

 Reaction  of  Sheikh  Abdullah  on  Indo-Pak
 Simla  Agreement

 454.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  ;

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  reported  reaction  of
 Sheikh  Abdullah  on  the  Indo-Pak  Simla
 Agreement  ;

 (b)  whether  as  a  corollary  to  the  provi-
 sions  incorporated  in  Simla  Agreement,  he
 demanded  withdrawal  of  prohibitive  orders
 against  the  Plebiscite  Front  ;

 (c)  whether  Sheikh  Abdullah  expressed
 public  gratitude  to  Pakistan  and  China  for
 supporting  the  right  of  self-determination  of
 Kashmiris  ;  and

 (d)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT)  :  (a)  to  (०).  Government  has
 seen  some  press  reports  in  this  regard.

 (d)  The  reported  statements  of  the  Sheikh
 are  misconceived  and  ill-advised.

 Production  of  industrial  Machines  by
 Engineering  Concerns

 455.  SHRI  NIHAR  LASKAR  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state  >

 (a)  whether  engineering  concerns  in  the
 country  have  been  asked  to  take  up  production
 of  industrial  machines  in  a  big  way  and  keep
 prices  down  as  far  as  possible  ;

 (b)  if  so,  the  broad  outlines  of  the  appeal
 made  by  Government  in  this  regard  ;  and

 (०)  the  response  of  the  concerns  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)

 3
 (a)  to  (c).  Production  gaps  in  the  various
 engineering  industries  are  constantly  reviewed

 va
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 by  the  Government  with  a  view  to  closing
 them  and  meeting  the  anticipated  requircments
 by  setting  up  adequate  indigenous  capacity.
 In  the  recent  past,  Press  Notes  have  been
 issued  inviting  applications  for  Industrial
 Licences,  from  prospective  entrepreneurs,  for
 taking  up  manufacture  of  Printing  Machinery,
 Flour  Milling  Machinery,  Bottle  Making
 Machinery,  Plastic  Extruders,  Leather  Machi-
 nery,  Soda  Ash  Plants  and  Synthetic  Deters
 gent  Plants.  Applications  as  and  when  recci-
 ved  are  processed  and  necessary  clearances  are
 granted.

 Report  Re.  Atomic  Test  in  Thar  Desert
 in  Rajasthan  for  Peaceful  Purpose

 456.  SHRI  SAMAR  GUHA  :
 SHRI  R.  S.  PANDEY  :

 Will  the  Minister  of  ATOMIC  ENERGY
 be  pleased  to  state  :

 (a)  whether  attention  of  Government  has
 been  drawn  to  areport  published  in  Tokyo
 daily,  <Ashahi  Simbhum  and  reproduced  in
 the  Indian  papers  on  24th  June,  972  which
 informed  that  India  is  preparing  for  an  atomic
 test  for  peaceful  purpose  in  Thar  desert  in
 Rajasthan  this  year  ;  and

 (b)  if  so,  the  reaction  of  the  Government
 on  it  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA  GANDHI):
 (a)  Yes,  Sir.

 (b)  The  report  that  India  is  preparing  for
 an  atomic  test  for  peaceful  purpose  in  Thar
 desert  in  Rajasthan  this  year  is  baseless.

 Regulation  of  Daily  Wages  Test  Call
 Operators

 457,  SHRI  SAMAR  MUKHERJEE  :
 Wili  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  Government  have  decided  to
 regularise  the  Test  Call  Operators  employed
 on  daily  wages  in  Class  IYI  posts  in  the  Delhi
 Telephone  District  ;  and

 ({b)  if  s0,  the  reasons  for  the  delay  in
 implementing  this  decision  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H,  N.  BAHUGUNA)::  (a)  No.
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 (b)  Question  does  not  arise.

 Recovery  of  Chinese  and  Pak  Make  Am-
 munition  in  Maurshidabad  District  of

 West  Bengal
 458,  SHRI  SUKHDEO  PRASAD

 VERMA  :
 SHRI  HUKAM  CIIAND  KACH-

 WAT  :

 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  ६

 (a)  whether  a  huge  quantity  of  ammuni
 tion  of  Chinese  and  Pakistani  make  has  been
 recovered  from  a  house  at  Kelaharpur  village
 in  Murshidabad  District  of  West  Bengal  :
 and

 (b)  if  so,  the  number  of  persons  arrested
 in  this  connection  and  the  action  taken  by
 Government  against  them  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN)  :  (a)  According  to  the
 information  furnished  by  the  State  Government
 90  rounds  of  ammunition  |  marked  ‘‘Made  in
 China”  50  marked  “Pak  Ordnance  Factory’’=
 0  Chargers  and  2  Hand  grenades  were  reco-
 vered  from  the  House  of  one  Azahar  Hossain
 son  of  Md.  Yusuf  Ali  at  Kaharpara  (Ashari-
 adhah),  PS  Lalgola,  District  Murshidabad  in
 West  Bengal.

 {b)  One  person  has  been  arrested  and  a
 case  under  section  25/27  Arms  Act,  959  and
 Section  6  (3)  of  the  Explosives  Substance  Act
 908  has  been  registered  against  him.

 vet  की  फर्म  के  सहयोग  से  स्कूटर  का
 निर्माण

 459.  भरी  सुखदेव  प्रसाद  बर्मा  :
 डा०  लक्ष्मीनारायण  पांडेय  :

 क्या  औद्योगिक  विकास  तथा  विशाल  और
 प्रौघोगिकी  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  हाल  दी  में  लम्ब्रेटा  स्कूटर
 बनाने  के  लिये  इटली  की  एक  फर्म  के  साथ
 करार  किया  गया  है  ;  और

 (@)  यदि  हां,  तो  इस  परियोजना  की

 कुल  लागत  कितनी  होगी  और  करार  की
 अन्य  शर्तें क्‍या  हैं  ?
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 ऑद्योगिक  विकास  तथा  विशाल  मौर
 प्रौद्योगिकी  मंत्नी  धी  सी०  सुब्रह्मण्यम)  :  (क)
 जी,  हां  ।

 (ख)  भारत  सरकार,  इटली  के  मै०
 इन नो सेंटी  तथा  बम्बई  के  मै०  आटोमोबाइल
 प्राइवट  आफ  इण्डिया  ने  भारत  में  लम्ब्रेटा

 स्कूटरों  का  निर्माण  करने  के  लिए  6-6-72
 को  एक  करार  पर  हस्ताक्षर  किये  है।  करार  में
 इटली  के  मै०  इन्नोसेट,  मिलानो  के  स्कूटर
 बनाने  वाले  संपूर्ण  संयत्र  का  “जैसे  है  जहा  है”
 की दाते  के  साथ  साथ  लगभग  6.5  करोड़
 रुपये  के  नवीनतम  माडल  के  लम्ब्रेटा  स्कूटर  का
 निर्माण  करने  के  लिये  ड्राइंग,  डिजाइन  तथा
 तकनीकी  आकड़े  का  अधिग्रहण  करने  की
 व्यवस्था  है।  ऐसा  अनुमान  है  कि  प्रतिवर्ष
 100,000  स्कूटरों  की  क्षमता  में  उत्पादन

 होने  से  परियोजना  की  अचल  पूजीगत  लागत
 96  लाख  सु०  आएगी

 उपर्युक्त  करार  की  शर्तों  के  अधीन,  0

 करोड़  रुपये  की  अधिकृत  पूजी  में  3  लम्ब्रेटा

 स्कूटरों  का  निर्माण  तथा  बिक्री  करने  के  लिए
 एक  संयुक्त  क्षेत्र  की  कम्पनी  निगमित  की
 जायेगी  |  भारत  सरकार  का  प्रस्तावित  कम्पनी
 4  51%  हिस्सा  होगा।  मै०  इन नो सेंटी  का

 20%  तथा  शेष  29%  केयर  आटोमोबाइल
 प्राइवट  आफ  इण्डिया  लि०  तथा  आम  जनता
 के  होंगे  a

 C.  8,  L.  Finding  regarding  Liquor  Deaths
 in  Delhi

 460.  SHRI  S.  0.  SAMANTA  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  ६

 (a)  the  findings  of  the  C.  8,  I.  in  con-
 nection  with  the  inquiry  of  liquor  deaths  in
 Delhi  and  New  Delhi  ;

 (b)  the  action  being  taken  against  the
 persons  and  officers  found  responsible  for  the
 tragedies  ;  and

 (c)  the  steps  being  taken  to  see  that  such
 negligence  or  wilful  acts  do  not  occur  im
 future  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
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 F.  H.  MOHSIN)  :  (a)  GC.  B.  I.  has  not  con-
 ducted  any  enquiries  regarding  liquor  deaths
 in  Delhi.

 (b)  and  (c).  Do  not  arise.

 5000  Telephone  Machines  out  of  order  in
 Delhi

 461.  SHRI  S,  C.  SAMANTA  :  Will  the
 Minister  of  COMMUNICATIONS  be  pleased
 to  state  :

 (a)  the  causes  of  as  many  as  five  thou-
 sand  telephones  machines  going  out  of  order
 and  large  number  of  these  connecting  wrong
 numbers  immediately  after  the  commissioning
 of  the  new  cross  bar  exchange  on  the  Wes-
 tern  Court  side  of  Janpath,  New  Delhi  ;

 (b)  whether  the  equipment  was  not  pro-
 perly  checked  up  before  commissioning  ;

 (c)  the  officers  and  persons  responsible
 and  action  being  taken  in  this  connection  ;
 and

 (d)  whether  the  fault  of  the  system  will
 cost  the  subscribers  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 The  teething  troubles  of  a  new  exchange
 gave  rise  to  some  complaints  It  is  not  correct
 to  say  that  5000  telephones  went  out  of  order,

 (b)  Equipment
 before  commissioning.

 (०)  Does  not  arise.
 (9)  No.

 Development  of  Nuclear  Power

 462,  SHRI  S.  ron  SAMANTA  :  Will  the

 was  thoroughly  tested

 AUGUST  2,  972  Written  Answers  80

 Minister  of  ATOMIC  ENERGY  be  pleased
 to  state  whether  India  will  examine  the  possi-
 bility  of  West  German  Pebble-bed  type  reac-
 tion  as  to  technological  shortout  to  accelerate
 development  of  nuclear  power  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA  GANDHI)  :
 The  West  German  pebble-bed  type  reactor
 concept  has  been  examined  m  detarl  by  scien-
 tists  of  the  Bhabha  Atomic  Research  Centre,
 especially  because  it  is  an  advanced  type
 reactor  with  considerable  potential  for  deve-
 lopment.  However,  this  type  of  reactor  38
 not  suitable  for  the  fucl  cycle  that  3  being
 followed  in  India.

 Working  conditions  of  M/s.  Metal  Box
 Co.  Limited

 463,  SHRI  DINEN  BHATTACHARY-
 YA:  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  Metal  Box  Company  Limi-
 ted  holds  a  position  of  dominance  in  the
 metal  containers  industry  ;  and

 (b)  if  so,  its  assets,  profis  and  dividends
 etc.,  and  its  share  cf  the  total  container  in-
 dustry  in  India  during  the  last  three  years  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Yes,  Sir.

 (b)  The  information  is  given  as  under  :

 Year  Assets  Profit  Dividend  Share  of  Company's
 before  on  preference  on  equity  production  of  tin-con-
 tax  shares  share  tainers  viea-vis  coun-

 try’s  production,

 Year  Percentage

 |  It  2  3  4  5  6  7

 (Rs,  in  crores)

 3968.69  18,94  1,90,  0.01  0.50  969  53%

 1969-70  20.24  .26  0.0i  0.40  3970  72%
 4970-71  2371  .69  9.0  0.53  1971  65%
 i  a  ae
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 Memorandum  from  C.LT.U.  and  U.T.U.C.
 regarding  restoration  of  Trade  Unions

 Rights  in  West  Bengal
 464.  SHRI  DINEN  BHATTACHARY-

 YA:  Will  the  Minister  of  HOME  AFFAIRS
 be  pleascd  to  state  :

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  ~memorandum  submit-
 ted  to  the  President  of  India  by  a  Delegation
 of  the  West  Bengal  Committees  of  CITU,
 UTUC  (Lenin  Sarani)  and  the  Trade  Union
 Co-ordination  regarding  the  restoration  of
 democratic  and  trade  union  rights  in  West
 Bengal  ;  and

 (b)  if  so,  the  Government’s  response  to
 the  memorandum  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F,  Hl.  MOHSIN)  ;  (a)  Yes,  Sir,

 (b)  The  memorandum  contained  allega-
 tions  pertaining  to  law  and  order  matters  and
 has  hence  been  forwarded  to  the  Government
 of  West  Bengal  for  examination  and  necessary
 action.

 Central  Industrial  Security  Force

 465.  SHRI  J.  M  GOWDER:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 State  <

 (a)  the  number  of  ex-E.  C.  Os.  and  ex-
 Army  Personnel  employed  in  the  12  battalions
 of  Central  Industrial  Security  Force  ;

 (b)  whether  iwo  more  battalions  have
 been  formed  during  971-72,  ;  and

 (९)  the  number  of  Central  public  under-
 takings  which  have  not  yet  heen  covered  by
 the  Centr  il  Industrial  Security  Force  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI F.  HK  MOHSIN):  (a)  The  number  of  ex-
 Emergeney  Commissioned  Officers  employed in  the  CISF  i,  89  and  the  number  of  other
 ex-Army  Personnel  is  1,221.

 ७)  Seven  battalions  were  sanctioued
 during  97i-72,  in  addition  to  the  7  which
 had  been  sanctioned  in  1969-70,  Three  more
 battalions  have  been  sanctioned  in  1972-73.

 (०  Approximately  60,
 Modernisation  ef  Poltce  Force  in  States

 466.  SHRI J.  M.  GOWDER:  Will  the
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 Minister  of  HOME  AFFAIRS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Question
 No,  ‘1571  on  the  24th  November,  I97]  regar-
 ding  assistance  to  States  for  modernisation  of
 Police  Forces  and  state  :

 (a)  in  how  many  States  the  Police  Forces
 have  been  modernised  ;  and

 (b)  how  the  Central  Government  ensure
 that  the  financial  assistance  given  is  spent
 actually  in  achieving  the  objective  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SIRI
 F.  H.  MOHSIN)  :  (a)  and  (b}.  The  Moder-
 nisation  of  State  Police  Forces  is  a  process
 which  will  continue  for  a  long  period.  The
 Government  of  India  gives  financial  assistance
 to  the  State  Governments  for  different  pur-
 poses  in  this  connection.  Utilisation  reports
 are  obtained  from  the  State  Governments  to
 ensute  that  the  iimancial  assistance  given  hy
 the  Central  Government  is  spent  for  the  pur-
 pose  for  which  it  is  made  available.

 Higher  price  of  cement  in  North  Bihar

 467,  SHRI  HARI  KISHORE  SINGH  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  bce  pleased  to  state  :

 (a)  whether  cenient  is  selling  at  Rs.  45
 to  Rs.  22  per  bag  in  large  arcas  of  North
 Bihar,  especially  at  Sitamarhi  ;  and

 (b)  af  so,  the  reasons  therefor  and  the
 steps  taken  by  Government  to  rectify  the
 situation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  and  (h).  Due  to  lack  of  sufficient  com-
 munication  facilities,  normally  North  Bihar
 does  not  receive  adequate  supplies.  One  of
 the  mam  contributing  factors  being  absence
 of  adequate  rail  links  over  the  river  Ganges
 connecting  the  North  with  South  Bihar.  The
 Japla  cement  factory  in  South  Bihar  remained
 closed  in  I97I  and  this  has  further  aggrava-
 ted  the  supply  position  in  Bihar.  Suitable
 measures  have  been  taken  to  augment  supp-
 lies  to  this  region.  These  include  creation  of
 cement  dumps  and  termina]  stations  for  rail-
 cum-road  movements  at  Baurani,  Patna  and
 Varanasi  to  facilitate  road  movements  from
 these  stations  to  North  Bihar.  The  Govern-
 ment  of  Bihar  have  also  promulgated  Cement
 Control  Order  in  July,  3972  by  which  the
 State  Government  now  controls  both  appoint-

 they
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 ment  of  stockists  and  their  sales,  With  the
 resapening  of  Japla  cement  factory  from  5th
 July,  972  it  is  expected  that  the  supply  posi-
 tion  will  improve  further.

 Response  to  liberalisation  of  Licensing
 Policy

 468.  SHRI  HARI  KISHORE  SINGH  :
 क  SHRI  D.  K.  PANDA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  there  has  been  a  poor  res+
 ponse  to  Government’s  new  policy  of  libera-
 lising  licensing  in  54  kcy  industries  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (८)  the  steps  taken  by  Government  to
 ratify  the  situation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESIIWAR  PRASAD)  :
 (a)  Government  consider  the  response  to
 the  policy  of  liberalisation  in  respect  of  fuller
 utilisation  of  existing  capacity  m  54  spectficd
 industries  to  be  quite  satisfactory  as  the  follow-
 ing  figures  of  applications  received  in  this
 regard  would  indicate  :

 Applications  from  Larger  industrial
 houses  and  foreign  companies
 requiring  reference  to  the  Mash
 Force  383

 Applications  from  other
 entrepreneurs  «»  378

 56]

 (b)  and  (c).  Do  not  arise.

 Aid  to  Small  Scale  Industries  from  World
 Bank

 469.  SHRI  PURUSHOTTAM  KAKOD-
 KAR:

 SHRI  SHRIKISHAN  MODI  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  the  World  Bank  has  agreed
 to  allacate  15  million  Dolfara  to  small-scale
 industries  5

 {b)  whether  the  World  Bank  has  sanc-
 tioned  this  amount  ;  and
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 (०)  if  so,  how  this  amount  will  be  utilised
 to  promote  small  industries  in  India  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  A  proposal  for  obtaining  World  Bank/I.
 D  A.’s  assistance  for  the  small  scale  indus-
 trial  sector  is  at  present  at  a  preliminary
 stage  of  consideration  with  the  World  Bank.

 (b)  and  (८),  Do  not  arise.

 Nuclear  Power  Plant  in  Goa

 470.  SHRI  PURUSHOTTAM  KAKOD-
 KAR:

 SHRI  D.  K.  PANDA  :

 Will  the  Minster  of  ATOMIC  ENERGY
 be  pleased  to  state  :

 (a)  whether  Government  are  considering
 to  set  up  a  Nuclear  Power  Plant  in  Goa  ;  if
 80  whether  experts  visited  the  territory  3

 (b)  af  so,  the  result  of  the  survey  report  ;
 and

 (c)  when  the  final  decision  in  this  regard
 is  likely  to  be  taken  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 LLLCTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  and  (b).  The  Site  Selection
 Committee  appointed  by  the  Department  of
 Atomic  Energy  is  examining  the  question  of
 selection  of  suitable  sites  for  the  setting  up  of
 Nuclear  Powe:  Stations  in  the  Western  Elec.
 tricity  Region,  which  includes  the  territory  of
 Goa.  The  Committee  has  not  yet  visited  the
 territory.

 (९)  A  final  decision  can  be  taken  only
 after  the  Report  of  the  Site  Selection  Commi-
 ttee  is  received  and  considered  by  Govern
 ment.

 Process  developed  by  National  Physical
 Laboratory  for  fabricating  and  recondl-
 tioning  of  Cathode-ray  Tube  and  TV  Tubes

 471,  SHRI  PURUSHOTTAM  KAKOD.
 KAR  :

 SHRI  P.  GANGADEB  :
 Will  the  Minister  of  INDUSTRIAL  DE~

 VELOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  whether  three  scientists  of  the  Natlo-
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 nal  Physical  Laboratory  have  developed  a
 process  for  the  fabrication  and  reconditioning
 of  cathode-ray  tubes  and  T,  V,  tubes  ;  and

 (b)  ifso,  whether  this  will  be  a  major
 break-through  in  India’s  electronics  industry  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  0,  SUBRAMAN-
 IAM):  (a)  Yes,  Sir.

 (०)  The  indigenous  cathode-ray  tubes
 may  boost  the  oscilloscope  manufacturing
 industry  in  particular  and  the  electronic
 instrumentation  industry  in  general.  The
 smaller  picture  tubes  of  or,  wwe  or  36’"  when
 manufactured  based  on  the  technology  develo-
 ped  by  National  Physical  Laboratury  (NPL)
 may  help  in  bringing  down  the  cost  of  TV
 sets  specially  of  the  smaller  sizes.

 Indo-French  Agreement  in  Space  Research

 472,  SHRI  PURUSHOTTAM  KAKOD-
 KAR  :

 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  SPACE  be  pleased  to
 state  ;

 (a)  whether  the  proposed  Indo-French
 agreement  for  collaboration  in  space  research
 is  likely  to  be  amended  ;

 (b)  whether  details  of  other  aspects  of
 collaboration  in  space  research  have  been
 worked  out  ;  and

 (०)  the  reasons  for  amending  the  space
 pact  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  to  (c).  India  and  France  have  had  extre-
 mely  fruitful  collaboration  in  the  area  of
 space  research  ever  since  1963,  when  the  first
 Indo-French  joint  experiment  involving  the
 firing  of  a  rocket  with  sodium  vapour  payload was  conducted  at  the  Thumba  Equatorial
 Rocket  Launching  Station,  In  April  1972,  the
 Indian  Space  Research  Organisation  (ISRO) and  the  Centre  National  D’Etudes  Spatiales (CNES)  have  decided  to  sct  up  a  joint  commi-
 asion  and  working  groups  to  undertake  detailed
 examination  of  the  pontibilities  of  collabora-
 tion  in  various  fields  between  ISRO  AND
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 Joint  Sector  concept
 473,  SHRI  K.  LAKKAPPA  :

 SHRI  P.  GANGADEB  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  Government  propose  to  make
 a  clearer  enunciation  of  the  ‘Joint  sector”
 concept  ;

 (b)  whether  Industry  Ministers  of  the
 States  met  and  discussed  this  matter  ;  and

 (c)  if  so,  the  outcome  of  the  discussion  ?

 JHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  Guideline,  regarding  the  concept  of  the
 joint  sector  have  been  announced  through  a
 Press  Note  issued  by  the  Department  of
 Banking  in  May,  1971.  Various  aspects  of  the
 matter  are,  however,  under  consideration.

 (b)  No,  Six.

 (ce)  Does  not  arise,

 Diffusion  of  Ownership  of  Newspapers

 474,  SHRI  K.  LAKKAPPA:
 SHRI  P.  GANGADEB  ;

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to  state  :

 (a)  whether  the  Manisterial  Committee
 on  diffusion  of  ownership  of  newspapers  has
 submitted  its  report  to  Government  ;  and

 (b)  if  so,  when  the  final  decision  in  this
 regard  is  likely  to  be  taken  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA):  (a)  Yes,  Sir.

 (hb)  It  is  under  consideration.

 Payment  of  Pension  to  Political  Sufferers

 475,  SHRI  JAGANNATH  MISHRA  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  ६

 (a)  the  number  of  political  sufferers  who
 are  paid  pension  from  the  Central  Exchequer  ;
 and

 (b)  the  number  of  political  sufferers
 whose  pension  is  paid  from  the  State  Exches
 quer  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT):  (a)  272  persons  are  paid
 Rs,  45,420/-p.  m,  In  addition  an  amount  of
 Rs.  2,000/-per  year  is  paid  to  13,  descendents
 of  those  who  took  part  in  997  movement.

 (b)  The  information  is  being  collected
 from  the  State  Governments  and  will  be  laid
 on  the  Table  of  the  House  as  soon  as  it  is
 received.

 CLA.  Activities  in  Eastern  Region  of
 India

 476,  SHRI  JAGANNATH  MISHRA  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  any  enquiry  was  ordered  to
 find  out  the  extent  of  C.  I.  A.  activities  in
 Eastern  Region  of  India  ,  and

 (b)  if  ao,  the  results  thercof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  re  H.  MOHSIN)  :  (a)  and  (by.
 The  Government  keeps  a  watch  on  the
 activities  of  foreign  mtelligence  organisation,
 including  the  ron  I.  A.  It  will  be  appreciated
 that  it  would  not  be  in  the  public  interest  to
 disclose  the  information  in  the  possession  of
 the  Government  o:  the  details  of  what  the
 Government  does  to  counter  the  activities  of
 such  organisations.
 Promotion  of  Tehsildars  in  Andhra

 Pradesh

 478.  SHRI  K.  RAMAKRISHNA
 REDDY:  Will  the  PRIME  MINISTER
 be  pleased  to  state  ६

 (a)  whether  Government  of  India  gave
 its  concurrence  to  the  Government  of  Andhra
 Pradesh  for  issue  of  G.  O,  Ms.  2084  Revenue
 dated  300  November,  96]  with  regard  to
 preferential  treatment  to  junior  Andhra
 employees  in  Revenue  Department  ;

 (b)  whether  final  common  Gradation
 List  of  Tehsildars  of  Andhra  and  Telangana
 ason  Ist  November,  956  was  published  in
 December,  970  with  the  Central  Government's
 concurrence  ;

 (c)  if  so,  how  were  the  promotions  made
 from  Tehsildars  to  Deputy  Collectors  during
 the  period  last  November,  956  to  December
 970  ;  and

 (d)  whether  during  this  period  some
 junior  Andhra  Pradesh  Officers  were  included
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 in  TAS  in  contravention  of  the  final  common
 Gradation  List  and  whether  Government
 propose  to  include  into  IAS  cadre,  the  senior
 Telangana  Officers  who  were  denied  justice
 so  far  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  No
 Siz.  The  Central  Government  informed  the
 State  Government  that  the  provisional  grada-
 tion  list  would  have  to  be  published  and
 representations  there  against  invited  for  consi-
 deration  by  the  appropriate  Advisory  Commi-
 ttee.  It  was  also  clarified  that  on  the  basis  of
 the  provisional  gradation  list  promotions  could
 be  made  but  such  promotions  would  be  of
 interim  nature  liabk  fo.  review  on  the  publi-
 cation  of  the  final  gradation  hst.

 (b)  Yes  Sir

 (c)  The  Government  of  Andhra  Pradesh
 have  intimated  that  the  promotions  were  made
 on  the  basis  of  the  provisional  Common  G  ada-
 tion  List  of  Tehsildars  as  on  Ist  November,
 956  approved  in  their  ७  O.  Ms.  No,  64
 General  Adminstration  Dc  partment  dated
 2ist  January,  ‘1964.

 (d)  The  State  Government  have  stated
 that  the  officers  who  were  Tehsildars  on  Ist
 November,  956  became  eligible  for  considera-
 tion  for  the  Indian  Administrative  Service
 selections  only  in  1969.  In  accordance  with
 the  provisions  of  the  Indian  Administrative
 Service  (Appointment  by  Promotion)  Regula-
 tions,  1955,  the  selection  committee  met  in
 December,  969  and  preparcd  a  list  of  22
 officers  who  were  considered  suitable  00  promo-
 tion  to  the  Indian  Administrative  Service.  The
 list  Prepared  by  the  Selection  Committee  was
 approved!  by  the  Union  Public  Service  Commi-
 ssion  on  the  22nd  July,  970  from  which  date
 it  became  the  select  list.  Appointments  to  the
 Indian  Administrarive  Service  of  State  Civil
 Service  officers  included  in  the  select  list  are
 to  be  made  in  the  order  in  which  their  names
 appear  in  the  current  select  list.  Appoints
 ment  of  the  first  two  officers  in  the  current
 Select  List  to  the  Indian  Administrative
 Service  by  promotion  has  accordingly  by  been
 notified  on  the  7th  January,  1972,  The  new
 Select  List  will  be  prepared  on  the  basis  of
 the  finalized  gradation  list  of  the  members  of
 the  State  Civil  Service  and  appointments  to
 the  Indian  Administrative  Service,  after  it
 (the  new  Select  List)  comes  into  force,  will  be
 made  with  reference  thereto,
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 Report  on  Study  Team  on  West  Bengal
 Film  Industry

 479,  SHRI  PRIYA  RANJAN  DAS
 MUNSI  :  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be  pleased to  state  :

 (a)  whether  any  report  of  the  study  team
 of  Information  and  Broadcasting  Ministry
 sent  to  Calcutta  last  month  with  regard  to
 film  industry  has  been  received  by  the
 Ministry  ;

 (b)  if  so,  whether  any  specific  measure
 or  recominendation  has  been  prescribed  by
 the  report;  and

 (०)  if  so,  the  main  features  thereéf  ?
 THE  DEPUrY  MINISTER  IN  THE

 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA):  (a)  No,  Sir.  The  team  is  due  to
 submit  its  report  by  September,  ‘1972,

 (9)  and  (c)  Do  not  anise.

 Amount  Sanctioned  For  T.  V.  Centres  in
 States
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 MATION  AND  BROADCASTING  _  be
 pleased  to  state  :

 (a)  the  amount  sanctioned  by  Government
 for  the  construction  of  Television  Centres  in
 the  States  ;

 (०)  the  broad  outlines  of  the  Centres
 already  functioning  in  the  country  ;  and

 (०)  the  Centres  likely  to  be  opened  in
 the  near  future  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.  GUJRAL):
 (a)  The  information  is  given  in  the  attached
 statement.

 (b)  Delhi  TV  Station  is  the  only  Centre
 functioning  in  the  country  at  present.  This
 has  a  range  of  60  kms.  around  Delhi  and
 provides  an  arca  coverage  of  1,300  sq.  kms,
 population  coverage  of  73  lakhs.

 (c)  Bombay,  Srinagar  and  Amritsar  TV
 Stations  are  expected  to  come  up  before  the
 close  of  1972,  Lucknow  (with  relay  facilities
 at  Kanpur),  Calcutta  and  Madras  TV  Stations
 are  expected  to  come  up  before  the  end  of

 480.  SHRI  PRIYA  RANJAN  DAS  1973-74  and  two  off-air  relay  stations  at
 MUNSHI  :  Will  the  Minister  of  INFOR-  Durgapur  and  Asansol  by  1975.

 Statement

 S.  No.  Name  of  State  Name  of  the  TV  Station  Amount  sanctioned  for  the
 project  (Rs.  in  lakhs).

 L  Maharashtra  Bombay/Poona  223.67

 2  Jammu  and  Kashmir  Srinagar  204.78

 3.  Punjab  Amritsar  75.60

 4.  Weat  Bengal  (i)  Calcutta  90.59

 (ii)  Off-air  Relay  Stations  at
 Durgapur  and  Asansol.  0.40

 5.  Tamil  Nadu  Madras  82.76

 6.  Uttar  Pradesh  Lucknow/Kanpur  300.33

 7.  Delhi  Delhi-Augmentation  of  faci-
 lities  of  Delhi  TV  Centre.  424.95

 kustrections  given  to  State  Governments
 to  Appoint  High-Powered  Committees  to

 Screen  Canes  Againat  Officers

 481.  SHRI  PRIYA  RANJAN  DAS
 MUNSHI:  Will  the  PRIME  MINISTER  be
 Pleased  to  State

 (a)  whether  Government  have  issued  any
 inatructions  to  the  State  Governments  for
 appointing  high-powered  Committees  to  screen
 the  cases  of  such  officers  whose  general
 reputation  was  bad,  had  bad  confidential  re-
 ports  and  whose  integrity  certificates  had  been
 withdrawn  to  retire  them  compulsorily  ;  and
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 (b)  if  so,  thecontents  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  and
 (b)  Sub-rule  (3)  of  Rule  I6  of  the  All
 India  Services  (Death-cum-Retirement  Bene-
 fits)  Rules,  3958  provides  that  the  Central
 Government  may,  in  consultation  with  the
 State  Government  concerned,  retire  in  public
 interest,  a  member  of  an  All  India  Service
 who  has  completed  30  years  of  qualifying
 service  or  has  attained  the  age  of  50  years,
 The  Central  Government  has  issued  instructions
 to  the  State  Governments  regarding  the  proce-
 dure  and  criteria  to  be  followed  while  recom-
 mending  the  retirement  of  the  members  of
 the  All  India  Services  in  public  interest.
 These  instructions,  tnter  alia,  provide  for  the
 constitution  of  Committees  of  senior  officers
 of  the  State  Governments  for  reviewing  the
 cases  of  members  of  the  All  India  Services
 attainding  the  age  of  50/55  with  a  view  to
 determining  their  suitability  for  continuance
 in  service.  The  recommendations  of  the
 Committees  are  forwarded  by  the  State
 Governments  with  their  views  to  the  Central
 Government,  which  takes  the  final  decision.

 Special  Stamp  on  Gold  jubilee  of
 International  Union  of  Railways

 432.  SHRI  RAM  KANWAR  :  Will  the
 Minister  of  COMMUNICATIONS  be  pleased
 to  state  ६

 (a)  whether  Government  were  to  release
 special  stamp  on  the  occasion  of  the  golden
 jubilee  of  the  International  Union  of  Rail-
 ways  ;

 (b)  whether  release  of  the  stamp  was  put
 off  at  the  eleventh  hour  ;  and

 (०)  if  so,  reasons  thereof  ?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  प्र.  N.  BAHUGUNA)  :  (a)
 and  (b).  Yes,  Sir.

 (c)  The  Railway  Board  sent  a  poster  de-
 sign  prepared  bya  French  artist  for  the  golden
 jubilee  of  the  International  Union  of  Rail-
 ways  and  requested  to  adopt  the  same  on  the
 stamp  to  be  brought  out  on  this  occasion.  As
 usual  while  designing  the  stamp  the  signature
 of  the  artist  was  not  incorporated.  The  stamp
 was  ready  to  be  issued  on  the  8th  June,  ‘1972,

 The  release  was  postponed  as  the
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 French  artist  desired  that  his  signature  should
 appear  on  the  stamp,  The  artist,  however,
 later  on  agreed  to  allow  his  design  to  be
 adopted  within  his  signature  provided  due
 acknowledgement  is  given  in  the  publicity
 folder.  The  stamp  was  finally  issued  on  the
 30th  June,  1972,

 National  Postal  Code

 483,  SHRI  RAM  KANWAR :  Will  the
 Minister  of  COMMUNICATIONS  be  pleased
 to  state  ;

 (a)  whether  the  Posts  and  Telegraphs
 Department  is  considering  the  adoption  of  a
 National  Postal  Code  for  ensuring  a  quick
 delivery  of  mail  in  the  country  ,  and

 (b)  the  main  feature  thereof  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 Yes,  Sir

 (b)  A  statement  containing  main  features
 of  the  Postal  Code  System  is  being  placed  on
 the  Table  of  the  Lok  Sabha.  A  copy  thereof
 is  attached

 The  P  and  T  Department  has  decided  to
 introduce  a  code  number  for  all  delivery
 post  offices.  This  system  will  be  introduced
 from  15.  8.  1972,  the  25th  anniversary  of
 Independence,  In  the  initial  stages  the  num-
 bering  will  not  extend  to  extra-departmental
 Branch  Post  Offices.  Similarly,  the  public  will
 be  advised  and  expected  to  write  the  full
 address  as  at  present  during  the  transitional
 stage  and  add  the  PIN  code  number  as  the
 last  line  in  the  address.

 The  country  has  been  divided  into  eight
 Postal  regions  and  to  each  region  a  number
 has  been  assigned  which  will  be  the  first
 digit  of  the  six-digit-numbers  of  Post  Offices
 in  that  region.  The  Regional  Numbers  are
 distributed  as  follows  :

 No.  |  comprises  of  Delhi,  Haryana,  Punjab,
 Himachal  Pradesh  and  J
 and  K,

 2.  oy  Uttar  Pradesh
 3.»  #  Rajasthan  and  Gujarat
 4,  »  »  Maharashtra  and  Madhya

 Pradesh
 ”  33  Mysore  and  Andhra

 6.  |  a”  Tamil  Nadu  and  Kerala
 7.  2»  Weat  Bengal,  Amam,  Orissa,
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 Arunachal,  Meghalaya,  Nagaland,
 Mizoram,  Manipur,  Tripura  and
 Sikkim

 8.  Comprises  of  Bihar

 The  second  digit  indicates  a  subregion  as
 well  as  a  routing  process.  The  third  digit
 pinpoints  a  definite  area  in  each  region  and
 indicates  the  post  offices  contained  therein.

 The  next  three  digits  in  each  six-digit
 number  pinpoint  specific  post  office.  All  Post
 Offices  to  be  opened  in  future  as  delivery
 offices  will  be  given  a  number  at  the  time  of
 its  opening.  All  the  present  Zonal  delivery
 numbers  ate  made  an  intcgral  part  of  the
 code  without  any  change  in  them.

 Since  Geographical  knowledge  for  each
 sorter  will  not  be  necessary  under  the  Code,
 the  job  at  that  level  will  become  easier.

 Asan  example  the  Delhi  town  delivery
 district  cy  being  given  a  number  10.  New
 Delhi  No.  l]  will,  therefore,  be  110011,  or
 Madras  No.  7  will  be  Madras  600007.

 Directories  showing  the  PIN  Code  num-
 ber  of  all  delivery  Post  Offices  will  be  made
 available  for  sale  to  the  public  like  Post
 Office  Guides.

 Opening  of  P.  C.  Os  on  Loss  Basis  in
 Backward  Areas

 484.  SHRI  RAM  KANWAR  :
 SHRI  P.  NARASIMHA  REDDY  :

 Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  whether  the  Posts  and  Telegraphs
 Department  has  liberalised  a  policy  for  open-
 ing  Public  Call  Offices  on  a  loss  basis  in
 Hilly  and  Backward  areas  ;  and

 es
 {b)  the  places  where  such  Offices  are

 ing  opened  and  the  likely  loss  to  be  in-
 curred  by  the  Public  Exchequer  ?

 THE  MINISTER  OF  COMMUNI.

 See
 (SHRI  प्र,  N  BAHUGUNA)  :  (a)

 »

 (b)  Specific  proposals  have  been  called
 for  from  the  Circles.  The  amount  of  loss  that
 may  be  incurred  on  such  schemes  will  be
 known  after  the  specific  proposala  are  exainined
 and  sanctioned.

 Alleged  Victimisntion  af  Staff of  Delhi  Tele-
 phones  over  defective  Accounting  System

 485,  SHRI  RAM  KANWAR  +  Will  the
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 Minister  of  COMMUNICATIONS  be  pleased
 to  state  ४

 (a)  whether  the  Administrative  Staff
 Union  of  the  Delhi  Telephones  has  complained
 to  Government  that  members  of  Staff  are
 being  victimised  by  certain  Officers  on  public
 complaints  over  the  defective  accounting
 system  5

 (b)  if  so,  the  reaction  of  Government  in
 this  regard  ;

 (c)  the  brouct  outlines  of  various  compl-
 aints  received  from  the  subscribers  about  the
 defective  billing  and  action,  if  any,  usually
 taken  when  such  complaints  are  received  ;
 and

 (d)  the  nature  of  complaints  which  are
 still  to  be  disposed  by  the  Delhi  Telephone
 Office  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 and  (b)  Yes,  Sir  but  the  charge  of  victimis-
 ation  contained  therein  is  not  correct.

 (c)  The  subscribers  complaints  generally
 fall  under  the  following  broad  categorics  :

 l,  Alleged  excessive  metering  of  local
 calls.

 2.  Bills  for  accessories  allegedly  not  pro-
 vided.

 3  Bitls  for  trunk  calls  allegedly  not  made
 by  the  subscriber.

 4.  Incorrect  valuation  of  trunk  calls  ari-
 sing  from  alleged  incorrect  timing  or
 classification  of  the  calls.

 5.  Wrongful  disconnection  of  telephone
 despite  payment.

 The  complaints  are  investigated  and  if
 found  justified,  relief  is  afforded.

 (d)  Receipt  and  disposal  of  complaints  is
 8  continuous  process.  The  nature  of  complaints
 is  mentioned  in  (c)  above.

 joint  sector  as  a  part  of  Industrial
 Policy

 487.  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  Government  have  drawn  up
 anew  proposa)  for  the  creation  of  a  joint
 acctor  asa  part  of  the  new  industrial  policy  ;
 and
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 (b)  if  s0,  in  what  respeet  and  to  what
 extent  it  deviates  from  the  Industrial  Policy
 Resolutions  of  948  and  ‘1956  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  The  concept  of  the  ‘Joint  Sector’  crys-
 tallised  in  the  recommendations  of  the  Indus-
 trial  Licensing  Pohcy  Enquiry  Commuttee.
 Government  have  accepted  this  concept  in
 principle  while  announcing  its  revised  hicen-
 sing  policy  in  February,  ‘1970,  It  envisages  a
 greater  degree  of  participation  in  manage-
 ment,  particularly  at  the  policy  level,  by  the
 public  financial  institutions  in  those  projects
 which  have  received  substantial  assistance
 from  these  institutions.  It  has  been  decided
 that  the  publie  financial  institutions  should
 have  the  option  in  euch  cases  to  convert  loans
 and  debcntures  issued  in  future,  either  wholly
 or  partly,  into  equity  within  a  specified  period
 of  time.  Also,  where  in  respect  of  loans/deben-
 tures  given  m  the  past,  there  is  a  default,  the
 financial  institutions  concerned  whould  have
 the  discretion  to  negotiate  conversion.  Clear
 norms  and  guidelines  in  this  regard  have  al-
 ready  been  issued  and  announced  through  a
 Press  Note  in  May,  1971,

 (b)  As  a  perusal  of  paragraphs  8  and  0
 of  the  Industrial  Policy  Resolution  of  956
 will  show,  this  concept  of  the  ‘Joint  Sector’
 is  consistent  with  that  Resolution.

 Pilferage  of  Postal  Stamps  from  Mailed
 Covers

 488.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  Government  are  aware  of
 news  published  in  the  daily  Jndian  Nation
 of  Patna  dated  the  25th  June,  972  regarding
 the  layge  scale  pilferage  of  postal  stamps
 affixed  on  mailed  covers  ;  and

 (0)  if'so,  the  broad  outlines  thereof  and
 Government’s  reaction  thereto  ?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)
 Yes.

 (b)  On  19-6672  it  was  reported  to  Poste
 master-General  that  the  staff  reporter  of
 Indian  Nation  had  found  on  the  roadside

 in  Chandmari  Mohalla,  Patna,  some  letters
 with  postage  stamps  apparently  removed.
 The  matter  was  immediately  reported  by
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 Postmaster-General  to  Bihar  C.],D.  authori-
 ties  who  are  investigating  it.

 Shifting  of  Ashokan  Paper  Mills  Ltd.,
 Darbhanga  to  Assam

 489,  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (a)  whether  Government  are  aware  that
 the  people  of  Darbhanga  in  Bihar  are  oppos-
 ing  the  shifting  of  already  installed  paper
 plant  (Ashoka  Paper  Mills  Ltd)  from  Ra-
 meshwar  Nagar  (Darbhanga)  to  Assam  ;

 (b)  ifso,  Government’s  reaction  thereto  ३
 and

 (c)  whether  it  is  proposed  to  amend  the
 present  proposal  by  allowing  the  formerly  in-
 stalled  paper  plant  to  remain  at  Rameshwar
 Nagar  and  to  shift  only  the  Pulp  plants  to
 Assam  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  No,  Sur.

 (b)  and  (c).  Do  not  arise.

 Direct  Telecommunication  link  with
 Russia

 490,  SHRI  M.  S.  SANJERVI  RAO:
 SHRI  NAWAL  KISHORE

 SHARMA  :

 Will  the  Minister  of  COMMUNICA
 TIONS  he  pleased  to  state  :

 (a)  whether  there  is  a  proposal  to  have
 direct  telecommunication  link  with  Russia
 and

 (०)  if  so,  the  broad  features  of  the  pro-
 posal  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b)  High  frequency  telecommunication
 links  between  India  and  U.S.S.R_  are  already
 in  existence.  However,  a  proposal  for  setting
 up  a  microwave  troposcatter  link  between
 India  and  U.S.S.R.  is  also  under  considera-
 tion.

 द  ह  Contre  at  Madras

 1,  SHRI  ARVIND  NETAM:  Will
 the  Minister  of  INFORMATION  AND
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 BROADCASTING  be  pleased  to  state  :

 (a)  whether  Government  have  sanctioned
 a  sum  of  Rs,  37  lakhs  for  the  proposed  T.  ्
 Centre  at  Madras  ;  and

 (b)  if  so,  the  broad  features  of  the
 Scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  छू,  GUJRAL):
 (a)  and  (b).  A  TV  Station  As  being  sct  up  at
 Madras  at  a  cost  of  Rs.  182.76  lakhs.  The
 sanction  recently  issued  for  Rs.  37  lakhs  is
 for  the  construction  of  the  buildings  for  the
 TV  Studios.

 The  Station  will  have  a  0  kw  transmit-
 ter  and  will  cover  an  area  of  20,000  sq.
 kilometres  and  a  population  of  61  lakhs.  The
 building  work  for  the  TV  Station  has  been
 entrusted  to  Tamil  Nadu  P.W.D.  The  Station
 is  expected  to  be  commissioned  by  Decem-
 ber  ‘1973,

 मध्य  प्रदेश  के  ग्रामों  में  सार्वजनिक  टेलीफोन घरों
 की  सांग

 492,  थ्री  मामो रथ  नंबर:  क्‍या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  झाबुआ,  रतलाम  (मध्य  प्रदेश)
 जिले  के  कितने  और  कौन-कौन  से  ग्रामों  और
 कस्बों  में  जनता  की  ओर  से  सार्वजनिक  टेली-
 फोन  कार्यालय  खोलने  की  मांग  की  गई  है;
 और

 (@)  सरकार  ने  उस  पर  क्या  कार्यवाही
 की  है?

 संचार  मंत्री  (भी  हेसबतीनम्दन  बहुगुणा)  :

 (क)  मध्य  प्रदेश  के  झाबुआ  जिले  में  0  गांवों
 और  रतलाम  जिले  में  भी  0  गांवों  में  सर्व-
 निक  टेलीफोन  घर  खोलने  की  मांग  प्राप्त  नहीं
 हुई  है।

 (ल)  झाबुआ  जिले  में  दो  सार्वजनिक
 टेलीफोन  घर  बोले  जा  चुके  हैं  ।  ऐसे  छह
 प्रस्ताव  अलाभकर  होने  के  कारण  रह  कर  दिए

 े
 हैं  और  दो  प्रस्तावों  की  जांच  की  जा  रही

 ।

 रतलाम  जिले  में  जार  सार्वजनिक  ठेलीफोंस
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 घर  खोले  जा  चुके  हैं।  दो  प्रस्तावों  की  मंजूरी'
 दी  जा  चुकी  है  और  चार  अलाभ कार  होने  के
 कारण  रद्द  कर  दिए  गए  हैं  ।

 इंदौर  को  सीधी  टेलीफोन  सेना

 493.  श्री  मागो रथ  भंवर :  क्‍या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  आलीराजपुर,  जिला  झाबुआ,  मध्य
 प्रदेश  की  जनता  से  कुक्षी  और  धार  होकर
 इन्दौर  के  लिए  सीधी  टेलीफोन  सेवा  शुरू  करने
 की  मांग  विभाग  को  कब  प्राप्त  हुई  और  उस
 पर  विभाग  द्वारा  अब  तक  क्‍या  हार्थवाहीं  की
 गई  है  ;

 (ख)  कया  उक्त  लाइन  पहले  चालू  थी
 और  उसे  बाद  में  बन्द  कर  दिया  गया  था  ;
 और

 (ग)  क्‍या  विभाग  ने  भोपाल  मण्डल
 द्वारा  उक्त  लाइन  को  पुनः  चालू  करने  के  आदेश
 भी  दे  दिये  गये  थे  ?

 संचार  मंत्री  (ओ  हेमवरतीनन्दन  बहुगुणा)  :

 (क)  इस  तरह  की  कोई  खास  माग  प्राप्त  नहीं
 हुई  ।

 (ख)  जी  नहीं  q

 (ग)  ऊपर  (क)  और  (ख).  के  उत्तर  को
 ध्यान  में  रखते  हुए  प्रदान  ही  नहीं  उठता  t

 तथापि  आलीराजपुर  को  कुक्षी  और

 झाबुआ  के  रास्ते  से  धार  से  जोडने  के  प्रस्ताव

 की  जांच  की  जा  रही  है।  इससे  आलीराजपुर
 और  इन्दौर  के  बीच  सम्बन्ध  स्थापित  करने

 में  सुविधा  होगी  ।

 भारतीय  स्वाधीनता  का  रजत  पस्ती  समारोह

 494,  श्री  हरि  सिह»
 aft  जगन्नाथ  राव  जोशी  :

 क्या  गृह  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  स्वाधीनता  के  रजत  जमातों  समारोह
 की  मुख्य  बातें  क्‍या  हैं  ;
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 (a)  इस  अवसर  पर  सरकार  द्वारा
 कितने  लोगों  को  रोजगार  उपलब्ध  कराया
 जायेगा  और  अनुसूचित  जातियो  एवं  अनुसूचित
 जन-जातियों  के  लोगों  को  कितने  प्रतिशत
 नौकरियां  दी  जायेगी  ;  और

 (ग)  क्‍या  भूमिहीनो  को  भूमि  भी  दी
 जायेगी  ;  और  यदि  हां,  तो  कितने  लोगों  को

 भूमि  दी  जायेगी  और  उत्तर  प्रदेश  मे  जिन

 भूमिहीनों  को  अलग-अलग  भूमि  दी  जायेगी,
 उनका  जिलेवार  ब्यौरा  क्‍या  है  ?

 गृह  वस्त्रालय  में  राज्य  मन्त्री  (श्री  कृष्ण
 चन्द्र  परत)  :  (क)  एक  विवरण  सभा  पटल
 पर  रखा  जाता  है।  [  प्रत्याय  में  रखा  गया।
 देखिये  संख्या  LT-3229/72  |

 (a)  और  (ग).  स्वतन्त्रता  की  25वीं
 जयन्ती  के  कार्यक्रम  की  इन  मदों  द्वारा  केवल
 योजनागत  परियोजनाओं  पर  बल  दिया  गया

 है  और  समारोह  के  लिये  ये  नई  परि योजनायें

 नहीं  है  t

 छोटी  कार  का  निर्माण

 495.  श्री  हरी  सिंह  :
 श्री  जगन्नाथ  राव  जोशी  :

 क्या  औद्योगिक  विकास  तथा  विशाल

 और  प्रौद्योगिकी  मन्त्री  यह  बताने  की  छिपा
 करेंगे  कि  :

 (क)  क्‍या  छोटी  कार  योजना  के  संबंध
 में  अन्तिम'  निर्णय  कर  लिया  हैं  ;

 (ख)  उक्त  योजना  पर  अब  तक  कितनी
 राश्मी  खर्चे  होने  की  संभावना  है  ;  और

 (ग)  छोटी  कार  बनाने  के  लिये  किन-
 किन  व्यक्तियों  को  लाइसेंस  दिये  गये  है  तथा

 यह  कार  कब  तक  बाजार  में  बिकने  के  लिये

 आ  जाएगी  ?

 औद्योगिक  विकास  मन्त्रालय  लें  उप-सत्री

 (जी  सिद्धेश्वर  प्रसाद)  :  (क)  जी,  नहीं।
 इस  पर  योजना  की  प्राथमिकताओं  को  ध्यान  में
 रखकर  विस्तार  करना  होगा

 AUGUST  2,  972  Written  Answers  00

 (@)  इस  योजना  पर  अब'  तक  कोई  व्यय

 नहीं  हुआ  है  1

 (ग)  गैर-सरकारी  क्षेत्र  में  यात्री  कारें
 बनाने  के  लिए  जिन  पारियों  को  आशय  पत्र
 दिये  गये  है  उनके  नाम  नीचे  दिये  गये

 है  _

 (क)  औद्योगिक  लाइसेंस  के  लिये

 l.  मे०  मारुति  लिमिटेड,  पालम,

 गुड़गाव  रोड,  गुड़गांव  (हरियाणा)  |

 2.  श्री  एम०  मदन  मोहन  राव,
 मद्रास  |

 3,  श्री  मनुभाई  एच-ठक्कर,  बड़ौदा  ।

 4,  मे  एलाइड  इंजीनियरिंग  कार पो-

 रोशन,  सेलम  ।

 5,  श्री  सोम  प्रकाश  रेखी,  दिल्‍ली  ।

 (ख)  तक नो को  विकास  महानिदेशालय  में
 पजीकरण  के  लिये

 ,  मे०  स्पीड  क्राफ्ट  प्राइवेट  लि०,
 पटना  ।

 2.  मे०  एयरटैक  प्राइवेट  लि०,
 नई  दिल्‍ली  t

 3.  मे०  आनन्द  जी  हरिदास  ऐण्ड
 कं०  प्रा०  लि०,  बम्बई  ।

 4.  श्री  एस०  चांद,  नई  दिल्‍ली  ।

 जिन  पार्टियों  को  आज्ञापत्र  दिये  गये  हैं  वे
 नए  उद्यमी  हैं  और  उनके  लिए  बिना  किसी
 विदेशी  सहयोग  अथवा  विदेशी  परामर्शदात्री
 प्रबन्ध  के  स्वयं  अपनी  डिजाइन  विकसित  कराता
 आवश्यक  है।  तत्पश्चात,  वाणिज्यिक  उत्पादन
 करने  से  पूर्व  उन्हें  आच्यकृप'  बनाना  पड़ता  है  और
 उसे  किसी  नामित  सक्षम  प्राधिकारी  द्वारा  सड़क
 पर  चलने  योग्य  होने  के  बारे  में  परीक्षण  कराता
 पड़ता  है।  इस  तरह  की  कार्यवाही  में  समय
 ह्वदय  ही  लगेगा  ।  अतः  ऐसी  स्थिति  में  यह
 बता  सकता  कि  उत्पादन  कब  तक  शुरू  हो
 जाएगा,  बड़ा  कठिन  है  t
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 Memorandum  submitted  by  B.S.F,  Jawans
 against  high  Handedness  of  High  Officials

 496.  SHRI  HARI  SINGH  :
 SHRI  BIREN  DUTTA  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  Border  Security  Force
 j  have  submitted  any  memorandum  to
 Government  against  the  high-handedness  of
 high  officials  ;

 (b)  if  so,  whether  the  said  memorandum
 would  be  placed  on  the  Table  of  the  House;
 and

 (०)  the  action  taken  hy  Government  so
 far  after  considering  the  said  memorandum  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Proposal  to  set  up  Career  Management
 Units  in  various  Ministries  and  Depart-

 ments

 497,  SHRL  HARI  SINGH:  Will  the
 PRIME  MINISTER  be  pleased  to  state
 whether  Government  have  proposed  to  set  up
 Career  Management  Units  in  the  various
 Ministries  and  Departments  tu  prepare  the
 right  type  of  Officers  for  the  right  jobs  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  Yes,
 Sir.  Career  Management  Cells  are  being  set
 up  in  various  Ministries/Departments  for
 Collection  of  Job  data  and  preparation  of  Job
 Qualification  Standards  of  positions  of  Under
 Secretary  to  Joint  Secretary  and  equivalent
 level  with  the  ultimate  objective  of  facilitating
 selection  of  right  type  of  officers  for  each  job.
 The  job  analysis  being  undertaken  docs  not
 extend  to  scientific  or  technical  posts.

 Supply  of  faulty  Cables  by  International
 Telegraphs  and  Telephone  Corporation  of

 U.S.  A.
 498.  SHRI  P,  KK.  DEO:  Will  the

 Minister  of  COMMUNICATIONS  be  pleased to  state  ;

 (a)  whether  the  International  Telegraph and
 Telephone  Corporation  of  the  United

 States  supplied  faulty  cables  to  India  ;
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 (b)  whether  Government  have  taken  up
 this  issue  with  the  l.  T.  T.  ;  and

 {c)  the  reaction  of  the  I.  T.  T.  ?
 THE  MINISTER  OF  COMMUNICA-

 TIONS  (SHRI  #H  N.  BAHUGUNA)  ;  (a)
 No-—No  Cables  have  been  purchased  from
 Mjs  L.  T.  T.

 (b)  Does  not  arise.

 (c)  Does  not  arise.

 Difficulties  faced  by  Small  Scale  Indus-
 tries  in  West  Bengal

 499,  SHRI  JAGADISH  BHATTA-
 CHARYYA  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  SCIENCE
 AND  TECITINOLOGY  be  pleased  to  state  :

 (a)  the  difficulties  faced  at  present  by  the
 industries,  particularly  the  small  scale  indus-
 tries  in  West  Bengal  ;  and

 (b)  the  steps  Government  propose  to
 remove  those  difficulties  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (b),  A  statement  is  laid  on  the
 Table  of  the  House.  {Placed  m  Library.  See
 No.  LT~3230/72].
 00-—K.  W.  Broadcast  T  mitter  pro-

 duced  by  Bharat  Electronics

 500.  SHRI  RAJDEO  SINGH.
 SHRI  K.  BALADHANDAYU-

 'THAM  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to  state:

 (a)  whether  the  Bharat  Electronics  has
 produced  a  00—-K.  W.  broadcast  transmit-
 ter;

 (b)  whether  Bharat  Electronics  is  now  in
 a  position  to  mect  the  entire  medium  wave
 requirements  of  the  A.LR.  ;

 (c)  whether  it  has  produced  medium
 wave  broadcast  transmitter  of  one  and
 0—KW  ;  and

 (d)  if  so,  whether  Government  have  a
 programme  withic  Fourth  Five  Year  Plan  to
 cover  each  and  every  part  of  the  country  witb
 the  net  work  of  transmitting  Stations  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND



 08  Written  Answers

 BROADCASTING  (SHRI  I.  K.  GUJRAL)  :
 (a)  to  (c).  Yes,  Sir.

 (d)  About  80%  of  the  population  is
 expected  to  be  covered  by  medium  wave
 broadcasts  by  the  end  of  Fourth  Plan.  The
 coverage  will  be  further  extended  during  the
 Fifth  Five  Year  Plan.

 National  Educational  Grid

 501,  SHRI  RAJDEO  SINGH:  Will  the
 Minister  of  SPACE  be  pleased  to  state  :

 (a)  whether  the  Electronic  System  Divi-
 sion  of  the  Indian  Space  Research  Organisa-
 tion  has  proposed  for  the  establishment  of
 a  national  educational  grid  or  a  national
 information  grid  based  on  a  satellite-terrestrial
 hybrid  system  to  feed  a  television  set  in  every
 village  ;  and

 (b)  if  so,  Government’s  thinking  into  it  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC:  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  A  Satel-
 lite  Instructional  Television  Experiment
 aimed  at  providing  educational  and  instruc-
 tional  television  broadcasts  to  about  five
 thousand  villages  in  various  parts  of  the
 country  is  being  undertaken.  The  experiment
 which  is  expected  to  commence  about  mid-
 974  will  provide  a  system-test  of  a  hybrid
 system  using  a  satellite  in  combination  with  a
 ground  net-work  for  television  transmission

 and  reception.

 Applications  from  West  Bengal  and  Bihar
 for  Licences

 502.  DR.  RANEN  SEN:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  the  number  of  applications  for  indus-
 trial  licences  received  from  West  Bengal  and
 Bibar  from  January  to  July,  1972  ;  and

 (b)  the  of  the  applicants  and  other
 features  of  the  applications  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESIZWAR  PRASAD)  :
 {a}  The  number  of  applications  for  Industrial
 lloences  received  for  West  Bengal  and  Bihar
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 during  the  period  from  ‘161-72  to  90-6-72  is
 3  and  42  respectively.  The  required  figures
 for  the  month  of  July,  972  have  yet  to  be
 compiled  ;

 {b)  The  particulars  of  the  pending  appli-
 cations  are  normally  not  disclosed.

 Alleged  nepotism  in  Delhi  TV  Centre

 503.  DR.  RANENSEN  :  Will  the  Minis-
 ter  of  INFORMATION  AND  BROAD»
 CASTING.  be  pleased  to  state  :

 (a)  whether  staff  in  the  Delhi  TV  Centre
 are  agitated  over  cases  of  nepotism  practised
 in  the  TV  Centre  and  here  have  complained
 to  the  Minister  and  threatened  stoppage  of
 work  ;  and

 (b)  if  so,  whether  Government  have  gone
 into  their  complaints  and  taken  necessary
 steps  ?

 THE  MINISTER  OF  SIATE  IN  ‘THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.  GUJRAL):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 आकाशवाणी  से  समाचार  प्रसारण  के  घंटों  की
 संख्या

 504.  श्री  जगन्नाथ राव  जोशी  :  क्‍या

 सुचना  और  प्रसारण  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  5  मार्च  से  ll  मार्च,  972  तक
 के  सप्ताह  के  दौरान  आकाशवाणी  के  विभिन्‍न
 केन्द्रों  स ेविभिन्‍न  भाषाओं  में  कुल  कितने  घण्टे
 समाचार  प्रसारित  किये  गये  ;

 (ख)  इस  अवधि  में  से  कितना  समय
 (मिनटों  में)  प्रधान  मन्त्री  तथा  अन्य  केन्द्रीय
 मन्त्रियों  के  वक्तव्यों  और  कार्यक्रमों  और  कितना
 समय  विभिन्‍न  राजनैतिक  दलों  (दल-वार)  के
 नेताओं  के  वक्‍तव्यों  और  कार्यक्रमों  के  प्रसारण
 में  दिया  गया  ;  और

 :
 (7)  इस  बारे  में  निर्णायक  नीति  क्‍या

 १

 सूचना  और  प्रसारण  मंत्रालय  में  राज्य-
 मस्ती  (शी  आई०  to  गुजराल)  :  (क)  80
 चन्दे  3  मिनट  (कोजीकोड  तथा  दीपक,
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 जिनके  बारे  में  सूचना  तुरन्त  उपलब्ध  नहीं  है,
 के  अलावा)

 (@)  (Q)  प्रधान  मंत्री  तथा  अन्य  केन्द्रीय
 अम्मीयों  के  वक्‍तव्यों  और
 कार्यक्रमों  को  दिया  गया
 समय  :  12  घंटे  57  मिनट

 (2)  अन्य  दल

 34  मिनट

 3l  मिनट

 l.  द्रमुक

 2.  स्वतन्त्र

 3.  भारतीय  साम्य-
 वादी  दल  20  मिनट  05  सेकंड

 4.  साम्यवादी  दल

 (मार्क सिस्ट  )

 जनसंघ

 9  मिनट  45  सेकंड

 4  मिनट  0  सेकंड

 मुस्लिम  लीग  20  सेकिड

 कांग्रेस  (संगठन)  5  मिनट  30  सेकंड

 कांग्रेस  2)  मिनट

 Oo

 Fn

 9

 ७०

 .  अन्य  24  मिनट

 कुल:  «49  मिनट  50  सेकंड

 (ग)  चुनाव  से  पूर्व  तथा  चुनाव  के  दौरान,
 आकाशवाणी  किसी  भी  राजनैतिक  दल  का

 ऐसा  कोई  भी  वक्तव्य  या  सवाद  प्रसारित  नहीं
 करती  जिसमें  दल  का  प्रचार  या  चुनाव  रीति

 हो  तथापि,  प्रधान  मन्त्री  तथा  केन्द्रीय  और
 राज्य  मन्त्रियों  के  नीति  सम्बन्धी  मामलों  तथा
 सरकारी  निर्णयों  पर  भाषणों  तथा  राजनैतिक
 दलों  के  नेताओं  के  ऐसे  भाषणों  एवं  वक्‍तव्यों
 जिनका  चुनाव  रीति  से  सम्बन्ध  नहीं  हो,  को
 प्रसारित  किया  जाता  है  t

 अत्काझ्वाणी  को  स्वायत्त  संस्था  बनाने  के  लिए
 प्रदर्शन

 505.  भी  अपस्ताधशव  जोशी  :  क्‍या

 सुचना  और  प्रसारण  मसखरी  यह  बताने  की  कृपा
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 करेंगे  कि  :

 (क)  आकाशवाणी  को  एक  स्वायत्त
 संस्था  बनाने  हेतु  गत  जून  मास  में  कितने
 आकाशवाणी  केन्द्रों  के  समक्ष  प्रारंभ  किए  गए
 और  इन  प्रदर्शनों  मे  कितने  व्यक्ति  ग्रिरफ्तार

 किए  गए  और  उनमें  गिरफ्तार  संसद्‌  सदस्यों
 तथा  विधायकों  के  नाम  क्या  है  ;  और

 (ख)  इस  बारे  में  प्रस्तुत  किये  गये  ज्ञापन
 पत्रों  की  मुख्य  रूप  रेखा  कया  है  और  इस  पर
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 सूचना  ओर  प्रसारण  मन्त्रालय  में  राज्य-
 स्त्री  (को  आई०  के०  गुजराल):  (क  )
 जनसंघ  द्वारा  आयोजित  प्रदर्शन  आकाशवाणी
 के 5  केन्द्रों  में  हुए।  गिरफ्तार  किए  गए
 व्यक्तियों  की  संख्या  तथा  गिरफ्तार  किए  गए
 संसद  सदस्यों  तथा  विधायकों  के  नामों  के  बारे
 में  सूचना  एकत्र  की  जा  रही  है  भौर  यथा  समय
 सदन  की  मेज  पर  रख  दी  जाएगी  I

 (a)  श्वानों  में  चन्दा  समिति  द्वारा  की  गई
 सिफारिशों  क ेआधार  पर  आकाशवाणी  को  एक
 स्वायत्तशासी  निगम  में  बदलने  की  मांग  की
 गई  t

 Department  of  com  R.  P.  and  B.M.  P.
 Against  Tribes  in  Tripura

 506.  SHRI  DASARATH.A  DEB:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  3

 (a)  whether  Government  of  Tripura  took
 prior  sanction  of  Government  of  India  before
 deploying  0.  R.  P.  and  B.  M.,  Pp  against  the
 Tribals  of  Champamura  village  in  Tripura  ;

 (b)  whether  Central  Government  are
 aware  that  the  village  of  Champamura  (Tri-
 bals)  was  raided  by  the  0.  R.  P,  and  ४,  M.  P.
 onthe  25th  and  26th  May,  1972  and  the
 huts  of  tribals  were  damaged  and  their  belong-
 ings  looted,  tribal  women  and  girls  were
 beaten  by  the  police  and  indiscriminate  arrests
 of  men  and  women  were  made  ;  and

 (०)  1  so,  whether  Government  proposed
 to  probe  the  police  and  con  R,  P.  atrocity
 perpetrated  against  the  tribals  of  Champa-
 maura  ?

 THE  DEPUTY  MINISTER  IN  THE
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 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN)  :  (a)  No,  Sir.  Once  the
 a  R.P.  or  any  armed  police  battalion  is
 placed  at  the  disposal  and  for  the  assistance
 of  a  State  Government/Union  Territory,  no
 further  sanction  needs  to  be  obtained  from
 Government  of  India  for  the  use  of  such
 police  within  the  State  Union  Territory.

 (b)  and  (c).  Reports  of  illicit  distillation
 being  carried  on  in  village  Champamura  were
 received  by  the  local  police  and  a  party  of
 local  police  raided  the  village  on  25th  May,
 1972.  A  large  number  of  instruments  of
 illicit  distillation  were  recovered,  The  police
 party  was  attacked  by  a  crowd  of  about  I60
 men  and  women  of  the  village.  Three  S.  Is,
 one  A.S,I.,  one  Constable  and  onc  Home
 Guard  recvived  injuries.  A  police  party
 headed  by  a  Dy.  S.  P.  accompanied  by  one
 company  of  the  B,  M.  P.  raided  the  village
 on  26th  May,  972  and  arrested  two  men  and
 8  women  who  had  heen  identified  as  having
 taken  part  in  the  attack  on  the  police  party
 on  the  previous  day.  There  has  been  some
 propaganda  regarding  this  incident  and  an
 enquiry  has  been  ordered  into  the  same  which
 is  being  conducted  by  the  Additional  District
 Magistrate,

 Report  of  Expert  Team  for  starting  Paper
 Mill  in  Tripura

 507.  SHRI  DASARATHA  DEB:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  Government  had  deputed  an
 Expert  team  to  investigate  the  possibility  of
 starting  a  Paper  Mill  in  Tripura  recently  ३

 {b)  whether  the  team  has  submitted  any
 report  to  Government  ;  and

 (c)  if  so,  the  outlines  of  their  findings  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Shortage  of  Postal  Stationery  in
 Tripura

 508,  SHRI  DASARATHA  DEB:  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 {a)  whether  Government  are  aware  that
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 there  has  been  a  serious  shortage  of  Postal
 stamps,  envelopes  and  inland  letters  in  Tripura
 for  the  last  two  months  ;

 (b)  if  so,  steps  being  taken  to  overcome
 these  difficultics  ;  and

 (c)  the  reasons  for  the  shortage  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHR)  प्र.  N.  BAHUGUNA)  :  (a)  to
 (०).  There  had  been  shortage  of  stamp  of
 Rs.  2  denomination  for  one  day  and  partial
 shortage  of  stamp  of  2  paise  demonination  on
 the  6th,  7th  and  8th  June,  4972  only  at
 Agartala  H.  O.  during  the  last  two  months.
 The  shortage  of  stamps  of  Rs.  2  denomination
 was  met  by  combining  stamps  of  other  deno-
 minations.

 As  icgards  2  paise  stamps,  there  was  a
 small  stock  of  390  stamps  which  was  repleni-
 shed  immediately  f:0m  neighbouring  H.  Os.
 In  the  meantime,  supphes  had  also  been
 received  by  the  local  treasury  from  the  Con-
 troller  of  stamps  Nasik  Strict  instructions
 have  been  issued  to  all  concerned  to  see  that
 in  future  advance  action  is  taken  to  avoid  any
 sort  of  shortage  of  supply  of  stamps  and  postal
 stationery.

 Pending  Applications  from  Kerala  for
 Licences  for  starting  Industries

 509,  SHRI  N.  SREEKANTAN  NAIR  :
 Will  the  Mimster  of  INDUSTRIAL  DEVE-
 LOPMENI  AND  SCIENCE  AND  TECHNO
 LOCY  be  pleased  to  state  :

 (a)  whether  many  applications  for  licence
 to  start  industries  in  Kerala,  submitted  by
 Government  of  Kerala  and  other  Agencies,
 are  pending  with  the  Central  Government  and
 if  so,  the  number  and  nature  of  such  applica-
 tions  ;  and

 (b)  whether  in  view  of  the  acute  educated
 unemployment  problem  in  the  State  the
 Central  Government  propose  to  give  special
 consideration  to  these  applications  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  No  applications  submitted  by  the  Govern-
 ment  of  Kerala  for  permission  to  start  indus-
 tries  in  Kerala  is  pending.  However,  five  (5)
 applications  submitted  by  the  Kerala  State
 Industrial  Development  Corporation  and
 twenty  (20)  applications  from  other  parties  for
 licences  to  start  industries  in  Kerala  are  pen-
 ding,  the  bulk  of  them  being  of  recent  origin
 as  the  following  statement  shows  :
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 SLNo.  Year  of  Application  No,  of  applica-
 tions  pending

 l,  969  ]

 2,  970  2

 3.  रा  8

 4,  972  4
 (upto  30.6.72)

 23

 The  details  of  pending  applications  such  as
 items  of  manufacture  involved  and  names  of
 parties,  are  not  normally  disclosed.

 (०)  Every  effort  is  made  to  consider  app-
 lications  from  all  the  States  as  expeditiously
 as  possible.

 Cross-Bar  Switching  Equipment  in  Kerala

 510.  SHRI  N.  SREEKANTAN  NAIR  :
 SHRIMATI  BHARGAVI  THAN-

 KAPPAN  :

 Will  the  Minister  of  COMMUNICA.
 TIONS  be  pleased  to  state  :

 (a)  whether  any  team  of  Experts  has  visi-
 ted  the  various  states  to  find  out  suitable  sites
 for  setting  up  of  a  Cross  Bar  Switching  Equip~
 ment  Unit  and,  if  so,  the  recommendations  of
 the  team  :

 (b)  whether  the  team  of  Experts  has
 recommended  Palghat  in  Kerala  as  the  most
 suitable  place  to  set  up  the  project  ;  and

 (c)  if  s0,  when  the  project  is  being  started
 at  that  site  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)  to
 (ce  A  team  of  experts  visited  a  number  of
 States  primarily  to  recommend  the  site  for  the
 location  of  the  2nd  (second)  switching
 factory,

 Their  recommendations  are  under  conside-
 ration  of  the  Government.

 Employment  Oriented  Additive  Plas  for
 the  Btate  of  Kerala  for  1979-73,

 ‘Su.  SHRI  N.  SREEKANTAN  NAIR  :
 DR.  HENRY  AUSTIN  :

 ‘Wilt  the  Mi
 pleased  ठ  state  ae

 of  PLANNING  be
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 (a)  whether  Government  of  Kerala  have
 proposed  an  Employment  Oriented  Additive
 Plan  for  1972-73,  and  if  so,  the  assistance
 sought  for  by  the  State;  and

 (b)  whether  the  Central  Government  have
 examined  the  Plan  ;  if  so,  the  decision  taken
 thereon  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b).  Yes,  Sir.  At
 the  time  of  the  formulation  of  the  State  annual
 Plan  1972-73,  the  Government  of  Kerala
 forwarded  Employment  Oriented  Programme
 costing  Rs.  43  crores  of  which  Rs.  14.8,  crores
 were  sought  as  Central  assistance.  These  proe
 posals  were  examined  in  the  Planning  Commi-
 ssion.  Keeping  in  view  the  relative  importance
 of  the  various  schemes  suggested  by  the
 Kerala  Government,  an  outlay  of  Rs.  40
 lakhs  has  been  provided  for  Minor  Irrigation
 Programme  and  Rs.  3  lakhs  for  Soil  Conser-
 vation  Schemes  in  tribal  blocks  and  Harijan
 areas  in  the  approved  State  Annual  Plan  out-
 lay  of  Rs.  64  crores  to  be  financed  by
 Rs.  33,95  crores  of  Central  assistance  and
 Rs.  30.05  crores  of  State  resources.  Further
 additional  special  employment  schemes  with
 an  outlay  of  Rs,  356  lakhs  have  been  approved
 for  the  current  year,  for  which  Central  assis-
 tance  amounting  to  Rs.  08  lakhs  in  the  form
 of  grant  will  be  given  tothe  State  Government,
 the  balance  to  be  raised  by  the  State  Govern-
 ment.

 Closure  of  Industries  in  Gujarat

 5I2,  SHRI  VEKARIA:
 SHRI  D.  P.  JADEJA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  the  number  and  names  of  industries
 closed  in  Gujarat  during  the  last  three  years,
 year-wise  ;

 (b)  the  reasons  for  their  closure  ;  and

 (c)  the
 them  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (3)  to  (c).  The  information  has  been  called
 for  and  will  be  placed  on  the  table  of  the
 Hous4,  when  received,

 steps  being  taken  to  re-open
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 Concessions  for  setting  up  of  Industries
 in  Backward  Areas

 5I3.  SHRI  VEKARIA:  Will  the  Minis-
 ter  of  INDUSTRIAL  DEVELOPMENT
 AND  SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state  ३

 (a)  whether  Government  are  planning  to
 give  further  concessions  to  the  industries  to  be
 set  up  in  backward  areas  ;  and

 (b)  af  so,  the  outlines  of  the  concessions
 planned  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  and  (9),  Apart  from  the  concessional
 finance  scheme  announced  by  the  financial
 institutions  in  970  and  the  Transport  subsidy
 scheme  and  10%  Central  subsidy  or  grant
 scheme  announced  by  this  Ministry  in  1971
 there  are  at  present  no  fresh  schemes  under
 consideration  in  this  Ministry  to  give  further
 concessions  for  setting  up  industries  in  back-
 ward  areca  However,  it  has  recently  been
 decided  to  increase  the  number  of  districts
 eligible  for  the  10%  Central  subsidy  (or  grant)
 scheme  97]  and  to  extend  the  eligibility  for
 10%  Central  subsidy  to  industrial  units  having
 a  total  fixed  capital  investment  exceeding
 Rs,  50  lakhs  in  value.

 Check  on  Rising  Trend  of  Price

 514  SHRI  VEKARIA  :
 SHRI  D.  P.  JADEJA  :

 Will  the  Maunister  of  PLANNING  be
 pleased  to  state  :

 (a)  whether  Groups  constituted  recently
 by  the  Planning  Commission  to  check  the
 rising  trend  in  prices  have  revised  operational
 arrangement  ;  and

 (b)  if  so,  the  main  suggestions  made
 therein  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b).  The  outline
 of  the  scheme  submitted  by  a  Group  outside
 the  Planning  Commission  under  the  chairman-
 ship  of  Cabinet  Secretary  is  under  examina-
 tion.

 Setting  up  of  Industrial  Undertaking  in
 Each  Backward  District

 ‘315.  SHRI  VEKARIA  :
 SERI  D.  P.  JADEJA  :

 Will  the  Minister  of  INDUSTRIAL
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 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  Government  propose  to  estas
 blish  at  least  one  industrial  undertaking  in  each
 backward  District  on  the  bass  of  industrial
 surveys  conducted  so  far  in  backward
 districts  ;  and

 (b)  if  so,  the  names  of  the  States  and
 Districts  which  are  going  to  be  benefited  by
 the  scheme  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  No  such  proposal  is  unde:  consideration
 in  this  Ministry

 (b)  Does  not  arse.

 Loss  suffered  by  National  Newsprint  and
 Paper  Mills  Ltd.,  Nepanagar

 516,  SHRI  SAROJ  MUKHERJEE  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP.
 MENT  AND  SCIENCE  AND  TECHNO.
 LOGY  be  pleased  to  state  :

 (a)  whether  the  National  Newsprint  and
 Paper  Mills  Limited,  Nepanagar  (Madhya
 Pradesh)  suffered  a  loss  in  1970-71  ;  and

 (b)  af  80,  the  amount  of  lom  and  the
 reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  Yes,  Sir.

 (b)  The  loss  in  the  year  1970-71  was
 Rs,  52.25  lakhs.  This  was  due  to  the  follow-
 ing  reasons  :—

 ()  The  approved  selling  price  was  not
 commensurate  with  the  base  cost
 of  production.

 (2)  Lack  of  matching  Pulp  producing
 capacity  resulting  in  non-utilisation
 of  full  paper  making  capacity.

 Withdrawal  of  C.  8,  P.  from  West  Bengal
 ‘517,  SHRI  SAROJ  MUKHERJEE  :

 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Secretary,  Ministry  of
 Home  Affairs  declared  in  a  Press  conference
 that  the  Centre  would  not  withdraw  the  ©.  R.
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 P.  from  West  Bengal  despite  the  Calcutta
 High  Court’s  ruling  that  the  presence  of  the
 6,  R.  P.  in  West  Bengal  violates  the  Consti-
 tution  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F,  H.  MOHSIN)  :  (a)  and  (०),  No,  Sir.  In
 the  Press  Conference  the  Union  Home  Secre-
 tary  was  asked  a  question  about  the  sudgment
 of  the  Calcutta  High  Court  regarding  the
 ron  R  P.  He  had  replied  that  the  Calcutta
 High  Court  had  itself  stayed  the  operation  of
 its  judgment  for  some  time  and  that  the
 question  of  withdrawal  of  CRP  during  this
 period  did  not  arise,  The  Division  Bench  of
 Calcutta  High  Court  have  since  then  given
 their  verdict  in  favour  of  the  CRP  Act  being
 quite  valid.

 Suggestions  made  by  Mysore  State  in  the
 working  of  Plan  Resources  Development
 and  allocation  of  Funds  for  DevefOpment

 Works

 518,  SHRI  PAMPAN  GOWDA:  Will
 the  Minister  of  PLANNING  be  pleased  to
 state  :

 (a)  whether  the  State  of  Mysore  had
 guggested  to  the  Central  Government  a  few
 basic  changes  in  the  working  of  the  plan
 resources  development  and  in  allotting  funds
 to  the  developmental  works  such  as  minor
 irrigation  and  7090९  ;  and

 (b)  if'so,  the  changes  suggested  by  that
 State  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI  MOHAN
 DHARIA)  ;  (a)  and  (b).  It  is  difficult  to
 make  out  the  meaning  of  a  few  basic  changes
 in  the  working  of  plan  resources  development
 43  Tcntioned  in  the  question.

 Against  the  originally  approved  Fourth
 Plan  outlay  of  Rs,  350  crores,  the  reassessed
 resources  for  the  State  Fourth  Plan  aggregated to  Ra.  358  crores,  The  State  Government  was
 Tequested  in  later  part  of  97]  to  propose
 reallocation  of  the  plan  outlays  based,  in
 particular,  on  re-asseated  resources.  They  have
 tince  forwarded  revised  proposals  involving total  outlay  of  Rs.  375  crores  during  the Fourth  Plan  period,  A  statement  showing these  propotals  as  also  the  original  plan  alloca. tions  under  various  heads  of  development  is
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 laid  on  the  Table  of  the  House.  [Placed  in
 Library,  See  No,  LT-323/72]

 Shortage  of  Newsprint
 519,  SHRI  PAMPAN  GOWDA;:  Will

 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  there  is  a  shortage  of  news-
 print  in  the  country  ;  and

 (b)  uf  so,  the  steps  Government  have  taken
 to  step  up  production  to  match  consumption
 in  this  field  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP:
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  Yes,  Su.

 (b)  Apart  from  the  scheme  to  expand
 Nepa  Mills’  capacity  from  30,000  tonnes  per
 annum  to  75,000  tonnes  per  annum,  which  is
 under  implementation,  Government  are  hav~
 ing  under  consideration  a  proposal  tu  set  up
 a  80,000  tonnes  per  annum  capacity  news-
 print  plant  m  Kerala  through  the  Hindustan
 Paper  Corporation.  Besides,  letters  of  intent
 have  been  issued  to  three  partiesin  the  private
 and  co-operative  sectors  for  setting  up  news-
 print  plants  for  a  total  capacity  of  164,500
 tonnes,

 Persons  detained  under  maintenance  of
 Internal  Security  Act

 520.  SHRI  PAMPAN  GOWDA  :
 SHRI  SOMNATH  CHATTERJEE:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  the  number  of  persons  detained  under
 the  Maintenance  of  Internal  Security  Act
 upto  May,  1972,  State-wise  ;  and

 (b)  the  number  of  detenues  who  have
 been  released  under  orders  of  the  Supreme
 and  the  High  Courts  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 KR  H.  MOHSIN)  :  (a)  and  (b).  The  number
 of  persons  detained  under  the  Maintenance  of
 Internal  Security  Act,  1971,  upto  3lst  May,
 1972,  and  the  number  of  detenus  who  have
 been  released  under  the  orders  of  the  Supreme
 Court  and  the  High  Courts  and  the  number
 of  persons  under  detention  as  on  the  3lst
 May,  1972,  ट  indicated  below  ;
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 Total  No.  of  No.  of  persons
 Sl.  Name  of  Total  No.  of  detenus  released  under  detention

 Ne  StaejUT.  detained  under  the  orders  as  on  the  3st
 Sati

 perms  of  the  Supreme]  May.  (1972,
 High  Courts.

 l,  Andhra  Pradesh  4]  3

 2,  Assam  (Present  position)  23  3  95

 3.  Haryana  9  —_  }

 4.  Bihar  22  ]

 5.  Kerala  33  Information  is  9
 being  collected.

 6.  Madhya  Pradesh  4  7

 7.  Maharashtra  32  l  8

 8.  Manipur  5  ]  (Since  released)

 9,  Mysore  (Present  position)  52  52  (26  since  relea-
 sed)

 10,  Orissa  !  Information  is  ]
 being  collected.

 l).  Punjab  3  30  Being  ascertained

 Re  Tamil  Nadu  4  Information  is
 being  collected.

 Tripura  886  —_  Being  ascertained
 a  Uttar  Pradesh  47  6  Still  under  deten-

 (Present  position)  ton.
 1,  West  Bengal  409  254  2998

 uptodate
 16.  Chandigarh  !  —_—
 77,  Delhi  5l  4
 18,  Goa,  Daman  and  Diu  a  Nil
 19.  Mizoram  l  !
 20.  Arunachal  Pradesh  !  —_  l

 The  information  is  ‘Nil’  in  respect  of
 State  of  Himachal  Pradesh  and  Nagaland
 and  the  Union  Territories  of  Andaman  and
 Nicobar,  Dadra  and  Nagar  Haveli,  Laccadive
 Minicoy  and  Amindivi  Islands  and  Pondi-
 cherry.  Information  is  awaited  from  the
 State  Governments  of  Gujarat,  Jammu  and
 Kashmir,  Meghalaya  and  Rajasthan,
 Goevernment’s  Opposition  to  issuing  of
 Licences  to  Public  Undertakings  for

 Magefacture  of  ह  द  Sets

 ‘521,  SHRI  RAM  PRAKASH  ;  Will  the

 PRIME  MINISTER  be  pleased  to  state  ३

 (a)  whether  Government  are  against
 issuing  licences  to  public  undertakings  or  public
 enterprises  to  manufacture  television  sets  ;
 and

 (b)  if  so,  the  reasons  therefor  ह
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  ron  PANT)  :  (a)  No.  Government  have
 already  authorised  a  number  of  Public  Unders
 takings  and  Public  Enterprises  to  take  up
 ssanufacture  of  television  sets,
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 (9)  Does  not  arise.

 Civie  Reception  Held  in  Honour  of  Dacoits
 in  Delhi

 522,  SHRI  RAM  PRAKASH  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 State  :

 (a)  whether  the  Civic  Reception  held  in
 honour  of  some  dacoits  in  Delhi  on  25th
 June,  1972  was  attended  by  some  Union
 Ministers  and  other  officials  of  Government  ;
 and

 (b)  whether  it  is  the  policy  of  Govern-
 ment  to  treat  all  the  surrendered  dacoits  as
 VIPs  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  HL  MOHSIN)  :  (a)  No  civic  reception  in
 honour  of  some  dacoits  was  held  in  Delhi  on
 the  25th  of  June  1972.  However  a  reception
 was  organised  by  the  Gandhi  Peace  Founda-
 tion  which  was  attended  amongst  others  by
 the  Minister  in  the  Ministry  of  Home  Affairs.

 (b)  No  Sir.

 Loss  on  Post  Cards

 523.  SHRI  RAM  PRAKASH  :  शत  the
 Minister  of  COMMUNICATIONS  be  pleased
 to  state  :

 (a)  the  quantum  of  Posts  and  Telegraphs
 Department  losses  per  year  on  post  cards  ;
 and

 (०)  the  quantum  of  Departments  profit
 or  loss  on  other  postal  items  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAITUGUNA)  :  (a)  The
 average  quantum  of  Joss,  based  on  the  figures
 of  ‘1968-69,  and  1969-70,  on  post  cards  is
 Rs.  6.37  crores  per  year.

 (b)  The  estimated  average  profit  or  loss
 on  other  items,  excluding  post  cards  and
 agency  functions,  is  as  below  :

 Losses

 i,  Letter  cards  Rs,  .39  crores.

 2.  Regd.  N.  Papers.  3.48  ,,
 3,  Book  Post  0.79  ,,
 4.  Registration  3.05  ,,
 5.  Value  Payable  0.47  ,,
 &  ह :  M.  On  07  ,,
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 7.  I,  P.  Os,  0.20  crores

 8,  Express  Delivery  0.02

 Rs.  957  oe

 Profit

 l,  Letters  Rs.  9.04  crores,

 2.  Parcels  0.74  ,,

 3.  Insurance  0.22  ,,
 4  Money  Orders  0.02  n

 Rs,  002  ,,
 Industrial  Losses  in  Gujarat  due  to

 Power  Shortage
 524.  SHRI  PRABHUDAS  PATEL:

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  whether  five  month  long  power  shor-
 tage  in  Gujarat  has  resulted  in  production
 losses  in  the  industrial  sector  ;

 (9)  if  so,  whether  Central  Government
 have  decided  to  make  certain  schemes  by
 which  the  industrial  loss  suffered  will  be
 recouped  ;  and

 (c)  if  ३०,  the  broad  outlines  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SEDDHESHWAR  PRASAD)  :
 (a)  The  State  Government  is  not  able  to
 give  any  specific  information  about  produc-
 tion  losses  in  the  Industrial  Sector,

 (b)  This  Ministry  has  no  proposals  in
 this  regard.

 (c)  Does  nor  arise.

 Japanese  Style  Rural  Industries  in
 Gujarat

 525.  SHRI  PRABHUDAS  PATEL:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH:
 NOLOGY  be  pleased  to  state  :

 (a)  whether  Central  Government  are
 aware  of  the  Gujarat  Government’s  decision
 to  implement  the  Rs.  4  crore  ‘Japanese’  style
 scheme  to  promote  Rural  Industries  ;

 (b)  if  so,  the  main  features  of  the  scheme;
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 (०)  whether  the  Central  Government
 propose  to  commend  such  schemes  to  other
 States  also  ?  v

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  to  (९).  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the  House.

 Report  of  Technical  Committee  Consti-
 tated  by  K.  द  LC.  for  Khadi

 527.  SHRI  6.  Y.  KRISHNAN:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNOLO-
 GY  be  pleased  to  state  :

 (a)  whether  the  technical  Committee
 constituted  by  the  Khad:  and  Village  Indus-
 tries  Commussion  for  Khadi  ha,  submitted
 its  report  ,  and

 (b)  af  so,  the  recommendations  made  by
 the  Committee  ?

 THE  DEPUrY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  Yes,  Sir.  The  Technical  (  ommittee  on
 Badlon  and  Ulta  But  (Reverse  twist)  has  sub-
 mitted  its  report.

 (b)  A  statement  is  attached.

 Statement
 Main  Recommendations  made  by  the  Badlon  and
 Ultabut  Committee

 (dy  The  ban  on  vastraswavalamban  of  yarn
 of  7  (old)  counts  and  below  spun  from
 new  or  logud  cotton  should  be  with-
 drawn  and  such  yarn  spun  by  self-spin-
 nets  from  new  or  logud  cotton  should
 be  permitted  to  be  woven  for  swavalam-
 ban  purposes,

 (2)  The  ban  on  badlon  of  such  yarn  of
 below  7  counts  should  continue  as  it  is.
 Neither  exchange  of  such  yarn  for  khadi
 or  other  arlicles  nor  purchase  of  such
 yarn  for  cash  be  permitted,

 (a)  The  institutions  should  arrange  to  get
 such  yarn  woven  for  vastraswavalamban
 wherever  and  whenever-~  offered  by  self-
 spinners.  Weaving  subsidy  should  be
 allowed  as  per  rules  on  such  swavalam-
 ban  production.  There  should  not  be
 any  ceiling  of  any  kind  on  such  vastra-
 swavalamban  production,

 {b)  Commission  may  consider  grant  of
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 management  charges  for  such  vastraswa-
 valamban  production  at  15  paise  per
 metre  to  the  institutions  as  was  in  vogue
 in  the  past.

 (c)  Na  working  capital  or  stocking  loan  for
 raw  material  shall  be  allowed  to  institu-
 tions  on  such  swavalamban  production.

 (3)  The  Commrttec  is  not  in  favour  of  grant-
 ing  periods  for  the  continuance  of  bad-
 lon.

 (4)  For  commercial  production  purposes,
 however,  yarn  below  7  counts  also  should
 be  spun  only  from  fresh  cotton  and
 logud  or  waste  cotton  should  not  be
 uscd  under  any  circumstances.  In  case
 of  such  yarn  also,  the  imposition  of
 reverse  twist  should  be  withdrawn.

 (5)  Vaneties  such  as  durry,  khes,  ryai,  made
 out  of  this  yarn  are  better  m  quality
 and  are  likely  to  be  cheaper  in  compari«
 son  to  those  made  from  mill  yarn  In
 view  of  this  consideration  also  and  in
 order  to  encourag:  the  production  of
 such  varieties,  restriction  of  reverse  twist
 on  production  of  coarsxc  yarn  should  be
 waived,

 Removal  of  unemployment  among  Engi-
 neers  and  Scientists

 528.  SHRIV  MAYAVAN  :
 SHR]  GIRDHAR  GOMANGO  :

 Will  the  Minister  of  PLANNING  be
 pleased  to  state  :

 (a)  whether  Planning  Commissiun  is
 drawing  up  a  Scheme  to  remove  unemploy-
 ment  among  Engineers  and  Scientists  ;

 (b)  if  so,  when  the  scheme  is  likely  to  be
 implemented  ;  and

 (c)  how  many  Engincers  and  Scientists
 will  be  covered  under  this  scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  to  (c).  A  num-
 ber  of  schemes  have  been  formulated  both  by
 the  Central  Government  and  hy  the  State
 Governments  for  creating  employment  eppor«
 tunities  in  different  fields  of  activity.  Most
 of  these  schemes  include  employment  oppor~
 tunities  for  engineers  and  seientists  in  different
 proportions.  In  addition,  the  Department  of
 Science  and  Technology  is,  at  present,  engaged
 in  formulating  certain  schemes  specially
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 designed  for  the  employment  of  engineers  and
 scientists  in  the  following  areas  ४

 (l)  Research  &  development  projects  for
 technological  self-reliance.

 (2)  Technological  Upgradation  of  exis-
 ting  planning  and  implementation
 machinery.

 (3)  Natural  resources  Surveys,  exploration
 &  assessment.

 (4)  Agricultural  soil  surveys.

 (5)  Manufacture,  erection,  operation  and
 maintenance  of  future  plants  envisa-
 ged  m  the  Fourth  and  Fifth  Five  Year
 Plans.

 (6  =  Creation  of  new  employment  oricnted
 schemes  like  entrepreneurship  develop-
 ment,  tural  engincering  surveys,  tech-
 nology  evaluation  centres,  indust:al
 promotional  facilities,  retraining
 programmes,  ctc.

 The  intention  is  that,  through  the  implemen-
 tation  of  the  various  schemes  that  have  been
 formulated  as  well  as  those  under  Preparation,
 the  unemployment  problem  among  qualified
 scientists  and  engineers  would  be  solved  to  a
 substantial  extent  in  about  two  years.

 Progress  made  by  India  in  the  field  of
 Technology

 529,  SHRI  NAWAL
 SHARMA  :

 SHRIMATI  SAVITRI  SHYAM  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 KISHORE

 (a)  whether  India  has  made  rapid  pro-
 gress  in  the  field  of  technology  and  is  third
 technology  power  in  the  world  ;  and

 (b)  if  so,  how  the  nuclear  technology  is
 being  utilised  for  the  welfate  of  human  beings
 and  for  the  development  of  the  country  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 ‘LECHNOLOGY  (SHRI  C.  SUBRAMAN.
 TAM):  (a)  Although  India  has  made  rapid
 Progress  in  a  number  of  arcas  including  nuc-
 leat  technology,  it  would  not  be  right  to  say

 —
 India  is  third  technological  power  in  the

 would,

 (०)  Nuclear  energy  is  being  utilised
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 mainly  for  country’s  development.  One  of  the
 most  important  uses  has  been  for  production
 of  nuclear  power,  The  first  Atomic  Power
 Station  of  nearly  400  m.  w.  was  commissioned
 in  October  969  at  Tarapur  m  Maharashtra.
 The  second  power  station  which  consists  of
 two  units  of  200  m.  w.  each  is  in  advanced
 stage  of  construction.  One  of  the  units  8
 nearly  ready  for  going  ‘critical’  and  produc«
 ing  electrical  power  Work  on  third  atomic
 power  project  is  also  in  progress  in  Madras.
 The  production  of  radio  isotopes  and  develop-
 ment  of  their  application  also  helped  the
 country  in  various  fields  like  agriculture,
 health  and  scientific  research,  These  isotopes
 have  been  used  for  medical  research  specially
 for  treatment  of  cancer,  in  mutation  breeding
 for  improved  varieties  of  cereals  and  oil  seeds,
 for  irradiation  of  medical  equipment,  for
 preservation  of  perishable  foods  and  fish  and
 for  extension  of  storage  life  and  disinfestation
 of  wheat.

 Report  of  Bureau  of  Industrial  Costs  and
 Prices  on  Soap  and  Drugs

 530.  SHRI  K.  SURYANARAYANA  :
 Will  the  Minster  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  refer  tu  the  reply
 given  to  Unstarred  Question  No  897  on  the
 Ist  June,  97l  regarding  the  advice  on  cost
 structure  by  Burcau  of  Industrial  Costs  and
 Prices  and  state  ;

 (a)  whether  the  Bureau  of  Industrial
 Costs  and  Prices  has  since  submitted  its  report
 on  the  cost  structure  of  Soaps  and  Drugs  ,

 (b)  if  so,  the  broad  outlines  thereof  ;  and

 (९)  Government’s  reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  The  Bureau  has  submitted  its  final  report
 on  Soaps.  As  regards  Drugs,  the  Bureau  has
 submitted  Parts  I,  If  &  II  of  the  Report.
 The  Fourth/Final  Part  of  the  Report  is  awai-
 ted.

 (b)  and  (c).  The  reports  which  are  of  a
 confidential  nature,  are  unde:  consideration
 by  Government  and  it  is  not  possible  to  indi-
 cate  their  broad  outlines  at  this  stage.

 Atomic  Power  Station  in  U.  P.
 53].  SRINAWAL  KISHORE  SHARMA  3

 SRI  SHIV  KUMAR  SHASTRI:

 Will  the  Minister  of  ATOMIC  ENERGY
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 be  pleased  to  state  :

 (a)  whether  Government  have  decided  to
 set  up  an  Atomic  Power  station  in  Uttar
 Pradesh  ;  if  so,  the  location  of  the  power
 station  and  its  capacity  ;

 (b)  the  area  expected  to  be  covered  by
 the  power  station  ;

 (c)  the  foreign  collaboration,  if  any,  invol-
 ved  in  setting  up  the  station  ;  and

 (d)  whether  another  station  will  also  be
 set  up  in  Rajasthan  ?

 THE  PRIME  MINISTER,  MINISTER  OF
 ATOMIC  ENERGY,  MINISTER  OF  ELEC-
 TRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA  GANDHI):
 (a)  Government  has  decided  to  set  up  an
 atomic  power  Station  at  Narora  in  the  State
 of  Uttar  Pradesh.  The  Station  will  consist  of
 two  units  of  235  MW  each.

 (b)  The  power  generated  at  the  Station
 will  be  fed  into  the  Northern  grid  which
 covers  the  States  of  Uttar  Pradesh,  Punjab,
 Haryana,  Rajasthan,  Jammu  and  Kashmir,
 Himachal  Pradesh  and  Delhi.

 (c)  The  Station  will  be  set  up  without
 any  foreign  collaboration.

 (d)  No  such  proposal  is  at  present  under
 the  consideration  of  the  Government.

 Payment  of  Compensation  to
 Former  Rulers

 533.  SHRI  NAWAL  KISHORE  SHARMA:
 SHRI  PILOO  MODY  :

 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  of  India  have
 decided  to  pay  compensation  to  the  ex-Rulers
 as  a  result  of  abolition  of  privy  purses  ;

 (b)  if  so,  the  rate  of  the  compensations
 to  be  paid  to  the  ex-Rulers  including  total
 expenditure  involved  ;  and

 (c)  whether  the  compensation  will  be
 paid  in  instalments  or  at  random  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  CG.  PANT):  (a)  The  question  of  payment
 of  compensation  to  the  former  Rulers  does
 not  arise.  However,  Government  propose  to
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 pay  them  lump-sum  ex-gratia  amounts  in  cash
 to  enable  them  to  adjust  themselves  to  the
 changed  circumstances.

 (b)  and  (०),  Do  not  arise.

 आकाशवाणी,  टेलीविजन  और  वृत्त  चित्रों  का

 सत्तारूढ़  दल  के  लाभ  के  लिए  कथित  दुरुपयोग

 534.  श्री  ओंकार  लाल  बैरवा  :  क्‍या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  संसद्‌  में  तथा  बाहर  इस  प्रकार

 के  आरोप  लगाए  गए  हैं  कि  सत्तारूढ़  दल  के

 लाभ  के  लिए  तथा  विरोधी  दलों  की'  उपेक्षा

 करते  हुए  आकाशवाणी,  टेलीविजन  और  वृत्त
 चित्रों  का  दुरुपयोग  किया  जाता  है  ;

 (ख)  क्या  सरकार  का  विचार  इस  संबंध
 में  जांच  करने  के  लिए  एक  संसदीय  समिति

 गठित  करने  का  है  ;  और

 (ग)  यदि  हां,  तो  ऐसी  समिति  कब  तक

 गठित  की  जायेगी  ?

 सूचना  और  प्रसारण  मंत्रालय  में  उप-मंत्री

 (श्री  धर्मवीर  सिह)  :  (क)  रेडियो  तथा  टेली-

 विजन  द्वारा  सत्तारूड़  दल  के  साथ  कथित  पक्ष-
 पात  किए  जाने  के  सम्बन्ध  में  संसद  में  तथा

 बाहर  कुछ  आरोप  लगाए  गए  थे,  किन्तु  वे

 निराधार  पाये  गए  ।

 डाकुमेंद्री  फिल्मों  के  दुरुपयोग  के  आरोपों

 के  बारे  में  सरकार  को  जानकारी  नहीं  है  ।

 (ख)  क्योंकि  आरोप  निराधार  पाये  गये

 हैं,  इसलिए  इस  प्रकार  का  कोई  प्रस्ताव  विदा  रा-

 धीन  नहीं  है  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 महाराष्ट्र-मेसुर  सीमा  विवाद

 535.  श्री  ओंकार  लाल  बैरवा  :

 श्री  लालजी  भाई  :

 क्या  गृह  मंत्री  यह  बताने  की.  कपा
 करेंगे  कि  :

 (क)  महाराष्ट्र  और  मैसूर  के  बीच  सीमा
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 विवाद  सम्बन्धी  प्रदान  पर  सरकार  ने  सबसे

 पहले  किस  तारीख  को  बातचीत  की  ;  और

 (ख)  इस  सम्बन्ध  में  क्‍या  निर्णय  किया
 गया  ?

 गृह  सम्त्रालय  में  उप-सवत्री  (शी  एफ०
 एच०  मोहसिन)  :  (क)  और  (ख)-  दोनों
 राज्यों  क ेबीच  सीमा  समायोजन  के  प्रस्ताव

 भूतपूर्व  बम्बई  सरकार  द्वारा  पश्चिमी  क्षेत्रीय
 परिषद  के  विचार  हेतु  सन्‌  957  के  मध्य
 दिये  गधे  थे।  तब  से  केन्द्रीय  सरकार  एक
 सम्मत  हल  तलाश  करने  की  दृष्टि  में  किसी  न
 किसी  रूप  में  इस  विषय  में  विचार  करती  रही  1
 अब  तक  कोई  ऐसा  हल  नहीं  निकला  है  1

 कल पक् कम  आणविक  संयंत्र  के  लिए  यूरेनियम
 को  सप्लाई  हेतु  फ्रांस  में  समझोता

 536.  श्री  ओंकार  लाल  बैरवा  :
 श्री  लालजी  भाई  :

 क्या  परमाणु  ऊर्जा  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  तमिलनाडु  के  कलपकक्‍कम  में
 स्थापित  किये  जाने  वाले  आणविक  शक्ति  संयंत्र
 के  लिए  यूरेनियम  का  आयात  करने  हेतु  फ्रांस
 के  आणविक  शक्ति  आयोग  से  समझौता  हुआ
 है;  और

 (ख)  यदि  हां,  तो  उस  समझौते  के  मुख्य
 उपबन्ध  क्‍या  हैं  ?

 प्रधान  स्त्री,  परमाणु  ऊर्जा  सरसरी,  इसे-
 मट् रा निको  स़्त्री,  गृह  भगती,  सूचना  ओर  प्रसारण
 स्त्री  तथा  अंतरिक्ष  सूत्री  (श्रीमती  इन्दिरा

 गांधी):  (फ)  तथा  (ख).  ऐसा  अनुमान
 किया  जाता  है  कि  मालवीय  सदस्य  कल पक् कम
 स्थित  रिऐक्टर  अनुसंधान  केन्द्र  क ेएक  भाग  के
 रूप  में  स्थापित  किये  जा  रहे  फास्ट  ब्रीडर  टेस्ट
 रिऐक्टर  की  ओर  संकेत  कर  रहे  हैं।  इस  टेस्ट
 रिऐक्टर  के  लिये  अपेक्षित  यूरेनियम  के  आयात
 के  सम्बन्ध  में  फ्रांस  परमाणु  ऊर्जा  आयोग  के
 के  माथ  अभी  तक  कोई  करार  नहीं  किया  गया

 तथापि,  यह  विषय  आजकल  भारत
 सरकार  के  विद्वाराधीत  है  ।
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 Accreditation  of  Times  of  India  War
 Correspondent

 537.  SHRI  MADHURYYA  HALDAR:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  the  Times  of  India  wanted
 special  War  Correspondent  accreditation  to
 cover  the  97]  Indo-Pak  war  ;  and

 (b)  the  reasons  for  denying  War  Corrcs-
 pondent  accreditation  to  their  journalist?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  (a)  The  Times  of  India  had  nomi-
 nated  nine  correspondents  and  two  cameramen
 for  coverage  of  the  Indo-Pak  War  and  all  of
 them  were  given  War  Accreditation  Cards  by
 the  Press  Information  Bureau.

 (b)  Does  not  arise.

 Accredited  Press  Correspondents
 538.  SHRI  MADHURYYA  HALDAR:

 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  ४८  pleased  to  state  :

 (a)  whether  a  number  of  press  correspon-
 dents  accredited  to  Government  on  December
 51,  I97]  were  no  longer  accredited  on  July
 I,  972  ;  and

 (b)  who  are  these  journalists,  their  media
 and  reasons  of  withholding  their  accreditation?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  INFORMATION  AND  BROAD-
 CASTING  (SHRI  DHARAM  BIR  SINHA)  :
 (a)  Yea,  Sir.

 (b)  A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library,  See  No.  LT-3232/
 72)

 Espionage  Activities  by  American  Earth
 Resources  Satellite

 539,  SRI  MADHURYYA  HALDAR:  Will
 the  Minister  of  SPACE  be  pleased  to  state:

 (a)  whether  Indian  landmass  and  offshore
 are  now  exposed  to  the  espionage  activities
 of  the  American  Earth  Resources  Satellite;
 aud

 (b)  whether  a  number  of  Indian  Govern-
 ment  scientists  are  collaborating  in  this  US-
 NASA  venture  asa  price  of  getting  geo-
 stationary  satellite  for  one  year?

 THE  PRIME  MINISTER,  MINISTER
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 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  The  Earth  Resources  Tech-
 nology  Satellite  (EARTS),  launched  by  the
 Nationa]  Aeronautic  and  Space  Administra-
 tion  (NASA)  of  the  United  States  of  America
 on  23rd  July  1972,  will  orbit  at  900  kilometres
 above  earth’s  surface  and  can  take  pictures
 over  the  entire  globe  in  a  period  of  seventeen
 days.

 (b)  The  Indian  Space  Research  Organi-
 sation  is  interested  in  the  problem  of  Earth
 Resources  Survey  through  Remote  Sensing
 using  a  satellite  and  has  had  discussions  with
 the  National  Acronautics  and  Space  Agency
 of  the  United  States  of  America,  which  has
 launched  an  Earth  Resourees  Technology
 Satellite  (EARTS)  on  23rd  July,  ‘1972.  The
 question  of  Indian  participation  in  the  NASA
 project  is  being  studied  in  all  its  aspects.
 This  is  entirely  independent  of  the  Satellite
 Instructional  Television  Experiment  proposed
 to  be  conducted  with  the  help  of  an  Appli-
 cation  Technology  Satellite  (ATS-F)  to  be
 launched  by  NASA  in  1974  in  a  geostationary
 orbit  at  a  height  of  36,000  kilometres.

 Extension  of  Contract  for  Manufacture
 of  Pentacopa  Exchange

 540.  SHRI  MADHURYYA  HALDAR:
 Will  the  Manister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  Government  have  once  again
 extended  the  contract  with  ITT-BTM  combine
 for  collaboration  in  the  manufacture  of  Pen-
 tacopa  Exchange  system  ;  and

 (9)  ifs0,  the  terms  and  conditions  of
 such  extension  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SNRI  H.  N.  BAHUGUNA)  :  (a)  Yes.

 (b)  The  Agreement  has  been  extended
 by  one  year  beyond  the  20th  May,  1972,
 without  payment  of  royalty.  Certain  restrictive
 clauses  contained  in  the  agreement  with  the
 Bell  Telephone  Manufacturing  Company
 (BTM)  have  also  been  deleted  or  suitably
 amended.  They  have  also  further  assured  to
 fulfil  all  the  obligations  enjoined  on  them,

 Use  of  NASA’S  Satellite  for  experiments
 with  Inetructional  Television

 54i,  SHRI  MADHURYYA  HALDAR:
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 Will  the  Minister  of  SPACE  be  pleased  to
 state  :

 (a)  whether  Government  will  reconsider
 use  of  American  NASA  Satellite  for  experi-
 ments  with  instructional  television  ;  and

 (b)  what  machinery  at  inter-minisiry
 level  has  been  evolved  for  using  the  American
 satellite  for  experiments  on  our  territories  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI)  ;  (a)  No  Sir

 (b)  Appropriate  inter-Ministerial  Com-
 mittees  have  been  sct  up,  with  representatives  .
 from  the  various  concerned  Munistries,  to
 consider  various  aspects  of  the  Satellite  Ins-
 trucional  Television  Experiment.

 Rocket  Launching  Station  at  Sriharikota
 in  Andhra  Pradesh

 542.  SHRI  Y.  ESWARA  REDDY  :  Will
 the  Minister  of  SPACE  be  pleased  to  state  :

 (a)  the  progress  so  far  made  in  developing
 Sriharikota  in  Andhra  Pradesh  as  a  major
 rocket  launching  station  ;

 (b)  the  anticipated  time  to  be  taken  to
 complete  the  construction  of  the  station  and
 the  estimated  cost  of  the  project  ;

 (c)  the  expenditure  incurred  so  far  on
 the  project  ;  and

 (d)  the  comparative  role  of  Sriharikota
 and  Thumba  Rocket  stations  in  relation  to
 Space  Research  ?

 THE  PRIME  MINISTER,  MINISTFR
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE)  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  The  approach  bridge  and
 road  from  Sullurapetta,  a  launching  pad  and
 a  block  house  have  been  completed.  The
 rocket  assembly  building  and  a  hardware
 store  are  nearing  completion.  The
 electrical  tub-station  is  operational.  The
 range  has  become  operational  and  the  first
 rockets  were  launched  in  October,  1971,

 (०)  The  planning  of  various  other  facili»
 tics  to  be  set  up  at  Sriharikots  is  currently
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 in  progress.  Pending  completion  of  this,
 details  of  the  anticipated  time  and  cost  of
 the  various  units  to  be  established  at  Srihari-
 kota  are  not  available,

 (c)  The  expenditure  incurred  upto  31-3—
 972  on  the  facilities  at  Sriharikota  is  Rs.  96
 lakhs,

 (a)  While  the  Thumba  Equatorial  Rocket
 Launching  Station  is  a  U.  N.  sponsored  sound-
 ing  rocket  range  for  experiments  in  the  region
 of  the  earth’s  magnetic  equator,  the  Sriharikota
 range  is  intended  to  provide  facilities  for
 flight  testing  of  Single  or  multi-stage  rockets
 and  for  the  launching  of  scientific  and  techni-
 cal  satellites  using  multi-stage  rockets.  At
 Thumba,  only  smaller  rockets  which  are  alrea-
 dy  proved  can  be  fixed  for  sounding-rocket
 experiments  only.  For  the  launching  site  for
 satcllites  a  location  like  Sriharikuta  on  the  east
 coast  is  preferred  in  order  to  get  the  advan-
 tage  of  the  carth’s  rotation.

 Cell  for  Impl
 543.  SHRI  ARJUN  SETHI:  Will  the

 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  ‘TECHNO-
 LOGY  be  pleased  to  state  :

 tion  of  Lic

 (a)  whether  Government  propow  to  set
 up  an  “Implementation  Cell”  with  a  view  to
 removing  the  hurdles  in  the  implementation
 of  licences  issued  ;  and

 (b)  if  so,  the  broad  outlines  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  and  (b).  Yes,  Sir.  Government  are
 considering  the  constitution  of  an  Imple-
 mentation  Committee  broadly  to  review  the
 position  of  implementation  of  letters  of  intent
 and  licences  issued  under  the  I  (D&R)  Act;
 examine  delays  with  the  holders  of  such
 letters  and  licences  ;  identify  specific  pro-
 bleras  faced  generally  or  in  particular  indus-
 tries  which  delay  implementation  and  evolve
 solution  for  them  ;  and,  take  ateps  generally
 to  expedite  matters  relating  tu  registration  of
 units,  allocation  of  raw  materials,  release  of
 other  scarce  resources,  etc,

 Changes  in  Industrial  Policy  Resolution
 544,  SHRI  ARJUN  SETHI:

 SHRI  CHINTAMANI
 GRAHI:

 the  Minister  of  INDUSTRIAL

 PANI.

 Will
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 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  Government  propose  to  make
 changes  in  the  Industrial  Policy  Resolution  in
 order  to  help  the  industrial  development  of
 backward  states  and  backward  areas  and  also
 the  early  implementation  of  the  licences
 issued  ;  and

 (b)  if  so,  the
 changes  proposed  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIPRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SURI  SIDDHESWAR  PRASAD)  ;
 (a)  and  (b).  There  is  no  need  to  make  any
 change  in  the  Industrial  Policy  Resolution  to
 help  the  industrial  development  of  backward
 States  and  areas.  ‘The  difficulty  arises  only  in
 the  implementation  of  the  policy.  Various
 incentives  are  already  being  provided  by  way
 of  concessional  finance  and  subsidies  to
 attract  industries  to  the  backward  regions.

 broad  outlines  of  the

 Abolition  of  Privileges  of  former  Rulers

 ‘55.  SHRI  ARJUN  SETHI:
 शारा  M.  KATHAMUTHU  :

 Will  the  Minister  of  HOME  AFFAIRS
 he  pleased  to  state  :

 (a)  whether  Government  propose  to
 introduce  a  new  Bill  seeking  to  abolish  the
 privileges  that  the  former  princes  have  been
 enjoying  despite  the  passage  of  26th  Amend-
 ment  to  the  Constitution  ;  and

 (b)  if  so,  when  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  0.  PANT):  (a)  and  (b).  With  the
 omission  of  article  362  from  the  Constitution,
 the  former  Rulers  are  no  longer  entitled  to
 any  privileges.  Instructions  have  already  been
 issued  for  the  withdrawal  of  privileges  given
 by  executive  orders,  It  is  also  proposed  to
 introduce,  in  this  session,  Irgislation  to  amend
 the  laws  under  which  certain  privileges  were
 conferred  on  the  former  Rulers.

 C,  B.I.  Inquiry  against  Asian  Cabies
 Corporation  Led.

 546.  SHRI  JYOTIRMOY  BOSU  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  'TECHNQ-
 LOGY  be  pleased  to  state  :

 (a)  whether  the  Central  Bureau  of
 Investigation  was  asked  to  investigate  into  the
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 allegations  of  blackmarketing  in  polythene
 against  Asian  Cables  Corporation  Ltd.,  under
 the  control  of  Goenkas  of  Duncan  Brothers
 Ltd.,  Calcutta  ;

 (b)  if  so,  a  list  of  the  allegations  against
 this  Company  ;

 (०)  whether  CBI  has  completed  their  ine
 vestigation  if  so,  the  main  findings  thereof  ;
 and

 (d)  the  action  being  taken  against  the
 said  Company  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISFRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  and  (b).  Yes,  Sir.  Ihe  ron  8,  I.  had  becn
 asked  by  the  Maninstry  of  Foreign  Trade  to
 investigate  into  the  following  allegations  against
 M/s,  Asian  Cables  Corporation  Ltd.,  Bombay  :

 (a)  That  the  company  illegally  sold
 about  5].I!0  MTs  of  imported
 aluminium  duiing  ‘1964-65,  in  violation
 of  the  conditions  of  the  import
 licence,

 (2)  That  the  company  illegally  sold  im-
 ported  polythelene  under  cover  of
 diversification  during  1968-69,

 (3)  That  they  sold  about  433  MIs  of
 imported  copper  during  1965-66  on
 the  pretext  of  getting  super  enamelled
 wire  manufactured  by  another  com-
 pany,

 (०)  Yes,  Sir.  "the  Ministry  of  Foragon
 Trade  have  stated  that  the  investigation  has
 disclosed  that  there  is  a  pruna  facie  case  for
 the  prosecution  of  the  company  and  its
 managing  directors  etc.,  on  all  the  threc
 allegetions  mentioned

 (d)  The  report  containing  the  result  of
 the  investigation  has  been  sent  by  the
 Ministry  of  Foreign  Trade  to  the  CCI&E  for
 preparing  a  complaint  under  Scction  6  of  the
 Imports  and  Exports  (Control)  Act,  ‘1947,
 The  Ministry  of  Foreign  Trade  have  also
 addressed  the  Government  of  Maharashtra
 and  the  Delhi  Administration  for  giving
 consent  under  Section  96-A(2)  Cr.  P.  C.  for
 the  prosecution  of  the  accused,  That  Ministry
 has  added  that  on  receipt  of  these  decuments
 the  cases  will  be  filed  in  the  appropriate
 Court  of  Law,
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 Staff  Strength  of  ह  M’s  Secretariat

 547.  SHRI  JYOTIRMOY  BOSU  :  Will
 the  PRIME  MINISTER  be  pleased  to  state  :

 (a)  thecomposition  to  the  Prime  Minister’s
 Sccretariat  of  present  ;

 (b)  the  total  number  of  persons,  officers
 as  well  as  others,  separately,  in  the  Secretariat
 as  in  1965-65  and  ‘1972-73,  ;

 (c)  the  total  number  of  Gazetted  Officers
 of  cach  rank  in  the  Secretariat  as  in  1965-66,
 and  ‘1972-73,  ;  and

 (व)  the  total  value  of  the  computers  and
 other  equipment  imported  for  the  Prime
 Minister’s  Secretariat  during  the  last  three
 years  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 BLECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  and  (b).  The  total  strength  of  the  Prime
 Muuster’s  Secretariat  in  ‘1965-66  and  1972-73,
 is  given  below  :—

 Offwers  Others  Total
 ‘1965-66  35  68  203
 (as  on  31,3.66)
 1972-73  34  9]  225
 (as  on  I,8.72)

 (०)  The  requisite  information  is  contained
 in  the  enclosed  statement,

 (d)  No  computers  or  other  office  equip-
 ment  was  imported  during  the  period  in
 question,

 Designation  of  the  7965-66  (1972-73
 Post  (As  on  (31.3.6)  (As  on  7.72)

 i  2  3

 Principal  Secy.  to
 !

 Secretary  to  P.  M.  !
 Jt.  Secy.  to  P.  M.  ]
 Information  Adviser

 to  P.M.  i  =

 Director  mae  1
 Special  Assistant

 to  P.M.  जन

 Dy.  Information
 Adviser  to  क्,  M.  i  —_
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 }  2  3

 Deputy  Secy.  !
 P.  s.  to  P.  M.

 (equivalent  to  DS)  l  2
 S.  A.  (Science  and

 Technology)  toP.  M.  !
 us  3
 2,  S.  to  P.  M.

 (equivalent  to  U.  S.)  5  2
 Social  Secy.  to  P.  M.  4
 Addl.  ?,  S.  to  P.M.  3  6
 Asstt.  P.  5,  to  P.  M.  |
 ए,  A  ७  P.M.  7  6
 29,  Ss  to  Secy.  l
 P.  S.  to  Principal

 Secy.  I
 Confidential  Asstt.-

 cum-Accounts  Officer  ]
 Section  Officer  9  8
 Senior  P.  A.  i

 35  34

 Political  Pri  detained  under  Mainte-
 of  In  ternal  Se  rity  Act

 548.  SHRI  JYOTIRMOY  BOSU  :  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  the  total  number  of  political  prisoners
 detained  under  the  Maiatenance  of  Internal
 Security  Act  in  the  country  to  date;

 (b)  their  political  affiliations  ;  and  period
 of  detention  ;  and

 (c)  the  reason  why  Government  have  not
 been  able  to  furnish  information  regarding
 the  reasons  for  detention  of  these  persons  as
 required  under  the  rules  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 ¥.  H.  MOHSIN)  :  (a)  and  (b).  The  provi-
 sions  of  the  Maintenance  of  Internal  Security
 Act  enable  the  detention  of  any  person  only
 with  a  view  to  preventing  him  from  acting
 in  any  manner  prejudicial  to  the  defence  of
 India,  the  relations  of  India  with  foreign
 Powers,  the  security  of  India,  the  security  of
 the  State  or  the  maintenance  of  the  Public
 order,  or  the  maintenance  of  supplies  and
 Services  casential  to  the  community.  No  peron van  be  detained  on  grounds  only  of  political
 affiliation,  A  atatement  indicating  the  avail
 able  information  in  regard  to  the  political
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 affiliations  of  the  persons  detained  is  laid  on
 the  Table  of  the  House.  [Placed  in  Library.
 Ses  No.  LT—3233/72]

 (c)  Under  Section  8(i)  of  the  Act,  the
 authority  making  a  detention  order  is  required
 to  communicate  to  the  person  detained  the
 grounds  on  which  the  order  has  been  made.
 This  requirement  is  being  complied  with  by
 the  authorities  making  the  detention  orders.

 Educating  public  Changes  in
 the  Aligarh  Muslim  University  (Amend-

 ment)  Bill  passed  by  Lok  Sabha

 549.  SHRI  N.  K.  SANGHI  :  Will  the
 Minister  of  HOME  AFFAIRS  he  pleased  to
 state  the  steps  taken  to  educate  the  public  about
 the  various  changes  that  had  been  made  in  the
 Aligarh  Muslim  University  (Amendment)
 Bill  and  to  remove  ignorance  and  misgivings
 which  resulted  in  agitations  and  communal
 riots  in  some  parts  of  the  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME.  AFFAIRS  (SHRI  ६,
 C.  PANT)  t  Intensive  use  of  all  publicity
 media  have  been  made  to  explain  the  essential
 features  of  the  Aligarh  Muslim  Unversity
 (Amendment)  Act,  972  and  to  remove  mis-
 apprehensions.  Publication  of  booklets  in
 different  languages,  radiv  broadcasts,  press
 interviews,  seminars,  etc.,  have  formed  part
 of  the  campaign  for  public  education.

 Lifting  of  Emergency  in  the  Country

 550.  SHRI  N.  K.  SANGRI  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  4

 (a)  whether  in  view  of  the  Simla  Agree-
 ment,  Government  propose  to  lift  the  Emer-
 gency  in  force  in  the  country  ;  and

 (b)  if  so,  when  a  decision  of  the  Govern-
 ment  in  this  regard  will  be  taken  ?

 THE  DEPUTY  MINISTER  IN  [HE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN)  :  (a)  Not  yet  Sir.

 (०)  Does  not  arise.

 Location  of  Headquarters  of  Space  Re-
 search  Commission  at  Bangalore
 i)  SHRI  VAYALAR  RAVI:  Will  the

 Minister  of  SPACE  be  pleased  to  state  :

 (a)  whether  the  Government  have  decided
 to  locate  the  head  quarters  of  the  Space  Re-
 search  Commission  at  Bangalore  ;  and
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 (b)  if'so,  the  reasons  for  not  considering
 Thumba  for  this  purpose  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA  GANDHI):
 (a)  Yes,  Sir.

 (b)  The  location  of  the  headquarters  of
 the  Space  Commission  at  Bangalore  was  de-
 cided  upon  after  taking  into  account  various
 alternatives  including  Thumbs.  Bangalore
 was  selected  in  view  of  the  need  to  locate  the
 headquarters  at  a  place  which  would  facilitate
 the  logistics  of  managing  the  main  centres  of
 activity  in  the  field  of  Space  research,  namely,
 Trivandrum,  Sriharikota  and  Ahmedabad,

 Agreement  with  Soviet  Union  for  Space
 Research

 552.  SHRI  VAYALAR  RAVI:  Will  the
 Minister  of  SPACE  be  pleased  ६0  state  :

 (a)  whether  the  Indian  Space  Research
 Organisation  has  entered  intu  any  agreement
 with  Soviet  Union  for  mutual  co-operation  in
 Space  Research  ;

 (b)  if  so,  the  contents  thereof  ,  and

 (९)  the  nature  of  assistance  India  will
 receive  from  the  Soviet  Union  under  this
 agreement  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECIRONIGS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA  GANDIIiI)  :
 (a)  Yes,  Sir.

 {b)  Under  the  agreement  signed  in  May
 1972,  the  Academy  of  Sciences  of  USSR  and

 the  Indian  Space  Research  Organisation  will
 arrange  for  the  launching,  during  the  year
 1974,  of  a  scientific  satellite  wholly  designed
 manufactured  in  India.  The  launching  will  be
 implemented  with  the  aid  of  a  Soviet  rocket
 cartier  and  will  be  from  the  territory  of  the
 USSR.  The  satellite  will  carry  on  it  several
 scientific  experiments.

 (c)  Apart  from  providing  the  rocket  car-
 rier  for  launching  the  satellite,  the  Soviet
 Vaion  will  render  necessary  advisory  and
 technical  assistance  in  implementing  the
 project.

 AUGUST  2,  972  Weitien  Answers  4436

 GLA.  Activity  in  Thumba  Space  Research
 Station

 553,  SHRI  VAYALAR  RAVI  :  Will  the
 Minister  uf  SPACE  be  pleased  to  state  :

 (a)  whether  Government  have  noticed  the
 reports  in  ‘Kalasala’  the  official  organ  of
 Kerala  students  Union  published  from  Tri-
 vandrum  dated  the  l5th  June,  1972  under
 the  caption  ‘C.  I.  A.  activity  in  Thumba
 Space  Research  Station’  and  if  so,  their  re-
 action  thercto  ;  and

 (b)  the  steps  taken  to  prevent  such  acti-
 vitics  in  this  Station  ?

 THL  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  and  (b).  Yes,  Sir.  All  matters
 telating  to  the  Space  Centre  at  Thumba
 including  complaints  and  allegations  regarding
 the  activities  of  persons  employed  at  the
 Centre  receive  the  attention  they  warrant  and,
 wherever  necessary,  suitable  action  is  also
 being  taken.

 Assist  to  Sta  for  Police  Housing
 and  Modernisation  of  Police  Forces

 554,  SHRI  VAYALAR  RAVI:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Question
 Nu.  3230  on  the  I9th  April,  972  regarding
 the  assistance  to  Kerala  for  Police  Housing
 and  Modernisation  of  Pulice  Forces  and  state  :

 (a)  whether  Government  have  since
 taken  a  decision  on  assistance  to  States  for
 Police  Housing  and  Modernisation  of  Police
 Forces  for  the  year  1972.73,  ;  and

 (b)  if  so,  the  amuunt  allotted  for  Kerala
 for  this  purpose  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 की  H.  MOHSIN)  :  (a)  Yes,  Sir.

 (b)  A  sum  of  Rs,  49  lakhs  has  been  made
 available  to  the  Government  of  Kerala  for  the
 Modernisation  of  Police  Forces  and  sum  of
 Rs.  50  lakhs  has  been  allocated  to  them
 wuder  the  Police  Housing  Scheme.
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 Maeufacture  of  Active  Carbons  From
 Coconut  Shells  and  Rice  Husk

 555.  SEIRI  VAYALAR  RAVI:  Will  the
 Minster  of  INDUSTRIAL  DEVELOPMENT
 AND  SCIENCE  AND  IFECHNOLOGY  be
 pleased  to  state  :

 (a)  whether  the  Regional  Research  Labo-
 ratory  at  Hyderabad  has  developed  a  tech«
 nique  to  manufacture  active  carbons  fiom
 coconut  shclls  and  rice  husk  ,

 (b)  if  su,  the  economic  significance  of
 this  invention  ;  and

 (c)  the  steps  taken  to  promote  3  Commcr-
 Cial  use  ?

 THE  MINISTER  OF
 DLVELOPMENr  AND
 TLCHNOLOGY  (SHIRT  Cc  SUBRA-
 MANIAM)  :  (७)  Investigations  on  manu-
 factuse  of  active  carbons  from  coconut  shells
 and  rice  husk  are  im  progress  at  the  Regional
 Laboratory,  Hyderabad

 INDUSTRIAL
 SCTENCL  AND

 (b)  ay  ‘the  processes  will  provide  a
 method  for  economi  utilisation
 ot  agncultural  =  wastes
 coconut  shell  and  roc  husk

 (ii)  Active  carbons  from  rice  husk
 will  be  suitable  for  use  in  phar-
 maceutical  industry.

 iw,

 (m)  Actave  carbons  from)  coconut
 shells  can  be  used  m  Gas  mask,
 fertuhzers  and  i:ayon  industries
 and  for  recovery  of  solvents.

 (c)  Negotiations  ate  in  progress  with
 Andhra  Pradesh  Small  Industrial  Develop-
 ment  Corporation  for  setting  up  a  Plant  m
 Andhra  Pradesh.  The  processes  are  also  being
 refared  to  National  Research  Development
 Corporation  (NRDC)  for  commercial  exploita-
 tion.

 सिगोनी  (मध्य  प्रदेश)  में  टेलीफोन  की  सुविधायें

 556.  डा०  लक्ष्मीनारायण  पांडेय  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  'सिरोली'  के  व्यापारियों  ने
 टेलीफोन  सुविधा  की  माग  बार-बार  की  है
 तथा  कई  व्यापारी  निजी  तौर  पर  भी  टेलीफोन
 कनेक् दान  लेने  के  लिए  तैयार  है;  और

 (खि)  दि  हां,  तो  इस  बारे  में  क्‍या

 कार्यवाही की  गईं  है  ?
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 संचार  सत्री  (ओ  हेमकतीनस्दत  बहुगुणा)  ;

 (क)  सिग्रोलो  से  सार्वजनिक  टेलीफोन  घर
 खोलने  के  लिए  माग  मध्य  प्रदेश  सरकार  के

 उप-मुख्य  मन्त्री  और  सिगोनी  ग्राम  पंचायत  के
 सरपंच  से  आई  थी।  इस  स्थान  पर  टेलीफोन
 कनेक्शन  कैसे11  व्यक्तियों  थे  अर्जी  दी  है  ।

 (ख)  सिगोनी  में  सार्वजनिक  टेलीफोन  घर
 खोलने  के  प्रस्ताव  की  जाच  की  गई  है  और
 यह  अलाभकर  पाया  गया  हे  t  इसमें  होने  वाला
 घाटा  इस  श्रेणी  के  स्थानों  के  लिए  स्वीकृत
 सीमा  से  ज्यादा  है।

 सिगोनी  के  लिये  घाटे  पर  सार्वजनिक
 टेलीफोन  घर  खोलने  की  मजूरी  नहीं  दो  जा
 सकती  थी।  यदि  कोई  इच्छुक  पार्टी  ठाक  तार
 विभाग  को  होने  वाले  घाटे  की  श्रुति  करने  के
 लिये  तैयार  हो  तो  किराये  और  गारंटी  के
 आधार  पर  यह  सार्वजनिक  टेलीफोन  घर  खोला
 जा  सकता  7  1

 केन्द्रीय  आरक्षित  पुलिस  को  नोच  में  आवासीय

 सुविधा

 557  डा०  लक्ष्मीनारायण  पांडेय  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  इस  समस  केन्द्रीय  आरक्षित  पुलिस
 के  नीमच  मुख्यालय  में  कितनी  बटालियनें  है  ;

 (स्व)  क्या  इन  बटालियनों  के  सभी  जवानों
 के  लिये  रिहायशी  आवासन  (पारिवारिक)
 उपलब्ध  है,  और  मदि  नहीं,  तो  उसके  क्‍या
 कारण  है  ;

 (ग)  कया  मुख्यालय  से  यूटी  जाते  समय
 सम्बन्धित  जवानों  को  क्वार्टर  खाली  करना

 पड़ता  है  जिससे  उनके  परिवारों  की  बहुत
 कठिनाई  होती  हे  ;  और

 (घ)  बटालियनों  के  जवानों  तथा  अन्य
 सम्बन्धित  ऊर्मंचारियों  को  आवास  सुविधा  देने
 सम्बन्धी  सामान्य  व्यबस्था  व  नियम  क्‍या  है  ?

 गृह  सस् जा लब  में  उप-मन्नो  (भो  एफ  एच०

 सोहित)  :  (क)  नौ सच  में  इस  समय  केन्द्रीय
 रिजर्व  पुलिस  की  कोई  बटालियन  तैनात  नहीं
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 है  t  किन्तु  नीमच  स्थित  ग्रुप  सेन्टर  के  मुख्यालय
 का  स्टाफ,  जो  कि  4  बटालियनों,  (सं०  1,  34,
 48  तथा  5l)  के  खान-पान  का  प्रबन्ध  करता

 है,  वहा  तैनात  है  1

 (ख)  नीमच  में  जवानों  के  लिये  रिहायशी
 आवास  (पारिवारिक)  स्वीकृत  मानदण्ड  के

 अनुसार  दिया  जाता  है  |

 (ग)  सामान्यत.,  मुख्यालय  से  बाहर  ड्यूटी
 पर  जाते  समय  जवान  को  अपना  क्वाटर  खाली

 नही  करना  पड़ता  है

 (घ)  जवानों  तथा  अन्य  कर्मचारियों  को

 रिहायशी  आवास  का  आवटन,  केन्द्रीय  रिजर्व

 पुलिस  बल  नियम-पुस्तिका  के  नियमो  तथा  शर्तों
 के  अनुसार  किया  जाता  है  ।

 मध्य  प्रदेश  के  रतलाम  और  शाजापुर  में
 चीनो  साहित्य  का  मिलना

 558  डा०  लक्ष्मीनारायण  पांडेय  :
 श्री  फूल चन्द  वर्मा  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेगे
 किं  :

 (क)  क्‍या  सरकार  को  इसका  पता  है  कि

 जून,  197  के  प्रथम  सप्ताह  में  मध्य  प्रदेश  के

 रतलाम  और  शाजापुर  जिले  के  कतिपय  स्थानों
 पर  भारी  मात्रा  में  चीनी  साहित्य  मिला  था  ;

 (ख)  यदि  हां,  तो  उसका  पूरा  ब्यौरा  क्‍या

 है;  और

 (ग)  क्या  उक्त  साहित्य  को  विमान  द्वारा
 गिराया  गया  था  और  इस  बारे  में  सरकार  का

 क्या  कार्यवाही  करने  का  विचार  है  ?

 गृह  सम्भाला  में  उप-सूत्रो  (भी  एफ०

 एच०  मोहसिन)  :  (क)  से  (ग).  तथ्य  मालूम
 क्या  रहे  है  1

 Plant  for  Sterilising  Medical  Prodacts
 through  Irradiation

 559,  SHRI  8,  K,  DASCHOWDHURY  :
 Will  the  Mmister  of  ATOMIC  ENERGY
 be  pleased  to  state  :

 (a)  whether  the  demonstration  plant  for
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 stevilising  “medical  products  using  irradiation
 has  begun‘in  Trombay  ,  and

 ¥-""(b)  af  so,  the  progress  achieved  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  ‘SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  The  demonstra-
 tion  plant  for  stertlising  medical  products  is
 now  under  construction  at  Tiombay  and  is
 scheduled  to  be  completed  by  the  end  of
 973

 Space  Commission

 560,  SHIRL  VISHWANATH  PRATAP
 SINGH  :

 SHRI  K  M  MADHUKAR  :
 Will  the  Minister  of  SPACF:  be  pleased  to

 state  the  mam  features  of  the  newly  set  up
 Space  Cormumssion  with  particular  reference  to
 its  organisation  set-up  and  the  tasks  entrusted
 to  at?

 THE  PRIME  MINISIFR,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTLR  OF
 ELLCTRONICS,  MINISIFR  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASLING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI)  :  A  copy  of  the  Government
 Resolution,  setting  up  the  Space  Commussion,
 which  also  sets  out  the  organisational  set  up
 and  the  tasks  entrusted  to  it,  38  placed  on  the
 Table  of  the  House  (Placed  in  Library,  See
 No.  LT-372)}

 Delay  in  Delivery  of  Calendria  for
 Rajasthan  Atomic  Power  Project

 56l.  SHRI  VISIIWANATH  PRATAP
 SINGH  :  Will  the  Mioster  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  whether  the  Calendiia  for  the  Raja-
 sthan  Atomic  Power  Project  has  yet  to  be
 dchveied  hy  a  private  firm  of  Bombay  :

 (b)  if  so,  the  effect  of  this  failure  on  the
 time-schedule  of  the  Rajasthan  Project  ;  and

 (c)  the  steps  being  taken  by  the  Govern-
 ment  to  expedite  the  delivery  of  the  Calen-
 dria  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
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 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  Yes,  Sir.

 (b)  It  is  difficult  to  identify  the  effect  on
 the  project  schedule  that  can  be  attributed  to
 the  delay  in  the  delivery  of  Calandria  alone.

 (c)  Efforts  are  being  made  to  expedite
 fabrication  of  the  Calandria  so  that  there  is
 no  further  delay  in  its  delivery.  The  progress
 of  the  work  is  being  constantly  reviewed  and
 kept  under  watch  by  the  engineers  of  the
 Department.

 Underground  Nuclear  Explosion
 562,  SHRI  VISHWANATH  PRATAP

 SINGIT  :  Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state  :

 (a)  whether  the  Atomic  Energy  Commi-
 ssion  has  made  any  concrete  progress  in  the
 technology  of  underground  nuclear  explosions
 beyond  mere  theorctical  studies  ;

 (b)  whether  deep-drillings  have  been
 undertaken  in  various  parts  of  the  country  to
 locate  suitable  sites  for  underground  nucleat
 explosions  ;  and

 (c)  if  not,  when  the  work  for  actually
 exploring  suitable  sites  for  underground
 nuclear  tests  will  be  started  ?

 THF  PRIME  MINISTER,  MINISTER
 OP  ATOMIC:  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  The  Atomic  Energy  Commi-
 ssion  is  constantly  reviewing  the  progress  in
 the  technology  of  underground  nuclear
 explosion  both  from  theoretical  and  experi-
 mental  angles.

 (b)  and  (९).  The  economic  value  of  such
 underground  explosions  is  being  studied  with
 fespect  to  available  information  in  various
 Parts  of  the  country.  Its  possible  cffect  on
 the  environmental  and  ecological  condition  is
 ako  being  studied,  It  is  only  after  satisfactory
 answers  to  all  these  problems  are  available
 that  the  question  of  actual  underground  tests
 for  peaceful  purposes  can  be  undertaken.

 Modification  in  Tarapur  Atomic  Plant
 563.  SHRI  VISHWANATH  PRATAP

 SINGH  +  Will  the  Minister  of  ATOMIC
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 ENERGY  be  pleased  to  state  :

 (a)  whether  in  the  light  of  the  recent
 breakdown  in  the  First  Unit  of  Tarapur
 Atomic  Plant,  necessary  modification  have
 been  carried  out  in  both  the  units  at  Tarapur  ;

 (b)  ifso,  the  cost  of  these  modifications  ;
 and

 (e)  whether  similar  changes  are  also
 necessitated  in  the  designs  of  plants  at  Rana
 Pratap  Sagar  and  Kalpakkam  ?

 THE  PRIME  MINISTER,  MINISTER
 07  ATOMIG  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFALRS,  MINISTER  OF  INFORMATION
 ANID)  BROADCASTING  AND  MINISTER
 OF  —  SPACE  (SHRIMATI  INDIRA
 GANDHI)  ;  (a)  Yes,  Sir.

 (9)  An  expenditure  of  Rs.  .83  lakhs  has
 been  incurred  in  carrying  out  these  modifica-
 tions.

 (c)  As  the  reactor  system  of  the  Rana-
 pratap  Sagar  and  Kalpakkam  Plants  is  quite
 different  fiom  that  of  the  Tarapur  Plant,  the
 question  of  carrying  out  similar  changes  in
 these  plants  ducs  not  arise.

 Turbo  set  for  fast  Breeder  Test  Reactor
 At  Kalpakkam

 ‘56h.  SHRI  VISWANATH  =  PRATAP
 SINGH  :  Will  the  Munister  of  ATOMIC
 ENERGY  be  pleased  to  state  :

 (a)  whether  the  Heavy  Electricals  Limi-
 ted,  Bhopal  have  accepted  the  order  placed
 with  them  by  the  Department  of  Atomic
 Energy  for  the  turbo-set  required  for  the  Fast
 Breeder  Test  Reactor  to  be  built  at  Kalpa-
 kkam  ;  and

 (b)  it  not,  the  reasuns  for  the  delay  ?

 THE  PRIME  MINISIER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATOIN
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE.  (SHRIMATI-  INDIRA
 GANDHI)  :  (a)  and  (b).  The  Heavy  Elec-
 trical  Limited,  Bhopal  have  indicated  an
 interest  in  developing  a  Turbo-set  to  suit  the
 requirements  of  the  Fast  Breeder  Test  Reactor
 with  reference  to  the  overall  draft  specifica-
 tions  forwarded  to  them.  However,  the  design
 of  the  first  stage  of  the  ‘furbo-sct  required
 for  the  Test  Reactor  is  related  to  that  of  large
 500  MW  turbines,  The  matter  is,  therefore,
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 being  considered  by  Government  in  the  eon-
 text  of  the  overall  policy  on  the  design,  develop-
 ment  and  manufacture  of  such  large  turbines.

 लखनऊ  विश्वविद्यालय  में  सी०  आई०  ०
 के  एजेन्ट

 565.  श्री  कृष्ण  चन्द्र  पांडे:  क्‍या  गृह
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  सरकार  को  पता  है  कि  लखनऊ
 विश्वविद्यालय  में  कुछ  सी  आई०  ए०  के

 एजेन्ट  कार्य  कर  रहे  है  ;  और

 (ख)  यदि  हां,  तो  इस  बारे  म  उनकी  कपा

 प्रतिक्रिया  है  ?

 गृह  मन्त्रालय  सें  उप-मिस्त्री  (श्री एफ
 एच०  मोहसिन)  :  (४)  और  (ख)  यद्यपि
 सरकार  को  ऐसी  कोई  सूचना  नहीं  है  तथापि
 सभी  विदेशी  आसूचना  एजेन्सियों  की  गति-
 विधियों  के  बारे  में  अत्यन्त  सकता  बरती  जा

 रही  है

 2  ara,  972  को  नई  दिल्‍ली  में  कांग्रेस
 के  जुलूस  पर  गोली  चलाना

 560.  श्री  कृष्ण  चन्द्र  पांडे:  क्‍या  गृह
 मंत्री  यह  बताने  का  कृपा  करेगे  कि  :

 (क)  क्‍या  i2  सा,  972  को  कांग्रेस
 के  जुलूस  पर  लाजपतनगर,  नई  दिल्‍ली  में  किसी
 ने  गोला  चलाई  थी  ;

 ख)  क्या  जुलूस  देखने  वाले  दो  बच्चे

 बुरी  तरह  घायल  हो  गये  थे  ;  और

 (ग)  यदि  हा,  तो  सरकार  ने  इस  सम्बन्ध
 में  अब  तक  क्या  कार्रवाई  की  है  ?

 गुह  सम्भाला  में  उप-मन्त्री  (श्री  एफ०
 एच०  मोहसिन)  :  (क)  और  (ख).  दिल्‍ली
 प्रशासन  से  प्राप्त  सूचना  के  अनुसार  2  मान,
 972  को  जब  लाजपत  नगर  में  महानगर
 परिषद  के  चुनाव  में  ब्रिज  उम्मीदवार  की

 विजय  के  उपलक्ष  में  एक  जुलूस  निकाला  जा

 रहा  था  तो  एक  व्यक्ति  ते  बन्दूक  से  दो
 गोलियां  चलाई  जिससे  दो  बच्चे  घायल  हो
 गये।  उनमें  से  एक  साधारण  रूप  से  घायल
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 हुआ  जबकि  दूसरा  गम्भीर  रूप  से  घायल  हुआ,
 जिसके  परिणामस्वरूप  उसकी  एक  आंख  जाती
 रही  ।

 (ग)  भारतीय  दण्ड  संहिता  की  धारा  308
 के  अन्तर्गत  एक  मामला  दर्ज  किया  गया  है  और

 कानून  के  अनुसार  जाच  की  जा  रही  है।
 आक्रमण का री  को  गिरफ्तार  किया  गया  था  1

 Manufacture  of  Shaving  Blades  in  Small
 Sector

 507.  SHRI  VASANT  SATHE:  Will  the
 Minster  of  INDUSTRIAL  DEVELOPMENT
 AND  SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  the  manutucturces  of  shaviag  blades  in
 India  and  the  percentage  of  total  production
 in  each  Case;  and

 (b)  whether  Government  have  encouraged
 th:  manufacture  of  shaving  blades  in  small
 scale  sector?

 THR  DEPU'LY  MINISTER  IN  ‘THE  MI-
 NISIRY  OF  INDUSTRIAL  DEVELOP-
 MLNI  (SHRI  SIDDIIESHEIWAR  PRASAD)  :
 (a)  A  statement  showing  the  manufacturers  of
 Safety  Razon  Blades  in  the  organised  sector  and
 the  percentage  of  their  production  during  497
 3५  attached  herewith.

 (hy)  Safety  Razor  Blades  are  also  being
 manufactured  by  sonic  units  in  the  Small  Scale
 Sector.  Howcver,  precise  details  are  not  avail-
 able.

 Statement

 Percentage  of
 total  produc-

 tion
 S.No.  Name  of  the  Unit

 lL  M/s.  Harbanslal  Malhotra
 and  Sons  Ltd.,  Calcutta,

 2.  Mjs.  Vidyut
 Ltd.,  Bombay
 (Maharashtra)

 3.  M/s.  Indo«Swing  (P)  Ltd.,
 Hyderabad.  (Andhra  Pra+
 desh)

 4  M/s.  National  Razor  &
 Blades  Ltd,  Calcutta.
 (West  Benga)).  3.5

 5.  M/s.  Centron  Industrial
 Alliance  f.td,,  Bombay.  5.5

 6.  M/js.  Sharpedge  Ltd.,  New
 Hh,  Mh.

 40.7
 Metallics
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 Development  of  the  Twin  City  of  Bombay
 568,  SHRI  VASAND’  SATHE:  Will  the

 Minister  of  PLANNING  be  pleased  to  states

 (a)  whether  the  Planning  Commission  has
 been  informed  about  the  nature  and  scope  of
 the  development  of  the  proposed  Twin  City  of
 Bombay  and  the  total  investinent  it  will  lave,
 both  public  and  private  ;

 (b)  whether  the  Planning  Commission  has
 examined  the  said  project  in  relation  to  its
 effect  on  the  aggravation  of  the  problem  of  re-
 gional  imbalance  in  the  country  ;  and

 (०)  the  steps  the  Planning  Commission  pro-
 pose  to  take  to  discourage  the  unhealthy  trend
 of  concentration  of  industrial  growth  in  a  few
 areas  ?

 THE  MINISTER  OF  SPATE  IN  ‘THE
 MINISTRY  OF  PLANNING  (SHRI  MOHAN
 DHARIA):  (a)  to  (c).  The  proposcd  Twin
 city  project  Bombay  across  the  ‘Thana  Creek  is
 included  in  the  State  Plan  of  Maharashtra
 Government.  The  project  envisages  the  estah-
 lishment  of  a  new  town  with  poptation  rang-
 ing  from  |  to  2  millions  with  a  view  to  induce
 movement  of  jobs  and  people  away  from  the
 Bombay  island,  to  relieve  pressure  on  the  cxist-
 ing  city  and  to  absorb  the  future  increase  in
 population  and  process  of  urbanisation  which
 would  otherwise  focus  on  vo  the  existing  city
 of  Bombay.  ‘The  proposal  tur  the  new  city  is
 based  on  the  recommendations  of  the  Bombay
 regional  plan  prepared  by  the  Regional  Plann-
 ing  Board  and  the  decision  to  locate  this  town
 across  the  Thana  Crcek  is  interlinked  with  the
 Neva  Shiva  new  port  which  is  being  estab-
 lished  on  this  part  of  the  Jand.

 2.  In  the  Annual  Plan  1971-72,  a  provi-
 sion  of  Rs.  1.60  lakhs  was  sought  to  be  made
 by  the  Maharashtra  Government  for  acquisi-
 tion  of  land  but  most  part  of  this  provision
 could  not  be  spent  due  to  difficulties  in  the
 acquisition  of  land.  A  provision  uf  Rs.  |  crore
 has  been  mode  in  the  Annual  Plan  1972-73
 for  a  similar  purpose,  Maharashtra  Govern-
 ment,  it  is  reported,  has  entrusted  the  develnp-
 ment  of  this  town  to  City  and  Industrial  Dc
 velopment  Corporation  set  up  as  an  agent
 company  on  its  behalf.

 3.  The  details  of  the  project  are  still  in
 the  process  of  formulation  by  CIDCO  and  by
 the  Maharashtra  Government,  inter-alia,  de-
 Cision  regarding  future  economic  functions  of
 the  proposed  city  has  yet  to  be  taken  nor  any madter  plan  for  the  new  town  has  been  fina-

 ‘
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 lized.  As  such,  estimate  of  total  investment
 that  would  be  involved  both  in  the  public  and
 private  sectors  has  not  yet  been  formulated.

 4,  While  approving  Plan  provisions  for
 land  acquisition  for  the  proposed  town  in  the
 various  Annual  Plans,  Planning  Conimission
 has  been  advising  the  Maharashtra  Government
 to  take  an  overall  view  of  the  problem  includ-
 ing  the  need  of  provision  of  regional  linkages
 to  the  new  city  and  the  possible  effect  of  inter-
 traffic  between  the  new  city  and  Bombay  is
 land  as  also  on  the  need  of  long  term  investe
 ments  required  thereon.  It  is  understood  that
 the  State  Government  is  giving  due  considera
 tion  .0  such  matters,

 5.  Regarding  concentration  of  further  in-
 dustrial  growth  in  the  Bombay  area  by  estab-
 lishment  of  this  city,  Planning  Commission  has
 also  been  in  correspondence  with  the  Maha-
 rashtra  Government  and  from  the  information
 made  available  by  the  State  Government,  as
 yet  no  decision  on  the  future  economic  func
 tions  of  this  citv  has  been  taken  but  it  has
 been  reported  that  CIDCO  along  with  its
 parallel  organisation  SICOM  is  committed  to
 a  policy  of  balanced  urbanisation  over  the
 whole  of  Maharashtra  State.  A  study  on  the
 industrial  location  in  Maharashtra  has  been
 commissioned  by  CIDCO  with  the  support  of
 the  State  Government.  The  study  will  cover
 such  matters  as  (a)  industrial  projects  likely  to
 develop  in  Maharashtra  in  the  next  0-30  years,
 (b)  to  assess  the  industrial  resources  and  ad-
 vantages  of  different  areas  in  Maharashtra  (c)
 to  examine  the  infrastructure  in  the  cost  of
 devclopment  of  these  various  areas,  (d)  recom.
 mend  a  desirable  pattern  of  industrial  location
 in  the  State.  Only  after  this,  a  decision  on  the
 future  function  of  the  new  city  will  be  taken.

 Formation  of  Himachal  Pradesh  Postal
 Circle

 569.  PROF.  NARAIN  CHAND  PARA-
 SHAR:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  Himachal  Pradesh  in  being
 considered  for  the  formation  of  a  separate
 postal  Circle  ;  and

 (b)  if so,  the  likely  date  by  which  the
 decision  would  be  taken?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  We  N.  BAHUGUNA)  :  (a)
 and  (b).  The  matter  is  under  examination  and
 it  will  take  some  time  before  a  decision  is
 taken.
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 Government  Journals  Embodying  A.  I.  R.
 Programmes

 570.  PROF.  NARAIN  CHAND  PARA-
 SHAR:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be  pleased  to
 state:

 (a)  the  names  of  Journals  giving  All  India
 Radio  Programmes  published  by  Government;

 (b)  whether  all  the  regional  languages  in
 which  programmes  are  broadcast  have  at
 least  one  journal  detailing  such  programmes,

 (c)  if  not,  the  languages  and  dialects
 which  do  not  have  such  journals  ;  and

 AUGUST  2,  972  Written  Answers  468

 (d)  whether  there  is  any  plan  under  the
 consideration  of  Government  to  publish  such
 journals  in  these  languages  and  dialects?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.  GUJRAL):
 (a)  A  statement  is  attached.

 (b)  No,  Sir.

 (c)  Kannada,  Kashmiri,  Malayalam,
 Oriya,  Punjabi  and  Sindhi.  There  is  also  no
 separate  programme  journal  for  any  dialect.

 (d)  No,  Sir.

 Statement

 No.  and  names  of  journals  giving  AIR  programmss,  published  by  Government.

 I.  Home  Service  :

 S.  No.  Name  of  the  Journal  Language  Periodwity

 l.  Akashvani  (English)  English  Weekly
 2.  Akashvani  (Hindi)  Hind:  Fortnightly
 3.  Awaz  Urdu  —do—

 4,  Betar  Jagat  Bengali  —do—

 5.  Akashi  Assamese  ~—do—

 6s  Vanol:  Tamil  —-do—
 7.  Vani  Telugu  —do—

 8.  Nabhovani  Gujarati  —do—

 Apart  from  the  above,  a  fortnightly  programme  journal  in  Marathi  entitled  Nabhovani  is
 published  by  the  Kesari  Mahratta  Trust  of  poona  with  the  permission  of  Government.

 II,  External  Service  :

 S.  No.  Name  of  the  Journal  Language  Periodicity

 l,  India  Calling  English  Monthly
 2  Azaat  Amon-UI-Hind  Arabic  Quarterly
 3  Lay-Daiga  Athan  Burmese  —do—

 4  Yinidze  Sheng  Chinese  ~—do-—
 5.  L’Inde-Vous  Parla  French  —do—
 6  Suara  Penghubung  Indonesian  ——do—
 7,  Bharat  Ko-Vani  Nepali  ~—do-—
 8  Sadai  Hind  Persian  —do~—
 a  dD  Hind  Awaz  Pushto  oo

 i0,  Sautiya  India  Swahili  —do—
 ih.  Gya-Gar-G:-Dra  Tan  Tibetan  do
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 Theft  of  Copper  wire
 ‘S71,  PROF.  NARAIN  CHAND  PARA-

 SHAR  :
 SHRI  AMAR  NATH  CHAWLA  :

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state  ३

 (a)  whether  reports  of  thefts  of  copper
 wire  have  been  received  from  various  quarters
 of  the  country  ;

 (b)  if  so,  the  number  of  thefts  detected
 State-wise  during  November  97]  to  June
 972  ;

 (c)  the  action
 culprits;  and

 taken  to  punish  the
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 (d)  the  preventive  and  remedial  measures
 proposed  to  be  taken  to  avoid  recurrence  of
 the  same  in  future  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 Yes.

 (b)  Details  placed  on  the  table  of  the
 House.

 (c)  All  outsides  involved  in  thefts  are
 prosecuted  by  the  Police.

 (d)  Action  is  being  taken  to  tighten  up
 security  measures  in  conjtnction  with  State
 Police  Authorities  as  this  is  a  subject  relating
 to  Law  and  Order.

 Statement

 Name  of  the  Circle
 No.  of  copper  wire  thefts  detected

 during  November,  7  to
 June,  72

 Postmaster-Gencral  Trivandrum  69

 ”  Bangalore  8

 ”  Lucknow  .  3]

 »  Patna  tue  I6
 ”  Shillong  be  5

 भर  Hyderabad  533

 »  Bombay  as  908

 re  Ahmedabad  .  |

 ”  jaipur  83

 ”  Bhopal  -  089

 ”  Madras  .  24

 p  Calcutta  ee  Nil

 के  Bhubaneswar  6

 n  Ambala  *  692

 Director,  P  &  T  Srinagar  eee

 Separate  Cell  for  Hill  Areas  (b)  if  s0,  the  likely  date  by  which  the

 272,  PROF,  NARAIN  CHAND  PARA-
 SHAR  :  Will  the  Minister  of  PLANNING
 he  pleased  to  state  ३

 (४)  whether  the  Government  have  decided
 to  set  up  8  separate  cell  for  the  Hilly  areas
 in  the  Planning  Gommimjon  ६

 cell  would  start  functioning  ;  and
 (०)  whether  it  is  proposed  to  associate

 the  M.Ps.  from  the  area  with  the  working  of
 this  cell  ?

 THR  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  Yes,  Sir.
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 (b)  The  work  which  is  proposed  to  be
 entrusted  to  the  special  cell  is  already  being
 done  in  the  appropriate  Division  of  the  Planning
 Commission.  The  proposal  for  the  creation
 of  additional  posts  for  the  purpose  is  awaiting
 sanction.  As  soon  as  the  sanction  is  accorded
 and  appointments  are  madc  to  the  newly-
 created  posts,  the  work  will  be  taken  over  by
 the  specia)  cell.

 (९)  It  is  proposed  to  hold  an  informal
 mecting  of  the  Planning  Commission  to  which
 Members  of  Parliament  from  the  Hill  areas
 will  be  invited  for  a  preliminary  exchange  of
 views.  At  this  mecting  the  appropriate
 procedure  and  method  of  consultation
 between  the  Planning  Commission  and  the
 Members  of  Parliament  for  continuous  liaison
 and  review  of  the  problems  of  the  hill  areas
 and  the  progress  made  towards  their  solution,
 will  be  considered,

 ब्रिटिश  सरकार  द्वारा  निर्वासित  किये  गये
 स्वतंत्रता  सेनानियों  अथवा  जिन्होंने  फर्जी  नाम

 लिखवाये,  को  पेंशन  देना

 574.  श्री  लम्बोदर  दलियार  :  क्या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उन  व्यक्तियों  को,  जिन्हें  ब्रिटिश
 सरकार  द्वारा  निर्वासित  कर  दिया  गया  था  अथवा
 गिरफ्तार  होने  पर  जिन्होंने  फर्जी  नाम  लिखाये
 जिससे  जुर्माना  अदा  न  करना  पड़े,  स्वतंत्रता
 सेनानियों  की  सूची  में  पेंशन  पाने  के  लिये
 शामिल  नहीं  किया  गया  है  ;

 (ख)  यदि  हां,  तो  इस  प्रकार  के  व्यक्तियों
 के  लिये  सरकार  द्वारा  बनाई  गईं  योजना  की

 मुख्य  बातें  क्या  हैं  और  इसे  कब  तक  लागू  कर
 दिया  जायेगा  और  यह  पेंशन  सही  व्यक्तियों  को

 ही  दी  जाये,  इसको  सुनिश्चित  करने  के  लिए
 सरकार  द्वारा  क्या  कार्यवाही  की  जा  रही  है  ;
 और

 (ग)  इस  योजना  के  अन्तर्गत  मध्य  प्रदेश
 के  आदिवासी  क्षेत्रों  क ेकितने  लोगों  को  पेंशन

 सुविधा  प्राप्त  हमने  की  सम्भावना  है  ?

 गृह  मंत्रालय  में  उप-मिस्त्री  ी  एफ

 शय  भोजपात्र)  :  (क)  ओर  (ल).  ब्रिटिश

 सरकार  द्वारा  निष्कासित  किये  गये  व्यक्तियों
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 को  आवश्यक  प्रमाण  प्रस्तुत  करने  पर  पेंशन
 देने  के  सम्बन्ध  में  विचार  किया  जायेगा  बचतें
 कि  निष्कासन  की  अवधि  छः  महीने  अथवा
 अधिक  की  हो  ।  जिन  व्यक्तियों  ने  गिरफ्तार

 होने  पर  झूठे  नाम  दिये  थे  ताकि  उन्हें  जुर्माना
 न  देना  पड़े,  उन  व्यक्तियों  पर  भी  संसद
 सदस्यों  /  भूतपूर्व  संसद  सदस्यों  /  विधायकों  /
 भूतपूर्व  विधायकों  के  प्रमाण-पत्र  प्रस्तुत  करने
 पर  जो  स्वतंत्रता  सेनानियों  के  साथ  जेल  में

 रहे  थे,  पेंशन  स्वीकृति  के  लिये  विचार  किया
 जायेगा  ।

 (ग)  मध्य  प्रदेश  सरकार  ने  सुचित
 किया  है  कि  29  जुलाई,  972  तक  उन
 जिलों  से  जिनमे  आदिवासी  क्षेत्र  हैं,  1,146
 आवेदन-पत्र  प्राप्त  हुए  हैं।  मामलों  को  संवीक्षा
 की  जा  रही  है  और  जब  तक  सत्यापन  का  कार्य

 पूरा  नहीं  हो  जाता  है  तब  तक  आदिवासी  क्षेत्र
 के  उन  व्यक्तियों  की  संख्या  बतलाना  सम्भव

 नही  है  जिन्हें  केन्द्रीय  पेंशन  के  अधीन  पेंशन  से
 लाभ  होने  की  सम्भावना  है  1

 Objectives  outlined  in  the  approach  paper
 on  the  Fifth  Five  Year  Plan

 575,  SHRINARENDRA  SINGH  :  Will  the
 Minister  of  PLANNING  be  pleased  to  state  :

 (a)  whether  the  policy  implications  of  the
 objectives,  like  the  production  and  distribue
 tion  of  essential  item:  of  consumption,  out-
 lined  in  the  approach  paper  on  the  5th  Five
 Year  Plan,  have  been  worked  out  ;

 (b)  if  so,  the  broad  features  thereof  ;  and

 (c)  if  not  the  date  by  which  these  are
 likely  to  be  worked  out  for  inclusion  in  the
 5th  Plan  ?

 THE  MINISTER  OF  STATE.  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Some  clear  picture  about  the  Fifth
 Plan  is  likely  to  emorge  only  by  the  end  of
 1973,

 Sheikh  Abdallah’s  statement  regarding
 treating  of  Kashmiris  ag  in  the  Case  of

 of  East  Bengalis
 576,  SHRI  NARENDRA  SINGH  ;  Will
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 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Sheikh  Abdullah,  in  a  public
 meeting  at  Srinagar,  has  demanded  that
 India  should  treat  the  Kashmitis  the  same
 way  it  was  treating  the  East  Bengalis  ;  and

 (b)  if  so,  Government’s  reaction  thereto  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER
 OF  SPACE  (SHRIMALTINDIRA  GANDUIL):
 (a)  Government  has  sien  some  press  reports
 to  this  cffcct.

 (b)  Government  considers  the  icported
 statement  of  the  Sheikh  to  be  uncalled  for
 and  unrelated  to  facts.  Any  comparison
 between  the  two  situations  is  wholly  irrclevant.

 Exploration  of  Minerals  by  At
 plosions

 Ex-

 577.  SHRI  NARENDRA  SINGH  :
 SHRI  PHOOL  CHAND  VERMA:

 Will  the  Minister  of  ATOMIC:  ENERGY
 be  pleased  to  state  :

 (a)  whether  a  study  undertaken  by  cx-
 perts  of  the  Atomic  Energy  Commission  has
 revealed  that  India  can  use  a  peaceful  nuclear
 explosion  to  extract  copper  and  uranium  ;
 and

 (b)  whether  the  economic  feasibility  of
 such  an  explosion  has  been  studied  ;  and,  if
 so,  the  main  features  thereof  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECYRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  The
 Atomic  Energy  Commission  is  studying  situa-
 tions  under  which  peaceful  nuclear  explosions
 carried  out  underground  can  be  of  economic
 benefit  to  India  without  causing  environmental
 hazards,

 Inglalation  ta  prevent  defections  from
 political  parties

 578,  SHRI  SOMNATH  CHATTER-
 JEE  s  Wit  the  Minister  of  HOME  AFFAIRS
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 be  pleased  to  state  :

 (a)  whether  Government  propose  to  in-
 troduce  a  Bill  in  Parliament  for  preventing
 defections  from  Political  parties  ;  and

 (b)  if  so,  when  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 YF.  H.  MOHSIN):  (a)  and  =  (b).  While
 replying  to  the  debate  on  the  Demand  for
 grants  for  the  Ministry  of  Home  Affairs  in
 the  [ast  session,  the  Prime  Minister  had
 indicated  the  lines  on  which  the  scupe  of  the
 legislative  proposals  to  deal  with  the  problem
 of  defections,  which  had  earlier  been  discus-
 sed  with  leaders  of  political  parties,  was
 being  expanded.  The  matter  is  actively  under
 consideration  of  the  Government  and_  Icgisla-
 tion  will  be  introduced  in  Parliament  at  an
 early  date.

 Dave  Commission  of  inquiry  into  charges
 of  corruption  against  former  Punjab

 Ministers

 579,  SHRI  SAT  PAL  KAPUR:  Will
 the  PRIME  MINISTER  be  pleased  to  state:

 (a)  whether  the  Dave  Commission  inquir-
 ing  into  the  corruption  charges  against  some
 of  the  former  Punjab  Ministers  has  com-
 pleted  the  hearing  ;

 (b)  the  stage  at  which  the  inquiry  is  at
 present  ;  and

 (c)  the  time-schedule  fixed  for  the  Com-
 mission  to  submit  its  report  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENr  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  to
 (c).  The  Commission  appointed  to  enquire
 into  certain  allegations  against  certain  former
 Ministers  of  the  State  of  Punjab  have  heard
 the  parties  with  reference  to  some  of  the
 allegations  and  the  enquiry  is  still  in  progress.
 The  Commission  has  been  requested  to  sub-
 mit  its  report  by  3lst  March,  !973.

 Lifting  of  Cars  and  Scooters  in  Dethi

 9580,  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  the  total  number  of  cars  and  scooters
 lifted  by  the  thieves  in  Delhi  during  the  last
 three  years  year-wise  ;
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 (b)  the  number  of  cars  and  scooters  out
 of  these  which  have  been  recovered  and
 handed  over  to  their  owners,  year-wise  ;

 (०)  the  reasons  for  which  the  remaming
 cars  and  scooters  could  not  be  recovered  ,
 and

 (d)  the  number  of  car  and  scooter  thieves
 arrested  during  the  last  three  years,  year-wise
 and  the  action  taken  against  them  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOIISIN)  :
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 Cars  Scooters
 (b)  Years  Re-  Handed  Re  Handed

 covered  over  covered  over

 969  250  250  i99  =  199

 4970  347  347  233  233

 1971  425,  425  B17 317

 (c)  Despite  best  efforts  made  by  the
 Police,  the  remaining  cars  and  scooters  could
 not  be  recovered  as  the  criminals  normally
 change  the  number  plates,  tamper  with  the

 (a)  Years  Cars  Scouters  chassis  and  engine  numbers  of  the  vehicles
 and  after  forging  the  documents,  «dispose

 969  275  278
 970  395  965  them  off  at  distant  placcs
 9  489  55  (d)  A  statement  is  enclosed.

 Statement

 von]

 Si

 al  cts  [os]  os  oP  Ton
 Persons  नि  Pending}  Pending  A Years  Scooters  |  arrested  Challaned  |  Convicted  |  Ac  quitted  Trial  |  Investigation  Discharged

 3969  Cars  2  93  24  lo  53  —_  १9
 Scooters  6]  52  49  9  24  बल  9

 4970  Cars  429  403  7  4  82  4  22
 Scooters  79  62  ll  9  42  7

 1971  Cars  33  gt  4  I  al  20  27
 Scooters  78  54  3  2  49  2  I2

 Film  Council

 ‘581,  SHRI  SATPAL  KAPUR  :  Will  the
 Minister  of  INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  state  ;

 (a)  whether  Government  have  since  set
 up  a  Film  Counejl  ;  and

 (b)  if  so,  the  composition  thereof  and  its
 functions  ?

 THE  DEPUTY  MINISTER  IN  THLE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  (a)  No,  Si.

 (b)  Does  not  arise,

 Pak.  Agents{Spies  Arrested  in  Panjab
 ‘$82,  SHRI  SAT  PAL  KAPUR  :  Will

 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  ३4

 (a)  the  total  number  of  Pakistani  agents/
 spies  arrested  so  far  in  Punjab  siace  the

 hostilities  between  India  and  Pakistan  in
 December,  97]  and  during  last  three
 months  ;  and

 (b)  the  action  taken  or  proposed  to  be
 taken  against  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  Accor-
 ding  to  the  information  furnished  by  the  Go»
 vernment  of  Punjab,  23  persons  were  arrested
 during  the  period  3,12,1971  to  80.6.1972,  on
 suspicion  of  espionage  for  Pakistan,  of  wham
 [7  were  arrested  during  the  last  three  months.

 (b)  Cases  registered  against  these  persons
 are  under  investigation.

 Provision  of  PCO  at  Raja  Garden  Farida-
 bad

 583.  SHRI  ISHAQE  SAMBHALI  :  Will
 the  Minister  of  COMMUNICATIONS  be
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 pleased  to  state  :

 (a)  whether  Government  have  received
 representation  from  the  residents  of  Raja
 Garden,  Old  Faridabad  (Haryana)  for  provi-
 ding  a  Public  Call  Office  there  ;

 (b)  whether  some  Members  of  Parliament
 including  Chief  Parliamentary  Secretary,  Har-
 yana  also  sent  representations  from  time  to
 time  recommending  for  a  Public  Call  Office  ;
 and

 (०)  if  so,  the  steps  proposed  to  be  taken  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  ्,  BAHUGUNA):  (a)
 Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  Initially  one  residential  premises  was
 suggested  for  the  P.  C,  con  This  was  not
 considered  suitable  on  account  of  its  not  being
 freely  accessible.  An  alternative  location  with-
 in  the  premises  of  the  Gurdwara  Gopi  Colony
 suggested  by  the  Vice  President  of  the  Gurd-
 wara  Committee  was  found  suitable  and  a
 P.  C.  0.  sanctioned.  The  P.  C.  O.  can  be
 provided  as  soon  as  the  commercial  formalities
 including  payment  of  the  demand  note  are
 completed.

 Memeorandum  from  H.  E.  L.  workers
 Association,  Hardwar

 584.  SHRI  ISHAQE  SAMBIJALI:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIRENCE  AND  TLCHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  Government  have  received
 any  memorandum  from  the  Heavy  Electricals
 Limited  Workers  Association,  Hardwar,  dated
 the  !9th  May,  972  ;

 (b)  if  so,  the  demands  listed  therein  ;

 Le)  whether  Government  have  considered
 their  demands  3  and

 (१)  if  s0  the  decision  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Yes,  Sir,

 (०)  The  demands  are  listed  in  the  state-
 ment  laid  on  the  Table  of  the  House.  [Placed én  Library,  See  No.  LT.3235/72]

 (०)  and  (५),  The  detands  have  been
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 generally  discussed  with  the  Union’s  represen=
 tatives,  and  it  has  been  agreed  that  negotia-
 tions  will  be  held  on  the  demands  between  the
 Management  and  the  representatives  of  the
 Union  with  a  view  to  arriving  at  an  early
 settlement,

 जनगणना  के  आंकड़ों  का  विश्लेषण

 585.  श्री  शिव  कुमार  शास्त्री  :
 श्री  रणबहादुर  सिह  :

 क्या  गृह  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  जनगणना  के  आंकड़ों  के
 विश्लेषण  से  यह  तथ्य  सामने  आये  हैं  कि  देश
 में  हिन्दुओं  की  संख्या  घट  रही  है  और  मूसल-
 मानों  तथा  ईसाइयों  की  संख्या  अप्रत्याशित
 रूप  से  बढ़  रही  है  ;  और

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण  हैँ
 तथा  इसके  परिणामस्वरूप  उत्पन्न  जनता  के
 क्षोभ  को  दूर  करने  के  लिये  क्‍या  कार्यवाही
 करने  का  विचार  है  ?

 गृह  मंत्रालय  में  उप-मंत्री  (भो  एफ  एच०
 मोहसिन)  :  (क)  97]  के  जनगणना

 आंकड़ों  से  पता  लगना  है  कि  961-71  के
 दस  वर्षों  के  दौरान  देश  में  हिन्दुओं  की  जन-
 संख्या  की  वृद्धि-दर  23.69  प्रतिशत,  मुसलमानों
 की  30.85  प्रतिशत  और  ईसाइयों  की  32.60
 प्रतिशत  थी  किन्तु  यह  नहीं  कहा  जा  सकता
 कि  हिन्दुओं  की  जनसंख्या  कम  हो  रही  है  ।

 (ख)  कुछ  सामाजिक-सांस्कृतिक  तत्व  जो
 उस  अवधि  पर  जिसमे  स्त्री  की  संतान  उत्पन्न
 करने  की  आयु  होती  है  और  जिसमें  उसके  माता
 बनने  के  अवसर  होते  हैं,  प्रभाव  डालते  हैं  tv  ये
 तत्व  भिन्न-भिन्न  नाभिक  समुदायों  में  भारत
 भिन्‍न  होते  हैं  और  शिक्षा  जनन  क्षमता  पर
 प्रभाव  डालते  हैं।  इस  सम्बन्ध  में  सार्वजनिक
 क्षोभ  की  आवश्यकता  नहीं  है  1

 खोसला  समिति  रिपोर्ट  की  सिफारिशों  की
 कार्यान्वित

 587,  श्री  आर०  ची०  बड़े  :
 श्री  के०  भाता  :

 क्या  सूचना  और  प्रसारण  मंत्री  यह  बताने
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 की  छपा  करेंगे  कि  :

 (क)  खोसला  समिति  रिपोर्ट  की  सीमा-

 रिणों  को  कब  तक  कार्यान्वित  करने  का  सरकार
 का  विचार  है  ;  और

 (ख)  इस  बारे  में  सरकार  की  निर्णायक-

 नीति  क्‍या  है  ?

 सूचना  और  प्रसारण  मन्त्रालय  में  उप-

 मन्त्री  (श्री  धर्मवीर  सिह)  :  (क)  तथा  (ख).
 सरकार  की  यह  नीति  है  कि  वह  जो  आयोग/
 समितियां  नियुक्त  करे,  उनकी  सिफारिशों  पर

 वह  विभिन्‍न  सम्बन्धित  हितों  और  संगठनों  के

 परामर्श  से  पूरी  सावधानी  के  साथ  विचार

 करे  ।  इस  मामले  में  राज्य  सरकारों  और  फिल्म

 उद्योग  से  सम्बन्धित  विभिन्‍न  संगठनों  से  परामर्श

 करने  की  प्रक्रिया  में  कुछ  समय  लगा  है।
 निर्णय  शीघ्र  ही  ले  लिए  जाने  की  उम्मीद

 हैं।

 Utilisation  of  installed  capacity  of  Tractor
 Industry

 588.  SHRI  R.  S.  PANDEY:  Will  the  Mi-
 nister  of  INDUSTRIAL  DEVELOPMENT
 AND  SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state  :

 (a)  whether  most  of  the  Industrial  Units
 producing  tractors  are  working  below  their
 installed  capacity  whereas  the  demand  of
 tractors  is  growing  fast  in  the  country  ;

 (b)  whether  any  concrete  steps  are  propo-
 sed  to  be  taken  to  increase  production  of
 tractors  there  ;  and

 (c)  if  so,  the  broad  outlines  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  Out  of  six  tractor  units  ;  now  in  produc-
 tion,  all  except  one  are  presently  producing
 below  their  installed  capacities.  The  registra-
 tions  of  orders  with  tractor  dealers  show  that
 there  is  a  marked  preference  for  one  particu-
 lar  make.  The  current  demand  for  the  types
 of  tractors  produced  by  three  of  the  units  is
 considerably  below  their  installed  capacity  and
 this  isthe  reason  for  the  low  production  of
 these  units.

 (b)  and  (c).  Government  have  given  faci-
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 lities  to  the  tractor  units  for  import  of  com-
 ponents  and  raw  materials  to  enable  them  to
 achieve  a  production  of  over  40,000  tractors
 during  the  year  1972-73,  and  this  level  of
 production  can  be  achieved  if  the  tractors  can
 be  sold.

 Progress  made  for  establishment  of  T.  V.
 stations  at  Amritsar  and  Bombay

 589.  SHRI  R.  8.  PANDEY:  Will  the
 Minister  of  INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  state  the  progress  so
 far  made  to  establish  Television  Stations  at
 Amritsar  and  Bombay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I)  K.  GUJRAL):

 Amritsar  TV  Transmitting  Station  :
 Civil  works  for  the  project  are  almost

 complete.  A  l00  metre  Television  tower  has
 already  been  erected.  Transmitter,  studio  and
 telecine  equipment,  which  has  been  ordered
 from  Japan  will  be  arriving  shortly.  The
 station  is  expected  to  be  commissioned  before
 the  end  of  1972,

 Bombay  TV  Station  :
 Civil  and  departmental  works  are  nearly

 complete.  A  300  metre  tower  for  mounting
 been  erected.

 installation  is  in  progress.  Television  studio
 TV  antenna  has  Antenna

 and  transmitter  equipment  which  have  been
 installed  are  under  test.  The  Station  is  expec-
 ted  to  be  commissioned  by  October.  1972,

 Agitated  Artistes  of  Song  and  Drama
 Division  of  A,  I,  R.

 590.  SHRI  R.  8.  PANDEY:  Will  the
 Minister  of  INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  state  :

 (a)  whether  the  artistes  working  in  the
 Song  and  Drama  Division  of  the  All  India
 Radio  have  recently  resorted  to  agitation  to
 press  their  demands  for  better  service  condi-
 tions  ;

 (b)  if  so,  nature  of  demands  ;  and

 (c)  whether  Government  considered  their
 demands  and  a  settlement  in  the  matter  has
 since  been  reached  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  (a).  On  5.  7.  72.  subsequent  to
 suspension  of  the  some  staff  artistes  of  the  Song
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 and  Drama  Division,  a  deputation  called  on
 Deputy  Minister,  Information  and  Broadcas-
 ting  to  express  their  grievances.

 (b)  The  grievances  related  to  working
 conditions  and  to  difficulties  experienced  by
 Staff  Artists  while  on  tour.

 (०)  The  grievances  have  been  considered
 and  action  has  been  taken  inter  alia  to  cons~
 titute  a  consultative  machinery  for  regular
 discussion  of  mutual  problems  that  may  arise
 from  time  to  time  between  the  management
 and  the  employees,

 an  में  टेलीफोन  कनेक्शनों  के  लिए  प्रतोक्षा

 सूची

 59l.  श्री  लालजी  भाई  :  क्‍या  संचार
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  चार  बड़े  नगरों  में  और  सारे
 देश  में  टेलीफोन  कनेक्शनों  के  लिए  कितने
 व्यक्तियों  के  नाम  प्रतीक्षा  सूची  में  है  ;
 और

 (ख)  उत  सबको  कब  तक  टेलीफोन
 कनेक्शन  दे  दिए  जाने  की  सम्भावना  है  ?

 संचार  मतर  (भी  हेसवतीनन्‍्दन  बहुगुणा):
 1६3  31-5-72  को  प्रतीक्षा  सूची  मे  नाम  इस
 प्रकार  थे  :

 बम्बई  टेलीफोन  83,905

 कलकत्ता  40,090

 दिल्ली  51,057

 मद्रास  7,410
 देश  भर  में  प्रतीक्षा  सूची
 में  कुल  नाम--  3,41,102

 (@)  इस  समय  टेलीफोन  के  साज-सामान
 की  सप्लाई  सीमित  है,  इसलिये  आशा  है  कि
 इस  समय  प्रतीक्षा  सूची  में  जिन  व्यक्तियों  के
 नाम  हैं  उन्हें  976-77  तक  ही  टेलीफोन  दिए
 जा  सकेंगे  ।

 Contre-State  Relations
 592.  SHRI  P,  VENKATASUBBAIAH  :

 SHRI  MAHADEEPAK  SINGH
 YA:

 Will  the  Minister  of  HOME  AFFAIRS
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 he  pleased  to  state:

 (a)  the  steps  taken  to  improve  the  Centre.
 State  relations  ;  and

 (b)  the  results  achieved  so  far  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 KR  H.  MOHSIN):  (a)  and  (b).  The  Adminis-
 trative  Reforms  Commission  have  clearly
 recommended  that  the  provisions  of  the
 Constitution  governing  Centre-State  relations
 are  adequate  for  purpose  of  meeting  any
 situation  or  resolving  any  problem  that  may
 arise  in  this  field.  Problems  of  common  inter-
 est  to  the  Centre  and  State  as  well  as  differ-
 ences  between  the  Centre  and  the  States  are
 discussed  in  formal  and  informal  forum;  and
 harmonious  relations  are  maintained  between
 the  Centre  and  the  States.

 Land  for  Small  Car  Project  in  Andhra
 Pradesh

 593.  SHRI  P.  VENKAT.AASUBBAIAH  ;
 Will  the  Minister  of  INDUSYRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  Andhra  Pradesh  has  offered
 3,000  acres  of  land  and  other  incentives  for
 the  setting  up  of  the  proposed  public  sector
 small  car  project  in  the  State  ;

 (b)  whether  the  offer  has  been  considered  ;
 and

 (c)  if  so,  with  what  results  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Yes,  Sir.

 (0)  and  (ce).  The  question  of  considering
 offers  by  States  of  land  and  other  facilities  for
 this  project  has  not  yet  arisen,  since  no  deci-
 sion  has  been  taken  to  have  a  passenger  car
 project  m  the  public  sector.

 वकील  T.,  U.S.  A’s  collaboration  with
 Indian  Telephone  Industry

 594.  SHRI  SARJOO  PANDEY:  Will  the
 Minister  of  COMMUNICATIONS  be  pleased
 to  state:

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  claims  recently  made  by
 the  representatives  of  the  giant  International
 Telegraph  aud  Telephone  Corporation  of
 U.S.  A.  that  its  collaboration  with  India’s
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 telephone  industry  has  been  and  is  mutually
 satisfactory  ;  and

 (b)  whether  it  has  also  been  claimed  on
 behalf  uf  the  Corporation  that  it  has  fulfilled  its
 obligations  in  supplying  know-how  and  experts
 and  reached  the  stage  of  maximum  produc-
 tivity  foreseen  in  the  collaboration  ag-
 reement  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)  and
 (b).  Government  have  seen  the  reports  in  the
 newspapers.  The  Government  have  not  recci-
 ved  any  communication  from  I.  T.  T.,  making
 such  claims.

 Demo:  ti  organised  by
 Budhists  in  Bombay

 Harijan

 595.  SHRI  मा,  M.  PATEL:  Will  the
 Minister  of  FIOME,  AFFAIRS  be  pleased  to
 state:

 (a)  whether  there  was  a  demonstration
 organised  by  Harijan  Buddhists  in  Bombay
 and  other  parts  of  Maharashtra  on  32th  June,
 1972;  and

 (b)  if  so,  the  nature  of  complaints  or
 grievances  of  Harijan  Buddhists  from  Maha-
 rashtra  and  what  action,  if  any  has  been
 taken  by  the  Government  of  India  in  this
 regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F,  Il.  MOHSIN):  (a)  and  (b).  According
 to  information  available,  on  the  I2th  June,
 1972,  morchas  tothe  Council  Hall,  Bombay
 were  organised  by  rival  groups  of  Republican
 Party  of  India  and  the  Bombay  Pradesh
 Congiess  Committee  to  protest  against  alleged
 atrocities  committed  on  Neo-Buddhists  and
 Harijans,  Facts  arc  being  asceitaimcd  from
 the  State  Government  in  regard  to  the  specific
 allegations  made  and  the  action  taken  there-
 on  by  the  State  Government.

 Criteria  for  disbursement  of  Central
 Assistance  to  States  for  Plan

 Programmes

 596,  SHRI  8,  S,  BHAURA:  Will
 the  Minister  of  PLANNING  be  pleased  to
 state:

 (a)  the  new  eciteria  which  the  Centre
 had  put  before  the  meeting  of  the  Chief
 Ministers  for  the  disbursement  of  its  assis-
 tance  to  the  States  for  Plan  programmes;
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 (०)  the  response  of  the  Chief  Ministers
 on  this  new  proposal  ;  and

 (०)  the  final
 matter  ?

 decision  taken  on  this

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  No  new  criteria
 for  the  disbursement  of  Central  plan  assise
 tance  were  placed  betore  the  meeting  of  Chief
 Ministers  (presumably  meeting  of  the  Na-
 tional  Development  Council  held  on  May  30
 and  a  1972).

 (b)  and  (c).  Do  not  arise.

 Complaints  againat  Delhi  Police  and
 D.D.A.

 597,  SHRI  Be  &  BHAURA:  Will  the
 Minister  of  HOME  AIF.AIRS  be  pleased  to
 otate  :

 (a)  whether  the  Prime  Minister  had  asked
 the  Home  Miuuistry  to  couvene  a  high  level
 mecting  to  discuss  the  complaints  against  the
 Delhi  Police  and  Delhi  Development  Autho-
 rity:

 (b)  whether  this  meeting  has  been  con-
 vened;  and

 (c)  if  so,  the  results  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  IL  MOHSIN)  :  (a)  to  (c).  The  Prime
 Minister  did  not  ask  for  any  such  high  level
 meeting  but  in  her  capacity  as  Home  Minister
 she  33  constantly  in  touch  with  the  perfor.
 mance  by  the  Delhi  Polue  and  other  matters
 relating  to  Delhi.

 Amount  allotted  for  housing in  Orissa
 Circle  of  P  &  T

 599.  SURI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  whether  any  amount  has  been  allotted
 to  Orissa  Circle  of  Posts  and  Telegraphs  in
 ‘1971-72,  and  1972.73,  for  providing  housing
 facilities  for  Posts  and  Telegraphs  staff  at
 Bhubaneswar,  Jatni,  Khurda,  Balugan  and
 other  arcas  in  the  Puri  Postal  Division;  and

 (b)  2f  au,  the  broad  outlines  thereof  ?

 THE  MINISTER  OF  GOMMUNI-
 CATIONS  (SHRI  H.  N,  BAHUGUNA)  ¢
 (a)  and  (b)  Aasum  of  Ry,  4,07,000  was
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 allotted  to  Orissa  Circle  for  construction  of
 quarters  at  the  following  stations  in  ‘1971-72  :

 Bhubaneswar  Rs.  3,02,000
 Puri  Rs.  55,000

 Jatni  Rs.  50,000

 and  Rs.  J,36,000  was  allotted  for  the  same  in
 1972-73,  No  funds  were  allotted  to  Balugan,
 Khurda  and  other  areas  in  the  Puri  Postal
 Division.

 A.  I.  R.  Engineers  Memo

 600,  SHRI  PHOOL  CHAND  VERMA:
 Will  the  Minister  of  INFORMATION  AND
 BROADGASTING  be  pleased  to  state  ४

 (a)  whether  more  than  70  Engineers  of
 A.  I.  R.  through  a  memorandum,  have  de-
 manded  immediate  revision  in  the  rules  of
 direct  recruitment  so  that  their  promotion
 may  not  be  affected;  and

 {b)  if'so,  the  broad  outlines  of  the  action
 taken  by  Government  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.  GUJRAL):
 (a)  Representations  have  been  received  in
 this  connection.

 (b)  It  has  since  been  decided,  after  con-
 sultation  with  the  U.P.S.C.,  to  reduce  the
 direct  recruitment  quota  to  the  grades  of
 Assistant  Station  Engineer  and  Assistant
 Engineer  in  A.LR.  from  70%  and  80%  ta  60%
 and  40%  respectively.

 42.08  hre.

 RE:  EXPUNCTIONS  FROM  PROCEE-
 DINGS

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  It  ia  very  clear  and  specific  under
 which  circumstances  you  can  expunge  things,
 Mr.  Speaker.  ‘Ihe  rule  is  very  clear.

 MR.  SPEAKER  :  If  there  is  anything said  which  is  defamatory,  I  can  do  it.  I  think
 it  was  defamatory.  You  can’t  give  certain
 name  of  a  lady  without  any  proof.  I  think  it
 is  not  fair.

 oft  अटल  बिहारी  वाजपेयी  (ग्वालियर):
 लेडी  का  साम  तो  हक़  है  ।  लेकिन  कछवाय
 साहब  जब  सवाल  पूछ  रहे  थे  तथ  आपने  कह
 दिया  कि  लिखा  नहीं  जायगा  अध्यक्ष  महोदय

 यह  कहें  कि  हम  इजाजत  नहीं  देते  हैं  यह  तो
 अलग  बात  हैं...

 MR.  SPEAKER  :  If  somebody  speaks
 without  my  permission,  if  Isay  it  is  not  rele-
 vant,  if  he  still  goes  on,  that  will  not  form
 part  of  the  record.

 SHRI  JYOTIRMOY  BOSU  :  I  seck  your
 protection.

 st  अटल  बिहारी  वाजपेयी  :  जहां  से
 आपने  रोका  वहीं  से  निकाला  जायगा  या  सब
 निकाला  जायगा  ?

 अध्यक्ष  महोदय  :  जहां  से  मैंने  रोका  ।

 SHRI  JYOTIRMOY  BOSU:  The  rule  is
 very  clear.  You  are  obliged  to  hear  me.  It
 saya:

 ‘If  the  Speaker  is  of  opinion  that
 words  have  been  used  in  debate  which
 are  defamatory  or  indecent  or  unparlia-
 mentary  or  undignified,  he  may,  in  lus
 discretion,  order  that  such  words  be
 expunged,
 What  was  defamatory  in  what  Mr.  Kachwai

 said  ?  Don’t  misuse  that  power.
 MR.  SPEAKER  :  In  the  case  of  car,  it

 related  to  the  Supreme  Cuurt.  Mr.  Kachwai
 went  beyond  the  Supreme  Court  judgment,
 beyond  the  fixing  of  prices,  That  was  another
 matter,  That  was  not  relevant,

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Trrelevancy  in  the  procedure  can  be  declared
 so  by  you.  You  can  rule  it  out  as  being
 irrelevant.  But  the  rule  governing  expunction
 does  not  say  anything  about  irrelevancy.  You
 can  rule  out  something  as  being  isrelevant.

 SHRI  JYOTIRMOY  BOSU  :  Let  us  set
 our  ideas  right.  Here  is  this  outstanding  rule
 book  ;  here  is  this  particular  rule  on  the
 statute  book.  Irrelevant  speeches  cannot  be
 expunged  by  you...

 MR.  SPEAKER  :  Why  not  ?

 8पास  ATAL  BIHARI  VAJPAYEE  :  From
 the  other  side  quite  a  lot  ofirrclevant  things
 were  spoken  on  the  Simla  Pact  which  were
 not  expunged  by  you.

 अध्यक्ष  महोदय  :  शिमला  पैक्ट  को  अभी
 तक  आप  भूले  नहीं  हैं  ?

 SHRI  JYOTIRMOY  BOSU;  That  was
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 [Shri  Jyotirmoy  Bosu]
 not  irrelevant  because  it  came  from  a  cong-
 ress  member.

 MR.  SPEAKER  :  If  hon,  Members  sudd-
 enly  bring  in  the  name  of  a  certain  lady,  how
 is  that  to  be  permitted  here  ?  They  could
 have  just  said  ‘a  lady’.

 SHRI  8S.  A.  SHAMIM  (Srinagar)  :  I
 would  like  to  know  whether  there  is  not  any
 difference  between  irrelevancy  and  a  _  thing
 which  is  unparliamentary.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)  :  The  power  of  expunction  must
 be  used  only  in  the  last  resort.  You  have  to
 conform  to  certain  rules  that  have  been  laid
 down.  Kindly  see  the  rules.  If  the  power  of
 expunction  is  going  to  be  used  for  enforcing
 your  order  in  any  context,  I  think  that  that  is
 not  a  proper  use  of  the  power  of  expunction.
 We  can  point  out  instances  of  irrelevancy
 here  ;  here  was  the  hon’ble  Member,  Shri
 Shashi  Bhushan,  who  made  a_  whole  speech
 about  Coca-Cola  and  all  that,  and
 has  been  taken  out...

 nothing

 MR.  SPEAKER  :  What  was  wrong  about
 it  ?

 SHRI  SHYAMNANDAN  MISHRA  :  It
 discriminates  between  Member  and  Member.
 In  regard  to  the  attack  on  the  Jan  Sangh
 office,  Shri  Shashi  Bhushan  made  a  whole
 statement  on  it,  but  you  were  not  pleased  to
 expunge  it.  After  all,  the  power  of  expunction
 cannot  be  used  in  the  manner  that  you  have
 been  pleased  to  use  it.

 SHRI  JYOTIRMOY  BOSU  :  I  move
 that  what  Shri  Hukam  Chand  Kachwai  has
 said  be  put  on  record.  I  move  on  the  floor
 of  the  House  that  what  has  been  expunged  be
 put  on  record.  You  are  acting  outside  your
 jurisdiction.

 MR.  SPEAKER:  It  is  the
 discretion.

 Speaker’s

 SHRI  JYOTIRMOY  BOSU  :  You  are
 exceeding  your  authority.

 DR.  KAILAS  (Bombay  South)  :  You  did
 not  allow  Shri  Hukam  Chand  Kachwai  to
 speak,  and  yet  he  went  on  speaking  in  spite
 of  your  order  and  hence  you  had  to  say  that
 nothing  will  go  on  record.

 MR.  SPEAKER  :  Shri  Jyotirmoy  Bosu
 cannot  move  anything  here.  It  is  the  Speaker’s
 decision.  When  I  stop  a  Member  but  he
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 persists  in  speaking,  I  have  to  say  that  his
 observations  will  not  go  on  record,  because  he
 is  defying  the  Chair.  That  was  why  I  did
 not  allow  it  to  go  on  record.  (Interruptions)

 SHRI  JYOTIRMOY  BOSU
 cannot  expunge  it...

 :  But  you

 MR.  SPEAKER  :  If  this  is  going  to  be
 the  attitude  of  Members,  it  is  really  very
 difficult  for  me  to  pull  on.

 SHRI  S.A.  SHAMIM  :  What  is  not
 coming  on  record  is  different  from  what  has
 come  on  record  and  what  is  then  expunged.

 MR.  SPEAKER:  I  were  to  permit  it,
 then  it  would  mean  that  any  Member  can
 mention  any  person’s  name  and  mention  any
 bad  thing  about  any  person.  After  all,  those
 persons  also  have  their  own  rights.

 SHRI  ATAL  BIHARI  VAJPAYEE  :  You
 have  the  authority  to  disallow  any  question,
 but  you  had  allowed  a_  particular  supple-
 mentary  question.....

 MR.  SPEAKER:  Why  does  he  go  on
 persisting  after  I  have  disallowed  6
 question  ?

 SHRI  ATAL  BIHARI  VAJPAYEE  :  May
 I  make  a  submission  ?  You  had  allowed  a
 supplementary  question,  and  that  was  replied
 to  by  the  hon.  Minister.

 MR.  SPEAKER  :  Whatever  question  has
 been  allowed  and  whatever  answer  has  been
 given  will  stand  on  the  record.

 SHRI  ATAL  BIHARI  VAJPAYEE  :  I
 can  understand  your  disallowing  a  question,
 but  you  cannot  say  that  nothing  will  be  taken
 down,  That  is  not  the  way  in  which  the
 Chair  can  function.

 DR.  KAILAS  :  The  Speaker  had  refused
 permission  to  him,  and  he  did  not  allow  him
 to  speak,

 MR.  SPEAKER  :  When  I  have  disallowed
 it  will  not  be  on  record......

 SHRI  SHYAMNANDAN  MISHRA 0  ;  If
 the  power  of  expunction  is  going  to  be  used
 in  this  manner,

 SHRI  JYOTIRMOY  BOSU  :  I  want
 this  to  go  on  record  that  if  you  decide  finally
 to  expunge  what  Shri  Hukam  Chand  Kachwai
 has  said  in  the  context  of  rule  380,  you  are
 exceeding  your  jurisdiction  and  acting  without
 authority.
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 DR.  KAILAS  :  That  rule  cannot  be
 quoted  here,  bec  the  Speaker  had  dis-
 allowed  him  and  he  persistel  in  speaking
 which  cannot  go  on  record.

 SHRI  JYOTIRMOY  BOSU:  You  can
 expunge  what  I  have  said  also,  if  you  like.

 SHRI  S.  A.  SHAMIM  :  May  I  make  a
 submission  ?  When  you  order  that  nothing
 will  be  on  record,  that  means  that  nothing  is  on
 the  record,  but  expunging  means  something
 which  has  gone  on  record  is  being  ordered  to
 be  expunged.  Here  is  the  difference.  If  you  say
 that  in  this  case  nothing  will  be  recorded,  we
 have  no  objection  to  that,  but  something
 having  been  recorded  and  then  being  ordered
 to  be  expunged  is  a  different  matter.

 MR.  SPEAKER:  So  long  as  I  had  not
 stopped  his,  before  that,  everything  will  be
 on  record.  But  if  he  goes  on  defying,  and  if
 TI  say  that  he  should  sit  down  and  ३  do  not
 allow  him,  then  if  he  gocs  on  after  that,  then
 ३  say  that  it  should  not  go  on  record,

 SHRI  JYOTIRMOY  BOSU  :  You  can-
 not  havea  dictatorial  rule  under  the  Speaker’s
 powers.

 SHRI  PILOO  MODY  (Godhra)  :  I  have
 a  submission  to  make,  On  this  business  of
 expunging,  as  you  know,  in  the  past  also,  I
 have  always  been  against  it.  I  do  not  think
 that  these  powers  of  expunction  should  be  used
 80  arbitrarily.

 MR.  SPEAKER  :  I  agree  to  that.

 SHRI  PILOO  MODY:  The  only  things
 that  can  be  expunged  from  the  records  are  things
 that  are  unparliamentary,  not  necessarily  things
 that  you  may  consider  as  irrelevant.  Now,  in
 the  present  circumstances,  I  do  not  know  what
 has  happened,  because  I  came  in  late.  3  know
 that  this  Parliament  always  considers  anybody
 speaking  the  truth  as  being  very  fanny.  But
 the  fact  of  the  matter  is  that  I  do  not  know
 what  the  discussion  is  going  on  about.  How-
 ever,  I  have  felt  very’  strongly  about  this
 particular  subject,  and  I  have  raised  it  several
 times  with  you,  Prom  what  I  understand,  from
 what  you  have  just  said,  I  think  it  was  irrele-
 vant  and  that  was  why  you  had  it  expunged
 from  the  record,

 MR.  SPEAKER:  No,  uo.
 SHRI  PILOO  MODY:  At  any  rate,  that is  what  my  side  sa

 ae  ys,  (Interruptions).  "Their
 ide  is  irrelevant  most  of  the  time  (Interrup-

 tions).  Therefore,  I  suggest  that  you  order
 the  Reporters  to  reintroduce  those  remarks
 on  to  the  record.

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar)  :  On  a  point  of  order.

 MR.  SPEAKAR:  The  position  is  very
 clear.

 SHRI  CHINITAMANI  PANIGRAHI:
 Shri  Piloo  Mody  said  something  to  the  effect
 that  anybody  who  speaks  in  this  House  appears
 funny.

 SHRI  PILOO  MODY:  I  do  not  think
 Shri  Panigrahi  has  yet  realised  that  it  was  a
 direct  aspersion  on  him.

 MR.  SPEAKER:  When  a  member  asks
 a  question  and  I  allow  it,  it  is  answered  and
 that  will  goon  record.  But  when  he  puts
 another  question  and  I  tell  him  it  is  irrclevant,
 he  should  stop,  because  it  is  not  relevant.  But
 if  he  goes  on  defying  the  rulcs  —there  is  a  defi-
 nite  rule  on  this—he  may  order  him  to  discon-
 tinue,  and  after  that  whatever  he  is  not  (pere
 mitted  to  speak,  whatever  he  speaks  after  that
 will  not  form  part  of  the  record.  This  is  the
 procedure  we  have  been  following  in  this
 House  since  many  years.

 SHRI  SHYAMNANDAN  MISHRA:
 Which  is  the  rule  ?

 MR.  SPEAKER:  “The  Speaker,  after
 having  called  the  attention  of  the  House
 to  the  conduct  of  a  member  who
 persists  in  irrelevance  or  in  tedious  re-
 petition  either  of  his  own  arguments
 or  of  the  arguments  used  by  other
 members  in  debate,  may  direct  him  to
 discontinue  his  speech”.

 After  that  direction,  if  he  speaks,  nothing
 goes  on  record.

 SHRI  PILOO  MODY  :  We  want  the  rule.

 MR.  SPEAKER :  This  is  the  rule.

 SHRI  PILOO  MODY:  There  is  nothing
 in  the  rule  which  says  that  nothing  will  go  on
 record.

 MR.  SPEAKER  :  After  I  ask  the  member
 to  discontinue,  if  he  goes  on,  it  will  not  form
 part  of  the  record.

 SHRI  PILOO  MODY:  That  is  not  what
 the  book  says,  nor  what  the  rule  says.  This  is
 just  one  interpretation  of  the  rule.
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 MR.  SPEAKER:  Dv  you  think  that  after
 the  Speaker  says  that  he  should  discontinue,
 if  he  continues,  what  he  says  should  go  on
 record?

 SHRI  PILOO  MODY :  You  can  ask  the
 member  to  Icave.  You  have  all  the  powers.
 You  can  shut  down  Parliament  You  can
 reopen  Parliament.  You  can  stop  people.
 But  I  do  not  think  you  should  tamper  with
 the  record.

 SHRI  JYOTIRMOY  BOSU:  I  refer  to
 rule  350,

 MR.  SPEAKER:  What  are  you  dving  ?
 These  are  the  accepted  rules,

 SHRI  JYOTIRMOY  BOSU :  Where  arc
 your  powers?

 “The  Speaker,  after  having  called
 the  attention  of  the  House  to  the  conduct
 of  a  member  who  petsists  in  irrelevance
 or  in  tedious  repetition  either  of  his  own
 arguments  or  of  the  arguments  used  by
 other  members  in  debate,  may  direct  him
 to  discontinue  his  speech”.

 Where  is  your  power  to  expunge  what  he
 has  already  sad  ?

 MR.  SPEAKER:  If  any  member  who  is
 not  called  or  who  is  asked  to  discontinue,
 goes  on  speaking,  it  does  not  go  on  record.

 SHRI  SHIYAMNANDAN-  MISHRA:
 Where  isit  mentioned  ?

 MR.  SPEAKER  :  Secing  how  they  behave
 sometimes,  if  I  say  that  he  should  discontinue
 and  still  he  goes  on  saying  what  he  likes,  there
 is  no  power  in  the  hands  of  the  Chair  ?

 Now  Call  attention  motion.

 SHRI  SHYAMNANDAN  MISHRA:  rose—

 MR,  SPEAKER  :  Iam  sorry.  I  expected
 a  much  better  understanding  from  him.

 SHRI  SHYAMNANDAN  MISHRA:  My
 submission  is  this.  Your  power  to  ask  a  mem-
 ber  to  discontinue  is  not  synonymous  with
 your  power  to  expunge  the  proceedings,

 MR.  SPEAKER  :  Only  the  observation  of
 the  member  who  speaks  with  my  permission
 will  go  on  record.  A  member  should  speak
 with  the  permission  of  the  Speaker.  {  tell
 you  this  finally.
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 SHRI  PILOO  MODY:  I  am  now  secking
 your  permission.

 MR.  SPEAKER:  You  are  holding  the
 House  to  ransom.

 SHRI  HARI  KISHORE  SINGH  (Pupri):
 T  fully  appreciate  the  concetn  of  Mr.  Jyotir-
 moy  Bosu  and  Mr.  Kachwai.

 MR.  SPEAKER  :  You  have  no  permission
 to  speak.  (Jnterruption)  lam  sorry  I  do  not
 allow  anybody.  I  am  moving  on  to  the  next
 item,

 श्री  हुकम  चन्द  कछवाय  (मुरैना)  :  अध्यक्ष
 महोदय,  आपने  मुझे  अनुमति  दी  थी।  आप  ही
 की  अनुमति  से  मैंने  सवाल  पूछा  था।  मन्त्री
 महोदय  ने  जो  जवाब  दिया  उस  पर  मैंने  सवाल'

 पूछा  था।  अभी  मन्त्री  जी  ने  कहा  कि  छोटी
 फार  बनाने  का  इरादा  हमने  कैसी  कर  दिया
 है।  तो  फिर  प्रधान  मन्त्री  के  पुत्र  को  जो
 बाइस ेव  दिया  गया,  जिसके  लिये  300  कई
 भूमि  गुड़गाव  में  खरीदी  है

 अध्यक्ष  महोदय  :  आप  बैठ  जाइये।  मैंने
 आपको  इजाजत  नही  दी  है

 2.22  hrs.

 CALLING  ATTENTION  TO  MATTER  OF
 URGENT  PUBLIC  IMPOR  FANCE

 Reroxten  Buenmna  Attvr  or  Ten  Fiaryans
 IN  MacuiartvA  VitLagn  of  Morapasap

 Disraiot  in  U,.  P.

 SHRI  HARI  SINGH  (Khurja)  :  I  call
 the  attention  of  the  Minister  of  Home  Affairs
 to  the  fullowing  matter  of  urgent  public  impor-
 tance  and  request  that  he  may  make  a  state-
 ment  thereon  :

 ‘Reported  recent  incident  of  burning
 alive  of  ten  Harjjan  women  and  children
 in  Machhariya  village  of  Moradabad
 District  in  U.  P.’
 SHRI  NAWAL  KISHORE  SHARMA

 (Dausa)  :  Sir,  before  the  Minister  makes  his
 statement,  may  |  submit  that  the  statement
 is  not  complete.  The  Government  says  that
 they  are  collecting  the  information.  My
 submission  is  that  the  statement  may  be  defer-
 red  to  a  future  date.
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 MR.  SPEAKER  :  Let  me  listen  to  the
 t  by  the  Minister  first.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior)  ;  What  he  said  cannot  form  part
 of  the  record.

 MR.  SPEAKER  :  He  said  it  was  a  point
 of  order.  So,  I  allowed.

 SHRI  ATAL  BIHARI  V.\JPAYEE  :  No,
 Sir.

 अध्यक्ष  महोदय  :  मेरा  यह  तजुर्बा  है  कि
 जितना  छोटा  अपोजिशन  हो  उतना  ही  नोइनी

 होता  है।  आप  लोगों  को  थोड़ा  बहुत  सोचना

 चाहिये  7  आप  भी  लीडर  है,  स्पीकर  से  झगड़ा
 करते  अच्छा  नहीं  लगता।  आप  जरा  सोचें
 कि  इस  तरह  कैसे  काम  चलेगा  ।

 श्री  ध्याम नन् वन  सिधे  (बेगुसराय)  :  वह
 दास्तान  अब  बन्द  कीजिये  |

 अध्यक्ष  महोदय  :  दास्तान  आप  भी  नहीं
 छोड़ते,  में  भी  नहीं  छोड़ता ।  (व्यवधान)
 माननीय  बसु  जी,  आप  महारथी  आदमी  है
 अन्दर  आकर  पता  नहीं  क्‍या  हो  जाता  है  1

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDIIA):  Sir,  Govern-
 ment  have  seen  press  reports  regarding  this
 matter.  Inquiries  were  made  from  the  Govern-
 ment  of  Uttar  Pradesh.  The  State  Govern-
 ment  have  no  information  so  far  uf  any  such
 oceurrence.  They  are  making  further  inquiries
 in  this  regard.  A  statement  will  be  laid  on
 the  Table  of  the  House  on  receipt  of  a  report
 from  the  State  Government.

 श्री  बी०  पी०  मोर्य  (हापुड़):  अध्यक्ष

 महोदय,  मेरा  व्यवस्था  का  प्रदान  है।  यह  जो
 वक्तव्य  दिया  है  गृह  मन्त्री  जो  ने  अभी,  यह
 कोई  वक्तव्य  नहीं  है।  यह  वाकया  आज  से
 करीब  डेढ़  हफ्ता  पहले  हुआ  बताया  जाता  है।
 बल्कि  5  दिन  पहले  हुआ  बताया  जाता  है  ।

 शी  हुकम  चन्द  कछवाय  (मुरैना):  एक
 महीना  सात  दिन  पहले  हुआ  है  ।

 थी  to  पीर  मौ :  त  गृह  मंत्रालय  को
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 इसका  कोई  ज्ञान  है  और  न  उत्तर  प्रदेश  के  मुख्य-
 मन्त्री  को  जो  9  करोड़  के  राजा  बहे  जाते  हैं।
 कालिंग  अटेंशन  स्वीकार  करने  से  पहले  गृह
 वस्त्रालय  को  पहले  जानकारी  कर  लेनी  चाहिये
 थी  I  और  अगर  जानकारी  नहीं  की  गयी  थी
 तो  इसके  लिये  समय  ले  लेना  चाहिये  था।
 कालिंग  अटेंशन  के  प्रश्न  को  इस  तरह  से
 समाप्त  कर  देना  ि  जब  वो  जानकारी
 आयेगी  तो  उसे  सदन  के  पहल  पर  रख  दिया
 जायेगा  यह  भविष्य  के  लिये  बहुत  ही  गलत
 बात  है  1

 अध्यक्ष  महोदय  :  जो  काल  अर टेशन  मोशन

 होते  है,  एक  दिन  पहले  आते  है।  और  एक
 नही  बल्कि  पचास,  पचास  होते  है।  उनमे  से

 एक  सिलेक्ट  होकर  शाम  तक  मिनिस्टर  के
 पास  पहुच  पाता  है।  मिनिस्टर  के  पास'  थोड़ा
 समय  होता  है

 श्री  नर सह  नारायण  पांडे  (गोरखपुर):
 अध्यक्ष  जी,  उत्तर  प्रदेश  विधान  सभा  में  इसी

 इश्यू  पर  बहस  हो  चुक॑  है  ।

 अध्यक्ष  महोदय  :  आप  भी  मेरी  इजाजत
 के  बगैर  बोल  रहे  है  -  सारा  ही  ताना  बिगड़ा

 हुआ  है,  स्वीकार  को  भी  बिगाड़  रहे  है।  अगर
 आप  चाहे  तो  इसको  पोस्टपोन  कर  दें  |
 Let  it  be  postponed  for  sometime,  let  the  reply
 come.

 श्री  अटल  बिहारी  वाजपेयी  :  अध्यक्ष  जी
 इसे  कल  के  लिये  टाल  दीजिये

 शो  हरी  सिंह  :  अध्यक्ष  जी,  अभी  मंत्री  जी
 का  वक्तव्य  पूरा  नहीं  हो  पाया  है  लिहाजा  जब

 पूरी  सूचना  मा  जाय  तब  इसको  रखा  जाय  |

 अध्यक्ष  महोदय  :  पांच,  सात  दिन  बाद
 रख  दें  t

 श्री  अटल  बिहारी  बाजपेयी  :  पाच,  सात
 दिन  बहुत  होते  है  ।  लखनऊ  पास  है,  मुरादाबाद
 उससे  भी  पास  है।  क्या  एक  दिन  में  सूचना
 प्राप्त  नहीं  कर  सकते  ?

 अध्यक्ष  महोदय  :  सूचना  इकट्ठी  करने  की
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 [अध्यक्ष  महोदय ]
 बात  नहीं  है,  उनको  भी  पूरी  जानकारी  नहीं
 है।  जो  यह  सूचना  दे  रहे  हैं  वही  दे  रहे  हैं  यो

 वह  दे  रहे  हैं।  भेरे  खयाल  में  पांच,  सात  दिन
 देख  लीजिये,  उसके  बाद  इसको  रख  लेंगे।
 अगर  वहां  से  कुछ  आयेगा  ही  नहीं  तो  आपको
 क्या  फायदा  होगा  ।  अगर  आप  चाहते  हैं  कि
 अभी  कर  लें,  और  कल  या  परसों  फिर  यही
 बात  आनी  है  कि  सूचना  नहीं  आयी  है  तो
 किसी  और  के  कॉलिंग  अटेंशन  मोशन  का  मौका
 खत्म  कर  देंगे  |

 शी  बी  पी०  मोय :  सोमवार  के  लिये
 रख  दें।

 भरी  सरज्‌  पांडे  (गाजीपुर  ):  श्रीमन्‌,
 मुरादाबाद  यहां  से  दूर  नहीं  है  गृह  मन्त्री  जी

 वहां  के  डी०  एम०  और  एस०  पी०  से  टेलीफोन
 करके  सही  स्थिति  का  पता  लगा  सकते  हैं।
 इसलिये  इस  पर  सवाल  करने  दीजिये  और
 दर  सूचना  बाद  में  दे  दी  जायेगी  ।

 MR.  SPEAKER  :  Those  who  have  given
 the  names  on  the  call  attention  motion,  please
 give  them  a  chance.  I  think  this  should  be
 postponed  to,

 SHRI  B.  P.  MAURYA  :  To  Monday.
 MR.  SPEAKER  :  Monday  or  Tucsday,

 after  the  information  comes.  If  the  infor-
 mation  comes  earlier,  I  shall  fix  it  up  earlier,
 but  not  before  that.

 st  सर  पांडे  :  अध्यक्ष  जी,  शुक्रवार  को
 कर  लीजिये।  सोमवार  तक  बहुत  देर  हो
 जायगी  ।

 अध्यक्ष  महोदय  :  फ्यूचर  डेट  के  लिये

 इसको  पोस्टपोन  कर  दिया  गया।  (व्यवधान)
 मैं  यह  कह  रहा  हूं  कि अगर  सूचना  आ  गयी

 तो  शुक्रवार  को  रख  देंगे।  और  अगर  नहीं
 आयी  तो  फिर  अगले  सप्ताह  में  रख  देंगे।
 अगर  आप  इसको  जल्दी  हो  रखेंगे  और  तब  तक

 सूचना  नहीं  आयी  तो  किसी  और  मेम्बर  का

 ब्यास  ऐडजनंमेंट  मोचन  का  चला  जायगा  |

 ी  इसहाक  सम् मलीं  (  अमरोहा  )
 अध्यक्ष  महोदय,  यह  मेरी  कॉस्टीट्यूऐंसी  का
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 मामला  है।  मुरादाबाद  यहां  से  L00  मील

 दूर  ही  है,  वहां  डी०  एम०  और  एस०  पी०
 दोनों  ही  मौजूद  हैं,  मेरी  समझ  में  नहीं  आता
 कि  जानकारी  हासिल  करने  में  इतना  वक्त  क्‍यों
 लग  रहा  है।  यह  सूचना  अगर  यह  चाहते  तो

 मिनिस्ट्री  के  बजाय  डायरेक्ट  कलेक्टर  से

 हासिल  कर  सकते  थे।  यू०  पी०  के  होम
 मिनिस्टर  को  कह  सकते  थे  कि  वहू  कलेक्टर  से

 पूछ  कर  इनको  बतायें  |

 अगर  चाहें  तो  वह  फौरन  फोन  पर  कलेक्टर
 से  पूछ  कर  उनको  बता  सकते  हैं।  स्पीकर
 साहब,  इससे  पता  चलता  है  कि  कितनी  ला पर-

 वाही  खुद  स्टेट  गवर्नमेंट  के  निजाम  में  है।  मुझे
 तो  शक  है  कि  आयन्दा  भी  कोई  इस  तरह  से
 पूरी  इनफॉरमेशन  आयेगी  ।
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 PAPERS  LALD  ON  THE  TABLE
 Statement  re  Intropuction  or  PIN  Cops
 FOR  DELIVERY  OF  LeTrEAS  AnD  Norunarions

 UNDER  Inoian  Teuecrara  Act

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  मे,  N.  BAHUGUNA)  :  I  beg
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 to  lay  on  the  Table  ;

 ay  A  statement  (Hindi  and  English  versions)
 regarding  introduction  of  PIN  Code  for
 delivery  of  letters.  [Placed  in  Library.
 See  No.  LT-327/72.  ]

 (2)  (i)  A  copy  each  of  the  following  Notifi-
 cations  (Hindi  and  English  versions)
 under  sub-section  (5)  of  section  7  of
 the  Indian  Telegragh  Act,  885  :—

 (a  ~  The  Indian  Telegrayh  (First  Amend-
 ment)  Rules,  1972,  published  in  Noti-
 fication  No.  GS.  R.  11  in  Gazette
 of  India  dated  the  Ist  April,  1972.

 (b  )  The  Indian  Telegraph  (Third  Amend-
 ment)  Rules,  972  published  in  Noti-
 firation  No.  G.  S.  R.  280(E)  in
 Gazette  of  India  dated  the  Jbth  May,
 1972,

 (०)  The  Indian  ‘Telegraph  (Fourth
 Amendment)  Rules,  1972,  published
 in  Notification  No.  G.  %.  7९,  305  (E)
 in  Gazette  of  India  dated  the  7th
 June,  1972,

 (d)  The  Indian  Telegragh  (Fifth  Amend-
 ment)  Rules,  4972,  published  in  Noti-
 fication  No.  G.  8.  R.  TBA  in  Gazette
 of  India  dated  the  24th  June,  1972.

 [Placed  in  Library,  See  No.  LY-328/72  }.

 (ii)  A  statement  (Hindi  and  English  ver-
 sions)  showing  reasons  for  delay  in
 laying  the  Notification  mentioned  at
 (a)  above.  {  Placed  in  Library.  See
 No.  LT-328/72  }.

 Notirication  UNDER  AuteluniA  Services  AcT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  I  beg  to
 lay  on  the  Table  :

 4)  A  copy  each  of  the  following  Notifica-
 tions  (Hindi  and  English  versions)  under
 sub-section  (2)  of  section  3  of  the
 All  India  Services  Act,  95]  :—.

 (i)  The  Indian  Administrative  Service
 (ization  of  Cadre  Strength)  Fourth

 t  Regulations,  1972,  pub-
 lished  in  Notification  No.  G.  8  R.
 BOIN(E)  in  Gazette  of  India  dated  the
 2b  May,  1972,

 (४)  The  Seventh  Amendment  of  972  to
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 the  Indian  Administrative  Service
 (Pay)  Rules,  ‘1954,  published  in  Noti-
 fication  No.  G.  S.  कद,  30208)  in
 Gazette  ol  India  dated  the  29th  May,
 ‘1972.

 (iii)  The  All  India  Services  (Study  Leave)
 Amendment  Regulations,  1971,  pub-
 lished  in  Notification  No.  G.  S.  R.
 666  in  Gazette  of  India  dated  the
 !0th  June,  1972,

 (iv)  The  Indian  Administrative  Service
 (Probationer’s  Final  Lxamination)
 Second  Amendment  Regulations,  972
 published  in  Notification  No.  G  5S.  R.
 667  in  Gazette  of  India  dated  the
 l0th  June,  1972,

 {v)  The  Indian  Forest  Service  (Probation)
 Amendment  Roles,  1972,  published
 in  Notification  No.  G  SR.  695  in
 Gazette  of  India  dated  the  !0th  June,
 1972,

 [Placed  in  Library.  See  No.  LY~329/72}.

 (2)  A  copy  of  the  Arms  (Amendment)  Rules,
 3972  (Elindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.  ७.  R.  590
 in  Gazette  of  India  dated  the  20th  May,
 1972,  under  sub-section  (3)  of  section  44
 of  Arms  Act,  1959,  [Placed  in  Library.
 See  No.  LT-3220/72  J.

 Notifications  UNDER  ALL  InpiA  Services  Act

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.G.  PANT)  :  Lbeg  to  lay  onthe  Table  a
 copy  each  of  the  following  Notifications
 (Hindi  and  English  versions)  under  sub-sec-
 tion  (2)  of  section  3  of  the  All  India  Services
 Act  495]  :—

 (t)  The  Indian  Police  Service  (Fixation  of
 Cadre  Streugth)  Third  Amendment
 Regulations,  1972,  published  in  Notifica-
 tion  No.  (5.  SR.  596  in  Gazette  of
 India  dated  the  20th  May,  1972.

 (2)  ‘The  Third  Amendment  of  972  to  the
 Indian  Police  Service  (Pav)  Rules,  1954,
 published  in  Notification  No.  G,  $.  R.
 597  in  Gazette  of  India  dated  the  20th
 May,  1972,

 [Placed  in  Library,  See  No.  LV~5224/72).
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 22.34  bre.

 COMMITTEE  ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS

 Firreenru  Rerorr

 SHRI  G.  G.  SWELL  (Autonomous  Dis-
 tcicts)  :  I  beg  to  present  the  Fifteenth  Report
 of  the  Committce  on  Private  Members’  Bills
 and  Resolutions.

 42.32  hrs.
 RE:  MOTION  UNDER  RULE  377  a

 (Query)

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  had  given  notice  and  your
 Secretariat  has  informed  me  that  the  matter
 is  under  study.

 MR.  SPEAKER  :  J  was  coming  to  the
 House  when  it  reached  me.  I  have  not  seen
 it.

 SHRI  JYOTIRMOY  BOSU  :  It  isa  very
 simple  question.

 MR.  SPEAKER  :  Why  do  you  involve
 yourself  into  arguments  with  the  Chair  ?  You
 send  some  notice  which  is  much  later  than
 the  time  fixed.

 SHRI  JYOTIRMOY  BOSU  :  No.  I  beg
 your  pardon.

 MR.  SPEAKER  :  It  came  late,  Let  me
 see  it.  You  are  forcing  yourself  on  me.

 SHRI  JYOTIRMOY  BOSU  :  May  I
 make  a  submission  ?

 MR.  SPEAKER:  I  have  not  allowed
 you  yet.

 SHRI  JYOTIRMOY  BOSU:  Rule  377
 is  adrop  in  the  ocean  of  rights  for  us.  We
 can  raise  a  matter  which  is  not  a  point  of
 order  but  which  we  feel  it  is  important  to
 False.

 MR.  SPEAKER  :  Iam  not  going  to
 allow  it  unless  I  see  what  you  have  written
 tome.  I  have  not  yet  seen  it.  It  came  to  me
 when  I  was  preparing  to  come  to  the  House.

 SHRI  JYOTIRMOY  BOSU  :
 clate  it.

 MR.  SPEAKER:  Prof.  Dandavate.

 I  appre-
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 PROF.  MADHU  DANDAVATE  (Raja-
 pur)  :  I  am  not  raising  that  issue  today
 because  enquiries  are  going  on.

 MR.  SPEAKER:  Moreover,  I  studied  it
 again  after  you  left  me,  and  still  I  am  in
 doubt  whether  this  is  not  a  State  matter.
 I  will  examine  it  in  the  meanwhile.  You
 should  also  see  me  later  on.

 2.34  bru,  an
 COKING  COAL  MINFS  (NATIONALISA-

 TION)  BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KUAN):  I  beg  to
 move®  :

 “That  the  Bill  to  provide  for  the
 acquisition  and  transfer  of  the  right,  title
 and  interest  of  the  owners  of  the  coking
 coal  inines  specified  in  the  First  Schedule,
 and  the  right,  tithe  and  interest  of  the
 owners  of  such  coke  oven  plants  as  are  in
 or  ahout  the  said  coking  coal  mines  with  a
 view  to  rcorganising  and  reconstructing
 such  mines  and  plants  for  the  purpose  of
 protecting,  conserving  und  prompting
 scientific  development  of  the  resuurces  of
 coking  coal  needed  to  meet  the  growing
 requirements  of  the  iron  and  steel  indus-
 try  and  for  matters  connected  therewith
 or  incidental  thereto,  be  taken  into  consi-
 deration.””
 Hon.  Members  may  recall  that  the

 House  had  passed  the  Coking  Coal  Mines
 (Emergency  Provisions)  Act,  97]  which
 provided  for  the  ‘aking  over,  in  public  interest,
 the  coking  coal  mines/coke  oven  plants  pend-
 ing  nationalisation  of  the  mines/plants  with
 effect  from  October  17,  97I.  The  Coking
 Coal  Mines  (Nationalisation)  Bill,  1972  which
 has  been  iutroduced  in  the  Lok  Sabha  on
 31.7.72  seeks  to  complete  the  process  of
 nationalisation  of  coking  coal  mines/coke  oven
 plants  by  providing  for  the  acquisition  of  the
 right,  title  and  the  interest  of  the  owners
 thereof,

 It  is  about  nine  months  since  the  manage-
 ment  of  the  coking  coal  mines/plants  has
 been  in  the  hands  of  the  Govt.  During  this
 period  the  Government  have  made  an  assess-
 ment  of  the  working  of  the  2l4  coking  coal
 mines  and  I2  coke  oven  plants  anti  also  finali-
 sed  the  heavy  and  complicated  work  involved

 *Moved  with  the  recommendation  of  the  President.
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 in  evaluating  the  assets  of  the  mines/plants
 scattered  over  a  large  area,  As  such  the  Bill
 could  not  be  introduced  earlier.

 Soon  after  the  taking  over  of  the  manage-
 ment  of  the  mines/plants  the  Government
 constituted  five  teams  of  Cost  Accountants
 with  personnel  drawn  from  the  Ministry  of
 Finance  and  the  Finance  Department  of
 the  N.M.  D.C.  to  evaluate  the  assets  of
 the  mines/plants.

 Three  teams  of  civil,  electrical  and
 mechanical  engineers  from  N  ©.  D.C.  who
 are  operating  coal  mines  also  deputed  for
 evaluating  the  assets  of  those  mines/plants
 For  the  purpose  of  coordinating  all  this  work,
 the  Department  of  Mines  appointed  on  Offi-
 cer  on  Special  Duty  who  had  special  know-
 ledee  of  this  subject  from  his  previous  posting
 as  the  Chief  Cost  Accounts  Officer  in  the
 Ministry  of  Finance.  The  teams  of  Cost
 Accountants  and  the  teams  of  engineers  were
 provided  with  the  requisite  data  for  a  proper
 evaluation  of  the  assets.  The  evaluation
 of  the  assets  and  the  procedure  adoptod  for
 arriving  at  the  amounts  were  also  seen  by  the
 Ministry  of  Finance  (Depattment  of  Expen-
 diture).  An  overall  consideration  was  kept  in
 mind  that  in  this  process  there  was  no  over
 estimation  of  the  vahie  of  the  assets  to  the
 detriment  of  the  national  interest  while  at  the
 game  time  the  amount  arrived  at  was  fair  and
 not  illusory.

 The  Bill  specifies  the  amounts  that  are
 proposed  to  be  paid  to  the  owners  of  the
 minesjplants.  The  amount  is  proposed  to  be
 paid  in  cash  and  is  to  he  disbursed  through
 a  Commissioner  of  Payments.

 Members  may  be  aware  that  coking  coal
 production  has  been  falling  since  1969.70  due
 to  factors  like  chronic  shortage  of  wagons,
 fall  in  demand  and  shortage  of  sand  for
 stowing  etc.  We  hope  that  with  improvement
 in  wagon  suppy  and  commissioning  of  the
 Bokaro  Steel  Plant  there  will  be  a  spurt  in  the
 demand  for  coking  coal  and  BCC  will  be  in  a
 position  to  step  up  its  production  in  the  near
 future,

 At  the  time  of  take  over  there  were  only
 70,000  workers  on  the  regular  rolls  of  the
 erstwhile  coking  coal  mines/coke  oven  plant
 and  a  larger  number  of  them  continued  to  be
 paid  on  vouchers  and  work  under  various
 contractors.  The  Government  can  take  pride
 in  the  fact  that  Bharat  Coking  Coal  has  now
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 brought  the  majority  of  such  contract  labour
 who  were  regularly  working  in  the  mines  on  the
 rolls  of  Bharat  Coking  Coal  and  they  are  now
 entitled  to  pay  scales  and  other  benefits  as
 laid  down  under  the  Wage  Board.  The  total
 number  of  such  regular  cmployees  has  thus
 gone  up  to  about  I,!5,000.

 Immediately  after  the  take  over,  the  24
 coking  coal  mines  were  brought  under  24
 groups  and  each  group  was  placed  under  a
 custodian,  It  was  found  that  there  were
 several  small  mines  which  would  be  unecono-
 mic  and  would  not  conveniently  lend  to
 scientific  mining  for  increased  output.  A
 Planning  Cell  has  now  been  set  up  in  Bharat
 Coking  Coal.

 Substantial  increase  in  production
 from  the  mines  in  Jharia  is  posible  only
 after  their  reconstruction  and  reorganisation
 is  taken  up  and  completed  in  a_  scientific
 manner.  The  feasibility  report  for  this  4s
 proposed  to  be  drawn  up  with  the  help  of
 technical  experts  from  Poland.  An  agicement
 has  been  finalised  between  Bharat  Coking
 Coal  Ltd.  and  KOPEX  of  Poland  in  this
 regard.  Effective  steps  to  reorganise  the
 mines  can  be  taken  only  after  the  enactment
 of  this  Bill  which  will  authorise  Government
 to  change  the  present  identity  of  the  mines

 I  commend  this  Bill  to  the  House  and
 request  that  it  be  taken  into  consideration.

 Sir  I  move.

 MR.  SPEAKER  :  Motion  moved  :
 “That  the  Bill  to  provide  for  the  ac-

 quisition  and  transfer  of  the  right,  title  and
 interest  of  the  owners  of  the  coking  coal
 mines  specified  in  the  First  Schedule,  and
 the  right,  title  and  intereat  of  the  owners
 of  such  coke  oven  plants  as  are  in  or  about
 the  said  coking  coal  mines  with  a
 view  to  reorganising  and  reconstructing
 such  mines  and  plants  for  the  purpose  of
 protecting,  conserving  and  promoting
 scientific  development  of  the  resources  of
 coking  coal  needed  to  meet  the  growing
 requirements  of  the  iron  and  steel  industrv
 and  for  matters  connected  therewith  or
 incidental  thereto,  be  taken  into  considc-
 ration.”
 There  is  one  amendment  by  Shri  M.  C.

 Daga.  Is  he  moving  it  ?

 SHRI  M.  C.  DAGA  (Pali)  :  Yes,  Sir.  I
 beg  to  move  :
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 {Shri  M.  C.  Daga]
 “That  the  Bill  to  provide  for  the

 acquisition  and  transfer  of  the  right,  title
 and  interest  of  the  owners  of  the  coking
 coal  mines  specified  in  the  Firat  Schedule,
 and  the  right,  title  and  interest  of  the
 owners  of  such  coke  oven  plants  as  are  in
 or  about  the  said  coking  coal  mines  with
 a  view  tu  reorganising  and  reconstiucting
 such  mines  and  plants  for  the  purpose  of
 protecting,  coserving  and  promoting  scien-
 tific  development  of  the  resources  of  cok-
 ing  coal  needed  to  meet  the  growing
 requirements  of  the  iron  and  steel  industry
 and  for  matters  connected  therewith  or
 incidental  thereto,  be  referred  to  a  Select
 Committee  consisting  of  9  members,  namely
 Shri  Arvind  Netain,  Shri  S.  M.  Banerjee,
 Shri  $.  Mohan  Kumaramangalam,  Shri
 Vikram  Mahajan,  Slii  Kartik  Oraon,
 Shri  Damodar  Pandey,  Dr.  Laxminarayan
 Pandeya,  Shri  R.N.  Sharma  and  Shri
 S.  N.  Singh  with  instructions  to  report  by
 the  first  day  of  the  next  session.”  (!)

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan)  :  Sir,  I  welcome  this  Bill  in  so  far
 as  it  secks  tu  nationalise  the  coking  coal  mines
 and  coke  oven  plants  which  play  a  very  vital
 role  in  our  country’s  economy.  The  collieries,
 specially  the  coking  coal  mines  under  the  pri-
 vate  management  have  become  the  playground
 of  capitalist  malpractices,  There  have  been
 considerable  experience  that  these  private
 industrialists  had  indulged  in  slaughter  min-
 ing,  failed  to  take  advantage  of  the  technolo-
 gical  developments  that  have  been  taking
 place  in  the  mining  industry,  indulged  in  large-
 scale  manipulation  of  books  and  accounts,
 showing  lesser  sales  and  production,  showing
 larger  expense*  including  preparation  of  list
 of  fictitious  employees  and  carrying  on  clan-
 destine  sales  and  thereby  denying  the  State
 of  its  reasonable  revenuies  and  the  workers  of
 their  legitimate  dues.  ‘These  deficiencies  and
 malpractices  have  been  found  to  appear  also
 in  the  non-coking  coal  mining  industry  and
 so  we  do  not  see  any  reason  why  the  none
 coking  coal  mines  should  be  kept  out  of  the
 ambit  of  the  present  Bill.

 We  are  wedded  to  the  policy  that  all  the
 means  of  production,  specially  of  vital  and
 essential  commodities  should  be  under  the
 public  ownership  and  control.  At  the  same
 time,  we  want  the  nationalised  undertakings
 to  be  properly  managed  and  this  should  be
 run  for  the  benefit  of  the  public.  We  do  not
 want  nationalisation  as  an  end  in  itself.
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 Unfortunately,  there  have  been  disquieting
 reports  and  I  shall  be  very  happy  if  the
 Minister  allays  our  fears  and  apprehensions
 by  assuring  us  that  the  information  which  we
 have  got  is  not  correct—that  since  the  take
 over  of  the  management  last  year  there  has
 been  considerable  fall  in  production  of  coal
 from  the  collieries.  It  is  also  our  information,
 and  again  I  shall  be  verv  happy  to  be  correc-
 ted  by  the  Minister,  that  the  expenses  for
 running  these  collieries  have  increased  by
 leaps  and  bounds  and  there  have  been  admi-
 nistrative  bottlenecks  hampering  production
 and  distribution  of  coal.  We  do  not  want  the
 malpractices  of  private  owners  to  be  replaced
 by  bureaucratic  inefficiency  or  public  evils
 like  corruption  and  favouritism.  As  the  pri-
 vate  loot  should  be  ruthlessly  dealt  with  by
 the  government,  we  should  also  see  that
 public  plunder  and  bureaucratic  inefficiency
 are  ruthlessly  dealt  with,  We  want.  the  nati-
 onalised  collieries  and  the  coke  oven  plants  to
 be  run  properly  and  efficiently  under  public
 management  and  we  want  to  ensure  that  they
 do  not  become  the  playground  of  inefficiency
 of  bureaucracy  or  of  political  interests.  I
 would  request  the  Minister  to  see  that  these
 collierics  and  the  coke  oven  plants  are  put
 under  proper  management.  Technical  person-
 nel  with  managerial  capability  should  be  put
 in-charge  of  these  undertakings  because,  after
 all,  technology  is  making  considerable  strides
 and  we  should  keep  pace  with  technological
 developments.

 On  a  previous  occasion,  I  have  referred
 to  some  of  the  activities  of  some  officers  of
 one  of  the  public  undertakings  and  Mr.
 Moban  Kumaramangalam  had  said  that  it
 was  unfair  to  criticise  them.  Instead  of  drum-
 beating  the  supposed  sacrifices  made  by  the
 officers,  I  would  request  the  Minister  to  keep
 a  strict  and  constant  vigil  on  the  functioning
 of  the  public  sector  undertakings  so  that  the
 people  of  this  country,  the  general  masses  of
 the  country,  who  have  been  deprived  for  so
 long  should  get  the  real  benefit  out  of  nati-
 onalisation  and  that  their  faith  in  socialism
 may  not  be  shaken.  I  would  request  the
 Minister  not  to  think  that  they  have  got
 super-men  in  their  set-up  and  that  by  putting
 one  person  in-charge  of  the  entire  national-
 ised  undertaking,  they  éannot  seek  to  achieve
 wonder.  Therefore,  there  has  to  be  proper
 management  of  the  industrial  wodertakings
 which  are  being  taken  over  and  proper  persons
 should  be  put  inecharge  of  them  with  suitable
 qualifications,
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 There  are  some  of  the  provisions  in  the
 Bill  which  require  close  scrutiny  and  some  of
 them  require  modification.  The  first  aspect  to
 which  I  wish  to  draw  the  attention  of  the
 hon.  Minister  is  the  provision  for  payment  of
 what  is  described  as  ‘amount’  ain  clause  10
 and  clause  It  of  the  Bill  The  Minister  in  his
 introductory  speech  referred  to  some  proce-
 dure  having  been  evolved  for  qualification  of
 this  amount.  We  do  not  have  the  details  of
 the  procedure.  I  do  not  want  to  make  the
 fixation  of  amount  a  justiceable  issue  after
 the  amendment  of  the  Constitution,  But  the
 Parliament  should  be  taken  into  confidence
 and  the  people  should  be  assured  that  a
 proper  method  or  a  proper  procedure
 for  qualification  of  amount  has  in
 fact,  been  adopted  and  followed.  Merely
 making  a  vague  reference  that  they  have
 adopted  a  particular  procedure  after  taking
 into  consideration  the  views  of  some  cost
 accountants  or  chartered  accountants  or  some
 Ministry  officials  does  not  satisfy  us.

 Hf  you  will  kindly  look  at  the  First  Sche-
 dule  of  the  Rill,  we  find  quite  substantial
 amounts  have  been  awarded  to  many  of  the
 collieries,  coal  companics.  What  5  the  basis  ?
 We  want  to  know  whether  some  concerns
 which  have  not  been  properly  managing  the
 affairs  have  been  kept  on  the  same  footing  as
 those  concerns  which  have  been  looking  after
 collieries  propesly.  There  are  many  concerns
 which  may  not  have  declared  dividends  for
 years.  There  are  many  concerns  which  may
 have  been  showing  fictitious  losses.  How  are
 they  being  treated  ?  Are  they  heing  treated
 on  the  same  footing  as  those  well-run  con-
 cerns  which  have  made  proper  development
 and  progress?  There  are  some  concerns
 which  have  been  looking  after  the  collieries
 properly  and  running  them  properly.  We
 want  to  be  told  about  it  very  clearly  and
 with  greater  details.  What  is  the  basis  for
 the  quantification  of  the  amount  ?  We  want
 to  be  sire  that  there  has  not  been  any
 weightage  given  in  favour  of  any  particular
 owner  and  that  a  proper  and  due  considera-
 tion  has  been  given  to  this  very  important
 aspect.

 After  the  amendment  of  the  Constitution,
 this  has  become  outside  the  purview  of  the
 courts’  jurisdiction.  Nobody  can  challenge
 the  fixation  of  amount  on  account  of  inade-
 quacy  or  impropriety.  Therefore,  we  want
 to  know  the  basis  with  greater  details,  not  a
 vague  reference  which  has  been  made  so  far
 as  the  Gxation  of  the  amout  is  concerned.
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 Then,  I  come  to  clause  9  of  the  Bill  which
 deals  with  a  very  important  matter  concerning
 labour,  If  you  will  kindly  look  at  it,  it  says
 that  the  Central  Government  is  not  tu  be
 liable  for  prior  liabilities.  These  prior  habili-
 ties  include  liabilities  for  wages,  bonus,
 provident  fund,  pension,  gratuity,  etc.  On  the
 appointed  day,  that  is  Ist  May,  1972  or  the
 date  on  which  the  Bill  receives  the  assent  of
 the  President  and  comes  into  force,  there  may
 be  outstanding  arrears  or  outstanding  amounts
 on  account  of  wages,  provident  fund,  bonus,
 pension,  gratuity,  etc.  Provision  has  been  ex-
 pressely  made  that  the  workers  have  torun  after
 their  previous  owners  or  managers  to  recover
 their  yust_  dues  and  Government  will  take  over
 the  undertakings  without  any  litbility  to  pay
 off  arrears  of  wages,  provident  fund,  gratuity,
 pension,  etc.  By  this  the  companies  arc  getting
 the  benefit.  Why  should  they  poor  employees
 suffer  ?  If  the  wages  are  in’  arrears,  if  the
 bonus  is  in  arrears,  if  they  have  to  get
 provident  fund  amount,  pension,  etc,  Why
 should  they  run  after  the  former  owners  ?
 Nobody  knows  what  they  will  do  with  the
 monry  because  they  will  be  paid  in  cash  and
 they  may  spirit  awav  the  amount,  nobody
 may  be  able  to  catch  them.  The  hon.  Minister
 may  refer  us  to  Clause  23.  Clause  23  says
 that  the  moneys  due  as  wages,  salaries,  etc,
 may  be  deducted  from  the  total  amount
 payable,  But,  before  that,  the  entire  pro-
 cedure,  the  long,  time-consuming  procedure
 of  fixing  the  amount  payable  to  the  different
 persons  has  to  be  gone  through  under  the
 other  provisions  of  this  Bill,  and  this  is  bound
 to  take  along  time.  Suppose  on  the  date  the
 management  is  taken  over  by  the  Government,
 the  labourers  satisfy  the  custodian  or  the
 officer-in-charge  that  these  are  the  amounts
 outstanding,  why  should  they  be  made  to
 prove  that  before  the  Commissioner  and  be
 asked  to  go  through  the  entire  gamut  of
 procedure  before  making  their  claims  to  the
 Government  which  will  deduct)  the  amount
 from  the  amount  pavable  o  Why  should  it
 not  be  that  Government  itself  takes  up  the
 liability,  the  statutory  liability  of  payment  of
 these  dues  and  deduct  these  from  the  amounts
 payable  to  them?  Our  submission  that
 these  liabilities  should  be  made  the  habilities
 of  the  Government  and  to  that  extent  we
 have  suggested  an  amendment  to  Clause  9
 itself,  namely,  that  these  people  should  not
 be  left  to  the  mercy  of  their  old  eraployers.

 Similarly,  under  Clause  9  (2)  (b).  with
 regard  to  awards,  etc.,  the  Central  Govern-
 ment  is  not  taking  any  responsibility,  although



 187  Coking  Goal

 [Shri  Soranath  Chatterjee]
 the  title  to  the  collieries  will  be  vested  in  the
 Government,

 The  next  Clause  to  which  I  wish  to
 draw  the  attention  of  the  hon,  Minister  is
 Clause  7.  Clause  7  provides  for  continua-
 tion  of  the  cmployment  of  workmen  within
 the  meaning  of  the  Industrial  Disputes  Act
 under  the  Government  after  nationalisation.
 But  it  provides  that,  in  such  cases,  their  em-
 ployment  will  be  continued  until  it  is  termina-
 ted  or  until  the  remuneration,  terms  and
 conditions  of  empluyment  are  duly  altered  by
 the  Central  Government  or  the  Government
 company.  We  want  an  assurance  that  these
 alternations  would  not  be  Jess  advantageous
 to  the  employees.  They  should  not  be  made
 to  suffer  for  having  become  employees  under
 the  Central  Government  or  the  Government
 company  as  the  case  may  be.  There  must  be
 a  statutory  reservation  of  their  interests,  their
 rights,  namely,  the  terms  and  conditions  of
 their  employment  should  not  be  altered  to  the
 disadvantage  of  the  «employees.

 With  regard  to  Clause  17(2),  there  is  a
 provision  about  all  other  employees  who  are
 not  workmen  within  the  meaning  of  the
 industrial  Disputes  Act;  thei:  employment  is
 kept  completely  under  the  mercy  of  the
 Government  in  the  sense  that  it  provides  that,
 unless  they  agree  to  continue  on  mutually
 acceptable  terms  and  conditions,  their  em-
 ployment  shall  stand  terminated.  I  have  no
 doubt  that  Government  will  not  arbitrarily  fix
 the  terms  and  conditions  ;  I  hope,  they  will
 not  do  so,  but  there  may  be  genuine  cases
 of  hardship.  So  far  as  certain  employees
 who  have  put  in  their  entire  life  are
 concemed..  (Interruption).

 THE  MINISTER  OF  STEEL  AND
 MINES  (SIIRE  S.  MOHAN  KUMARA-
 MANGALAM)  :  I  am  not  able  to  follow  this
 point.

 SHRI  SOMNATH  CHATTERJEE:
 Under  sub-clause  (2)  of  Clause  12  of  the  Bill
 you  are  providing  that  all  employees  other
 than  workmen  will  continue  in  employment
 on  mutually  acceptable  terms  and  conditions
 and  if  their  employment  is  not  continued,
 then  their  employment  shall  stand  terminated
 under  sub-clause  (3).  Thetefore,  the  Govern-
 ment  will  suggest  new  terms  and  conditions
 which  may  not  be  acceptable.  It  may  be
 such  that  nobody  can  accept  it  or  the  em-
 ployee  concerned  cannot  accept  it.  If  he
 does  not  accept  it,  he  will  not  continue and
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 his  employment  stands  terminated.  There
 must  be  some  protection  for  the  continuation
 in  service  of  these  employees.  The  terms  and
 conditions  should  be  such  as  not  to  differ
 completely  from  their  cxisting  terms  and
 conditions  so  that  they  are  put  in  such  a
 Position  that  they  cannot  continue  or  their
 employment  shall  statutorily  stand  terminated.
 We  have  heard  of  cases  that  after  the  take»
 over  of  the  company,  the  head  office  em-
 ployees  arc  have  having  certain  hardships.
 There  have  heen  cascs  where  many  of  the
 employees  have  been  transferred  to  the
 collieries,  some  of  thm  are  almost  on  the
 verge  of  retirement.  Now,  they  have  to  take
 their  establishment  to  Dhanbad  and  things
 like  that  we  hear.  Therefore,  I  would  requeat
 the  hon.  Minister  to  take  these  aspects  into
 consideration  and  give  them  some  assurance
 and  protection  of  the  continuity  of  the  job  in
 the  head  office  in  which  they  have  spent  the
 best  years  of  their  life  and  against  whom
 there  have  been  no  complaints  and  they  have
 faithfully  discharged  their  duties.

 Then,  I  wish  to  draw  the  attention  of  the
 hon.  Minister  to  clause  23  which  I  referred
 to  earlier  also.  Clause  23  says:

 “Every  person  having  a_  claim
 against  the  owner  of  a  coking  coal  mine
 or  coke  oven  plant  shall  prefer  such  claim
 before  the  Commissioner  within  thirty
 days  from  the  specified  date.”

 And  this  also  includes  the  claims  on  account
 of  wages  etc.,  payable  to  the  employers  or
 workmen.  As  I  was  submitting  carher,  this
 should  be  taken  over  by  the  Central  Govern
 ment  and  the  Central  Government  in  its  turn
 should  deduct  it  from  the  employers.  A
 Statutory  liability  should  he  imposed  on  the
 Central  Government  and  the  Government
 company  and  not  left  to  the  workmen  to  go
 and  have  it  from  the  employers,  There  is  a
 provision,  Kindly  see  page  12,  sub-clause  (3)
 af  clause  23  which  says  :

 “The  debts  specified  in  sub-sec-
 tion  (2)  shall  rank  equally  among  therm-
 selves  and  be  paid  in  full,  unless  the
 assets  are  insufficient  to  meet  them,  in
 which  case  they  shall  abate  in  equal
 pioportions  and  be  paid  accordingly.”

 Now  amounts  have  become  due  on  account
 of  wages  or  bonus  or  pension  or  provident
 fund,  ete,  The  law  is  going  to  ptovide  that  if
 there  are  no  sufficient  assets  in  the  company
 to  be  able  to  pay  the  labourers,  the  employees
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 would  lose  their  wages  and  the  amounts  will
 in  cqual  proportion  abate.  I  submit  this  is
 most  unfair  to  the  employees  because  their
 unpaid  wages,  unpaid  salaries  or  the  amount
 of  gratuity  or  provident  fund  or  whatever  is
 provided  there.  It  should  not  be  left  on  the
 basis  or  on  the  calculation  of  the  amount  that
 the  Central  Government  has  arrived  at  as
 provided  in  the  Schedule.  Why  should  the
 workers  Jose  their  legitimate  dues  because
 certain  amounts  have  been  fixed  which  are
 not  sufficient  to  meet  the  claims  of  the  labour.
 व्‌  submit  this  is  a  very  harsh  provision  so  far
 as  the  labour  is  concerned.

 A  similat  provision  has  been  made  in
 clause  24  for  providing  for  payment  of  dues
 to  the  employecs  with  abatement  in  cqual
 proportions  if  there  are  not  adequate  funds.
 It  is  for  the  Central  Government  to  arrange
 for  funds.  ‘They  are  now  taking  over  not
 only  the  management  but  the  entire  assets
 and  liabilitics  of  the  company.  My  submis-
 sion  is  that  the  hon,  Minister  should  sym-
 pathetically  consider  these  aspects.  We  could
 not  give  an  amendment  to  this  in  timer.  I
 request  the  hon.  Minister  to  provide  for  an
 amendment.

 I3  hrs.

 There  is  another  aspect  to  which  I  wish
 to  draw  the  attention.  This  is  with  regard  tu
 the  working  of  this  colliery  capecially  in  West
 Bengal  coalfield  areas.  The  situation  has
 become  such  that  there  is  complete  uncertainty.
 The  employees  and  workmen  are  unable  to
 go  there  ;  the  law  and  order  situation  should
 be  maintained  ;  but  it  has  becume  such  that
 certain  strong  area  methods  are  being  adopted
 by  the  political  parties.  Only  yesterday  in
 this  House  we  had  discussions  about  the
 situation  prevailing  in  one  of  the  coliicries
 there  where  4  workmen  lust  their  lives,  These
 things  should  not  be  allowed  to  continue.  It
 is  the  duty  of  the  Central  Government  who
 bas  taken  over  the  management,  who  are
 becoming  owners  of  these  collieries,  who  will
 be  responsible  for  their  working,  to  sce  that
 proper  law  and  order  condition  prevails.
 Hundreds  and  thousands  of  workmen  and
 employees  cannot  go  to  work  because  of  the
 activities  of  a  particula  political  party  and
 groups  of  people.  Such  activities  on  the  part
 of  any  particular  political  party  or  trade
 union  should  not  be  officially  encouraged  or
 patronised,
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 A  condition  must  he  created  in  which  the
 proper  functioning  of  the  colliery  can  be
 carricd  on.  The  employees  and  workmen
 should  be  allowed  to  go  there  and  work
 properly  for  the  purpose  of  better  woking  of
 the  collieries  in  general.  With  these  words  I
 close.  Thank  you.
 3.02  hrs
 The  Lok  Sabha  adjourned  for  Lunch  till  Fourteen

 of  the  Clock

 The  Lok  Sabha  re-assembled  after  Lunch  at  four
 manutes  past  Fourteen  af  the  Clock

 [  Mr,  Dreury  Speaker  tn  the  Chair  ]
 COKING  COAL  MINES  (NATIONALISA-

 TION)  BLLL—  (Contd.)
 *SUIRI  C.  CHIT  TIBARU  (Chingleput)  :

 Hon.  Mr  Deputy  Speaker,  Sis,  the  Coking
 Mines  (Nationalisation)  Bill,  W772  has  been
 brought  before  this  House  by  the  hon.  Mints-
 ter  of  Stcel  aud  Mines  and  on  behalt  of  my
 party,  the  Dravida  Munnetra  Kazhagam,  I
 support  it.

 This  Bill  provides  for  the  acquisition  and
 transfer  of  the  right,  title  and  interest  of  tne
 owners  of  the  coking  coal  mimes  around
 Calentta  area,  that  is  to  say,  in  West  Bengal
 and  in  Bihar.  While  extending  my  support  to
 this  Bill  on  behalf  of  my  Party,  I  would
 like  to  seek  certain  clarifications  from  the
 hon.  Minister  of  Steel  and  Mincs.

 Sir,  as  you  are  aware,  24  coking  coal
 mines  and  Ww  coke  oven  plants  are  being
 nationalised  through  the  provistons  of  this
 Bill,  Clauses  10,  and  UW  of  the  Bill  provide
 for  the  payment  of  Rs.  037  crores  as  com-
 pensation  to  the  owners  of  the  mines  and
 coke  oven  plants  which  are  being  nationalised.
 This  figure  has  been  compiled  by  the  Govern-
 ment  and  the  hon  Minister  is  seeking  the
 approval  of  this  House  for  making  this  pay-
 ment  to  the  owners  of  coking  coal  mines.
 Here  it  is  not  only  the  question  of  simple
 arithmetics.  ‘The  hon.  Minister  of  Steel  and
 Mines  is  seeking  the  approval  of  this  House
 for  making  paynicnt  of  this  huge  sum  in  cash
 to  the  owners  of  coking  coal  mines,  which,
 according  to  me.  is  an  unprecedented  approach
 to  the  question  of  nationalisation.

 At  the  time  when  the  25th  Constitution
 Amendment  Bill  was  being  discussed  in  this

 *The  original  speech  was  delivered  in  Tamil.
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 very  House,  our  hon.  Minister  of  Steel,  who
 participated  enthusiastically  in  the  debate,
 waxed  cloquent  about  his  commitment  to  the
 establishment  of  an  egalitarian  society  in  the
 country  mainly  by  curbing  the  growth  of  con-
 centration  of  wealth  in  a  few  hands.  He  pro-
 nounced  the  laudable  maxim  that  compensa-
 tion  at  market  value  is  not  justiciable.  But,
 contrary  to  all  expectations  he  held  before  us,
 he  has  come  forward  here  with  the  proposal  to
 pay  Rs.  6.37  crores  as  compensation  to  2]¢
 owners  of  coking  coal  mines  and  that  too  with-
 in  a  specified  period  in  cash,  |  have  seen  his
 fierce  reaction  to  the  question  of  paying  com-
 pensation  to  the  erstwhile  Princes  and  Maha-
 rajas,  when  their  privy  purses  were  being  abo-
 lished.  ‘The  Princes  who  ruled  certain  pockets
 in  our  cuuntry  were  denicd  the  compensation
 when  their  privy  purses  were  abolished.  But,
 these  2]4  owners  of  coking  coal  mines,  who  got
 themselves  fattened  by  fathoming  the  bowels
 of  earth  for  years  and  years,  are  to  be  given
 this  bounty  of  6.37  crores  of  rupces  by  our
 hon,  Minister  of  Steel.  When  I  sce  that  he  is
 piloting  this  measure,  I  begin  to  doubt  about
 the  basis  of  his  soualism.  For  any  number  of
 decades  they  have  swindled  the  natural  resou-
 rces  of  the  country  for  personal  aggrandisc-
 ment.  I  am  not  sure  whether  the  Guvernment
 have  even  cared  to  look  into  the  profit  and
 loss  accounts  of  thesc  owners,  ‘The  Goverament
 can  do  that  only  when  the  balance-sheets  are
 available,  I  need  not  hesitate  to  say  that  in
 most  cases  there  would  not  be  any  balance-
 sheet  at  all.  It  is  strange  that  the  Government
 are  proposing  to  compensate  them  in  cash.
 Would  it  not  be  enough  to  give  the  compensa-
 tion  to  them  in  certificates  and  bonds?  ‘Chis
 question  assumes  some  significance  if  you  look
 at  the  action  of  the  Government  in  another  sec-
 tor,  Some  months  back  the  employees  of  the
 Central  Government  were  given  dearness  all-
 owance  of  a  paltry  sum  of  Rs.  l0  or  Rs.  15.
 When  the  employees  wanted  the  arrears  in
 cash,  this  Government  put  forth  the  plea  of
 financial  stringency  and  remitted  the  arrears
 ia  the  Provident  Fund  of  the  employecs.  When
 the  Government  were  not  willing  to  give  their
 own  employees  the  dearness  allowance  in  cash,
 here  these  owners  of  coking  coal  mines  will
 get  in  cash  6.37  crores.  9  do  not  know  Sir,
 how  this  is  in  consonance  with  the  professions
 of  the  hon,  Minister  of  Steel.  I  may  not  say
 or  even  think  in  this  direction,  but  a  man  in
 the  street  may  be  tempted  to  say  that  the  rul-
 ing  party  may  get  a  share  if  cash  compensa-
 tion  is  paid  to  the  owners.  I  am  warning  the
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 hen,  Minister  that  he  should  not  give  room
 for  such  a  fecling  among  the  cominon  people.
 That  is  why  I  am  suggesting  that  the  compen-
 sation  may  be  paid  in  securities  and  bonds,

 1  am  also  tempted  to  point  out  that  the
 hon.  Minister  of  Steel,  whose  enthusiastic  fight
 for  the  cause  of  welfare  of  labour  is  well-
 known,  is  perhaps  more  sympathetic  to  the
 Mount  Road  workers  than  to  their  counter-
 parts  in  the  coalemines  of  Bihar  and  West
 Bengal.  It  looks  that  the  Mount  Road  workers
 are  frequently  remembered  by  the  hon,  Minis-
 ter,  In  this  Bill  there  is  the  provision  that  the
 Central  Government  are  not  liable  for  the
 arrears  of  wages,  bonus,  provident  fund,  grat-
 uity  and  such  other  dues.  This  provision  of
 the  Bill  dose  not  speak  well  of  the  disposition
 of  the  Minister  of  Steel.  One  may  think  that
 only  the  workers  of  Tamil  Nadu  belong  to  the
 working  class  and  that  the  coal-emine  workers
 of  Bibar  and  West  Bengal  belong  to  the  capita-
 list  cadre.  I  would  appeal  to  the  hon,  Minis-
 ter  of  steel  to  avoid  such  a  kind  of  misappre-
 hension  in  the  minds  of  common  people.

 It  is  not  only  the  question  of  paying  Rs.
 6.37  crores  as  compensation.  On  account  of
 the  retrospective  operation  of  the  provisions  of
 Clauses  $  and  5  of  the  Bill,  the  owners  shall
 also  be  paid  during  the  interim  periud  from
 Ist  May,  1972  to  the  date  of  enforcement  of
 this  Act  4  sum  of  Rs,  3.50  lakhs  per  month.
 The  two  Houses  of  Parliament  have  to  approve
 this  Bill  and  then  the  President  has  to  give  his
 consent.  That  means,  for  the  four  months,
 apart  from  Rs.  6.37  crores,  a  sum  of  Rs,  I4
 lakhs  woul:  be  paid  to  the  owners  of  coking
 coal  mines.  Iam  not  in  a  position  to  support
 this  provision.

 The  addition  to  this,  it  is  estimated  that  a
 sum  of  Rs.  5.46  lakhs  as  interest  per  month
 shall  have  to  be  the  owners  till  the  Payment
 Commissioner  hands  over  the  compensation  to
 them.  The  people  in  general  are  leit  with  no
 alternative  except  to  misconstrue  the  action  of
 the  charitable-minded  Minister  of  Steel.  Is  this
 the  kind  of  socialism  which  he  wants  to  estabe
 lish  in  our  country?  Why  should  the  hon,  Mi-
 nister  be  so  considerate  to  the  capitalists  whom
 he  wants  to  do  away?  It  is  just  like  robbing
 Peter  to  pay  Paul,  I  have  no  hesitation  in
 saying  that  public  money  is  being  squandered
 in  this  way.

 Then  there  is  the  question  of  appointing
 Custodians  for  the  purpose  of  manning  these
 mines.  What  are  the  qualifications  of  these
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 Custodians?  I  don’t  think  that  any  criterion
 has  been  laid  down  for  the  appointment  of
 Custodians,  Will  these  costodians  be  the  erst-
 while  owners  of  coking  coal  inines  or  will  they
 belong  to  the  ruling  party,  who  will  be  given
 this  patronage?  Then,  again,  what  are  the
 functions  of  the  Payment  Commissioner?  He
 has  to  receive  money  from  the  Central  Govern-
 ment  and  then  hand  it  over  to  the  owners.  He
 seems  to  be  just  a  broker  or  a  middleman.  I»
 it  necessary  to  have  a  Payment  Commissioner  ?

 I  would  also  like  to  know  on  what  basis
 the  compensation  of  Rs.  6.37  crores  has  been
 worked  out.  How  much  coal  reserves  are  there
 in  these  mines?  What  is  the  potential  exploi-
 tation  of  coking  coal  from  thest  mines?  Will
 the  Government  be  able  to  work  these  mines
 profitable  ?  What  is  the  present  value  of  the
 machinery  ?  Who  has  fixed  this  compensation  ?
 When  this  House  is  asked  to  approve  the  pro-
 visions  of  this  Bill,  naturally  all  this  informa-
 tion  should  also  be  made  available.  When  it
 is  repotted  widely  in  the  Press  and  clsewhere
 that  there  is  acute  and  critical  financial  condi-
 tion  prevailing  in  the  country,  if  the  hon.  Mi-
 nister  has  not  come  forward  with  the  proposal
 of  paying  compensation  in  cash,  then  the  peo-
 ple  may  entertain  some  faith  in  his  professions
 of  democracy,  socialism  and  communism.
 When  he  visits  South,  he  feels  one  among  the
 workers.  He  feels  his  affinity  there  because  he
 has  been  elected  from  there.  But  when  he  is
 in  North,  he  is  more  at  home  with  the  capita-
 lists  and  industrialists  because  they  are  the  de-
 pendable  force  behind  the  ruling  party  at  the
 Centre,  I  do  not  understand  this  dichotomy  in
 his  approach  to  the  problems  of  workers.

 What  is  the  guarantee  that  has  been  pro-
 vided  in  this  Bill  for  the  wages,  gratutity,  pro-
 vident  fund  and  other  benefits  of  the  workers
 which  have  not  been  given  by  the  owners  be-
 fore  the  take-over  of  these  mines?  Why  should
 not  the  dues  of  the  workers  in  arrears  be  de-
 ducted  from  the  compensation  to  be  paid  to
 the  owners?  I  do  not  know  what  stands  in  the
 way  of  the  Central  Government  accepting  the
 liability  for  the  dues  of  the  workers  in  arrears.
 This  particular  clause  regarding  the  dues  of
 the  workers  should  be  modified  suitably  if  the
 Government  want  to  stand  by  the  working
 class.

 Similarly,  there  is  also  no  guarantee  for
 revemployment  in  the  nationalised  mines.  If
 the  custodians  choose  to  have  some  of  them,
 they  may  get  their  jobs,  [f  it  docs  not  suit
 the  management  to  have  a  certain  group  of
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 workers,  they  will  be  left  in  the  lurch.  Not
 only  that.  ‘Chey  have  also  to  fend  for  them-
 selves  in  the  matter  of  getting  their  dues
 from  the  owners,  When  the  unemployment
 situation  is  reaching  alarming  proportions,  all
 your  Five-Year  Plans  and  Ten-Year  Plans
 will  be  of  no  avail  if  the  coal-mine  workers
 are  also  thrown  out  of  employment.  ‘These
 plans  will  only  be  consigned  to  the  paper  on
 which  they  are  written.  Just  a  week  before,
 in  a  Rotary  Club  meeting,  the  brother  of  the
 hon.  Minister  who  was  the  Chief  of  Staff  in
 Indian  Army,  Gen.  Kumaramangalam  stated
 that  all  the  people  including  his  brother  are
 talking  sv  much  about  what  should  be  done,
 but  in  fact  very  little  has  been  done.  He
 was  not  only  referring  to  his  brother  but  to
 the  ruling  party  also.

 1  hope  that  the  hon.  Minister  of  Steel
 hailing  from  Tamil  Nadu  will  uphold  the
 lofty  ideals  and  traditions  of  ‘famil  Nadu  by
 suitably  modifying  certain  provisions  of  this
 Bill  which  will  give  protection  and  security  to
 the  workers  in  these  coking  coal  mines.  I
 request  him  kindly  to  ponder  over  the  sug-
 gestions  I  have  made  and  do  the  needful.

 With  these  words,  I  conclude.

 श्री  रामनारायण  शर्मा  (  धनबाद  de
 उपाध्यक्ष  महोदय,  मैं  इस  कोचिंग  कोल  विधेयक
 का,  जो  कि  नेशनलाइजेशन  का  बिल  है,  स्वागत
 करता  हूं  7  इसकी  प्रतीक्षा  हम  लोग  पिछले

 अक्तूबर  से  ही  कर  रहे  थे,  लेकिन  कुछ  इस

 तरह  की  अड़चनें  सरकार  के  सामने  थीं,  खास
 कर  कम्पेन्सेशन  के  मामले  को  लेकर,  जिसकी
 वजह  से  सरकार  ने  कानून  बनाने  में  विलम्ब
 किया  और  जितना  विलम्ब  हुआ,  उतनी  ही
 गड़बड़ी  पैदा  होने  की  संभावना  बढ़  गई  ।

 उपाध्यक्ष  महोदय,  अभी  हमारे  डी०  एम०
 के०  के  भाई  ने  मुआवजे  के  बारे  में  बहुत  चर्चा

 की  ।  बात  सही  हे,  जब  संविधान  में  संशोधन

 हो  चुका  है  तो  यह  नहीं  होना  चाहिये  था।

 लेकिन  मुआवजे  की  जितनी  रकम  है,  उससे  तो

 हमारे  मजदूरों  का  बकाया  भी  वसूल  नहीं  हो
 सकेगा,  क्योंकि  कोकिंग  कोल  माइकल  पर  केवल

 प्रॉविडेंट  फण्ड  का  मार्च  तक  2  करोड़  86

 लाख  रुपया  बकाया  है।  इसके  अलावा  जो

 दूसरे  न्यूज  हैं,  जैसे  मंहगाई  भत्ता,  बेरियेबिल

 डीयर नेस'  एलाउन्स,  जो  हर  6  महीने  के  बाद
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 [at  रामनारायण  कर्मा]
 बदल  जाता  है,  जैसे  जैसे  मंहगाई  बढ़ती  जाती

 है,  उसका  रेट  भी  बदलता  रहता  है,  ऐसी  रकम
 भी  967  के  अक्तूबर  से  मालिकों  ने  बकाया
 रखी  हुई  है,  अगर  इस  रकम  का  हिसाब
 लगाया  जाये  तो  यह  रकम  भी  कई  करोड़
 रुपयों  मे  बाकी  है।  इनके  अलावा  स्टेट  गाने-
 कमेन्ट  की  रायलटी,  माइन्स  बोर्ड  का  टैक्स,  वाटर
 बोई  का  टैक्स,  दूसरे  टैक्सेज,  इस  तरह  से

 करोड़ों  रुपया  इत  कोलियरी  मालिकों  की  तरफ
 बनाया  है  और  मेरा  रूमाल  है  कि  उस  मुआवजे
 से  भी  यह  सारी  रकम  वसूल  होने  वाली

 नहीं  है  ।

 इस  विधेयक  में  जो  प्रावधान  रखा  गया

 है--मैं  चाहता  था  कि  सबसे  पहले  यह  व्यवस्था

 होनी  चाहिये  थी  कि  जो  सबसे  कमजोर  वर्ग  वा
 आदमी  है,  उसको  सबसे  अधिक  प्रोटेक्शन  देने
 की  बात  इसमें  हनो  चाहिये  थी।  मजदूर  वर्ग
 जो  रि  मालिकों  के  इशारे  पर  काम  करता  हैं,

 कानून  का  पुर  सहारा  वह  ले  नही  पाता,  यह

 कानून  उसको  मदद  नहीं  दे  पाते  और  उसकी

 वजह  से  उसके  न्यूज  रह  जाते  है,  बकाया  रह
 जाता  हे।  प्राविडेंट  फण्ड  का  कोल  इण्डस्ट्री
 पर  0  करोड़  रुपया  बकाया  है  और  कोचिंग
 कोल  पर  2  करोड़  86  लाख  रुपया  बकाया

 है।  ये  जो  सरकार  के  कानून  है  जो  कि  भारत
 सरकार  के  अण्डर  में  है,  भारत  सरकार  के  श्रम
 विभाग  को  लागू  कराना  चाहिए  था  उन  मजदूरों
 को  लेकिन  श्रम  विभाग  अपने  को  असमर्थ  पाता

 है,  वह  उनको  राहुल  नहीं  दिला  पाता।  और
 आज  भारत  सरकार  का  खदान  विभाग  आया
 वह  भी  अपने  को,  मैं  देखता  हूं,  इस  विधेयक
 में  असमर्थ  पाता  है.  क्योंकि  इन्होंने  जो  प्राव-
 चान  रखा  है  वह  करते  हैं  कि  हमारे  ऊपर

 कानूनी  पाबन्दी  इस  तरह  की  है  जिसकी  वजह
 से  पहले  तो  उन  चार्जों  को  देंगे  जो  कि  मार्गेज
 किया  होगा  या  बैक  का  ड्यू  होगा  या  किसी

 तरह  का  फर्स्ट  चार्ज  जो  कम्पनी  ते  पहले  से  दे
 रखा  है,  पहले  उनको  देगे  और  उसके  बाद  ही
 मजदूरों  का  प्राविडेंट  फंड  हो  सकता  है,  उनका
 बोनस  हो  सकता  है,  उनकी  छ्ट्ढी  का  पैसा  हो
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 सकता  है,  उनकी  मजदूरी  हो  सकती  है।  ये
 सारे  चार्ज  दूसरे  सारे  लोगों  के  साथ  साथ
 आयेगे  ।  और  तब  मैं  यह  समझता  हूं  मजदूरों
 को  उन  रकमों  में  से  कुछ  मिल  नही  पायेगा  ।

 दूसरी  बात  यह  है  कि  कम्पेन्सेशन  के  लिए
 जो  कमिश्नर  होगे,  उसका  पेमेन्ट  करने  के  लिए,
 वे  कमिश्नर  एक  महीने  के  अन्दर  ही  दावा
 लेगे।  कठिनाई  होने  पर  वे  एक  महीने  का
 समय  और  बढ़ा  सकते  है  अगर  वे  कविन्स्ड  हो
 जाते  है।  अब  कमिश्नर  फो  कविता  करना,
 अपने  दावे  को  साबित  करना  और  कोर्ट  में
 जबकि  अनिश्चित  समय  लगता  है  तथा  इस

 कानून  के  द्वारा,  ट्राइब्यूनल  ने  भी  मजदूरों  को
 जो  अधिकार  दिए  है  यह  भी  सरकार  लेने  जा
 रही  है।  द्राइब्यूनत  ने  अधिकार  दिया  है।
 अभी  धनबाद  की  इंडस्ट्रियल  द्वाइब्यूनल
 (न०  2)  का  फैसला  हुआ  है  :

 “बनाया  महंगाई  भत्ता  भुगतान
 सम्बन्धित  कोलियरी  मजदूर  सच  द्वारा
 उठाए  गए  श्रम  विवाद  सख्या  20(970
 का)  केन्द्रीय  सरकार  औद्योगिक  न्यायालय

 (न०  2  ),  धनबाद  द्वारा  इस  प्रश्न  पर
 अन्तिम  निर्णय  दे  दिया  गया  है।  माननीय

 श्रमायुक्त  श्री  एन  ०  बेंकटराव ने  न्यू  तेतुरिया
 कोलियरी  के  प्रबन्धकों  द्वारा  वहां  के

 मजदूरों  को  वेतन  मण्डल  के  सिफारिशों  के

 अनुसार  महंगाई  भत्ता  नहीं  दिए  जाने  को

 अनुचित  बताया  है  तथा  यह  भी  कहा  है
 कि  भारत  कोकिल  कोल  बकाया  सहराई
 भत्ता  भुगतान  के  लिए  जिम्मेदार  है  ।”

 इस  कोर्ट  के  सामने  भारत  कोकिंग  कोल
 ने  अपना  प्रतिनिधित्व  किया  कि  हम  जिम्मेदार

 नहीं  हैं  और  कम्पनी  वालों  ने  प्रतिनिधित्व
 किया  कि  हम  नहीं  जिम्मेदार  हैं।  अभी  चार
 साल  का  उनका  बकाया  है।  आज  ही'  यह
 नौबत  है  कि  दोनों  कहते  हैं  पुराने  मालिक  कहते
 हैं  कि  अब  तो  तुम्हारे  नये  मालिक  हैं  और  नये
 मालिक  कहते  हैं  कि  हमारी  ज़िम्मेदारी  कुछ
 नहीं,  तुम  पुराने  मालिक  से  वसूल  करो,  वाहे
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 लंगोटी  ही  रह  गई  हो,  वही  ले  लो  ।  तो  यह
 प्रीत  है  ।  और  जो  विधेयक  हमारे  सामने  आया

 है  उसमें  भी  यह  प्रावधान  किया  गया  है  कि
 अगर  ट्राइब्यूनल  फैसला  करे,  कोई  भी  कोर्ट
 फैसला  करे  तो  भी  ये  उसकी  सुनवाई  नहीं
 करेंगे,  उसके  लिये  ये  जिम्मेदार  नहीं  होंगे  बल्कि

 पुरानी  कम्पनी  जिम्मेदार  होगी  और  वही  पेमेट
 करेंगी  ।  अब  पेमेन्ट  कराने  के  लिये  भी  अगर
 भारत  सरकार  जिम्मेदारी  ले  ले,  खान  विभाग

 नही  तो  श्रम  विभाग  जिम्मेदारी  ले  ले,  कोई
 भी  भारत  सरकार  का  विभाग  इसको  करे  और
 उन  गरीब  मजदूरों  को  जिनकी  सरिया  एक  लाख

 है  उनको  राहत  दिलाये  तो  मैं  समझता  हूं
 वास्तव  में  उनको  राहत  मिले।  जब  खदान
 का  टेक  ओवर  हुआ  था  तो  मन्त्री  जी  ने  लगभग
 50  हजार  की  गैदरिंग  में  घोषणा  की  थी  कि

 तुम्हारे  न्यूज  जो  होगे  वह  फस्ट  चार्ज  होगा  t
 अभी  मैं  बात  कर  रहा  था  तो  उन्होंने  बतलाया
 ठीक  है,  बकाया  लोगों  का  जिनका  कानूनी  हक
 है  उनको  पेमेन्ट  करने  के  बाद  यह  फर्स्ट  चार्ज

 होगा  ।  अब  फर्स्ट  और  लास्ट  चार्ज  के  चक्कर
 में  वे मजदूर  जो  है  आज  तक  प्राइवेट  मालिकों
 की  चक्की  में  पिसते  रहे  हैं  ।  अगर  हमारी
 सरकार  उनको  राहत  नहीं  दे  सकेगा  तो  उनमें
 अभी  भी  जो  कुछ  लगन  है  वह  इन  प्रबन्धकों
 की  गड़बड़ी  की  वजह  से  समाप्त  हो  जाने  की
 सम्भावना  है  और  यह  बिल  जो  है  वह  अपना

 महत्व  खो  बैठेगा  |

 मैंने  मन्त्री  जी  के  सामने  कुछ  सुझाव  रखे

 हैं  और  संशोधन  के  रूप  मे  भी  रखा  है।  चूकि
 समय  कम  मिला,  परसों  ही  यह  बिल  इंट्रोड्यूस
 हुआ  था  इसलिये  आज  मैंने  संशोधन  दिए  हैं  ।
 मैं  सरकार  और  मन्त्री  जी  का  ध्यान  इधर
 आकर्षित  करूंगा  और  चाहूंगा  कि  यह  जो  9
 नम्बर  का  कल नाज़  है  जिसमें  इन्होंने  अपने  को

 ब्रिल्कुल  मुक्त  कर  दिया  है  और  कोई  भी
 जिम्मेदारी  नहीं  लेते  हैं,  हमने  सुझाव  दिया  है
 कि  नं०  (8)  में  ही  आप  पूरी  जिम्मेदारी

 लीजिए  और  इनको  प्रापर्टी  दीजिए।  8  (3)
 के  अन्त  में  हमने  सुझाव  दिया  है  कि  इसमें

 बोनस,  मजदूरों  की  बैगेज,  प्राषिडेन्द  फंड,  पेंशन,
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 ग्रेच्युटी,  काम्पैंसेशन  की  रकम-इन  सारी  रकमों
 को  जोड़ा  जाये  और  यह  प्राविजन  रखा  जाये
 कि  यह  रकम  देकर  के  ही  किसी  दूसरे  को  दिया
 जायेगा  ।  जब  आप  मालिक  से  कोलियरी  ले

 रहे  है  और  बड़े  पूजी  वाले  जिन्होंने  उनको  कर्ज
 दिया  हैं,  मार्गेज  रखा  है  उनको  प्रोटेक्शन  दे
 करके  अगर  आप  मजदूरों  के  ट्राइब्यूनल  के
 फैसलों  को  कानून  में  प्रावधान  करके  रोक  सकते

 है  कि  वे  फैसले  लागू  नहीं  होगे,  कोर्ट  के  जजमेट

 लागू  नहीं  होंगे  तो  आप  उनको  क्यों  नहीं  रोक
 सकते  है  ?  कहा  जाता  है  कि  सारे  पुराने  कानून
 जो  है  वह  डिस्टर्ब  हो  जायेगे।  अगर  हमारे
 लिए  सारे  कानून  डिस्टर्ब  हो  जायेंगे  तो  कोई
 हज  नहीं  है  लेकिन  उनके  लिए  डिस्टेंस  हो
 जायेगे  तो  ठीक  नहीं  होगा  ।

 इसलिये  मैं  सरकार  से  कहूंगा  कि  इस
 बिल  में  विलम्ब  करने  की  तो  गृजायण  नहीं  है
 लेकिन  मेरे  इन  सुझावों  की  जाच  करें  और  जाच
 करके  इस  तरह  की  व्यवस्था  करें  कि  लोगों  को

 राहत  मिल  सके  1  एक  मैंने  बहुत  ही  ग्लैर्गि
 मिस्टेक  देखो  है पेज  20  पर  न०  L2  में
 मालिक  का  नाम  “इक्वीटेबिन  कोल  कम्पनी”
 लिखा  हुआ  है  लेकिन  इसका  मालिक  है
 “होडिला  निकोल  कम्पनी”  ।  इक् वी टेबिल
 कोल  कम्पनी  इसकी  मालिक  नहीं  है।  नक्वी-
 टेबिल  कोल  कम्पनी  को  98,80,000  रु०  का

 मुआवजा  है  और  डेढ  करोड़  रुपया  प्रॉविडेंट
 फंड  का  बाकी  है।  तीनों  कोलियरीज  जो  ली

 गई  है  वह  वर्षों  से  बन्द  है।  ऐसी  हालत  में
 कोकिंग  कोल  का  जो  विधेयक  है  और  जो  इसके
 प्रावधान  हैं  उन  पर  दूसरी  स्टेज  में  अगर
 संशोधन  सकरुलेट  हुए  तो  उन  संशोधनों  पर  मैं

 विशेष  प्रकाश  डालेगा  लेकिन  अभी  मैं  यही
 ध्यान  आकर्षित  करना  चाहता  हुं  सरकार  का

 कि  वह  इस  चीज  को  ध्यान  में  रखे  कि  मजदूरों
 के  हितों  की  रक्षा  के  लिए  उनको  प्रापर्टी

 मिलनी  चाहिए  1

 इन  शब्दों  के  साथ  मैं  इस  बिल  का

 स्वागत  करता  हूं  t

 क्रि  आर०  बी०  बड़े  (खरगोन)  :  माननीय

 उपाध्यक्ष  महोदय,  जो  बिल  माननीय  मन्त्री  जी
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 [श्री  आर०  बी०  बड़े]
 ने  प्रस्तुत  किया  है  मैं  उसका  अनुमोदन  करता

 हं  कोकिंग  कोल  माइन्स  में  जितने  मजदूर  थे,
 जैसे  कि  झरिया  में  और  रानीगंज  में  जो  कोल

 फील्ड्स  हैं,  वहां  के  मजदूरों  के  वेज  बोले  के  बारे
 में  गड़बड़  हो  गई  तो  शासन  ने  16.10.1971
 को  एक  आडिनेन्स  निकाल  दिया  और  वहां  एक
 लिमिटेड  कम्पनी  स्थापित  कर  दी  जिसका
 नाम  आपने  भारत  कोकिंग  कोल  लिमिटेड
 कम्पनी  नाम  रखा  और  2)4  कोकिंग  कोल

 माइन्स  को  अपने  कब्जे  में  ल ेलिया  है।  लेकिन
 उसके  द्वारा  आपने  केवल  मैनेजमेंट  अपने  हाथ
 में  लिया,  ओनरशिप  नहीं  ली,  जिससे  वह

 अधूरा  काम  रहा।  इससे  काम  अधूरा  ही  रहा,
 नन  स्त्री  और  न  पुरुष,  जिसकी  वजह  से

 इतनी  अव्यवस्था  हो  गयी।  अब  जो  बिल  कोकिंग
 कोल  माइन्स  (नेशनेलाइजेशन)  बिल  माननीय
 मन्त्री  जी  लाये  है  उसके  द्वारा  न  सिफ  मैनेजमेंट
 बल्कि  ओनर शिप  भी  आप  ने  ले  ली  है  1  जब
 कि  पहले  आप  ने  अधूरा  काम  किया  था  जिससे

 मजदूर  खुश  नहीं  थे,  न  मालिक  लोग  खुश  थे
 मालिकों  ने  उस  अधूरे  स्टेप  का  अनुचित  लाभ
 उठाया  ।  जो  आपने  कम्पनी  बनाई  थी  वह  लौस
 में  चलती  रही,  जब  कि  उस  कम्पनी  को  करीब
 दो  करोड़  का  लाभ  होना  चाहिए  था  वह  न

 होकर  मई  तक  एक  करोड़  26  लाख  का  लौस

 हुआ  ।  तो  मैनेजमेंट  अपने  हाथ  में  लेने  के  बाद
 भी  क्‍यों  नुकसान  हुआ  इसका  कोई  कारण  मंत्री
 जो  ने  अपने  भाषण  में  नहीं  बताया  |

 आयरन  और  स्टील  के  वास्ते  कोकिंग  कोल
 की  बहुत  जरूरत  होती  है।  अभी  आप  को
 l)  मिलियन  सन्स  कोकिंग  कोल  प्राप्त  होता

 है  जब  कि  आप  की  जरूरत  6  मिलियन  सन्स
 की  है।  और  977  तक  आप  को  33  मिलियन
 सन्स  की  जरूरत  होगी।  मतलब  यह  है  कि

 माइन्स  की  व्यवस्था  ठीक  नहीं  है  अतः  उनके
 मैनेजमेंट  की  उचित  व्यवस्था  सरकार  को  करनी

 चाहिए  ।

 आपने  पोलैंड  से  ऐक्सपर्ट  माइन्स  डेवलपमेंट
 के  लिये  बुलाये  हैं  लेकिन  अपने  इंजीनियर्स  को

 कोई  ग्वाम्स  नहीं  दिया  जो  कि  किसी  भी  हालत

 AUGUST  2,  972  Mines  (Nationalisation)  Bill  200

 में  कम  ऐक्स पटे  नहीं  हैं।  जब  तक  आप  अपने
 इंजीनियर्स  को  मौका  नहीं  देंगे  तब  तक  कोई
 भी  उद्योग  उन्नति  नहीं  कर  सकेगा।  इसलिये
 मेरा  मन्त्री  जी  से  निवेदन  है  कि  स्थिति  का

 सही  अन्दाजा  लगाने  के  लिए  यह  जरूरी  है  कि
 आप  अपने  जो  भारतीय  ऐक्सपर्ट'  हैं  उनकी  भी
 राय  लें  ।

 इसके  बाद  मेरा  कहना  हैं  कि  जो  मजदूर
 वहां  काम  करते  हैं  वे  कांट्रेक्ट  बेसिस  पर  काम
 करते  हैं,  और  बहुतों  को  तो  काम  करने  के  बाद
 भी  मजदूरी  नहीं  मिली  ।  जिन  सेक्दान्स  का

 हवाला  माननीय  वर्मा  जी  ने  दिया  इसके

 अनुसार  इलाज  7  से  पहले  मैनेजमेंट  के  बारे
 में  कहते  हैं:

 “In  the  case  of  a  coking  coal  mine
 or  coke  oven  plant,  in  relation  to  which  a
 direction  has  been  made  by  the  Central
 Government  under  sub-section  ()  of
 section  7,  vest  in  the  Government  com-
 pany  specified  in  such  direction,  or  oo

 और  फिर  बहा  है  कि  :

 “in  the  case  of  a  coking  coal  mine
 or  coke  oven  plant  in  relation  to  which
 no  such  direction  has  been  made  by  the
 Central  Government,  vest  in  one  or  more
 Custodians  appointed  by  the  Central
 Government  under  sub-section  (ay

 बैंक  द्वारा  इनके  कस्टोडियन  नियुक्त  हुए  हैं,  थे
 किस  प्रकार  के  होंगे,  उनके  क्‍या  अधिकार  होंगे
 इसका  कोई  विवरण  नहीं  दिया  गया  है।
 आखिर  214  माइन्स  के  कस्टोडियन  अपौइंट
 होने  वाले  हैं  उनके  अधिकारों  का  कुछ  तो  ज्ञान
 हमको  होना  चाहिये  1

 इलाज  l7  जब  मैंने  देखा तो  मुझे  बड़ा
 ताज्जुब  हुआ  कि  माननीय  क्ुुमारमंगलम  जैसे
 प्रगतिशील  व्यक्ति  द्वारा  ऐसा  बिल  किस  प्रकार
 लाया  गया  ।  कलाम  7  मैंने:

 “  Notwithstanding  anything  con-
 tained  in  the  Industrial  Disputes  Act,
 1947,  or  in  any  other  law  for  the  time
 being  in  force,  the  transfer  of  the  ser-
 vices  of  any  officer  or  other  employee
 from  a  coking  coal  mine  or  coke  dven
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 plant  to  any  other  coking  coal  mine  or
 coke  oven  plant  shall  not  entitle  such
 officer  or  other  employee  to  any  compen-
 sation  under  this  Act  or  any  other  law
 for  the  time  being  in  force  and  no  such
 claim  shall  be  entertained  by  any  court,
 tribunal  or  other  authority.

 (5)  Where,  under  the  terms  of  any
 contract  of  service  or  otherwise,  any  per-
 son  whose  service  becomes  terminated,  or
 whose  service  becomes  transferred  to  the
 Central  Government  or  a  Government
 company  by  reason  of  the  provisions  of
 this  Act,  is  entitled  to  any  payment  by
 way  of  gratuity  or  retirement  benefit  or
 lor  any  leave  not  availed  of,  or  any
 other  bencfits,  such  person  may  enforce
 his  claim  against  the  owner  of  the  coking
 coal  mine  or  coke  oven  plant,  as  the  case
 may  be,  but  not  against  the  Central
 Government  or  the  Government  come
 pany.”

 इंडस्ट्रियल  डिसप्यूट्स  ऐक्ट  को  इसके  द्वारा

 बालाए  ताक  रख  दिया  गया।  इसके  अनुसार
 मजदूर  अपनी  म्रैचुटी  और  बोनस  के  लिये
 कोकीन  कोल  माइन्स  के  ओनर  के  खिलाफ  सूट
 फाइल  करेगा।  तो  जब  आप  ओनर शिप  ले

 रहे  है  तब  लायेबिलिटीज  भी  आप  को  लेनी

 चाहिएं,  ओर  जो  मुआवजा  आप  माइन  ओनर्स
 को  देंगे  उसमें  से  वह  धनराशि,  जो  कि  मालिकों
 को  प्रैचुटी  और  बोनस  के  रूप  में  मजदूरों  को
 देनी  है,  काट  लें  -  यदि  आप  सचमुच  में  मजदूरों
 का  भला  चाहते  हैं  तो  आप  को  ऐसी  व्यवस्था
 करने  में  कोई  झ्षिशनक  नहीं  होनी  चाहिए।
 मजदूरों  को  देय  धनराशि  काटने  के  बाद  जो
 रकम  बचे  बह  आप  औरस  को  या  मॉरगेज  को
 दें।  क्योंकि  यह  स्वयं  कोल  माइन  उनसे  का
 डिफॉल्ट  हैं  कि  मजदूरों  के  प्रौपर  क्लेयर  उन्होंने
 नहीं  दिए  हैं  आप  ने  कहा  है  कि  माताजी  का  प्रथम
 चार्ज  होगा।  मैं  कहता  हूं  कि  इसकी  जरूरत

 नहीं  है  क्योंकि  पह  मजबूरों  की  गलती  नहीं  है,
 बल्कि  औनर्स  का  डिफॉल्ट  है  जिसकी  वजह  से

 मजदूरों  को  उनका  प्रौपर  क्लेम  नहीं  मिल
 पाया  इसलिये  भ्चुटी  और  बोनस  का  प्रथम
 जाज  होना  चाहिए,  स  कि  भागेगी  का  t

 +9,  (J)  Every  liability  of  the  ow-
 ner,  agent,  manager,  or  managing  con-
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 tractor  of  a  coking  coal  mine  or  coke
 oven  plant,  in  relation  to  any  period
 prior  to  the  appointed  day,  shall  be  the
 liability  of  such  owner,  agent,  manager
 or  managing  contractor,  as  the  case  may
 be,  and  shall  be  enforceable  against  him
 and  not  against  the  Central  Government
 or  the  Government  company.”

 It  is  just  a  repetition  of  clause  !7.

 Then,  it  says:

 (b)  no  award,  decree  or  order  of
 any  court,  t:ibunal  or  other  authority  in
 relation  to  any  coking  coal  mine  or  coke
 oven  plant  passed  after  the  appointed
 day,  but  in  relation  to  any  matter,  claim
 or  dispute  which  arose  before  that  day,
 shall  be  enforceable  agamst  the  Central
 Government  or  the  Government  com-
 pany  "

 यहां  आपने  कहा  है  कि  जो  मजदूरों  के  बोनस
 और  ग्रैच्युटी  के  क्लेम  होंगे  उसके  बारे  में  वे
 सरकार  के  खिलाफ  नहीं  बल्कि  आनर्स  के
 खिलाफ  सूट  फाइल  कर  सकेंगे  a  यह  मेरी  समझ
 में  नहीं  आया  कि  जब  आप  ओनर शिप  ले  रहे
 है  तो  लायबिलिटी  भी  आप  को  लेनी  चाहिएं।
 आप  ओनर्स  पर  इसको  ऐनकों  कर  सकते  हैं
 इसलिये  मेरी  राय  मे  यह  बहुत  बड़ा  लैकुना  है
 जिसकी  तरफ  ध्यान  देना  चाहिये  t

 आप  को  मालूम  पड़ता  है  कि  कोकिंग  कोल
 मिलता  नही  है  5  मेरे  पास  रेलवे  बादल  नै  के

 कुछ  आंकड़े  हैं  जिनसे  पता  चलता  हैं  कि  जितने
 बैग  आप  को  चाहिएं  वह  आपको  प्रौपर
 कोअडिनेशन  न  होने  के  कारण  मिल  नहीं  पाते

 हैं  जिसकी  वजह  से  छोटे  हो  गई  है।  और
 वेगास  भ्रष्टाचार  के  कारण  नहीं  मिलते  है
 जिससे  नुकसान  होता  है

 “Transport  bottleneck  due  to
 wagon  shortage  is  the  chronic  problem  of
 the  coal  industry.  The  daily  average
 wagons  allotment  to  Bihar  and  West
 Bengal  coal  fields  were  as  below...  At
 present  the  minimum  demand  of  wagons
 is  7000  per  day  but  only  6100,  wagons
 are  being  allotted  in  May,  1972.2..."

 अगर  रेलवे  मन्त्रालय  से  कोअडिनेशन  हो  जाय

 सो  तमाम  बादल  नेक  खत्म  हो  जायें  |
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 अन्त  में  मेरा  निवेदन  है  कि  जो  आप

 राष्ट्रीयकरण  का  बिल  लाये  है  उसमें  आप  तभी
 सफलता  पायेंगे  जब  आप  मजदूरों  को  शान्त
 रखे  और  उनके  हितों  की  रक्षा  करेगे  d

 क्रि  मूलचन्द  डागा  (पाली)  :  उपाध्यक्ष

 महोदय,  माइनिंग  ऐक्ट  के  सिलसिले  में  मैं
 बिहार  की  रूसिया  मे  गया  और  सारी  कोल

 माइंस  को  देखा  ।  मुझे  ऐसा  अनुभव  हुआ  कि

 वहां  पर  जो  लेबर  लाज  है  वह  कोई  भी  लागू
 नहीं  हैं  ।  अगर  लागू  है  तो  इस  माने  में  कि  वहा
 पर  आफिसर्स  जरूर  हैं,  लेकिन  कानून  का

 इम्प्लिमेटेशन  नही  हुआ  ।  मैंने  बिहार  में  जगह
 जगह  घूम  कर  इस  बात  को  देखा  तब  मुझे
 बड़ी  खुशी  हुई  कि  आप  इतना  अच्छा  बिल  ला

 रहे  है।  उसकी  बड़ी  प्रशंसा  हुई  और  वह
 तारीफ  करने  के  काबिल  भी  है।  लेकिन  आपने
 उसमें  तीन  चार  बातों  का  उत्तर  नहीं  दिया  ।
 कौल  माइन्स  को  लेने  में  आप  का  खर्च  कितना

 हुआ,  आज  वह  बीसों  नल  रही  है  और  वहां
 पर  जो  लेबर  लाज  है,  चाहे  बिहार  गवर्नमेंट  के

 हों  या  सेंट्रल  गव रन मेट  के,  वह  लागू  है  या  नही  1
 जब  आप  इस  विधेयक्र  को  बना  रहे  है  तो  इस
 लिये  कि  आप  शोषण  को  बन्द  कर  सकें  और
 जो  पूंजी  जमीन  मे  जमा  है  उसको  निकाल  कर
 देश  की  आवश्यकता  को  पूरी  कर  सकें  t

 (  व्यवधान  )  इस  बात  को  लेकर  आप  ने  कई
 बार  जगह  जगह  भाषण  दिये  और  अखबारों
 में  भी  निकला  है  कि  आप  सारे  देश  के  अन्दर
 माइन्स  के  अन्दर  जो  मजदूर  हैं  उनका  हित
 करना  चाहते  हैं।  लेकिन  मैं  आप  से  ठीक  कहता

 हूं  कि  चाहे  कोई  भी  गवर्नमेंट  एजेंसी  हो  उसके
 बारे  में  आपने  कुछ  नहीं  बतलाया  है।  आपने
 बिल  में  जो  भी  कस्टोडियन  बनाये  है  उनकी
 क्या  क्वालिफिकेशन  होगी,  क्‍या  डेफिनिशन

 होगी,  कुछ  नहीं  बतलाया  है।  मैं  बिल्कुल  इस
 को  फालो  नहीं  कर  सका  हूं  कि  आप  कैसे
 कम्पेन्सेशन  देना  चाहते  हैं।  आपने  कांस्टीट्यूशनल
 को  अमेंड  कर  दिया  |  धरती  कोयला  देती  है
 और  उसके  कोयला  देने  बाद  किसी  आदमी
 में  अगर  उसका  शोषण  किया  है,  लाखों  रुपये
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 कमा  लिये  हैं  तो आप  उसको  कम्पेन्सेशन  क्‍यों
 दे  रहे  है  ?  अगर  बरसात  में  बादल  बरस  जायें
 और  घरती  में  घास  हो  जाय  तो  आप  कहेंगे  कि

 हम  धरती  का  पैसा  देंगे  भले  ही  घास  का  पता
 न  हो  ।  कोयला  जमीन  देती  है  और  उसको
 मालिक  ने  सम्भाल  लिया  आप  समाजवाद  की
 इतनी  वकालत  करते  हैं।  आप  मुझको  बतलाइये
 कि  आप  लाखों  रुपये  कम्पेन्सेशन  देने  की  क्‍यों
 सोचते  है  -  कितनी  मशीन  आपने  ले  ली  a  स्टेट
 मिनिस्टर  साहब  बतलायें  कि  काम्पैंसेशन  देने  के
 लिये  इंजीनियर  का  वेरिफिकेशन  सही  था।
 कोर्ट  आक  ला  ने  कह  दिया  कि  हमने  जिआलो-
 लिस्ट  भेज  दिया,  सिविल  इंजीनियर  भेज  दिया  ।
 आखिर  क्‍या  क्राइटेरियन  था।  मान  लीजिये
 कि  खान  चल  नहीं  रही  है  या  जमीन  में  इन्फीरि-
 अर  टाइप  का  कोयला  हुआ  तब  आप  क्यों  पैसा
 देना  चाहते  है  ?  आप  कम्पेन्सेशन  प्रापर्टी  के  लिये
 देते  हैं  या इसलिए  देते  है  कि  वह  खान  के  मालिक
 थे।  कौन  मालिक  था?  मालिक  उसको  बना  दिया

 हमारी  रूढ़ियों  और  गलत  तरीकों  ने।  जमीन

 हमारी  है,  लेकित  कोयला  जो  निकलता  है  उप्तके
 मालिक  वहू  बन  बैठे  ।  तब  फिर  आज  आप
 काम्पैंसेशन  किस  बात  के  लिये  देते  हैं  ?  हमको
 बतलाइये  कि  आप  ने  इतना  इक्विपमेंट  ले  लिया
 आपको  बतलाना  चाहिये  था  कि  कोल  माइन्स
 लेने  में  कितना  रुपया  खर्च  हुआ  और  उसमें
 कितना  आपको  फायदा  हुआ  ।

 मैने  बिहार  में  मजदूरों  के  बीच  में  जाकर
 देखा  है।  ऐसा  मालूम  होता  है  कि  मैं  नर कंकालों
 के  बीच  में  हुं।  लेकिन  जो  रिसीवर  थे  हजारी-
 बाग  में  वह  इतने  मोटे  ताजे  थे  कि  उनके  बोल
 से  जीप  का  चक्‍का  दम  जाता  था  ।  बेचारे

 मजदूरों  को  गन्दा  पाती  पीना  पड़ता  था।  मैंने
 उनसे  पूछा  कि  कया  तुम  को  पीने  के  लिये  पानी
 मिलता  है?  तब  उन्होंने  बतलाया  कि  बह  गर्दा
 पानी  पीते  हैं  आप  अब  लेती  बने  हैं  ।  मैं  स्टेट
 मिनिस्टर  साहब  से  पुछना  चाहता  हूं  कि  उनके
 खिलाफ  बिहार  गवर्नमेंट  ने  एक  साल  में  कितने

 मुकदमें  चलाये  हैं?  आपने  बिल  में  लिखा  है
 कि  ट्राइब्यूनल  में  कोई  भी  अवार्ड  दिया  हो
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 rs  No  award,  decree  or  order  of  any
 court,  tribunal  a

 बोनस  मजदूर  ज्यादा  क्लेम  नहीं  कर  सकता  |

 ऐसी  स्थिति  में  मजदूर  कहां  जायेगा  ?  जो
 मालिक  बैठा  था  वह  तो  चला  ग्र या।  सब

 कुछ  छोड़  कर  राजस्थान  चला  गया।  मिल  को
 सम्भला  दिया  और  रुपया  लेकर  राजस्थान
 चला  गया  ।  क्‍या  राजस्थान  में  डिग्री  करायेंगे?
 या  मद्रास  में  जाकर  उसने  मेडिसिन  की  दूकान
 शुरू  कर  दी  है।  आपने  लिखा  है  कि  :

 “nu  awaid,  deere  or  order  of  any
 court,  tribunal  ot  other  authority
 shall  be  enforceable  against  the  Central
 Government  or  the  Government  com-
 pany  ;"

 आप  कहते  है  कि  मालिक  की  जगह  हम
 आये  है।  वी  हैज़  स्टेप्स  इन  वेअर  दूज ।  आप
 सोचते  है  कि  यह  आफत  कौन  मोल  लेकि
 चले  उस  के  पीछे  ।  लेकिन  मजदूर  कहां  जायेगा  ।

 अब  कहा  गया  है  कि  करीब  3  करोड़  रुपया
 प्राविडेंट  फल  का  बनता  है।  आप  बतलाइये
 कि  आपने  लेबर  लाज  से  कितना  रुपया  वसूल
 कर  लिया  ?

 आपने  बिन  में  मारगेज  के  बारे  में  लिखा

 “  within  the  time  as  prescribed
 "

 सब  जगह  लिखा  है  कि  ऐज  प्रेस्क्राइब  और

 रूल्स  बने  नहीं  हैं  आप  के  ।  आखिर  फलों  में

 आयेगा  क्‍या  ?

 Have  you  brought  thove  rules  into  force  ?

 आप  ने  कई  जगह  लिखा  है  ऐज
 प्रेस्कराइब्ड  |

 What  are  those  rules  ?  Have  they  been
 framed  ?

 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  Rules  will  be  framed  later  on.

 क्रि  सूख चन्द  डागा  :  तो  फोर्स  में  कैसे  हुह
 सकता  था।  आपका  कहना  ठीक  हैं  लेकिन
 सागर  इम्प्लीमेंट  नहीं  हो  सकता  था  औैर  या
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 मॉरगेज  को  कम्पेन्सेशन  देने  का।  इस  मामले
 में  आप  ने  लिखा  है  कि  लेबर्रर्स  को  आप  ने
 उसकी  मर्जी  पर  छोड़  दिया  है।  आपने  अनाज
 में  लिखा  है  कि  :

 “The  Central  Government.  or  the
 Government  company  in  which  the  right,
 title  and  interest  in  relation  to  a  coking
 coal  mine  or  coke  oven  plant  have  vested,
 may  employ,  on  mutually  acceptable
 terms...”

 यह  क्रिस  लिये  है  ?  मैं  इसमे  ज्यादा  नहीं
 जाना  चाहता  क्योंकि  आप  बानात  बनाने  वाले
 है।  आज  आप  यह  कानून  बना  लें  लेकिन
 सोशलिस्ट  पीटने  आफ  सोसायटी  का  प्रिसीपल
 जो  है  शायद  आपकी  ब्यूरोक्रेसी  ने  बना  रक्खा
 होगा  t

 इसलिये  मैने  इसको  सेलेक्ट  कमेटी  में  भेजने
 का  अमेंडमेट  रक्खा  था।  में  दस  बिल  को  डिले
 नही  करना  चाहता,  लेकिन  मेरा  यह  महूसद
 था  कि  जो  बिल  बनाया  जा  रहा  है  उसके
 अन्दर  मजदूरों  के  हितो  को  तरफ  कोई  ध्यान
 नहीं  दिया  गया  है।  उनके  जो  सोशल  क्लेयर
 और  राइट्स  है  उनको  खत्म  कर  दिया  गया  है,
 वह  आप  राइटर्स  के  लिये  कुछ  कर  नहीं
 सकेंगे  ।  इसका  ध्यान  रक्खा  जाना

 चाहिये  ।

 SHRI  K.  BALADHANDAYUTHAM
 (Coimbatore);  Mr.  Deputy-Speaker,  Sir,
 however  belated,  on  behalf  of  the  Communist
 Group,  I  welcome  this  Bill  of  nationalising
 the  coking  ‘coal  mines.  But,  I  fail  to  sce  the
 criterion  in  «excluding  other  mines  and  taking
 only  una  partial  take-over  the  coking  coal
 mines.  .\s  Minister  of  Steel  and  Mines,  perhaps
 he  wa»  applying  his  mind  only  to  steel  and  the
 need  for  cuking  coal,  a»  Minister  of  Mines  also,
 must  have  occurred  to  him  and  he  must  give
 equal  importanct  to  coal.  lt  should  be  for  all
 coal,  not  only  cokmg  coal.  He  is  also  Minis-
 ter  of  mines;  he  should  take  care  of  all  the
 other  mines  also.  Even  the  West  Bengal
 Assembly  has  passed  a  resolution.  All  of  us
 agreed  that  tines  have  been  managed  very
 badly  ;  in  the  words  of  Mr.  Malaviya,  they
 were  slaughtered  and  massacied  and  all  that.
 You  have  to  consider  the  necd  for  fuel  in  the
 country.  Even  the  Fuel  Commission  have  said
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 [Shri  K.  Baladhandayutham]
 this.  They  have  recommended  only  recently
 that  the  country  needs  65  million  tonnes  of
 fuel.  Therefore,  I  think  this  partial  takeover
 is  not  justified.  Even  now  it  is  not  too  late.
 You  can  consider  the  nationalisation  of  the
 entire  coal  mines,

 We  join  hands  with  all  those  previous
 speakers  who  have  made  an  issue  of  compen-
 sation  ;  the  amendment  of  the  Constitution
 would  be  justified  in  this  casc.  What  all  they
 have  done  was  slaughtering  of  the  mines.  All
 that  the  minc-owners  were  doing  was  ruining
 of  the  mines.  Why  you  want  to  raward  those
 people  who  have  been  ruining  the  mines,
 slaughtering  the  mines  ?  Compensation  in  this
 case  is  not  only  unjustified,  but  it  is  criminal
 because  by  this  action  the  people  who  did
 ruin  the  mines  and  the  country’s  natural
 resources  are  sought  to  be  rewarded.  Even
 now  there  are  reports  of  fires  in  mines  in
 Jharia  «val  fields.  These  fires  are  happening
 due  to  the  mismanagement  and  due  to  the  un-
 scicntific  way  Of  dealing  with  the  mines,  We
 know  what  havoc  fires  have  done.  We  know
 what  great  loss  we  are  going  to  sustain  by
 way  of  loss  of  natural  resources  like  coal.
 Therefore,  Sir,  there  is  no  justification  to  pay
 them  compensation.

 We  thought  that  when  they  were  taking
 over  this  coking  coal  mines,  they  would  not
 only  take  over  the  mines  and  the  machinery
 but  that  they  will  take  over  the  entire  workers.
 The  consideration  shown  to  the  minecowners,
 we  find,  has  not  been  shown  to  the  workers,
 I  was  pleased  when  I  heard  Mr.  Mohan
 Kumaramangalam  waxing  eloquent  last  time
 about  how  the  owners  were  obstructing  the
 take-over.  He  mentioned  that  by  the  way
 the  workers  have  welcomed  this  nationalisation
 and  take  over,  he  was  hopeful  of  overcoming
 the  resistance  of  the  owners.  Now  he  should
 be  fair  to  the  workers,  because,  with  their
 cooperation  alone  can  he  make  a  success  of
 nationalised  coal-mines.

 Here  is  a  case  of  not  recognising  the
 rights  of  the  workers  with  regard  to  their
 arrears  and  all  those  things,  whereas,  they  go
 to  pay  compentation  to  the  owners,

 Have  the  mincowners  ever  issued  any  ba-
 lance-sheets?  Have  they  at  any  time  brought
 out  any  balance-sheet  about  their  com-
 pany  affairs  ?  No.  When  there  is  no  such
 balance-sheet,  the  Government  may  rightly
 say  that  there  will  be  no  compensation,  On
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 what  basis  do  you  pay  compensation?  If
 there  is  no  balance-sheet  then  it  means  that
 no  compensation  should  be  paid.  That  must
 be  the  answer,  But  what  we  find  is  that  even
 though  there  is  no  balance-sheet  still  they  will
 pay  compensation.  But  when  it  comes  to
 workers,  we  find  that  there  are  arrears  to  be
 paid  to  them,  and  there  are  records  to  the
 effect  that  the  workers  have  nor  been  paid
 and  there  are  records  in  al]  these  cases,  and
 the  Regional  Labour  Commissioner  has  got
 them,  and  the  unions  also  have  been  raising
 it  every  time,  and  these  arrears  run  to
 crores  of  rupees,  The  whole  question  is
 what  is  gomg  to  be  done  with  regard
 to  these  arrears.  1  submit  that  the  workers
 should  be  enabled  to  make  an  application
 to  the  payment  commissioners  and  the
 arrears  must  be  paid  to  them.  If  compensa-
 tion  is  to  be  paid,  I  say  that  Jet  it  be  paid  to
 the  workers  who  are  going  to  continue  to  run
 the  mines,  in  the  form  of  payment  of  arrears
 due  to  them.  I  would  like  to  know  whether
 Government  will  take  the  responsibility  of
 paying  them  the  arrears,  ]  submit  that  some
 provision  must  be  made  in  this  Bill  for  pay-
 ment  of  arrears  to  the  workers,

 Even  High  Court  judgments  have  been
 given,  giving  priority  to  wages,  bonus,  provi-
 dent  funds  and  other  arrears  tu  be  paid  to  the
 workers.  In  these  circmmstances,  |  feel  very
 strongly  that  some  provision  must  be  made  in
 this  Bill  to  gurantee  payment  to  the  workers,
 and  Government  should  take  the  responsibility
 and  sce  that  compensation  is  not  paid  to  the
 owners  unless  these  arrears  are  cleared  and
 only  the  balance  that  is  left  ove:  shall  be  paid
 to  the  owners.

 Fven  after  the  taking  over  of  these  mines
 I  am  very  suttry  to  say  that  Government  have
 not  improved  the  condition  of  labour,  The
 contract  labour  against  which  everybody  has
 spoken  still  continucs  even  in  the  Government
 managed  mines.

 With  regard  to  sending  a  team  to  Poland,
 we  welcome  this  team  going  to  Poland  to
 learn  the  work  of  reconstructing  and  restruce
 turing  the  mines,  but  it  is  necessary  that  the
 Director-Gencral  of  Mines  Safety  should  also
 be  sent.

 Whenever  any  measure  for  nationalisation
 is  brought  forward,  I  would  recommend  that
 Government  should  take  carc  to  see  that  the
 management  of  these  mines  is  not  left  only  to
 the  custodians  or  to  Government  by  reniote
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 control  but  it  should  be  done  by  participation
 of  labour  in  management,  which  has  been  the
 slogan  of  the  Government  in  the  recent  past.
 In  fact,  even  the  Public  Undertakings  Commi-
 ttee  of  Parliament  has  recommended  that  a
 statutory  committee  should  be  formed  of  elec-
 ted  workers  who  will  participate  in  manage-
 ment  and  in  decision-making.  This  Bill  will
 be  a  very  progressive  Bill  and  will  be  a  model
 for  other  Bills  on  nationalisation  only  if  at
 includes  a  provision  for  the  participation  of
 workers  in  management.  A  statutory  provision
 should  be  made  in  this  Bill  whereby  the
 workers  will  be  able  to  run  these  nationalised
 mines  or  other  nationalised  pubhe  undei-
 takings  in  a  democtatic  way,  so  that  there
 will  be  democtacy,  there  will  be  efficiency  and
 there  will  be  good  results.  I  appeal,  therefore,
 to  the  hon.  Minister  even  at  this  late  stage  to
 include  this  provision  for  a  statutorily  elected
 committee  of  workers  for  participation  in  the
 management  of  these  roines.

 att  स्वर्ण  सह  सोखो  (  जमशेदपुर  )  :
 कोकिंग  कोल  माइंज  नेशनलाइजेशन  बिल  जो
 लाया  गया  है  इसका  मैं  स्वागत  करता  हू  ।

 मुझ  से  पहले  कई  माननीय  सदस्यों  ने  बहुत  सी
 बातें  कह  दी  है।  उनको  दोहराने  की  मैं  जरूरत

 नहीं  समझता  हुं  ।  लेकिन  मेरे  कुछ  और  सुझाव
 है  जोकि  मैं  आपके  सामने  रखना  चाहता  हू
 और  उम्मीद  करता  हूं  कि  मिनिस्टर  साहब  उन
 पर  ध्यान  देंगे  और  उनको  लागू  करने  की
 कोशिश  करेंगे  1

 पहली  बात  तो  यह  है  कि  कस्टोडियन  जो

 बहाल  हों  उनकी  क्वालिफिकेशन  कम  से  कम
 माइनिंग  इंजीनियर  की  होनी  चाहिये।  उनको
 कोकिंग  कोल  माइकल  को  चलाना  है।  एक
 एकाउंटेंट  को  ले  जाकर  अगर  आप  बिठा  देंगे
 और  समझेंगे  कि माइन  का  काम  चल  जाएगा
 तो  हू  असम्भव  है।  कई  पब्लिक  अंडरटेकिंग
 में  ऐसा  हुआ  है  1

 साथ  ही  साथ  जो  लोकल  लोग  है  उनको
 आप  वहां  रखें,  अगर  बिहार  में  माइन  है  तो

 बिहार  के  लोगों  को  पहले  नौकरी  मिलनी  चाहिये
 और  अगर  लोकल  आदमी  क्वालिफाइड  आपको
 ते  मिले  तो  फिर  आपको  बाहर  के  लोगों  को
 लाना  चाहिये  ।

 ठेकेदारों के  बारे  में  मी  कहा  गया है ।
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 ठेकेदारों  की  लेबर  अभी  भी  मांज  में  है।
 सारा  काम  वही  बिगाड़ते  है  ।  लेबर  चाहे  बह
 लोडिंग  के  लिये  हो  या  ओवर  बहन  हटाने  के

 लिए  हो,  इहिपार्दमेंटल  होनी  चाहिये  t

 I5  hra.

 वहां  लेबर  की  हालत  बहुत  खराब  है  1
 मैं  बिहार  के  माइकल  के  इलाके  को  अच्छी  तरह
 जानता  हू  ।  उन  माइनस  मे  न  अस्पताल  है,  न

 स्कूल  है,  न  पीने  के  पानी  का  इन्तजाम  है  और
 न  रहने  के  लिए  क्वार्टर  है।  मै  उम्मीद  करता

 हैँ  कि  जब  गवर्नमेंट  ने  इन  माइंज  को  अपने

 हाथ  में  ले  लिया  है,  तो  अब  वह  इन  सब  बातों
 की  व्यवस्था  करेगी  |

 जिन  कोक  ओवन  प्लाट्स  की  मशीनरी

 बहुत  पुरानी  हो  चुकी  है,  उनमें  नई  मशीनरी
 लगानी  पडेगा  जो  भी  नई  मशीनरी  लगाना
 पड़े,  वह  देसी  हो,  न  कि  किसी  फर्म  को  ठेका
 दे  कर  बाहर  से  मंगाई  जाये  n  सैर  डिजाइंज
 ब्यूरो  की  मदद  से  हम  कम्प्लीट  कोक  ओवन
 प्लाट  बना  सकते  है  1

 इन  मसाइल  के  मैनेजर्स  को  लोकल  पालि-
 टैक्स  से  नहीं  पड़ना  चाहिए।  वे  लेबर  के  बीच
 में  अपना  पालिटिक्स  करते  है,  जिस  से  माइकल
 के  काम  में  हर्ज  होता  है  1

 अगर  एक  माइन  में  एक  लेबर  यूनियन
 रेकगनाइज्ड  हो,  तो  बेहतर  होगा,  ताकि
 झगड़े  का  अन्देशा  न  रहे  ।

 जिन  माइन-ओनर  ने  मशीनरी  बढा  ली

 है  या  दूसरी  किस्म  का  नुक्सान  किया  है,  उनके
 साथ  बहुत  सख्ती  से  पेश  आना  चाहिए  और
 उनके  खिलाफ  एक्शन  लेना  चाहिए  1

 जैसा  कि  दूसरे  दोस्तों  ने  कहा  है,  मालिकों
 को  कम्पेन्सेशन  देने  से  पहले  लेबर  का  सारा
 बकाया-बोनस  और  ग्रैचु  इसी--दे  देना  चाहिए  |

 इसके  अलावा  गवर्नमेंट  के  टैक्सों  बौर  बिलों  का

 सब  पैसा  काटने  के  बाद  अगर  उसका  कुछ  निकले,
 तो  उनको  काम्पैंसेशन  देना  चाहिए।  अव्वल  तो

 कम्पेन्सेशन  देने  की  जरूरत  ही  नहीं  है।  अगर
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 [भी  स्वर्ण  सिंह  सोनी ]
 लीजिए  को  विदा  कर  लिया  जाता,  तो
 कम्पेन्सेशन  का  सवाल  ही  न  उठता  ।

 इस  कानून  में  कार्ट  में  जाने  के  लिए  कोई

 गुंजायश  नही  होनी  चाहिए,  क्योंकि  मालिक
 लोग  कोर्ट  में  जा  कर  कई  किस्म  की  अड़चने
 डालते  हैं।  गवर्नमेंट  के  डिपार्टमेंट  का  फैसला

 ही  पक्का  होना  चाहिए  |

 पिछले  दिनों  में  प्रोडक्शन  ड्राप  हो  गई

 है  |  जब  भी  कोई  चीज  पब्लिक  सेक्टर  में  ली
 जाती  है,  तो  पता  नहीं  क्‍यों  उसकी  प्रोडक्शन

 बाप  हो  जाती  है।  जो  अफसरान  हस  के  लिए
 जिम्मेदार  पाये  जायें,  उनके  खिलाफ  एक्शन
 लेना  चाहिए--या  तो  उनको  हटा  देता  चाहिए
 और  या  दूसरी  मुनासिब  कार्यवाही  करनी

 चाहिए

 जो  बाकी  कोल  माइंस  रह  गई  है,  उन
 को  भी  जल्दी  से  जल्दी  ले  लेना  चाहिए,  ताकि
 बीच  में  जो  कई  किस्म  की  बाधा यें  और  अड़चनें
 पड़ी  हुई  है,  वे  भी  न  रहें  और  गवर्नमेंट  की
 स्कीम  पूरी  तरह  से  चल  सके  1

 मैं  इस  बिल  का  स्वागत  करता  हु  और
 इसको  सपोर्ट  तरता  हूं  1

 SHRIN.  SREEK.ANTAN  NAIR  (Quilon):
 I  am  really  pained  and  startled  by  the  revela-
 tions  made  both  on  the  floor  of  the  House
 and  in  the  various  clauses  of  the  Bill.  I
 expected  that  with  their  background,  Shi
 Mohan  Kumaramangalam  and  Shri  Shahna-
 waz  Khan  would  approach  this  question  in  a
 slightly  different  manner.  If  at  least  the  major
 chunk  of  the  compensation  had  been  kept
 pending  to  be  paid  at  a  future  date  after
 setiling  the  claims  of  the  workers,  that  would
 have  been  something.  I  do  admit  there  are
 certain  provisions  which  enable  workers  to  put
 in  claims  which  they  are  expected  to  prove
 before  comprtent  authority  in  a  responsible
 manner.  But  what  about  awards  >  They  say
 they  have  nothing  to  do  with  them.

 We  know  that  workers’  claims,  especially
 in  coal  mines,  baye  been  denied  and  thcy
 have  been  deprived  of  their  rights.  There
 will  be  many  cases  pending  before  tribunals
 which  may  be  decided  after  periods  of  8-9
 years  and  then  they  may  go  to  the  Suprame
 Court  for  final  decision.
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 Therefore,  such  provisions  as  have  been
 made  here  are  unhealthy.  The  decision  to  pay
 compensation  in  cash  and  also  interest  thereof
 is  also  not  something  which  was  expected.

 Then,  clause  9  (1)  and  (2)  (a),  (०)  and  (९)
 deals  with  the  Central  Government  not  being
 liable  for  prior  liabilities.  They  are  not
 enforceable.  ‘I'hen  there  is  clause  I7  (2),
 under  which  the  claims  under  the  Industrial
 Disputes  Act  are  not  enforceable.  Then  there
 is  clause  7  (5)  ;  the  claim  cannot  be  enforced
 against  the  Government.  Clause  9  deals
 with  superannuation,  welfare  and  uther  funds.
 They  are  to  be  distributed  to  the  workers  by
 the  employer,  so  that  the  Government  may
 not  have  any  responsibility  for  them.  There
 are  funds.  ‘They  are  available  with  the  emp-
 luyers.  Those  funds  are  to  be  distributed  to
 the  euployces,  but  the  Government  are  not
 taking  up  the  responsibility  for  continuing
 them,  That  is  very  unfair,  I  do  concede  that
 all  the  coalowners  do  not  follow  the  same
 pattern.  Some  may  have  a  welfare  fund,  and
 those  workers  under  them  will  get  it.  You
 try  to  bring  uniform  measures  of  welfare  tor
 all  the  workers  but  do  not  compel  the  owners
 to  disburse  the  fund  ;  by  so  doing,  you  wash
 your  hands  of  your  iesponsibility  to  continue
 them  in  the  future.

 Tt  also  govs  counter  to  clause  7  (I),
 because  it  is  a  question  of  laying  down  the
 same  conditions  of  service.  If  you  lay  down
 the  same  service  conditions  and  if  «  colliery
 worker  has  a  welfare  fund,  that  has  to  be
 continued.  As  a  top-lawyer  you  know  that
 you  cannot  deny  them  that  beuefit.  So,  you
 have  to  carry  on  the  work  of  contributing  to
 the  welfare  fund.  Why  do  you  want  the
 employer  to  disburse  it  now,  so  that  the
 workers  may  not  count  on  it  as  a  protection
 for  the  future  P

 Many  arguments  have  been  brought  to
 your  notice.  There  is  clause  24  ;  and  there  is
 clause  23  (a),  (b),  (c)  and  (d)  which  deal
 with  the  claims  to  be  made.  The  workers’
 dues  are  all  clubbed  together,  along  with  the
 dues  to  Government  and  other  authorities,  Is
 it  fair  that  the  workers’  ducs  should  be
 clubbed  along  with  those  of  the  Government
 and  other  creditors  and  be  divided  on  a  pro-
 rate  basis  on  the  basis  of  the  assets  of  the
 concern  ?  The  workers’  dues  should  be  given
 priority  ;  they  must  have  been  the  first  charge
 on  any  compensation  that  is  paid  to  the
 owners,  but  I  do  not  know  how  a  man  like
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 Shri  Mohan  Kumaramangalam  could  suggest
 such  a  thing.  It  is  very  unfair.

 Then  there  is  the  penal  clause  ;  clause  30;
 and  also  clause  3l  which  deals  with  offences
 by  compames.  [he  penal  clause  has  no  mean-
 ing.  We  know  that  whatever  they  could
 remove  has  been  removed,  and  to  say  that
 they  will  be  forced  to  disclose  the  whereabouts
 is  a  humbug.  We  would  not  be  able  to  get
 anything  back.  As  has  been  pointed  out,  the
 mines  have  been  destroyed  and  devastated,
 and  so,  the  question  of  compensating  them
 should  have  ken  gone  into  with  much  more
 thought  and  carc,

 Finally,  I  come  to  the  question  of  the
 number  of  employees  and  the  profits  that
 these  companirs  have  made.  The  hon.  Shri
 Shahnawaz  Khan  was  saying  that  there  wert
 75,000  workers  originally  and  most  of  them
 were  under  contract  Our  working  class
 strength  is  now  41,30,000,  It  may  be  that
 many  of  the  mincy  were  not  working  properly,
 but  then,  how  could  the  number  all  of  a
 sudden,  shoot  up,  from  75,000  to  I  30,000,
 Have  they  made  a  proper  study  of  the  whole
 thing  ?  Recruitment  has  been  gomg  on.
 Theie  is  a  saying  in  my  lantuage  to  the
 effect  that  there  are  ample  trees  in  the  forest
 and  ample  clephanty  in  the  temphs,  and  so
 cut  a  number  of  trees  and  [ct  the  elephants
 pull  them  with  the  rope,  and  you  do  not  pay
 anything  '  If  that  is  the  attstude,  है  am  ahaid
 we  are  once  again  committing  a  watake  in
 the  nationalised  sector,

 The  point  that  mines  have  not  been  work-
 ing  on  a  profil  has  already  been  made  clear.
 If  that  is  80,  what  steps  do  the  Covernment
 intend  to  take,  in  order  ty  make  them  a
 profitable  concern  ?  As  Jong  as  they  have  not
 been  able  to  work  with  a  profit,  I  cannot  join
 my  voice  to  those  who  said  that  the  other
 coalmines  should  also  be  nnmediately  taken
 over.  When  you  cannot  run  the  coking  cual
 mines  at  least  on  a  profitable  basis,  when  you
 cannot  produce  what  is  required  urgently  for
 our  steel  mille  aud  when  you  cannot  run  them
 properly,  how  can  you  run  these  multitudi-
 nous  coalmines  in  this  country  especially  when
 these  mines  have  been  devastated  ?  Thev  have
 been  running  very  badly  and  miserably  and
 you  would  not  find  much  coal  anywhere.
 Taking  over  more  coalmines  is  not  so  impor-
 tant  as  making  the  nationalised  mines  run
 properly,  I  would  finally  request  him  not  to
 depend  upon  the  majority  of  the  House,  just
 to  get  the  legislation  pamed  as  it  is.  I  am
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 afraid  he  himself  has  not  perhaps  studied  the
 Bill  properly.  Otherwise,  many  of  these
 aspects  would  have  come  to  his  mind  also.
 Because  of  shortage  of  time,  I  could  not  send
 my  proposals  in  the  form  of  amendments
 but  I  have  explained  them  and  I  do  submit
 that  the  Government  must  go  into  them
 thoroughly  and  if  amendments  are  needed,  he
 must  bring  forward  amendments  to  the  concer-
 ned  clauses  from  the  Government  side,  rather
 than  get  it  passed  as  it  is  using  the  power  of
 the  steam-roller.

 श्री  जगन्नाथ  मिथ  (मधुबनी)  :  उपाध्यक्ष
 महोदय,  मै  इस  बिल  का  समर्थन  करता  हू।
 दिश्वस्बर  में  जब  यह  टेक  ओवर  कोकिंग  कोल
 माइन्स  (इमर्जेसी  प्रावधान)  ऐक्ट  97]  के
 द्वारा  हुआ  था  उस  वक्त  भी  मैंने  इसका  समर्थन
 दयिा  था।  उसके  बाद  8  महीने  व्यतीत  हो
 गये  और  आज  यह  नेशनलाइजेशन  का  बिल
 आया  है  तो  जहा  एक  तरफ  मैं  इसका  समर्थन
 करता  हु,  वही  दूसरी  ओर  मैं  इसका  कुछ
 रेट्रास्पेक्शन  भी  करना  चाहता  हू,  रेद्रास्पेक्शन
 हैल्दी  क्रिटीसिज्म'  के  रूप  में,  विवेचना  के  रूप'
 में,  केवल  आलोचना  के  खयाल  से  आलोचना

 नहीं  ।  इस  नेशनलाइजेशन  बिल  को  महत्वकांक्षा
 है  कि  कॉलिंग  कोल  का  प्रोडक्शन  बढ़े,  स्टॉकिंग

 हो,  रिजर्वेशन  रहे,  कंजरवेशन  रहे  और  प्रोडक्शन
 कास्ट  में  संतुलन  रहे  तथा  जो  व्यवस्था  हो  बह
 बिलकुल  ठीक  हो  और  सभी  के  लिए  हितकर
 हो  ।  इस  पृष्ठभूमि  मे  मै  कुछ  कहना  चाहुंगा

 5.05  bre

 {Sier  K.  N.  Trwars  in  the  Chai]

 जहां  तक  प्रोडक्शन  का  सवाल  है  बारीकी
 से  देखने  से  पता  लगता  है  कि  प्रोडक्शन  में  कोई
 प्रगति  नही  हुई  है  ।  मामला  वहीं  है  जहां  था  t

 यह  मैं  सबूत  करता  हुं  कि  भारत  कोकीन  कोल
 लिमिटेड  के  समक्ष  बहुत  सारे  प्राबतम्स  है।
 फिर  भी  उसे  चाहिए  कि  उन  प्राबलम्म  के  बीच

 से  होते  हुए  प्रोडक्शन  को  बढ़ाने  का  प्रयास

 करे  ।  टेक  ओवर  के  बाद  इंडो  पोलिश  काले-

 बोरेशन  जो  सहयोग  के  लिए  हुआ  उसका  क्‍या

 कॉक्रीदठ  रिजल्ट  निकला,  इससे  तो  मैं  अवगत

 नहीं  हूं  । लेकिन  जो  कुछ  मै  कहता  चाहता  हूं
 उसका  सार  यही  है  कि  नेश्ननलाइजेशन  के  बाद
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 [श्री  जगन्नाथ  मिश्र]
 परिस्थिति  चाहे  जो  हो,  लेकिन  हर  हालत  में
 प्रोडक्शन  बढ़ना  चाहिए  ।

 दूसरा  सवाल  मैं  कंवेंशन  के  विषय  में
 करूंगा  ।  यह  बहुत  दुखद  विषय  है  कि  टेक
 ओवर  के  बाद  भी  कंवेंशन  पर  सरकार  का

 समुचित  ध्यान  नहीं  गया  ।  हकीकत  यह  है  कि
 इसका  पूर्ववत  दुरुपयोग  हो  रहा  है।  सुनने  मे
 आता  है  कि  ईंट  बनाने  के  काम  में  भी  इसका
 इस्तेमाल  किया  जाता  है।  अब  बहुत  जल्दी
 बोकारो  प्लांट  कार्य  रत  होने  वाला  है  उसके
 काम  के  लिये  प्रति  महीने  .40  लाख  टन  की
 आवश्यकता  होगी  और  इस  परिस्थिति  में  हम
 क्या  उम्मीद  करें  कि  इस  लिमिटेड  स्टाक  से
 इस्पात  निर्माण  का  कार्य  कैसे  सम्भव  हो  सकता

 हैं?  यह  दुखद  स्थिति  है  और  इसका  सुधार
 अपेक्षित  है  t

 प्रोडक्शन  कास्ट  के  बारे  में  मुझे  निराशा

 ही  है  |  भारत  कोकिंग  कोल  लिमिटेड  के  यूनिट
 में  इसका  मूल्य  प्रति  टन  40  रुपये  है  जो
 इन्क्रीज्ड  रेट  ही  कहा  जा  सकता  है।  इसीलिये
 उसका  प्रस्ताव  है  कि  रा  कोल  का  दाम
 3  रुपये  50  पैसे  प्रति  टन  बढ़ा  दिया  जाय  |

 इतना  ही  नहीं  पांडे  कोक  और  साफ्ट  कोक  का
 तो  दाम  बढ़ा  भी  दिया  गया  है  जो  उचित  नहीं
 है।  अगर  सरकार  नेशनलाइजेशन  कर  के

 मूल्य  वृद्धि  करे  तब  फिर  हमारा  कोई  हक  नहीं
 रह  जाता  है  कि  हम  प्राइवेट  लोगों  की  मूल्य
 वृद्धि  पर  किसी  तरह  की  कोई  आपत्ति  करें।

 इसलिये  भी  यह  आवश्यक  है  कि  जहां  तक
 कास्ट  का  सवाल  है  उसमें  हम  संतुलन  रखें।

 वहां  पर  भारत  कोकिंग  कोल  लिमिटेड  में
 जितने  कैटिगरीज  आफ  कैसे  हैं  उनमें  सम

 व्यवहार  होना  चाहिये।  हुआ  यह  है  कि  जो

 बड़े  बड़े  अफसर  हैं  उन्हें  तो  छोड़  दिया  गया  है
 और  छोटे  छोटे  अफसरों  का  नये  रूप  में

 इंटरव्यू  हुआ  है,  नया  अप्वाइल्टमेंट  हुआ  है
 और  नया  पे  स्केल  निर्धारित  हुआ  है।  इसलिए
 वर्क्स  में  बड़ा  क्षोभ  और  आतंक  है  और  वे
 परिणाम  हैं।  वहां  इसकी  वजह  से  बड़े  आतंक
 के  समाचार  हैं  जों  ठीक  नहीं  हैं।  इसके  पूर्व
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 भी  बैंक  नेशनलाइजेशन  हुआ।  वहां  पर  कर्म-
 चोरियों  को  टच  नहीं  किया  गया।  उनका  जो
 स्केल  आफ  पे  था,  ग्रेड  था,  वहीं  उनको  छोड़
 दिया  गया  ।  तो  उसके  अनुरूप  ही  कोकिंग
 कोल  के  कर्मचारियों  के  मामले  में  भी  हमें  ऐसा
 ही  स्टेप  लेना  चाहिए  और  यह  इसलिए  भी
 आवश्यक  हैं  कि  अगर  कर्मचारियों  में  क्षोभ

 रहेगा,  आतंक  रहेगा  तो  यह  निहित  है  कि  वे
 ठीक  से  काम  नही  करेंगे  जिसका  रिजल्ट  आपके
 प्रोडक्शन  पर  पड़ेगा  जो  बड़ा  अहितकर  होगा।
 इसलिए  मैं  सरकार  से  अनुरोध  करूंगा  कि  वहू
 इस  स्थिति  को  दूर  करने  का  प्रयत्न  करे  ।

 जहां  तक  नियुक्तियों  का  सवाल  हैं  यह
 सही  है,  पूर्व  वक्ताओं  ने  भी  कहा  हैं  और  उससे
 इन्कार  नहीं  किया  जा  सकता  है,  ठेक निकल
 मामलों  में  तो  मुझे  कुछ  नहीं  कहना  है,  वह  तो
 अगर  प्रान्त  में  नहीं  उपलब्ध  हैं  तो  बाहर  से
 मंगाने  में  कोई  आपत्ति  ही  नहीं  हैं,  बल्कि
 प्रसन्‍नता  भी  है  क्योकि  इससे  प्रोडक्शन  को

 बढ़ावा  मिलेगा।  लेकिन  जिस  काम  के  लिए
 स्टेट  में  ही  लोग  उपलब्ध  होते  हैं,  न  मालूम
 कैसे  उन्हें  वह  आफर  नहीं  दिया  जाता  है  और

 बाहर  के  लोग  वहां  थोप  दिये  जाते  हैं।  इससे
 लोगों  में  बड़ा  असंतोष  है  1  यह  आप  जानते  ही
 हैं  क्रि  बिहार  की  स्थिति  कैसी  है  ?  कोई  भी
 कारखाना  लीजिए,  कोई  उद्योग  लीजिए,  कुछ
 भी  लीजिए,  उसमें  बिहार  के  लोगों  को
 एम्प्लॉयमेंट  नहीं  दिया  जाता  है,  बाहर  के  लोग
 लाकर  वहां  रहे  जाते  हैं।  यह  स्थिति  जब  तक
 प्राइवेट  कम्पनियां  थीं  और  प्राइवेट  मैनेजमेंट
 था  तब  तक  तो  जैसी  थी  वैसी  थी,  लेकिन  अब
 जब  यह  सरकार  के  अधीन  है  तो  बिहार  का

 पूरा  हक  हैं  कि  वह  सरकार  से'  कहे  कि  उसको
 अपना  हक  मिले  बहाली  के  मामले  में  -  इसलिए
 इन  नीतियों  के साथ  और  इस  विश्वास  के  साथ
 कि  जिन  त्रुटियों  की  तरफ  मैंने  ध्यान  दिलाया
 है,  सरकार  से  उनका  समाधान  मिलेगा  और
 उनका  निवारण  होगा  तथा  बिहार  को  उसका

 हक  मिलेगा,  मैं  इस  बिल  का  समर्थन  करता  हूं

 श्री  दिव  अमरीका  (आंका):  सभापति
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 जी,  यह  कोकीन  कोल  का  जो  बिल  हमारे
 सामने  आया  है  उसका  मैं  स्वागत  करता  हु  ।
 राज  इसकी  जरूरत  थी  |  मैं  उस  प्रदेश  से  आता

 हूं  जहा  पर  कि  ज्यादा  कोयले  की  खदानें  है
 और  अधिक  से  अधिक  मजदूर  उनमे  काम
 करते  हैं।  मै  यह  भी  जानता हू  कि  वर्षो  से
 इन  खदानों  के  मालिक  किस  तरह  से  मजदूरों
 को  एक्सप्लायट  कर  रहे  थे  और  सरकार  को

 भी  धोखा  देते  *आ  रहे  थे  ।  सबो  की  यह  माग
 थी  और  बहुत  से  मजदूर  नेताओं  की  भी  यह
 मांग  थी  कि  कोल  का  नेशनजाइजेशन  किया

 जाय,  लेकिन  जब  नेशनलाइजेशन  हो  गया  और

 अब  यह  बिल  यहा  आया  तो  सदन  में  बहुत
 सी  ऐसा  बाते  सुन  रहा  हु  जो  समझ  में  नहीं
 आ  रही  है  कि  नेशनलाइजेशन  से  और  इन
 बातों  से  जो  यहां  पर  कही  गई  है,  क्‍या  सम्बन्ध

 =?

 हमारे  डी०  एम०  के०  के  नेता  साहब  जो
 अभी  इस  बिल  पर  बोले  है  और  उन्होंने  अपने
 भाषण  में  कुमारमंगलम  साहब  पर  यह  दोषी  रोपण
 किया  कि  मद्रास  में  तो  उनको  मजदूरों  के
 लिये  हमदर्दी  है  लेकिन  बगल-बिहार  में  उनको
 मालिकों  के  साथ  हमदर्दी  हैं।  यह  बिल  जिस  रूप
 में  आपके  सामने  है,  वह  आपके  सामने  स्पष्ट  है
 और  जहा  तक  मजदूरों  और  मालिकों  का

 सवाल  है  वह  अपनी  जगह  पर  अलग  है  ।
 उनको  मजदूरों  के  साथ  हमदर्दी  है,  इसीलिये  तो

 यह  बिल  यहा  पर  लाया  गया  है।  अब  यह  बात
 उनकी  समझ  में  नहीं  आ  रही  है  तो  इसका
 क्या  इलाज  है।  उनका  कहना  कि  मद्रास  में  तो

 मजदूरों  के  साथ  हमदर्दी  है,  लेकिन  बंगाल  और

 बिहार  में  मालिकों  के  साथ  हमदर्दी  है-इसका
 क्या  मतलब  है,  इस  बिल  से  तो  यह  बात  स्पष्ट

 नहीं  होती  है

 अभी  हमारे  एक  जन सच  के  भाई  ने  कहा
 कि  मालिकों  को  काम्पैंसेशन  क्‍यों  देना  चाहते
 हैं  ?  मैं  उनसे  पूछता  चाहता  हूं  कि  जब  प्रिवी
 पर्स  का  सवाल  यहां  पर  आया  था,  उस  समय
 जनसंघ  के  भाइयों  ने  हम  लोगों  का  लाभ  क्‍यों

 नहीं  दिया  था,  जाज  उन्होंने  मजदूरों  के  लिये

 रोना  शुरू  कर  दिया  है  |  हमारे  बहुत  से
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 मजदूर  नेता  लोग  कहते  है  कि  कम्पेन्सेशन  देने  की
 क्या  जरूरत  है,  उनकी  तरफ  मजदूरों  का  बहुत
 सा  बकाया  है,  प्रॉविडेंट  फण्ड  का  बकाया  है,
 बोनस  का  बकाया  है,  डीयरनेस  का  बकाया  है-
 मेरी  समझ  में  नहीं  आता  कि  जब  इतना  बकाया

 है  तो  क्‍या  हमारे  मजदूर  नेता  लोग  आज  तक
 सोये  हुए  थे,  वे  लोग  कहा  थे  जो  आज  यह  सब
 बकाया  निकल  रहा  है  ।  इसके  लिये  कौन  जिम्मे-
 दार  है,  जिम्मेदारी  इन  मजदूर  नेता  लोगों
 की  हैं,  एक-एक  जगह  में  (व्यवधान)

 सभापति  महोदय  :  हर  आदमी  को  अपनी
 बात  कहने  का  हक  है  और  आपका  कत्तव्य  है
 कि  उनकी  बात  को  सुनें।  उनको  अपनी  बात
 कहने  का  मौका  दीजिये  ।

 शी  शिव  जीविका  :  सभापति  महोदय,
 आज  ये  सारी  बाते  हो  रही  है,  लेकिन  जब
 नेशनलाइजेशन  की  बात  आई  थी,  उस  वक्‍त
 इसके  बारे  में  कोई  चर्चा  भी  नहीं  हुई  थी।

 हम  सब  मजदूरों  का  हित  चाहते  हैं,  लेकिन
 इसका  कोई  तरीका  भी  होना  चाहिये  |  आज

 कुछ  भाई  कहते  है  कि  प्रोडक्शन  बढ़े  1  प्रोडक्शन
 अवश्य  बढ़ना  चाहिये  और  इसी  वजह  से  पेश-
 नलाइजेशन  हुआ  है,  लेकिन  हर  बात  एक  दिन
 में  तो  नहीं  हो  जायगी,  इसके  लिये  सबसे  पहले
 वातावरण  बनना  चाहिये  ।  आज  भी  कई
 कोलियरी  ऐसी  है,  जिनमे  पाच-छु  यूनियन
 है,  पाच-छ.  यूनियन  की  क्‍या  जरूरत  है  ?
 अगर  आप  प्रोडक्शन  बढाने  में  विश्वास  करते

 है  तो  ईमानदारी  से  एक  यूनियन  बनाइये  और
 स्वस्थ  वातावरण  बनाने  मे  मदद  कीजिये  t

 हम  सब  लोग  यही  चाहते  है  कि  यह  उद्योग
 आगे  बढ़े,  मगर  जो  बात  सरकार  चाहती  है,
 जिसकी  देश  के  लिये  जरूरत  है  और  जिसकी

 मजदूरों  के  हित  के  लिये  जरूरत  है,  उस  बाता-
 वरण  को  पैदा  करना  हम  सब  का  कर्तव्य  है|
 आज  कूछ  भाई  कह  रहे  थे  कि  पीने  का  पानी

 नही  है,  मकान  नही  है,  अस्पताल  नहीं  है,  यह
 चीज  नहीं  है,  वह  चीज  नही  है  25  साल
 आजादी  को  हो  गये,  जरा  कोई  घूम  कर  देख
 कर  आये,  कि  कोल  माइंस  वेलफेयर  आर्गनाइ-
 जैन  ने  कया  काम  इस  दिशा  में  नही  किया  है
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 [श्री  शिव  चण्डिका ]
 25  साल  पहले  की  बात  को  यहां  पर  कहना
 कि  पीने  का  पानी  नहीं  है,  सड़कें  खराब  हैं,
 आदि  आदि  अब  शोभा  नहीं  देता  मैं  आपको
 बतलाना  चाहता  हूं  कि  सैस  लगा  कर  सरकार
 ने  मजदूरों  के  वैलफेअर  के  सारे  काम  किये  हैं
 और  कर  रहे  है  फिर  भी  अगर  कोई  कमी  है
 तो  उसको  दूर  किया  जा  सकता  है  मोहन

 कुमारमंगलम  साहब,  जिनके  हाथ  में  यह
 जिम्मेदारी  आई  है  और  जिनके  बारे  में  यह
 समझा  जाता  है  कि  वे  रेडिकल  मिजाज  के
 आदमी  है,  वे  सब  कछ  कर  सकते  है,  लेकिन

 इसके  लिये  हमे  ठीक  वातावरण  पैदा  करना

 होगा  ।  अगर  सब  मिल  कर  प्रयत्न  करे  तो

 सचमुच  बहू  प्रोडक्शन  बढ़  सकता  है  ।  जो  लोग

 कहते  है  कि  वहां  मजदूरों  को  कुछ  भी  फायदा

 नहीं  हुआ  है,  मै उनको  इतना  ही  कहना  चाहता

 हूं  कि  झरिया  में  मेरी  कास्टीचूएन्सी--बाका
 करीब  350  माल  पर  है।  पिछले  विधान
 सभा  के  चुनाव  पर  मुझे  वहां  के  कुछ  गांवों  में
 जाने  का  मौका  मिला  था।  जहां  खदान  के
 काम  करने  वाले  मजदूर  रहते  है  हमने  वहां
 लोगों  से  पूछा  कि  आप  लोगों  को  कोल  नेशन-

 लाइजेशन  से  कुछ  फायदा  पहुंचा  है  उन्होंने

 मुझे  बताया  कि  नेशनलाइजेशन  से  बहुत
 फायदा  हुआ  है,  उनकी  मजदूरी  बढ़ी  है,  पहले

 बहुत  सी  ऐसी  नाजायज  बातें  होती  थीं,  जो
 अब  नहीं  हो  रही  हैं  ।  वे  लोग  नो  इससे

 सन्तुष्ट  हैं,  लेकिन  यहां  पर  आकर  हम  कुछ
 दूसरी  बातें  कहते  है-इससे  कोई  फायदा  नहीं
 है।  मगर  आप  चाहते  हैं  कि  देश  तरक्की  करे
 तो  ईमानदारी  से  हमें  भी  अपना  फर्ज  अदा
 करना  चाहिये।  अगर  हम  ईमानदारी  से  अपना
 फर्जे  दा  नहीं  करेंगे  और  यहां  आकर  कहेंगे
 कि  बहू  बिल  खराब  है,  यह  होता  चाहिए,  वह
 नहीं  होना  चाहिये,  तो  इससे  कुछ  भी  होने
 वाला  नहीं  है  t

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  समर्थन
 करता  हूं  t

 SHRI  CHAPALENDU  BHATTACHARY-
 YIA  (Giridih):  Mr.  Chairman,  Sir,  at  long  last
 probably  a  forty-year  old  recommendation  is
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 taking  shape  through  this  Bill  under  the  able
 guidance  of  the  steel  and  mince  Minister.
 But  we  have  to  wait  these  forty  years  since
 the  first  Coal  Mining  Comuittce  in  the  year
 937  recommended  the  nationalisation  of
 these  coal  mines,  and  the  coal  industry  had
 to  tread  a  gory  past  of  accidents.  The  reports
 of  enquiry  Committees  of  Murulidih,  China-
 kun  and  Dhori  speak  out  volumes  of  these
 black  damp,  गिल  damp  and  massacre  of  men
 and  the  cost  we  had  to  pay  in  the  form  of  a
 river  of  blood  and  auffering  until  we  reached
 the  present  stage  when  they  arc  being  taken
 over  in  the  public  sector.

 Sir,  I  suppose  you  know  the  ethos  of  the
 coal  mimng  industry.  Liemembe:  as  if  it
 were  yesterday  because  I  startecl  my  life
 mi  trade  union  movement  in  coal  mines.  The
 ethos  weie  that  if  you  pay  the  workers  more,
 they  will  go  home  ;  if  you  educate  them,  they
 will  refuse  to  cut  coal,  and  if  you  put  them
 in  good  houses,  there  will  be  unrest.  ‘hat
 was  the  cthos,  the  psychology  of  the  employ-
 ers  which  at  that  time  was  shared  by  the
 powers  that  be,  or  rather  the  powers  that  were.
 The  history  of  coal  mining  industry  has  been
 a  black  history,  a  period  of  history  where
 men  were  exploited,  where  womenhoud  were
 dishonoured  and  girlhood  nipped  in  the
 bud.

 MR.  CHAIRMAN  +  Let  him  better
 speak  on  the  Bill  before  the  House.

 SHRI  CHAPALENDU  BHATTACTIA-
 RYYIA  :  Sir,  we  are  endowed  with  memory
 and  we  cannot  forget  them.

 The  first  benefit  of  this  take  over  would
 be  the  removal  of  the  32  so-called  “Bappas”
 in  the  coal  mine  area.  Every  mine  which
 produced  5,000  tons  of  coal  a  month  had  to
 spend  about  Rs.  5,000  on  these  “Bappas’’  as
 kick  black  money.  That  overhead  of  corrup-
 tion  has  been  smashed  by  this  Bill,

 Secondly,  at  long  last  we  would  be  trying
 to  save  this  cuking  coal.  ३  do  not  know  for
 how  long  our  reserves  of  coking  coal  will  last.
 Tn  fact,  we  should  have  taken  stepato  take
 over  blendable  coa}  also,  Jeaving  out  only
 non  coaking  and/or  non-gradable  coal.  If  we
 take  into  account  the  coking  coal  and  blend-
 able  coal,  it  will  hardly  last  40  years  for  our
 steel  making  unless  we  tnke  to  some  new  pro-
 cesses,  Perhaps,  the  coal  dust  injection  pro-
 cess  may  help  us  to  cut  down  the  consumption
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 of  coking  coal  for  steel  making.  The  estimates
 of  these  coal  reserves  vary  from  I5  years  to
 40  years—that  is  the  doomsday—so  far  as  our
 steel-making  industry  is  concerned.  Unlcss
 our  geological  survey  operations  cxposc  new
 reserves  of  metallurgical  coal  seams,  it  is  right
 and  proper  that  re-structuring  of  the  entire
 coal  mining  area  should  be  given  to  compe-
 tent  hands.  The  polish  technology  in  coal
 mining  is  second  to  none  today  in  the  world.
 It  is  right  and  proper  that  they  have  been
 asked  to  make  a  survey.  The  Indian  mining
 engineers  should  be  associated  and  overall
 plans  of  development  should  take  placc.

 l  would  certainly  give  a  warning  herc.
 We  have  got  the  experience  of  N.  CG.  D.C.
 before  us.  We  are  already  heavily-loaded  in
 Bharat  Coking  Coal  Corporation.  The  fall-
 back  wages  bill  has  sharply  gone  up.  ‘There-
 fore,  we  must  fix  a  break-even  point  for  the
 coal  production  frum  24  coking  coal  mines
 that  we  have  taken  over.  Till  that  break-even
 point  is  reached,  we  must  put  our  foot  down
 against  large-scale  construction  of  buildings
 and  airconditioned  offices  so  that  there  is  a
 glitttering  sector  for  the  top  officialdom  and
 there  is  slow-trudging  to  and  fro  in  the  coal-
 field  by  the  daily  and  monthly  paid  lower
 cadre  of  employces,  We  would  have  to  infuse
 a  sense  of  particapation.  Here  is  one  thing
 that  has  to  be  borne  in  mind  and  taken  into
 consideration,  All  should  work  as  a  team  and
 share  the  difhculties  and  tribulations  in  the
 coal-ficlds.

 Then,  small  thermal  captive  powe:  plants
 are  a  must  in  the  coalefields.  I  have  already
 suggested  and  ३  suggest  again,  please  don’t
 wait  for  the  State  Electricity  Buards  ;  con't
 wait  for  the  Ministry  of  Irrigation  and  Power.
 You  go-ahead,  on  priority  basis,  with  your
 half  a  dozen  captive  power  plants  dispersed
 over  the  cual-fields.  If  you  want  to  save  the
 deeper  coal-mine  workers  and  workings,  if  you
 want  to  cut  down  the  inherent  danger  to
 workers  and  workings,  there  is  no  other  way
 out,

 The  taking  over  of  coking  coal  mines  has
 raised  great  expectations.  These  expectations
 have  been  partly  belied  by  the  quantum  of
 compensation  of  कर,  }7  crores  that  is  to  be
 paid.  I  have  added  up  thes  amounts  and  I
 find  that  about  34  collieries  are  given  the
 quantum  of  compensation  of  the  order  of  Rs.
 4.5  crores,  4  would  suggest  that  at  Icast  50
 per  cent  of  this  quantum  of  compensation
 should  be  paid  in  the  form  of  7  year  National
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 savings  certificates,  not  in  the  form  of  cash
 compensation.  If  the  Bihar  Government  could
 pay  for  the  abolition  of  zamindari  in  the  form
 of  +0  year  bonds,  why  not  pay  them  in  the
 form  of  7-year  National  savings  certificates  as
 payment  of  compensation  for  the  taking  over
 of  coking  coal  :nines  ?

 Before  I  conclude,  I  must  say,  I  entirely
 agree  that  the  workers  interests  should  be
 protected.  It  should  be  a  charge  on  the
 Central  Government.  You  cannot  throw  the
 workers  to  the  meicy  of  the  employees.  You
 cannot  say,  “You  go  and  chase  the  employers
 ६०  get  your  ducs  from  them.”  It  is  precisely
 here  that  the  workers  have  failed  to  realise
 their  dues  from  employcrs.  Where  they  have
 failed,  let  the  Governracnt  prevail  and
 take  necessary  steps  to  ensue  that  they  are
 paid  their  dues,

 SHRI  P.M.  MELHA  (Bhavnagar):  I
 welcome  the  Coking  Coal  Mines  (Nationalisa-
 tion)  Bill,  On  ‘The  Government  has  fulfilled

 a  long-felt  need.  But,  at  the  same  time,  I
 strongly  object  to,  and  oppose,  the  provisions
 made  under  Chapters  IIL  and  V.

 There  is  a  provision  for  payment  of  com-
 pensation  to  the  owncrs  of  the  mines  and  to
 the  owners  of  the  cuke-oven  plants.  I  think
 they  would  have  taken  out  by  wav  of  return
 all  theae  years  much  more  than  the  capital
 employed  by  them  in  these.  Therefore,  there
 is  abyolutely  no  necessity  to  provide  compen-
 sation  to  these  owners,  When  Government
 decide  to  pay  such  huge  amounts  tu  owners,
 naturally  it)  will  he  a  wrong  start  or  a
 bad  start  for  such  public  undertakings.

 My  second  objection  9  to  the  anti-labour
 attitude  reflected  in  this  picce  of  legislation.
 It  is  always  found  that  this  Goveinment  speak
 too  much  about  the  workers,  the  working
 class,  the  down  trodden  and  the  backward
 classes,  but  when  the  time  comes  to  protect
 them  they  have  always  failed,  and  this  could
 be  observed  from  this  Bill  also.  They  have
 shirked  the  responsibility  to  protect  the  duc
 interests  of  the  workers.  It  is  said  that  the
 workers  who  want  to  claim  their  dues  should
 claim  those  dues  from  the  original  owners.
 This  is  a  very  strange  way  of  treating  the
 working  class.  Government  should  have  come
 out  with  the  specific  provision  that  if  any
 worker  had  any  claim  they  would!  entertain
 that  claim  and  =  they  would  realise  it
 from  the  owner.  There  no  sense  in
 asking  a  poor  worker  to  go  to  the
 owner  for  his  legitimate  dues.  Twas  happy
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 {Shri  P.  M.  Mehta]
 when  J  learnt  through  the  press  that  Shri
 Mohan  Kumaratnangalam  had  stated  that  the
 workers  or  the  labourers  were  not  responsible
 for  the  inefficient  working  of  these  mines.
 But  he  has  failed  to  protect  the  workers.
 I  conclude  with  the  request  and  appeal  to
 Shri  Mohan  Kumaramangalam  that  he  should
 reconsider  this  aspect  of  the  Bill  and  should
 protect  the  workers  as  he  is  supposed  to
 do  that.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARAMAN.-
 GALAM)  :  Mr.  Chairman,  Sir,  I  should  first
 thank  all  the  bon.  members  who  have  taken  80
 much  interest  in  this  Bill  and  spoken  on  it.  By
 and  large,  the  main  criticisms  of  different  provi-
 sions  in  the  Bull  have  been  concentrated  on  the
 provisions  for  compensation  and  also  the  posi-
 tion  in  relation  to  the  rights  and  _  liabilities  of
 different  sections  including  the  workers.  So
 I  think  perhaps  it  would  be  useful  if  I  put
 before  the  hon.  Members  the  approach  that
 is  made  by  the  Government  in  framing  these
 various  clauses  in  the  Bill.

 Under  the  Constitution,  even  after  the
 amendment  of  Art.  3I,  we  are  still  under  a
 duty  to  pay  an  amount  when  we  acquire  any
 property.  No  longer  is  the  position  that  we
 bave  to  pay  an  amount  that  is  equivalent  to
 what  may  be  called  the  market  value  of  the
 property  but  the  payment  of  an  amount  or
 specifying  the  principles  on  the  basis  of  which
 the  amount  can  be  determined  remains  still
 part  of  Art.  31  (2).  What  we  have  done  here
 in  this  case  is  to  determine  by  appointing
 competent  persons  who  could  evaluate  the  value
 of  the  assets  of  these  different  2i4  coal  mines,
 evaluation  of  the  assets  and  then  fixing  an
 amount  which,  in  the  light  of  the  past  working
 of  all  these  mines  and  the  lack  of  response
 which  is  shown  by  the  owners  in  working
 these  mines,  is  an  amount  that  would  be  rea-
 sonable  under  these  conditions,  It  is  this
 amount  to  which  is  added  the  actual  cost  of
 the  stores  which  were  available  as  well  as
 the  stocks  of  coal  which  can  be  sold  and  from
 which  the  amount  can  be  recovered.  That  is
 totalled  up  and  put  in  the  Schedule  to  this
 Bill.  We  have  not  taken  into  consideration
 the  liabilities  at  all,  That  has  been  done  on
 previous  occasions  when  nationalisation  has
 taken  place  but,  advisedly,  we  did  not  do  it  on
 this  occasion  because  we  just  were  not  sure
 what  were  the  liabilities  of  these  2]4  different
 companies—partnerships,  individual  propric-
 tors  and  60  on.
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 As  one  of  the  hon.  Members  speaking  in
 the  discussion  observed,  coal  is  avery  dirty
 business  and  it  is  a  dirty  business  not  only  in
 our  country  but  internationally  recognised  as
 probably  the  dirtiest  of  all  businesses.  Both
 physically  and  otherwise  also,  it  is  therefore
 not  possible  to  place  any  reliance  on  the
 accounts  that  were  available  in  the  case  of
 many  of  these  2]4  mine  owners.  Therefore,
 what  is  being  done  is  that  while  what  may  be
 called  the  amount  may  be  determined,  we  are
 not  paying  the  amount  immediately  to  the
 owner  of  the  mine  who  may  be  a  company
 ora  partnership  or  an  individual  We  are
 depositing  that  amount  before  the  Commis-
 sioner  for  Payments  before  whom  all  those
 who  have  got  any  claims  against  the  mine
 owner  will  file  their  claims.  The  Coinmissioner
 for  Payments  will  then  adjudicate  upon  what
 is  to  be  paid  to  these  different  coal  mines.

 5  42  hrs.

 (Mr.  Devury-Srraker  in  the  Chair]

 This  is  broadly  the  scheme  which  has  been
 incorporated  in  this  Bill.  ‘The  hon.  Members
 would  appreciate  that  the  entire  matter  is  not
 fice  from  legal  complications.  It  was  my
 eacnest  desire,  when  we  took  over  the  manage-
 ment  of  the  coking  coal  mines  lust  year,  to  be
 able  to  bring  this  Bill  for  complete  nationa-
 lisation  take-over  within  three  to  four  months,
 that  is  to  say,  sometime  around  April  or  May.
 But,  unfortunately,  the  process  of  evaluating
 the  value  of  the  assets  of  all  these  24  mines
 has  been  so  time-consuming  that  even  to  bring
 it  in  this  session  of  Parliament  has  required
 an  enormous  effort  on  the  part  of  the  officers
 who  were  requested  to  make  the  evaluation
 of  all  the  assets  of  these  mines.  The  difficulty,
 hon.  Members  would  appreciate,  is  that  it  is
 difficult  to  evaluate  what  exactly  is  the  worth
 of  a  particular  asset  ;  because  if  it  has  been
 well  maintained,  it  deserves  a  little  more  and
 if  it  ha»  been  badly  maintained,  it  deserves
 a  little  less  though  the  asset  has  been  bought
 by  different  owners  at  approximately  the  same
 time  and  our  cffort  is  to  be  as  fair  and  just
 as  is  possible  to  all  these  214  owners  and
 that  really  has  taken  us  so  much  time.

 Sir,  what  I  would  like  hon.  Members  to
 appreciate  is  that  while  we  have  all  this  effort
 to  be  as  fair  as  possible,  we  have  also  tried
 to  see  that  all  the  liabilities  for  which  these
 persons  arc  responsible  are  first  of  all  met
 before  they,  asit  were,  walk  over  with  the
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 compensation  or  the  amount  placed  to  their
 credit  with  the  Commissioner  of  Payments.

 Many  of  the  hon.  Members  have  been
 quite  strong  and  vigorous,  and  understandably
 0,  in  criticising  the  fact  that  full  priority  has
 not  been  given  to  payments  due  to  the  workers.
 I  would  like  the  House  to  appreciate  the  posi-
 tion  taken  by  the  Government.  When  the
 mines  were  taken  over,  there  were,  really
 speaking,  different  kinds  of  liabilities,  so  far
 as  the  previous  owners  were  concerned.

 The  first  is  what  may  be  called  the  secured
 debts.  That  is  to  say,  under  the  law  of  the
 country,—which  continues  tu  be  the  law  of  the
 country—a  person  who  has  advanced  money
 to  the  mineowners  on  the  understanding  that
 he  will  have  the  first  charge  over  all  other
 debts,  is  protected.  We  thought  that  it  would
 not  be  correct  to  take  away  their  money  from
 them  because  they  are  not  responsible  really
 for  whatever  misdecds  may  have  been  done
 by  the  owners;  they  are  persons  advancing
 moncy  in  the  ordinary  course  of  business.
 Therefore  it  is  that  we  did  not  think  it  proper
 to  put  aside  the  law  of  the  country  as
 it  stands  today,  changing  thc  position  from
 his  being  a  secured  creditor  on  the  date  of
 the  take-over  to  his  becoming  an  unsccured
 creditor  or  the  person  at  the  end  of  the  queue.
 It  is  only  these  secured  creditors  who  have
 secured  debts  in  terms  of  the  laws  of  the
 country,  in  terms  of  the  Trausfer  of  Property
 Act,  as  it  stands  today,  who  still  stand  in  front,
 They  have  not  been  given  any  big  advantage.
 All  that  is  done  is  this.  Whatever  the  law  had
 promised  to  them,  whatever  they  were  entitled
 to,  prior  to  the  take-over  of  October,  £97],
 they  would  be  entitled  to.  What  we  have
 done  to  the  workers  in  contrast?  Please  see
 Section  28,  which  has  been  quite  strongly  criti«
 cised  by  hon.  Members.  When  the  take  over
 took  place  in  October,  971,  they  were  in  a  pa-
 sition  of  being  as  good  or  as  bad  as  any  unse-
 cured  creditor,  or  except  ta  the  extent  that  one
 month’s  wages  have  priority  over  other  debts.
 So  far  as  all  other  claims  of  the  workers  are
 concerned  they  would  be  treated  as  claims
 of  anybody  else  who  have  claims  on  the  owner
 and  what  Section  23  (a)  does  is  togive  them,
 as  it  were,  the  next  position  in  the  queue
 immediately  after  the  secured  creditor.

 Take  the  amount  deposited  with  the  Com-
 missioner  of  Payments,  The  first  set  of  persons
 having  claims  on  that  amount  will  be  persons
 who  have  advanced  moncy  on  the  basis  that
 they  will  have  the  first  charge  on  the  property
 of  the  previous  owner.  The  second  set  of

 SRAVANA  II,  894  (SAKA)  Mines  (Nationalisation)  Bill  226

 persons  are  those  mentioned  in  clauses  (a)
 to  (८)  of  Section  23,  Ido  not  know  whether
 hon.  Members  object  to  the  fact  that  dues  to
 the  State  Governments  rank  in  the  same  posi«
 tion  as  payments  due  to  the  workers.  We
 thought  this  shvuld  be  so,  in  the  interest  of
 Centre-State  relations.

 SHRI  N.  SREEKANIAN  NAIR:  That
 is  unfair,  To  rank  Government’s  dues  with
 workers’  dues  is  unfair.

 SHRI  Ss  MOHAN  KUMARAMANGA-
 LAM  ;  In  theinterest  of  Centre-State  relations
 about  which  he  is,  Iam  =  sure,  aware,  we
 thought  it  would  be  better  that  we  should
 Protect  what  is  alo  duc  tu  the  Government
 representing  you,  me  and  everybody  else.
 After  all,  what  is  that  money?  That  is  the
 money  of  the  people  asa  whole,  It  is  not
 money  belonging  to  any  particular  individual.
 It  is  right  that  when  we  think  in  terms  of
 priority,  certainly,  workers  should  be  entitled
 to  whatevei  ts  their  due  under  the  law.  We
 have  given  suincthing  more  than  what  they
 are  entitled  to  ultimately.  ‘To  go  against  the
 existing  law  aud  put  aside  the  contractual
 agreement,  in  respect  of  individuals,  who
 tacmselves  have  not  been  in  any  way  responsi-
 bk,  as  it  were,  for  the  misdeeds  in  the  coal-
 mining  arca,  would  be,  I  think,  against  the
 ordinary  principles  of  justice,  as  we,  ina
 civilised  country,  understand  them.  Are  we
 to  put  the  workers  highe:  up,  and  conside-
 rably  higher  up,  than  all  others  who  might
 have  Ient  money  in  the  ordinary  way  to  the
 employer,  to  the  owner  ?

 But  we  put  him  in  the  queue  immediately
 after  those  who  have  got  the  right  of  priority
 under  the  law  as  it  still  cxists  inside  our  coun-
 try.

 SHRI  P.  M.  MEHT.A  :  But  he  has  made
 the  dues  to  the  creditor  the  first  charge  rather
 than  those  due  to  the  workers  or  labourers.

 SHRI  5.  MOHAN  KUMARAMANGA-
 LAM  [  am  afraid  that  he  has  not  followed
 what  I  have  said.  Possibly  if  he  had  read
 the  Bill  and  the  Act  a  little  earlier,  he  could
 have  followed  it.  But  I  cannot  be  responsible
 for  that.  So  far  ay  the  Bill  is  concerned  it  is
 very  clear.  It  is  the  secured  creditor—-I  hope
 the  hon,  Member  appreciates  who  a  secured
 creditor  is,  because  Iam  not  here  to  give  a
 lecture  on  law  and  say  who  a  secured  creditor
 is—who  alone  is  put  in  front  by  virtue  of  the
 ordinary  law  of  transfer  of  property.  Unless
 we  take  that  right  away  from  him,  which  he
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 already  had  on  the  day  of  take-over,  we
 cannot  take  away  his  first  priority.  Whatever
 right  he  had  on  the  day  of  take-over  is  all
 that  is  preserved.  He  is  not  given  any  new
 right.  But  so  far  as  the  worker  is  concerned,
 who  could  have  stood  along  with  all  other
 ordinary  creditors,  he  is  put  in  front  of  all
 other  ordinary  creditors.  This  is  the  scheme,
 and  I  think  that  it  is  quite  understandable.
 What  I  would  like  Shri  P.  M.  Mehta  to
 understand  is  that  it  8  not  as  if  compensation
 is  going  to  be  just  paid  out  to  the  owner  and
 the  workers  will  have  to  go  running  after  the
 owners  all  the  time.  That  scems  to  be  his
 impression.  ‘hat  is  not  at  all  the  casc,  What
 the  worker  has  to  do—and  I  am  sure  the  uni-
 ons  will  do  it  on  his  behalf,  because  we  have
 got  very  strong  ard  active  unions  in  this  arca-
 is  to  file  whatever  claims  he  has  got  against
 the  employer,  the  previous  onwer,  before  the
 Commissioner  of  Payments,  and  the  Commis-
 sioner  of  Payments  then,  in  accordance  with
 the  priority  that  is  laid  down  in  terms  of  the
 Act  and  then  ultimately  in  the  rules,  will  pass
 orders  first  of  all  honouring  whatever  the
 secured  creditor  has  against  the  owner,  and
 secondly  meeting  all  the  workers’  dues  and
 also  the  royalty  of  the  State  Governments,
 and  finally  dealing  with  all  the  ordinary  cre-
 ditors.  When  all  that  has  been  paid  out,
 whatever  ia  Jeft  of  compensation  ०  the  amount,
 whatever  is  left  at  the  end  of  all  that  will
 alone  then  be  taken  away  by  the  owner.  So,
 we  have  tricd  to  do  it,  therefore,  in  such  a
 way  that  not  a  single  paisa....

 SHRI  N  SREEKANTAN  NAIR  :  May
 Task  one  question  of  the  hon.  Minister?
 Suppose  the  workers  have  any  case  before  a
 labour  tribunal  or  have  filed  any  claim,  As
 per  their  claims  statement  the  workers  must
 get  so  much,  and  until  that  amount  is  paid  to
 them,  no  money  should  be  paid  to  the  owners;
 till  a  final  decision  is  arrived  at,  will  the  hon.
 Minister  be  in  a  position  to  withhold  the
 amount  as  per  this  Bill?

 SHRI  5.  MOHAN  KUMARAMANGA-
 LAM  :  To  see  that  the  money  is  paid?

 SHRI  N.  SREEKANTAN  NAIR  :  To  see
 that  the  money  is  withheld  ?

 SHRI  MOHAN  KUMARAMANGA-
 LAM  :  The  money  that  is  deposited  with  the
 Commissioner  of  Payments  will  not  be  paid
 out  to  the  owner—I  am  again  using  the  word
 ‘owner’  ;  it  may  be  companies,  private  pro-
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 prietors  or  partnerships—until  all  these  claims
 are  settled.  That  is  the  scheme,  ,

 SHRI  N.  SREEKANTAN  NAIR:  My
 point  was  this.  Suppose,  I  have  filed  a  case
 before  a  labour  tribunal  claiming  Rs.  I0  lakhs
 from  the  employers  ?  Will  that  amount  be
 withheld  until  a  decision  is  arrived  at  ?

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  ;  That  is  a  different  matter.  If  he  has
 already  got  an  award  from  a  labour  tribunal
 which  is  enforceable  against  the  present  owner
 or  the  previous  owner,  ycs,  he  can  file  his
 claim  before  tle  Commissioner  of  Payments.
 But  if  he  has  got  something  in  the  future  in
 mind,  then  Iam  sorry  that  it  cannot  cover
 that,  because  already  more  than  nine  months
 have  patsed  since  the  take-over,  and  all  these
 claims  could  only  relate  to  the  period  prior
 to  Octuber,  L97];  in  respect  of  everything
 that  comes  after  October,  I97],  the  present
 management  will  be  responsible.  But  so  far
 as  everything  that  happened  before  October,
 97]  is  concerned,  well,  I  hope  that  all  these
 claims  would  have  been  scttled  by  that  time,
 but  we  cannot  leave  everything  out  uncertain
 to  cover  what  may  happen  next  year  or  the
 year  after  that  in  respect  of  the  workers’
 claims  that  may  have  come  into  existence
 but  were  never  enforced  in  the  past.  ‘This  is
 the  position  so  far  as  the  compensation  part
 ३5  concerned.  This  covers  the  points  made  by
 hon.  Members  on  clauses  7,  18,  9  and  23.

 SHRI  SOMNATH  CHATTERJEE  :  May
 I  seek  a  clarification  ?  The  hon.  Minister  has
 just  now  said  that  any  claim  arising  between
 the  date  of  take-over  and  the  date  of  vesting
 of  the  undertaking  in  the  Government  would
 be  covered,  but  that  is  not  the  position  under
 clause  9.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  I  was  talking  of  the  period  prior  to
 the  take-over.

 SHRI  SOMNATH  CHATTERJEE  :  What
 about  the  period  between  the  take-over  and
 the  vesting  of  the  responsibility  in  the  Govern-
 ment  ?  The  workers  will  have  to  run  after
 the  owners  in  respect  of  their  claims  during
 this  period  ?  That  is  the  scheme  here,  ,

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  If  there  are  any  dues,  obviously  those
 who  are  in  charge  of  the  management  of  that
 period  will  be  liable,  but  that  is  4  different
 thing,  and  that  has  nothing  to  do  with  the
 owner.  So  far  ay  the  owner  is  concerned,  he
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 will  be  responsible  for  all  the  liabilities  which
 have  arisen  in  the  course  of  his  ownership  of
 the  particular  mine.  They  will  be  dealt  with
 the  terms  of  priority  as  laid  down  in  clauses
 17,  18,  9  and  23,  So  far  as  provident  fund

 is  concerned,  it  is  clause  8;  clause  9  is
 about  superannuation.  So  far  as  non-payment
 is  concerned,  that  comes,  whether  as  usual,
 under  clause  23.

 SHRI  N.  SREEKANTAN  NAIR:  In
 1741),  you  say  that  service  conditions  will  be
 protected.  But  under  19,  the  employer  can
 simply  disburse  those  amounts  Why  do  they
 not  hand  it  over  to  you  ?

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  He  should  appreciate  that  in  regard
 to  what  has  happencd  in  the  past,  the  Govern-
 ment  is  not  going  to  put  its  hand  into  its
 pocket  which  is  the  pocket  of  the  general
 tecasury.  What  we  are  doing  is  that  everything
 that  is  duc  to  the  worker  to  the  extent  that
 money  is  available  in  the  hands  of  the  owner,
 on  the  basis  of  whatcver  is  to  be  paid  to  him,
 will  he  paid  to  the  worker  first  so  far  as  his
 dues  ate  met  before  it  is  paid  to  the  employer
 ३  think  that  is  quite  sensible

 SHRI  R.  N.  SHARMA  He  has  said  that
 preference  would  be  given  to  tribunal’s  award.
 Under  sec.  347  of  the  Companies  Act,  retrens
 chment  compensation  and  lay-off  compensa-
 tion  is  a  first  charge  along  with  the  secured
 charge.  So  why  not  place  all  these  charges  al-
 so  ulong  with  these  charges  and  keep  them  as
 secured  charges?

 “SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  I  do  not  think  they  are  going  to  be
 any  worse  of  so  far  as  that  is  concerned  be-
 cause  there  is  cl.  23  which  is  a  charge  imme-
 diately  after  the  secured  charge.  I  do  not
 think  we  should  bring  intu  the  picture  any
 other.

 So  far  as  clause  7  is  concerned,  I  would
 like  hon.  members  to  appreciate  that  these
 powers  are  powers  which  have  been  taken
 virtually  under  every  nationalisation  Act.
 Government  have  taken  all  these  powers  to  see
 that  if  there  are  any  anomalies,  they  should
 be  dealt  with  properly.  But  to  my  knowledge,
 these  powers  have  never  been  used—on  a  pre-
 vious  occasion  also  I  referred  to  this  queas-
 tion  when  it  came  up  in  the  House—to
 the  detriment  of  workers.  Take  for  ins-
 tance,  what  happend  when  the  LIC  was,
 brought  into  existence.  At  every  stage  when
 anything  has  been  nationalised,  we  take  these
 powers,  but  they  have  never  been  utilised  to
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 the  detriment  of  the  workers  ;  they  have  always
 been  used  for  the  benefit  of  the  workers.  That
 is  first  thing.

 So  far  as  sub-clause  (2)  is  concerned,  that
 is  teally  in  relation  to  non-workmen,  that  is  to
 say,  Officers.  I  think  it  was  Shri  Chatterjce
 who  said  that  we  have  virtually  thrown  them
 to  the  wolves—he  did  not  say  so  in  so  many
 words  ;  let  me  be  mild,  but  that  was  the  pur-
 port  of  his  observation.  I  do  not  think  we
 have  done  anything  to  harm  their  interest.
 But  our  difficulty  is  this.  I  do  not  know  how
 much  personal  knowledge  he  has  about  those
 working  in  the  Jharia  district  But  there  have
 been  a  few  cases,  possibly  50  or  so—TI  cannot
 give  the  exact  number—who  have  been  paid
 very  high  salaries,  Rs.  5,000,  Rs.  6,000  Rs.
 8,000  and  Rs.  10,000  with  a  lot  of  privileges,
 attendant  benefits  and  so  on  These  are  the
 gentlemen  whom  we  would  like  to  be  able  to
 deal  with  fairly  and  honestly  I  think  he
 would  also  agree  that  they  should  be  dealt
 like  that.

 SHRI  SOMNATH  CHATILERJEE  :
 That  is  with  regard  to  the  onerous  clause  in
 the  contract  of  service.  They  will  be  governed
 by  that.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  If  there  are  cases  like  that,  |  am
 sure  hon.  members  will  bring  them  up  inside
 and  outside  this  House  and  they  will  be  dealt
 with,

 But  the  whole  object  of  this  is  to  give  us
 enough  freeclom  to  be  able  to  reurganise  these
 234  mines,  to  put  persons  who  are  properly
 paid  in  proper  places,  and  where  they  are
 not  properly  paid—in  fact,  they  are  over-
 properly  paid—to  be  able  to  reduce  them  to
 the  proper  level.  If  a  person  is  not  properly
 qualified,  who  is  tu  say  whether  it  is  onerous
 or  not?  We  are  not  going  to  lose  ourselves
 in  a  controversy  over  this  in  deciding  whether
 it  is  not  unerons  or  it  is  onerous.  Why  not
 have  a  little  confidence  in  us  ?  Why  dues  he
 think  that  we  are  going  to  musbehave  in  these
 matters  ?  Why  be  so  sensitsve  on  this  score  २
 Have  we  misbehaved  in  the  past  when  such
 powers  were  taken  by  us  in  other  cases?  In
 the  past  we  have  taken  very  wide  powers  of
 this  character  and  we  have  not  misbehaved.
 To  this  day,  cven  today,  I  would  only  request
 hon.  Members  to  say  if  they  have  ever  come
 across  an  instance  where  the  Government
 has  actually  misbehaved  and  misued  the  po-
 wer  in  its  hands.

 Hon.  Members  also  made  some  criticism
 and  I  can  appreciate  it—of  the  fact  that
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 production  has  not  come  up  very  much  or  is
 more  or  less  the  same  or  a  little  less  than  it
 was  before.  One  of  the  principal  reasons  for
 this  has  been  the  fact  that  we  have  been
 suffering  from  a  shortage  of  railway  wagons.
 I  can  show  to  the  hon.  Members  the  figures,
 but  I  have  not  got  them  now,  because  I  did
 not  know  that  those  points  would  be  raised  in
 this  manner.  The  coal  stocks  which  we  have
 at  the  pitheads  in  the  different  mines  are
 virtually  the  same  ;  the  stock  is  not  less  than
 what  it  was  at  the  time  of  nationalisation.  3
 think  that  is  the  best  proof  which  will  show
 that  it  is  not  production  that  has  come  down,
 but  that  production  has  been  going  up  at  a
 reasonable  level,  but  to  make  at  much  higher
 than  that  would  not  in  any  way  advance  the
 interest  of  the  coking  coal  mines  but  merely
 add  to  the  amount  of  cval  that  would  be  piled
 up  in  the  pitheads.

 Hon.  Members  also  made  some  quite
 vigorous  criticism  of  what  they  seem  to  fecl
 is  the  ignoring  of  the  interest  of  the  workers.
 My  friend  Mr.  Baladhandayutham  was  partie
 cularly  cloquent,  and  Mr.  Chithbabu  seems  to
 feel  that  I  am  only  anxious  about  the  workers
 of  Tamil  Nadu  and  have  forgotten  the  wot-
 kera  in  Bihar.  I  do  not  blame  him  because
 he  does  not  very  much  know  about  what  is
 happening  to  the  workers  in  Bihar.  But  T
 will  educate  him  and  say  that  while  I  am
 well  attuned  to  the  interest  of  the  workers  in
 Tamil  Nadu,  I  am  as  much  interested  in  the
 workers  of  Bihar.  Now,  in  relation  to  the
 workers  in  Bihar,  a  number  of  problems  are
 facing  us.  The  first  is,  you  will  be  interested
 to  know,  that  when  we  took  over  the
 management,  we  had  abont  70,000  employees
 on  the  rolls  of  the  coking  mines,  but  on  the
 Ist  of  April,  3972,  the  total  number  rose  to
 1,28,400,  That  is  to  say,  58,400  extra  emplo-
 yees  have  been  taken  in.  How  docs  this
 happen  ?  It  happened  firstly  because  a  large
 number  of  contract  workers,  who  were  not  on
 contract,  went  into  the  category  of  regular
 workers.  Secondly,  the  employers  very  often
 used  to  get  2  large  percentage  of  the  total
 number  of  workers  working  on  a  casual  basis,
 and  1,  you  hada  duplication  of  workers  ;
 that  is,  a  larger  number  of  workers  working
 casually  than  were  actually  needed  in  the
 mine  iteclf.  It  is  extremely  difficult  for  us  to
 separate  them  and  decide  who  are  the  sheep
 and  who  are  the  goats  ;  who  are  the  casual
 workers  who  should  be  taken,  and  who  are
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 not  casual  workers  who  should  not  be  taken,
 The  result  has  been  that  we  have  undoubtedly
 got  surplus  of  workers  today  in  the  Bharat
 Coking  Coal,  and  we  have  got—that  is  equ-
 ally  unfortunate  perhaps—a  number  of  wor-
 kers  who  have  come  on  the  rolls  who  possibly
 did  not  have  very  much  right  to  come  in,

 It  became  extremely  difficult  to  separate
 them,  particularly  in  these  days  of  unemploy-
 ment  when,  under  the  Wage  Boards,  every
 worker  feels  that  he  has  real  parity  with
 others  and  he  is  really  assured  of  wages,  pro-
 vided  he  does  his  work  honestly  and  properly.
 Not  only  have  we  taken  all  the  workers,  but
 we  have  also  secn  that  the  wage  Board  level
 of  wages  and  all  other  benefits  have  been
 given  to  all  those  1,28,000  workers.  I  would
 say——it  s  a  very  rough  estimate—-that  the
 Wage  Board  conditions  of  services  may  not
 have  been  given  even  to  50  per  cent  of  the  wor«
 kersin  the  coking  coal  mines.  I  think  I  would
 be  broadly  right,  because,  very  often  though  it
 was  certain  that  unde:  the  employers,  the
 Wage  Board  level  of  wages  was  being  paid,  in
 fact,  st  was  not  bring  paid.  But  now,  we  have
 seen  that  it  as  beng  paid.  The  increase  that
 has  accrued  m  the  cost  of  coal  as  a  result  of
 the  extra  payment  that  we  are  making  to  the
 workers  is  something  like  Rs.  3.50  a  tonne.
 Apart  from  the  incicase  in  dearness  allowance
 on  the  Wage  Board  scale,  no  worker  in  the
 Bharat  Coking  Coal  gets  today  less  than  Rs.
 7.3  per  day.  I  think  this  dors  augur  pretty
 well  so  far  as  the  management  of  the  Bharat
 Coking  Coal  is  concerned.  We  have  also  set  up
 a  consultative  committee  with  representatives
 of  the  central  trade  unions  to  advise  and  help
 us  to  see  that  we  are  really  able  to  follow  a
 proper  labour  policy.

 I  would  even  now  plead  with  the  hon,
 Members  that  they  should  be  a  little  indulgent
 so  far  as  the  work  that  we  conduct  in  the
 coal  mines  is  concerned,  because  the  more  I
 get  to  know  about  these  mines  the  more  I
 find  the  number  of  difficulties  that  arise  out
 of  the  way  in  which  the  mine-owners  have
 operated  for  years  ani}  years.  Mr.  Bhatta-
 charyya  mentioned  forty  years.  We  are  forty
 years  too  late  because  the  recommendation  to
 nationalise  the  coal  mines  came  about  forty
 years  ago,  it  wasim  937  For  at  least  35
 years  the  mine-owners  had  so  many  corrupt
 Practices  operating  in  the  mines  that  to  get
 rid  of  all  of  them,  to  clean  up  a  place  like  the
 Jharia  mines  and  rebuild  it  as  a  place  where
 the  best  coking  coal  in  our  country  is  avall-
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 able,  is  a  very  difficult  task  but  a  task  which
 I  am  confident  we  shall  be  able  to  fulfil.

 SIIRI  DINEN  BHATTACHARYYA
 (Serampore)  :  Why  do  you  pay  compensation
 to  these  corrupt  employers  ?

 SHRI  S.  MOHAN  KUMARAMAN-
 GAIAM  :  Mr.  Bhattacharyya  knows  that  we
 have  a  Constitution  and  we  work  under  that
 Constitution  ;  even  in  terms  of  articles  3]
 and  3C  there  are  certain  obligations  which
 we  observe  and  it  is  in  terms  of  the  Consti-
 tution  that  the  law  is  passed.

 श्री  हुकम  खुद  कछवाय  (  मुरैना  )  :

 उनका  प्रॉविडेंट  फण्ड  का  जो  पैसा  है,  उसको
 आप  जमा  करेंगे  या  उन  मालिकों  से  लेंगे  ?

 SHRI  Ss.  MOHAN  KUMARAM  ANGA-
 LAM:  I  am  really  amazed  when  IJ  hear  a
 gentleman  representing  the  Jan  Sangh  shed-
 ding  so  many  tears  for  the  labourers  because
 whenever  we  proposed,  they  always  fought
 against  the  amendments  of  the  Consti-
 tution  by  which  we  could  protect  the
 workers.  eee  (Interruptions)  It  is  better  that
 wisdom  should  dawn  on  them,  even  if  it
 is  late.  Shri  Vajpayee  also  knows  that  so  far
 as  the  Constitution  amendments  were  con-
 cerned,  the  voice  of  the  Jan  Sangh,  to  put  it
 mildly,  was  rather  dubious.

 श्री  हुकम  याद  कछवाय  :  मैंने  सवाल

 पूछा  था  कि  उनका  प्रोविडेंट  फण्ड  का  जो
 पैसा  है,  मालिकों  को  जो  मुआवजा  दिया

 जायगा,  क्‍या  उसमें  से  काटा  जायगा  या  आप
 जमा  करेंगे  ?

 MR,  DEPUTY-SPEAKER  :  I  think  the
 hon.  Member  was  not  here;  I  saw  him
 just  rushing  into  the  Chamber.  The  hon.
 Minister  has  been  speaking  for  quite  some-
 time  and  he  has  dealt  with  that  question
 quite  at  length  and  you  are  raising  it  now.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM:  The  trouble  about  some  hon.  Mem-
 bers  is  that  they  like  to  listen  to  themselves
 but  uot  to  others  and  naturally  they  are  not
 able  to  follow  the  proceedings  of  the  House
 very  accurately.

 My  last  point  is  about  the  question  rai-
 sed  by  Mr.  Chittibabu,  whether  we  take
 into  consideration  the  reserves  of  the  coalmi-
 nes  in  fixing  the  amount  of  compensation,
 We  do  not.  There  is  no  compensation  so  far
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 as  reserves  are  concerned.  Reserves  of  coal
 under  the  soil  are  the  property  of  the  State;
 they  are  not  the  propetty  of  individuals
 mine  owner  ;  no  compensntion  has  been  pro-
 vided  for  that  whatsoever.

 Some  remarks  were  also  made  by  Mr.
 Chittibabu  which  I  should  not  let  pass.  He
 seems  to  imagine  that  custodians  are  going
 to  be  appointed  from  the  political  party  to
 which  I  belong.  But  I  would  rcquest  him
 not  to  judge  us  by  his  standards.  His  stand-
 ards  may  be  different.  So,  also  he  seems  to
 think  that  much  of  the  compensation  that
 we  are  going  to  pay  out  is  because  of  cer-
 tain  obligations  made  at  the  time  of  the
 elections.  I  am  afraid  again  that  he  is
 acting  on  the  basis  of  his  outlook  and  not
 ours.  This  compensation  has  been  evaluated
 very  strictly  and  has  been  arrived  at  on  the
 basis  of  very  hard  and  sustained  work  by
 teams  of  accountants  and  technical  people
 in  evaluating  assets.  I  think  hon.  Mem-
 bers  will  appreciate  thetrefoe  that  we  have
 done  our  best  in  producing  this  Bill  now
 which  will  enable  an  effective  and  complete
 takc-over  of  the  mines  and  enable  us  to  go
 forward  to  amalgamate  them  effectively  so
 that  we  can  get  the  maximum  ont  of  these
 mines  and  usc  the  most  scientific  and  mod-
 ern  methods  in  their  development,  while  at
 the  same  time  doing  our  best  to  protect  the
 interests  of  the  workers  and  other  sections  of
 the  people  who  have  certain  nghts  in  rela-
 tion  to  the  provious  owners.

 I  would  only  mention  in  respect  of  Mr.
 Daga’s  request  that  the  matter  should  be
 referred  to  a  Select  Committee  that  I  would
 most  earnestly  request  him  not  to  press  his
 suggestion,  the  reason  being  not  that  we  are
 afraid  of  going  to  a  Select  Committee,  but
 that  it  will  take  another  four  months.  Al-
 ready,  the  amalgamation  has  been  dclayed
 too  long.  The  whole  object  of  the  take-over
 was  to  make  the  2!4  mines  into  something
 like  50  or  60  units  and  then  even  make
 them  smaller  in  number.  The  longer
 we  delay  it,  th:  longer  will  be  the  delay  in
 initiating  process  of  tationalisation  and
 scientific  exploitation  of  the  mines.  The
 matte:  is  not  very  complicated  and  we  have
 been  very  careful  in  fixing  the  amount  of
 compensation  on  the  basis  uf  a  very  sus-
 tained  study  by  responsible  officers.  It  is  in
 this  light  that  I  would  commend  the  measure
 to  this  House.

 MR.  DEPUTY-SPEAKER :  I  put  amend.
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 ment  No.  I,  for  referring  the  Bill  to  a  Select
 Committee,  to  the  House.

 Amendment  No.  २  was  put  and  negatived,

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is:

 “That  the  Bill  to  provide  for  the
 acquisition  and  transfer  of  the  right,
 title  and  interest  of  the  owners  of  the
 coking  coal  mines  specified  in  the  First
 Schedule,  and  the  right,  title  and  in-
 terest  of  the  owners  of  such  coke  oven
 plants  as  are  in  0  about  the  said  cuking
 cval  mines  with  a  view  to  rcorganising
 and  reconstructing  such  mines  and  plants
 for  the  purpose  of  protecting,  conserving
 and  promoting  scientific  development  of
 the  resources  of  coking  coal  needed  to
 meet  the  growing  requirements  of  the
 iron  and  steel  industry  and  for  matters
 connected  therewith  ot  incidental  thercto,
 be  taken  into  consideration  ?

 The  Motion  was  adopted.

 MR.  DEPUTY-SPEAKER  :  Before  we
 take  up  clause-by-clause  consideration  there
 are  a  number  of  difficulties  which  [I  wish  to
 point  out  According  to  the  ruks,  all  the
 amendments  should  be  given  one  day  in  ade
 vance  so  that  copies  of  the  amendments  can
 be  circulated  to  the  Membeis  and  they  may
 be  able  to  study  them  and  come  to  the
 House  prepared  to  make  their  contributions
 There  are  quite  a  large  number  of  amend-
 ments  which  were  sent  in  only  today,  includ-
 ing  sume  amendments  of  the  Government.
 Lam  in  a  difficulty.  According  to  the  rules
 I  may  or  may  not  accept  them,  but  I  would
 not  hke  to  be  arbitrary  in  the  matter.  How
 is  it  possible  to  circulate  the  amendments
 received  today  to  the  Members  so  that  they
 can  study  them?  I  would  like  the  hon,
 Minister  to  enlighten  me  Under  the  cir-
 cumstances,  povibly  the  best  thing  is  to  take
 up  the  Clause  by  Clause  consideration  to-
 morrow.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM:  I  am  told  that  the  next  butiness  on
 the  Order  Paper  is  ready  and  Mr.  Khadilkar
 is  here.  So,  though  I  am  not  anxious  to
 postpone  it,  if  the  House  considers  it  rea-
 sonable,  we  can  take  up  the  Clause  by
 Clause  consideration  tomorrow  and  give  the
 hon.  Members  an  opportunity  of  going
 through  all  the  amendments.
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 SHRI  K.  NARAYANA  RAO  (Bobilli)  :
 There  must  be  a  formal  motion  for  adjourn-
 ment  of  the  debate  on  this  particular  Bill.

 MR.  DEPUTY-SPEAKER  :  Under
 Rule  89,  the  Speaker  may,  if  he  thinks  fit,
 postpone  the  consideration  of  a  clause.  So,
 even  without  referring  it  to  the  House,  I  can
 do  it  But  I  am  happy  the  Minister  agrees
 with  me.  Clause  by  clause  consideration  will
 be  taken  up  tomorrow.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  Can  some  new  amendments
 be  given  at  this  stage  >

 MR.  DEPUTY-SPEAKER:  I  do  not
 know.  Next  item

 6.6  hrs

 PAYMENT  OF  GRATUITY  BILL

 THE  MINISfER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR)  :  Sit,  I  beg  to  move  :

 “That  the  Bill  to  provide  for  a
 scheme  for  the  payzient  of  gratuity  to
 employees  engaged  in  factories  mines,  vil-
 fields,  plantations,  ports,  railway  com-
 panies,  shops  or  other  establishments  and
 for  matters  connected  there-with  or  in-
 cidental  thereto,  as  reported  by  the  Select
 Committee,  be  taken  into  considera-
 tion.”

 T  have  the  honour  to  move  that  the  Pay-
 ment  of  Gratuity  Bill  as  amended  by  the
 Select  Commuttee  be  taken  into  consideration
 and  also  that  the  Bill  be  passed.  The  bill  is
 part  of  a  package  of  social  security  measures
 we  have  promoted  to  enable  the  workers  to
 meet  the  different  contingencies  of  life.  The
 grave  problem  of  unemployment  is,  of  course,
 with  us  all  the  time  and  we  have  to  do  all
 we  can  to  solve  or  at  Ieast  to  contain  it.  But
 at  the  same  time,  we  must  also  do  our  Jimi-
 ted  best  to  dispel  the  sense  of  insecurity
 which  haunts  the  minds  even  of  those  who
 are  already  in  employment.  Absence  of  300०
 quate  retirement  benefits  is  one  of  the  factors
 that  make  for  this  sense  of  insecurity,  The
 worker  knows  that  even  after  a  long  working
 life  he  would  not  have  the  wherewithal  with
 which  to  meet  the  needs  of  life  on  retire-
 ment.  This  thought  starts  disturbing  him  as
 he  approaches  retirement  and  makes  retire-
 ment  itself  an  event  to  be  looked  upon  with
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 dread.  The  Provident  Fund  Scheme  has  been
 devised  by  the  Government  to  give  the  worker
 a  measure  of  income  security  in  retirement  ;
 the  Family  Pension  Scheme  recently  intro-
 duccd  provides  a  measure  of  protection  for
 his  dependents  in  the  event  of  his  death  in
 harness.  There  has  been  a  demand  all  over
 the  country  for  the  introduction  of  a  Gra-
 tuity  Scheme  designed  to  serve  the  same  pur-
 pose.  The  Bill  before  us  serks  to  mect  this
 demand.

 The  Bill  was  referred  by  the  Lok  Sabha
 to  a  Select  Committee  on  the  2ist  Decem-
 ber,  97l.  The  Select  Committee  presented
 its  Report  on  the  2nd  May,  1972.  The
 Coummittee  has  made  a  number  of  changes  in
 the  Bill  designed  to  improve  its  coverage  and
 content.  I  shall  briefly  recapituate  the  more
 important  of  these  changes.

 (i)  To  widen  the  coverage  of  the  Bill,  the
 wage  limit  has  been  raised  from
 Rs.  750  to  Rs.  000  per  month  as
 provided  for  in  the  Employces’  Pro-
 vident  Funds  Scheme,  I952.  To  ene
 sure  that  a  person  who  has  been  em-
 ployed  for  a  continuous  period  of  five
 years  on  wages  nut  exceeding
 Rs.  l000  per  month  may  not  become
 disentitled  to  recvive  gratuity  when  his
 suonthly  wages  exceed  Rs.  2000  a  pro-
 vision  has  also  been  made  that  gra-
 tuity  should  be  paid  in  respect  of  the
 period  during  which  such  a  person
 was  employed  on  wages  not  exceeding
 Rs.  1000,  per  month  on  the  basis  of
 the  wages  received  by  him  during  that
 period.

 (ii)  Under  the  Bill  as  introduced  in  the
 Lok  Sabha,  the  quantum  of  gratuity
 payable  at  the  rate  of  half  a  month's
 wage  for  cach  completed  year  of  sere
 vice  was  to  be  subject  to  a  maximum
 of  43  months’  wages.  That  Select
 Committee  has  not  altered  the  rate
 but  the  ceiling  on  the  quantum  has
 been  raised  from  ib  months’  wages  to
 20  months’  wages  s0  as  to  provide  an
 incentive  to  employees  who  work  be-
 yond  30  years  of  service.

 (iti)  The  Bill  as  introduced  in  the  Lok
 Sabha  was  to  apply  initially  to  fac-
 tories,  mines,  plantations  and  such
 shops  or  establishments  employing  10
 or  more  persons  as  are  covered  by  the
 relevant  98६6  Acts,  with  an  enabling
 provision  emppwering  Central  Gove
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 ernment  to  extend  its  provisions  to
 other  establishments  also.  The  Bill  as
 amended  by  the  Selcct  Committee
 will  now  apply  initially  to  oil  fields,
 ports  and  railway  companies  also  in
 addition  to  the  sectors  originally  pro-
 posed  te  be  covered.  ‘lhe  enabling
 provision  for  extension  of  the  pro-
 visions  of  the  Bull  to  other  cstablishe
 ments  also  remains.

 (iv)  In  the  case  of  a  dispute  with  regard
 to  the  amount  of  gratuity  payable  to
 an  employee  or  the  admissibility  of
 any  claim  for  payment  of  gratuity,
 the  employee  also  will  now  have  the
 right  tomake  an  application  to  the
 Controlling  Authority  for  appropriate
 action.

 (v)  In  the  cases  of  default  in  the  payment
 of  gratuity,  gratuity  well  be  recovera-
 ble  as  arrears  of  land  revenue  together
 with  compound  interest  at  the  rate  of
 9  per  cent  per  annum  fiom  the  eme
 ployer.

 (vi)  Where  an  employer  fails  to  pay
 gratuity  to  an  employee,  he  will  be
 punishable  with  imprisonmeut  for  a
 term  which  will  not  be  less  than  3
 months,  unless  the  Court  trying  the
 offence,  for  reasons  to  be  recorded  in
 writing,  is  of  the  opinion  that  a  lesser
 term  of  imprisonment  or  the  imposie
 tion  of  a  line  would  mect  the  ends  of
 justice.

 (vii)  Under  the  proviso  to  clause  IL  of  the
 Bill,  a  apecific  provision  has  beca
 made  under  which  the  appropriate
 Government  shall  authorise  the  cri
 minal  prosecution  of  an  employer
 who  has  failed  to  pay  gratuity  within
 the  prescribed  time.

 The  Select  Committee  had  also  requested
 Government  to  reconsider  Clauses  2(c)  and
 4(6)  of  the  Bill,  relating  to  the  following
 matters:

 (i)  Whether  8  strike  which  is  illegal
 should  be  considered  as  interruption
 of  service  which  will  disqualify  an
 employce  for  gratuity  fot  that  parti-+
 cular  year.

 (ii)  Whether  gratuity  us  liable  to  be
 forfeited  in  part  ot  in  whole  if  an
 employee's  services  are  terminated  for
 any  act  causing  damage  or  loss  to  or
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 destruction  of  property  belonging  to
 the  employer  or  for  riotous  or
 disorderly  conduct  or  any  other  act
 of  violence  on  his  part  or  any  offence
 involving  moral  turpitude.

 Government  have  given  the  most  careful
 consideration  to  these  two  recommendations  of
 the  Select  Committec,  but  could  not  see  their
 way  to  accepting  them.

 Under  Clause  2(c)  of  the  Bill  a  period  of
 illegal  strike  docs  not  form  part  of  “continuous
 service”,  The  inteation  is  that  in  case  ot
 particip  ition  in  an  illegal  strike,  the  employee
 will  forfeit  gratuity  for  that  particular  year,
 but  the  service  rendered  in  earlier  years  and
 an  subsequent  years  will  be  taken  into  account
 Tor  purposes  of  payment  of  gratuity.  As
 sudden  and  unjustified  strikes  (which  may
 partake  of  an  illegal  character)  upset  produc-
 tion  plans  and  may  cause  considerable  loss  to
 employers  and  to  the  country  generally.
 Government  feel  that  there  should  be  some
 deterrent  against  such  strikes.  Gratuity  is  no
 doubt  an  unportant  :ctirement  benefit  to  the
 worker  ;  but  it  also  embodies  the  concept  of
 a  reward  to  the  worker  for  Jong  and  efficient
 Service  rendered  to  the  employer.  Government
 are,  therefore,  unable  tu  agree  that  the  period
 of  “continuous  service’?  may  include  the
 period  of  an  illegal  strike.

 As  regards  the  forfeiture  of  gratuity,  the
 Select  Committee  has  suggested  that  the
 entire  clause  4(6)  may  be  omitted  so  that
 gratuity  which  an  émpluyee  earns  by  virtue  of
 service  over  a  period  may  not  be  forfeited  for
 any  misconduct  on  his  part.  The  concept
 underlying  this  provisionin  the  Bill  is  that
 misconduct  on  the  part  of  an  employee,  no
 matter  at  which  stage  of  service,  should
 entail  consequences  either  by  way  of  reduction
 of  the  gratuity  payment  or  by  its  total  for-
 feiture.  There  are  degrees  and  grades  of
 misconduct  and  forfeiture  of  gratuity  should
 arise  only  in  the  case  of  misconduct  which
 may  be  described  as  grave  or  serious.  I  hope
 the  House  will  agree  that  a  distinction  should
 be  made  between  technical  misconduct  and
 misconduct  which  entails  destruction  of  em-
 ployer’s  property  or  which  involves  riotous
 conduct  and  use  of  violence.  There  should  be
 some  deterrent  against  this  class  of  misconduct
 and  this  is  what  Clause  4(6)  seeks  to  provide.

 In  the  Select  Committee  several  members
 expressed  their  anxiety  to  cnsure  promptness
 in  the  payment  of  gratuity.  Since  gratuity  is
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 a  retirement  benefit  payable  when  an  employee
 superannuates  or  resigns,  there  should  be
 adequate  safeguards  to  ensure  that  the  em-
 ployer  does  discharge  this  obligation  at  the
 time  it  arises.  A  number  of  suggestions  were
 made,  the  principal  one  being  that  there
 should  be  a  Trust  Fund  to  which  the  em-
 ployers  would  make  a  prescribed  contribution
 every  year,  the  ‘Trust  Fund  will  be  responsible
 लि.  paying  gratuity  to  the  workers  at  the
 time  it  falls  due.  The  proposal  has  been
 considered  by  Government  and  a  Working
 Group  has  been  ३6६  up,  with  an  Actuary  of
 the  Life  Insurance  Corporation  as  its  Chair-
 man  and  including  representatives  of  the
 Departments  of  Insurance,  Labour  and  Em-
 ployment  and  Economic  Affairs  and  the
 Bureau  of  Public  Enterprises,  to  consider  the
 matter  in  depth  and  to  make  recommenda
 tions  on  the  most  suitable  and  feasible  Scheme
 for  the  purpose.  The  Group  has  already
 started  its  work  and  necessary  further  action
 will  be  taken  in  the  matter  after  its  report  is
 received,

 lam  confident  that  the  Bill  will  be
 welcomed  as  a  piece  of  progressive  labour
 legislation  and  that  it  will  receive  support
 from  all  sections  of  the  House,  Workmen  all
 over  the  country  have  been  anxiously  waiting
 for  this  measure  to  be  placed  on  the  statute
 book  and  I  would  urge  that  we  should  do  ३०
 as  early  as  possible,

 I  am  aware  of  the  fact  that  in  certain
 particulars  the  Bill  does  not  fully  meet  the
 wishes  and  suggestions  made  by  the  Select
 Committee.  I  would,  however,  request  the
 House  to  look  at  the  Bill  as  a  whole  and  to
 understand  how  far  it  tulfils  the  broad
 objectives  which  we  all  have  in  view.  There
 may  be  some  who  desire  an  extension  of  the
 coverage  of  the  Bill  and  others  who  would
 like  to  see  larger  benefits  made  available  to
 workers  I'hese  may  be  desirable  ends  in
 themselves  but  I  suggest  we  may  consider
 them  ata  later  stage  after  we  have  some
 experience  of  the  working  this  new  statute.
 We  are  now  making  a  beginning  with  a
 gratuity  scheme,  and  in  the  opinion  of  the
 Gevernment,  the  provisions  of  the  Bill  re-
 present  a  fair  balance  between  needs  of  the
 workers  employed  in  the  productive  process
 and  the  compelling  need  for  conserving
 resources  for  the  augmentation  of  the  total
 national  product.  We  must  not  forget  that
 such  augmentation  is  an  essential  Pre-condi-
 tion  to  the  success  of  our  current  efforts  to
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 remove  the  scourge  of  poverty  from  the
 country.  When  viewed  from  this  angle,  I  am
 sure,  that  the  Bill  will  commend  itself  to  all
 sections  of  the  House  and  command  their
 support.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan)  ;  Mr.  Deputy  Speaker,  Sir,  this  is
 a  measure  which  has  been  long  overdue.
 Although  it  is  somewhat  a_  half-hearted
 measure,  we  welcome  it.

 In  the  past,  the  payment  of  gratuity  has
 been  treated  to  be  in  the  nature  of  a  dole  or
 a  pittance  to  be  given  to  an  employee  who  is
 being  retired  or  superannuated  at  the  swect
 will  of  the  employer.  After  giving  best  years
 of  his  life  for  the  employer  and  with  no
 prospect  of  future  employment,  when  an
 employer  is  retired,  he  is  certainly  entitled  to
 be  given  in  lieu  of  pension  something  like
 gratuity.  That  is  why  there  has  been  a
 consistent  demand  that  this  benefit  which  is
 nut  a  mere  pittance  or  a  dole  from  the
 employer  should  have  a  statutory  recogni-
 tion.  And  it  should  be  made  a  statutory
 right  of  the  workers  to  get  that.  With  greater
 and  greater  shrinking  of  cmployment  poten-
 tialities,  with  noold  age  benefit  being  available
 and  with  no  unemployment  insurance  being
 available  to  the  employees  who  lose  their
 jobs  by  one  or  the  other  processes  mentioned
 in  this  Bill,  it  is  fair  and  proper  that  provi-
 sion  should  he  made  for  payment  of  gratuity.
 From  its  very  name,  the  concept  of  gratuity
 seems  to  connote  that  it  is  in  the  nature  of
 a  gratuitous  payment.  But  now  it  has  been
 legally  recogniced  in  some  cases  at  least  ;
 under  industrial  law  it  is  a  justifiable  claim
 on  the  part  of  the  employee  for  services
 rendered  and  it  should  no  longer  be  treated
 as  a  charity  or  a  dole  given  by  the  employer.
 This  is  not  an  exegratia  payment  but  a
 vested  right  of  the  employees  to  get  it.

 The  Bill,  we  are  very  sorry  to  say,  although
 it  meets  some  of  the  requirements  which  have
 been  long  uverdue,  by  reason  of  its  restricted
 Scope  does  not  meet  all  the  requirements,  and
 some  of  the  provisions,  I  am  sorry  to  say,  are
 loaded  in  favour  of  the  employers  and  not  the
 employees.

 The  hon.  Minister  has  referred  to  some  of
 the  provisions  which  we  find  from  the  Report
 of  the  Sélect  Committee  were  very  much  dis-
 cussed  but  Government  has  not  found  it  possi-
 ble  to  accept.  The  reasons  which  have  been
 Biven  do  not  convince  us.

 Apart  from  the  coverage  of  the  workers,
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 why  should  the  retrenchment  compensation
 which  is  provided  in  the  Industrial  Disputes
 Act  under  25F  not  have  been  made  a  part  of
 the  gratuity  scheme?  Because  what  is  paid  as
 compensation  for  retrenchmunt  is  in  the  nature
 of  gratuity  for  services  rendered  ;  on  the  basis
 of  the  years  of  services  rendered,  that  compen-
 sation  is  calculated  which  is  really  gratuity.
 Now  because  of  more  effictive  steps  indtcated
 in  this  Bill,  it  would  be  easier  for  the  workmen
 who  are  retrenclied  to  come  under  the  scope
 and  ambit  of  this  Bill;  there  would  be  an
 easier  method  of  realisation.  We  all  know  how
 long  it  takes  under  25F  ;  sometimes  the  Indus-
 trial  Tiibuual  has  to  assess,  calculate,  the  re-
 trenchment  compensation  that  is  payable  under
 25¥.  But  this  Bill  docs  not  include  that  cate-
 gory  within  its  ambit.

 Clause  |  (3)  makes  the  applicability  of
 this  schetne  to  categories  of  workers  very  much
 restricted.  We  finci  from  the  Report  of  the
 Select  Committce  and  the  Minutes  of  Dissent
 appended  thereto  that  there  has  been  a  consis-
 tent  demand-~I  believe  and  I  ain  told  that  al-
 most  all  the  Gentral  tride  union  organisations
 asked—,  namely;  why  should  this  scheme  be
 restricted  to  certain  categories  of  workers  in
 this  country,  what  right  have  we  to  deny  this
 payment  of  gratuity  to  all  types  uf  eraployecs.
 We  find  that  there  has  been  almost  a  unani-
 mous  demand,  so  far  as  it  appears  from  the
 Minutes  of  Dissent,  from  a  large  section  of
 members  repivsenting  trade  union  organisations
 to  include  within  the  ambit  of  this  Bill  trans-
 port  workers,  workers  of  the  local  bodies,  wore
 kers  in  the  construction  industry,  educational
 institutions,  hospitals,  etc,  for  which  some
 amendments  have  been  given.  But  what  is  the
 rationale  behind  exclusion  of  these  categories
 of  workers?  Was  it  an  arbitrary  method  of
 picking  and  choosing  which  was  adopted?  No
 rational  principle  is  indicated.

 Why  should  sine  of  the  workers  only  get
 the  Lenefit?  What  right  have  we  got  to  deny
 the  other  workers  of  the  benefit?  ‘Chis  is  the
 most  ordinary  benefit  which  the  worker  is  en-
 titled  to  get.  Why  this  arbitrary  selection  of
 some  of  the  types  of  workers  to  get  the  bene>
 fit?  Therefore,  we  should  definitely  commend
 to  the  hon.  Minister  to  accept  some  of  the
 amendments  which  we  have  given  to  enlarge
 the  scope  of  the  Bill,  After  all,  the  employers
 will  have  to  pay.  Why  snould  he  in  some
 cases  have  the  right  to  deny  this  benefit  to  the
 workers  and  only  in  certain  fields  of  employ-
 ment  this  is  applicable.  I  submit  there  is  no
 reason  behind  this  arbitrary  picking  and  choo



 248  Payment

 {Shri  Somnath  Chatterjee]
 sing  of  types  of  workers  who  should  get  the
 benefit.

 Then  clause  2(c),  to  which  we  have  a  very
 fundamental  objection.  The  clause  said  that
 no  strike  should  be  encouraged.  But  I  take  it
 that  the  legality  or  illegality  of  a  strike  would
 be  determined  by  the  Industrial  Disputes  Act—
 Sections  22  and  23,  The  hon  Members  are  aware
 —dmost  of  them  arc,  I  am  sure—as  to  what  are
 the  occasions  which  have  been  held  to  prohi-
 bit  a  strike.  apart  from  the  period  uf  notice  to
 be  given.  You  are  aware  that  nobody  can  go
 on  a  strike  during  the  pendency  of  the  conci-
 liation  proccedings,  during  the  pendency  of
 ptoceedings  before  a  court  or  tribunal,  during
 the  pendency  of  arbitration  pioceedings  and
 during  any  period  in  which  a  settlement  or
 award  is  in  operation,  etc.  ‘Therefore,  a  strike
 which  may  be  wholly  justified  will  because  of
 certain  statutory  standards  laid  down  be  decla-
 red  illegal.  Otherwise  the  workers  will  be  fully
 justified  in  going  on  a  strike  and  there  may  be
 various  reasons  why  the  workers  will  have  to
 go  on  a  strike,  not  that  they  get  pleasure  out
 of  it.  Therefore,  these  arc  certain  statutory
 standards  laid  down  in  the  Industrial  Disputes
 Act  which  cannot  possibly  visualise  all  the  cir-
 cumstances  in  which  the  workers  or  a  body  of
 workers  can  go  on  a  strike.  Supposing  there  is
 a  strike  for  a  day  or  two  which  is  fully  justi-
 fied,  as  you  will  sce  that  some  of  the  hon.
 Members  in  thei:  Minutes  of  Dissent  have  in-
 dicated,  but  these  workers  who  go  on  a  strike
 for  a  day  or  two  which  otherwise  is  fully  justi-
 fie,  would  be  debarred  from  the  benefits  of  be-
 ing  treated  in  continuous  service  under  Section  2
 sub-clause  (3).  I  submit  this  is  a  retrograde
 measure  because  there  are  various  types  of  em-
 ployers  and  it  will  not  be  diflicult  for  them  to
 create  provocations  and  get  rid  of  the  applica-
 bility  of  these  provisions  or  to  make  the  wor-
 kers  lose  the  benefits  of  this  scheme,  to  provoke
 such  a  situation  in  which  the  workers  will  be
 forced  to  go  on  a  strike  for  a  day  or  two  or
 seven  days  anc  then  come  within  the  mischief
 of  Section  2  sub-clause  (3)  and  they  will  lose  the
 benefit  of  being  treated  in  continuous  service.
 We  submit  this  is  a  measure  which  the  Govern-
 tment  may  consider  again  and  the  Government
 may  kindly  accept  the  amendment  which  I
 have  submitted,

 The  other  clause  to  which  I  wish  to  draw
 the  attention  of  the  hon.  Minister  and  the
 House  is  clause  2(5).  That  is  definition  of
 wages.  Although  we  generally  welcome  this
 measure,  we  find  some  of  the  provisions  arc
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 put  more  for  the  benefit  of  the  employers  than
 for  the  benefit  of  the  employees.  Clause  2  (5)
 says  that  it  shall  not  and  it  does  not  include
 any  bonus,  house  rent  allowance,  overtime  al-
 lowance  and  any  other  allowance.  After  all,
 nobody  can  say  that  the  level  of  wages  or  sal-
 aries  in  this  country  is  very  high.  The  dear-
 ness  allowance  in  many  cascs  is  treated  and
 ought  to  be  treated  as  part  of  the  wages  itself.

 Even  dearness  allowance  is  not  to  be  taken
 into  consideration  while  computing  wages  un-
 der  this.

 AN  HON.  MEMBER:  It  will  be  taken.

 SLIRI  SOMNATH  CHATTERJEE  :  I  am
 sorry,  I  made  a  mistake;  1  stand  corrected.
 But  there  are  other  types  of  allowances,  bonus,
 etc.  Why  should  not  thease  things  be  treated  as
 part  of  the  wages?  Why  should  not  this  bene-
 ht  go  to  the  employces?  After  all,  you  are
 giving  I5  days’  wages  in  a  whole  year.  ‘That
 is  for  the  purpose  of  gratuity.  Why  do  you
 deprive  them  of  this  amount  which  in  any
 event  is  not  going  to  be  very  large.

 I  wish  to  draw  his  attention  to  Clause  4
 which  is  about  the  ‘qualifying  period’.  Clause
 4  says:

 “Gratuity  shall  be  payable  to  an  em-
 ployee—

 (a)  on  his  superannuation,

 (b)  on  his  retirement  or  resigna-
 tion,

 (c)  on  his  death  or  total  disable-
 ment  due  to  accident  or  di-
 svase

 after  completion  of  not  less  than  five
 years  of  continuous  service.”

 This,  I  do  not  understand.  What  is  the
 special  charm  of  mentioning  ‘5  years’?  What
 is  the  special  reason  behind  it?  If  this  is  jess
 than  5  years,  he  will  not  be  entitled.  Why?
 Suppose,  after  2  ycars  he  is  disabled  due  to
 accident.  What  happens?  Why  should  he  not
 get  the  benefit?  We  have  put  another  amend>
 ment  which  I  request  the  House  to  accept.

 The  rate  of  gratuity,  namely,  5  days  in
 one  year  is  not  at  all  an  adequate  amount.
 This  should  be  raised  to  30  days.  And  then,
 about  the  upper  limit,  we  wish  to  submit  that
 there  need  not  be  any  upper  limit.  Entitle
 ment  to  gratuily  depends  upon  length  of  ser-
 vice,  the  number  of  years  a  worker  has  put  in.
 That  will  be  a  thing  which  will  vary  ia  indi-



 245  Payment

 vidual  cases.  Therefore,  why  should  there  be
 any  upper  limit  prescnbed  ?

 Another  objectionable  feature  that  we  find
 is  about  ‘forfeiture’  of  the  entire  amount  of
 gratuity.  Sub-clause  (a)  of  clause  4  (3)  says
 that  the  gratuity  of  an  employee  whose  ser-
 vices  have  been  terminated  for  any  act,  wilful
 omission  or  negligence,  causing  any  damage  or
 loss  to,  or  destruction  of  property  belonging  to
 the  employer,  shall  be  forfeited  to  the  extent
 of  the  damage  or  loss  so  caused.  Sub-clause
 (b)  provides  for  the  total  forfeiture  of  the  en-
 tire  amount  duc.  I  wish  to  refer  to  a  judg-
 ment  of  the  Supreme  Court  in  this  connection.
 The  Supreme  Court  has  been  criticised  on  the
 floor  of  the  House  on  many  occasions  fur  tak-
 ing  up  a  reactionary  attitude  and  all  that.
 This  is  what  the  Supreme  Court  said  in  1961.
 I  am  quoting  fiom  the  yudgment  of  the  Sup-
 reme  Court  Mr.  Justice  Gajendragadkar  in
 the  judgment  said:

 “On  principle,  if  gratuity  is  earned
 by  an  employee  for  long  and  meritorious
 service  it  is  difficult  to  understand  why  the
 benefit  thus  earned  by  long  and  merito-
 rious  seivice  should  not  be  available  to  the
 employee  even  though  at  the  end  of  such
 service  he  may  have  been  found  guilty  of
 misconduct  which  entails  hes  dismissal.
 Gratuity  is  not  paid  to  the  employee  gra-
 tuitously  or  mercly  as  a  matter  of  boon.
 It  is  paid  to  him  for  the  service  rendered
 by  him  to  the  employer  and  when  it  is
 once  earned,  it  is  difficult  to  understand
 why  it  should  necessarily  be  denied  to  him,
 whatever  may  be  the  nature  of  misconduct
 for  his  dismissal.”

 This  was  said  in  the  Garment  Cleaning
 Workers’  case,  in  I96],

 This  was  what  was  done  by  the  Supreme
 Court  in  396I.  Now  we  are  putting  the  clock
 hack,  We  are  now  saying,  for  one  act  of  mix
 conduct,  after  your  20  years  of  service,  you
 will  hereby  lose  your  entire  benefit.  Is  this  not
 a  most  amazing  provision?

 It  shows  complete  lack  of  conceen  for  the
 employee  who  {s  eerving  in  industry,  hecause
 after  many  years  of  service,  because  of  just
 one  act  of  misconduct  he  may  louse  the  entire
 amount  of  gratuity.  If  because  of  the  miscon-
 duct  the  employer  suffers  or  there  is.  any  lose
 in  production,  then  the  extent  of  the  loss  could
 he  deducted  from  the  gratuity  but  the  balance
 of  the  amount  thould  be  paid  to  the  workers.
 Therefore,  we  are  very  strongly  opposed  to
 the  provision  in  clause  4  (6)  (b)  (i).
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 Then,  I  come  to  clause  I}.  Why  should
 it  be  left  to  the  State  Government  to  make  a
 complaint  if  there  is  any  default  in  compli-
 ance  with  this  particular  Act  ?  Provision  is
 made  that  it  has  to  be  brought  to  the  notice  of
 the  State  Government  and  the  State  Government
 shall  authorise  the  controlling  authority  to  make
 a  complaint.  After  all,  it  is  the  employee  who
 will  suffer?  If  the  employee  feels  or  can  make
 out  a  Case  that  the  provisions  of  the  Act  are  not
 being  followed  and  there  are  no  extenuating  cil-
 cumstances,  why  should  it  be  left  to  the  em-
 ployee  to  go  to  the  State  Government  and  why
 should  he  have  to  satisfy  the  State  Government  ?
 Supposing  the  State  Government  o:  the  autho-
 rised  person  does  not  file  the  complaint,  there
 is  no  way  to  compel  the  State  Government
 to  make  a  complaint  ता  authorise  the  contro-
 lling  authority  to  make  a  complaint.  We
 know  that  under  the  Industrial  Disputes  Act,
 nobody  can  compel  the  State  Government  to
 make  a  reference  under  section  10,  'lhen,
 what  is  the  remedy?  There  is  no  remedy
 except  public  opinion.  Why  should  there  be
 such  a  provision  leaving  it  to  the  State
 Government  o:  the  controlling  authority  to
 lodge  a  complaint  ?  After  all,  it  is  the  emp-
 loyce  who  suffers  and  it  is  he  who  has  earned
 his  gratuity,  So,  why  should  he  be  made  to
 run  to  thr  State  Government  ?  We  know  the
 amount  of  redtapism  which  is  there.  So  many
 methors  have  to  he  adapted  to  move  the
 State  Government  in  the  matter,  and  depen-
 ding  upon  the  good  wishes  of  the  State
 Government,  the  controlling  authmity  will
 take  steps  in  the  matter.

 Again,  who  will  have  the  control  of  the
 proceedings  ?  The  employee  would  not  have
 it  nor  would  the  trade  unions  have  it,  but  the
 entire  control  would  go  in  the  hands  of  the  con-
 trolling  authority.  So,  this  creates  a  creat  deal
 of  doubt  in  the  minds  of  the  workers  in
 regard  to  this  particula:  provision  of  law  that
 it  should  be  made  a  cogmvzable  offence,
 namely  that  the  default  should  be  made  a
 cognizable  offence.  We  welcome  this  move
 that  itis  being  made  an  offence.  But  why
 should  the  Government  herige  it  with  restric-
 tions  or  make  proposals  as  woukl  whittle  down
 the  effect  of  it?  So,  we  would  ask  the  hon,
 Minister  to  consider  favourably  the  suggestions
 and  make  the  necessary  changes  in  the  Bill.

 SHRI  8.  द  NAIK  (Kanara)  :  I  welcome
 this  Bill  which  is  a  progressive  measure,

 16,48  hrs.

 {Sant  K,  N,  Trwary  के  the  Chair)

 x
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 (Shri  B.  V.  Naik]
 To  begin  with,  I  find  that  in  the  course

 of  his  clarifications  of  the  objects  and  reasons
 of  this  Bill,  the  hon.  Minister  of  Labour  has
 stated  that  gratuity  is  a  sort  of  reward  to  the
 worker  for  the  full  period  of  his  service.  I
 think  the  time  has  come  for  us  to  think  a  bit
 differently  or  a  bit  away  from  this  at  least  in
 the  spheres  of  economic  thinking,  when  we
 are  thinking  in  terms  of  wages.  Gratuity  is
 not  the  prize  of  labour  but  a  sort  of  repay-
 ment  of  a  labour  loan.  It  will  have  to  be
 defined  very  clearly  and  very  unambiguously
 whether  gratuity  is  a  reward  or  a  sort  of  dona-
 tion  or  a  sort  of  prize  or  whether  it  is  a
 rightful  claim  of  the  labourer  ot  a  labout  Joan.

 I  think  that  in  the  context  of  the  non-
 Victorian  economic  thinking,  we  shall  have  to
 talk  of  the  amounts  that  are  due  to  a  labou-
 rer  as  a  justifiable  and  justiciable  claim.  In  a
 socialist  economy,  we  have  to  take  it  a  priori
 that  a  worker’s  contribution  to  the  productive
 activity  or  the  end-product  of  the  economic
 activity  is  not  a  bit  less  or  a  bit  more  than
 anyhody  else’s  contribution  to  it,  whether
 it  be  the  capital  or  the  organisation  or
 the  management  or  the  land.  I  think  this
 is  at  the  very  base  of  our  concept  of  a  १०८४०
 list  suciety,  that  he  stands  on  a  footing  of
 absolute  equality.  In  that  context,  I  would
 suggest  that  we  treat  gratuity  asa  justiciable
 claim  of  the  labourer.

 Then  coming  to  the  aspect  of  continuous
 service,  I  have  seen  in  many  of  our  industrial
 undertakings  that,  progressively,  the  moment
 you  make  it  into  a  continuous  service,  it  be-
 comes  a  hazardous  enterprise  for  the  labourer
 because  they  will  hire  him  and  fire  him  before
 the  end  of  six  months.  We  have  seen  in  one  of
 the  areas  in  a  very  reputed  concern  that  the
 tatio  of  the  permanently  employed  labour  to  the
 non-permanently  employed  labour  which  was
 being  sacked  at  the  end  of  every  9  or  Il
 months  was  |  to  3,  if  not  more,  because
 correct  statistics  in  regard  to  the  seasonal
 labourers  are  not  being  maintained.  I  would
 like  Government  to  take  such  steps  as  are
 necessary  to  see  that  the  unscrupulous  emplo-
 yers,  people  who  haw  yet  to  accommodate
 themselves  to  the  situation  in  the  present  cone
 text,  do  not  resort  to  the  step  of  making  con.
 tinuous  labourers  into  the  non-continuous
 category,  so  that  by  bringing  in  progressive
 legislation  like  giving  them  gratuity  we  do  not
 reduce  the  security  and  peimanence  of  the
 jobs  which  they  enjoy  at  present.  These  are
 some  of  the  hazardous  effects  of  good  legisla~
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 tion  and  I  would  request  our  Labour  Minister
 to  kindly  keep  a  watchful  eye  on  this  aspect
 of  the  security  and  continuity  of  service  of
 the  employees.

 I  really  compliment  the  three  members  of
 the  Select  Committee  who  have  appended  a
 note  of  dissent,  Shri  Mehta,  Dr.  Sen  and
 Shri  Giri  who  have  given  adequate  reasons
 why  some  sectors  of  industry  like  construction
 workers,  canteens  and  clubs  where  labour  is
 unorganised  should  be  brought  within  the
 purview  of  the  benefits  of  this  progressive
 legislation,  Io  think  we  have  fairly  adequate
 data  as  to  the  total  quantum  of  unorganised
 labour  in  this  country  whether  they  are  work-
 ing  in  forestry  or  fisheries  or  land,  But  when
 we  come  to  the  question  of  agricultural  labour
 on  a  seasonal  basis,  we  come  into  a  field  of
 production  which  is  bristling  with  immense
 ptoblems  I  understand  that.  But  what  about
 the  forest  labourers,  those  people  who  work
 with  contractors,  the  road  gangs,  the  construc-
 tion  workers,  people  who  are  working  in
 schools  as  teachers  ?  While  we  can  and  do
 sympathise  with  organised  labour  in  the  oligo-
 polistic  sector  of  our  industry,  I  think  the
 conditions  of  labour  which  deserve  immediate
 attention  are  those  prevailing  in  this  unoiga-
 nised  sector.  The  suggestion  in  the  note  of
 dissent  commending  the  inclusion  of  these
 various  sctors  of  our  economy  for  eligibility
 for  the  purpose  of  gratuity  deserves  a  ficsh
 luok  and  fiesh  consideration.

 I  may  submit  here  that  in  our  country
 where  about  half  to  one-third  of  the  popula-
 tion  is  living  below  the  poverty  line,  the
 large  number  of  people  who  are  gomg  to  be
 affected  as  far  as  our  economic  conditions  are
 concerned.  ‘They  are  those  people  who  have
 a  multiple  employment  situation.  The  agricul-
 tural  labourer  works  during  the  monsoon  in  the
 farms;  he  works  on  the  road  during  the  summer;
 he  works,  if  it  is  neatabout,  in  a  plantation  due
 ring  the  Winter  or  during  the  fair  season.  These
 are  the  people  who  go  from  employer  to
 employer  and  from  employer  to  further  emplo-
 yer,  whether  it  isa  vertical  or  a  horizontal
 mobility.  Usually  it  iy  horizontal  going  from
 place  to  place.  I  wonder  when  in  this  country,
 after  72  years  of  this  century,  we  are  going  to
 take  a  look  and  see  ta  the  benefits  of  these
 workers  in  the  unorganised  sector,  a  large
 number  of  them,  nearly  four-fifth  of  them
 tuday  account  for  the  number  of  people  who
 in  this  country  constitute  the  people  who  are
 below  the  poverty  line.  If  in  the  words  of  aur
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 hon,  Minister  who  said  that  he  wants  to  fight
 the  scourge  of  poverty,  this  is  to  be  achieved,
 in  this  legislation,  for  which  he  has  our  full
 backing,  there  is  not  a  word  about  the  people
 who  constitute  one-third  to  half  of  the  popue
 lation.  ३  think  it  is  about  time  that  our  labour
 legislation  as  well  as  our  Labour  Ministry  do
 something  very  serious  and  very  earnestly.

 It  is  worth-while  that  we  have  today  a
 working  group  working  about  the  conditions
 of  creating  a  sort  of  gratuity  fund.  A  top
 level  actuary  or  an  expert  in  this  line  is  going
 to  work  out  and  see  how  every  month  or  every
 yeat,  we  should  contribute  something  to  the
 gratuity  fund.  But  I  wish  something  more
 radical  er  much  more  important  is  done  in
 the  form  at  least  of  a  working  group.  I  hope
 that  the  recent  labour  conference  that  was
 held  at  Jaipur  did  draw  pvinted  attention  to
 the  unorganised  labour  in  this  country.

 I  welcome  this  Bill.  Anyone  in  his  wisdom
 could  not  do  anything  else,  since  a  worker
 in  unorganised  labour  accounts  to  a  number
 anywhere  from  70  lakhs  to  75  lakhs  ;  that
 means,  a  population  which  is  higher  in  the
 multiple  of  five.

 In  this  context,  L  would  like  to  draw
 pointed  attention  to  a  very  specific  case  of
 injustice  being  meted  out  to  the  labourers  in
 some  portions  of  the  State  of  Mysore.  We
 have  the  salt  pan  workers.  These  people
 come  fron  the  Harijan  families  ;  these
 people,  numbering  about  1,000,  have  been
 working  virtually  for  three  generations
 distinctly  for  about  75  years,  and  they  have
 been  seasonally  employed.  At  least  in  those
 parts  of  the  State  where  I  come  from,  they
 are  seasonal  workers,  but  they  have  a  multi-
 plicity  of  employment.  Even  within  the
 seasonal  workers,  in  the  name  of  a  Salt
 Growers  Society,  there  is  a  body  which  is
 supposed  to  distribute  the  products  for  the
 purpose  of  absentee  landlords  who  mustly
 live  in  big  cities  and  who  do  not  have  the
 time  to  come  at  least  once  to  the  salt  pan.
 Such  is  the  conditen  that  they  are  unable  to
 finance  themselves  even  for  a  period.  If  our
 slogan  as  well  as  vur  basic  motto  of  banishing
 poverty  are  to  have  some  meaning,  it  must
 first  attack  the  weakest  link  in  our  socio-
 Sconomic  change,  and  I  would  ‘therefore
 request  and  draw  particular  attention  to  the
 salt  pan  workers  in  the  coastal  areas  in
 particular  ;  next  only  in  the  descending  scale
 of  misery  come  the  forest  labourers  all  over
 the  country.  I  would  like  to  draw  the
 attentian  of  the  hon,  Minister  to  salt  pan
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 workers  and  the  forest  labourers,  and  to
 their  miserable  conditions  of  work.

 I  welcome  this  Bill  and  compliment  the
 hon.  Minister  for  bringing  in  this  progressive
 legislation.

 7  hes.

 DR.  RANEN  SEN  (Barasat):  This  Bill
 went  to  the  anvil  of  the  Select  Committee
 and  this  is  a  fulfilment  of  a  longfelt  need  and
 as  such  I  welcome  it.  As  has  been  the
 practice  with  our  Government,  while  bring-
 ing  a  good  thing,  thcy  leave  open  so
 many  loopholes  and  fill  it  up  with  so  many
 negative  things  that  the  purpose  of  some  of
 the  good  things  is  defeated.  Earlier
 Mr.  Chatterjec  has  said  that  the  Members
 of  the  Select  Committee  were  more  or  less
 unanimous  on  certain  points  but  ultimately
 in  the  wisdom  of  the  Labour  Ministry  this
 Bill  was  passed  in  the  Select  Committee  in
 the  present  form.

 Shri  Khadilkar  in  his  introductory
 remarks  said  that  persons  who  are  engaged
 in  productive  labour  had  been  covered.  Are
 the  workers  engaged  in  the  transport  industry,
 the  workers  of  the  contractor  who  build
 tailway  lines  and  bridges,  construction
 workers  who  had  built  Farraka  and
 Sharavati  and  who  are  building  the  new
 India—are  they  not  engaged  in  productive
 labour  ?  Why  is  the  coverage  limited  ?  It
 should  have  been  expanded  to  include  all
 these  workers.  In  my  minutes  of  dissent  I
 have  already  referred  to  them  and  I  do  not
 want  to  dwell  in  more  detail  on  this  point.
 They  are  doing  productive  labour.  Are  not
 the  employees  of  educational  institutions,  of
 the  universities,  engaged  in  productive  labour
 for  the  benefit  of  society  ?  ‘To  limit  this
 simply  to  factory  labour  is  wrong.  I  say  that
 more  wide  coverage  could  be  given  and  there
 is  still  time  to  give  second  thoughts  to  the
 suggestions  made  by  two  previous  speakers.

 SHRI  K.  dD  MALAVIYA  (Domariaganj):
 I  support  your  plea  but  how  do  you  get  an
 organisational  picture  ?  Tuke  the  transport
 workers,  He  is  here  today  and  tomorrow  he
 leaves,  on  his  own  will,  How  do  you  organise
 him  ?

 DR.  RANEN  SEN:  There  is  the  Motor
 Transport  Workers  Act.  Ihe  motur  transport
 workers  may  he  scattered  all  over  India  from
 Bombay  to  Calcutta  or  from  Kashmir  to
 Kerala  ;  yet  they  could  be  drawn  in  under
 this  Act.  If  the  Government  so  desires  there
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 [Dr.  Ranen  Sen]
 are  means  of  including  all  these  workers.  I
 know  it  is  difficult  but  there  are  precedents
 and  already  the  motor  transport  workers  are
 covered  under  the  Act.

 Clause  2  (c)  is  an  indirect  attack  on  the
 right  of  workers  to  strike.  Strikes  do  not
 take  place  all  of  a  sudden.  A  strike  has  been
 going  on  m  the  Khetri  Copper  Mines  for  the
 last  24  days  because  there  have  been  enough
 provocations  and  the  workers  reacted.  They
 are  human  beings  engaged  in  productive
 labour.  If  they  do  not  react,  I  would  say
 they  have  become  dead  wood.  Because  they
 are  human  beings  they  react  and  it  is  known
 to  the  Minister  also  that  in  such  “illegal”
 strikes  the  Government  has  to  imtcrvene  and
 sit  with  the  strikers  and  come  to  a  settlement.
 I  know  that  mn  the  Khetri  strike  also,  which
 has  been  declared  illegal,  this  will  have  to  be
 done.  We  are  living  in  972  andl  not  in  I922,
 What  is  happening  in  England  today  ?  In  spite
 of  the  Industrial  Relations  Act  passed  by  the
 Conservative  Government  with  a  comfortable
 majority,  the  workers  defied  them  and  the
 Government  had  to  move  the  Court  to  with-
 draw  their  order  jailing  four  ot  five  workers.
 This  is  what  is  happening  today  So,  a  Gov-
 ernment  which  advocates  Socialism  should
 not  have  resorted  to  this  particular  Clause.
 Hence  I  say  that  it  is  an  indirect  attack  on
 the  right  of  the  workers  to  strike.  I  know  that
 for  some  time  past,  right  from  the  Prime
 Minister  to  Mr.  Khadilkar,  they  have  been
 trying  to  sell  the  idea  that  the  worker  should
 give  up  the  right  to  strike.  This  is  one  way
 of  introducing  that  idea  through  an  Act
 which  J  know  the  workers  will  not  accept,
 and  there  will  he  a  lot  of  trouble  whether
 gratuity  will  be  forfeited  or  not  on  this
 question.

 In  Clause  4  it  has  been  provided  that
 gratuity  will  be  payable  at  the  rate  of  I5  days
 wages  fo:  those  who  have  completed  5  years
 of  service.  I  am  not  supporting  the  position
 that  overtime,  production  bonus,  incentive
 bonus  etc.  should  be  included,  but  I  suggest
 that  instead  of  15  days  it  should  be  one  month
 and  that  the  period  of  entitlement  should  be
 reduocd  fram  5  years  to  at  least  3  years  if
 not  Jess.  If  a  worker  dies  a  few  months  before
 completing  5  years,  what  will  happen  to  him?
 The  law  is  not  very  clear.  In  regard  to
 death  or  disablement  by  accident,  it  has  been
 provided  that  the  nominees  will  get  the  bene-
 fit,  So;  there  are  some  redeeming  features  in
 the  Bill,  but  the  above  two  suggestions  should
 have  been  accepted  as  they  would  cover  a
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 very  large  number  of  workers  and  go  a  long
 way  to  ameliorate  their  conditian.

 As  has  been  pointed  out  by  Shri  Somnath
 Chatterjee,  Clause  4  (6)  (b)  provides  that  the
 gratuity  can  be  forfeited  in  case  of  riotous
 and  disorderly  conduct.  Under  the  Standing
 Order  Act,  there  is  a  provision  for  penalising
 the  workers,  and  now  they  will  be  penalised
 again  under  this  Act.  Why  this  double
 penalty  ?  Secondly,  who  decides  whether  it
 was  riotous  or  disorderly  conduct  ?  The  Bill
 is  vague  on  the  point.  Mr.  Nai:  says  that  it  is
 the  employer.  So,  the  employer  is  entitled  on
 two  accounts  to  victimnise  the  workers.  We
 know  the  psychology  of  the  employers,  They
 will  have  some  police  case  instituted  and  the
 worker’s  right  to  gratuity  is  gone.  Tl  it  is  said
 “if  he  is  convicted  by  any  court  of  law",  as
 was  suggested  in  the  Select  Committee,  I  can
 understand.  But  as  it  stands  now,  the  wor-
 kers  are  likely  to  suffer.

 Coming  to  clause  9  (2),  the  clause  states
 one  thing  but  the  proviso  states  a  different
 thing.  Clause  9  (2)  says  that  an  employer
 who  contravenes  any  provision  of  this  Act
 shall  be  punishable  with  imprisonment  which
 may  extend  to  one  year.  But  the  proviso  says
 that  for  non-payment  of  gratuity,  the  punish-
 ment  shall  not  be  less  than  three  months,  ete.
 I  cannot  understand  this  distinction  between
 violation  of  the  provisions  of  this  Act  and  non
 payment  of  gratuity.  Violation  of  this  Act
 means  non-payment  of  gratuity.  Then  it  says
 that  the  trying  court  may  award  less  than  3
 months  provided  the  reasons  are  recorded  !
 Reasons  are  always  recorded  in  the  judgments.
 This  is  just  a  loophole  to  help  the  employers
 to  get  out  of  the  rigorous  imprisonment.

 Clause  10  says  that  if  the  employer  is  able
 to  prove  that  he  is  not  responsible  but  some-
 body  else  is  responsible,  then  sumebody  else
 goes  to  jail  and  the  employer  sits  in  bis  air-
 conditioned  room.  In  these  days  of  poverty
 and  unemployment,  you  will  find  a  number
 of  jail-gocrs  if  they  are  paid  Rs,  500  or  Rs.
 1000.  So,  this  is  another  concession  to  em-
 ployers.  Government  knows  that  employers
 have  defaulted  in  payment  of  provident  fund
 to  the  workers  to  the  extent  of  Rs.  28  crores,
 Still,  they  are  dealt  with  leniently  and  mag
 nanimously!  +

 Clause  11 ह  says  that  no  court  shall  take
 cognizance  of  any  offence  and  only  the  State
 Government  or  the  appropriate  authority  is
 entitled  to  take  coguizance  of  it  and  proceed
 legally,  The  workers  will  be  at  a  disadvantage
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 under  this  provision,  It  is  our  experience  that
 the  State  Governments  will  not  send  them  to
 the  court  easily.

 Take  the  case  of  the  Provident  Fund  Act.
 The  employers  went  on  cheating  the  workers,
 When  the  workers  came  to  know  of  it  they
 went  to  the  Provident  Fund  Commissioner.
 Yet,  no  cases  were  instituted.  But  the  workers
 cannot  go  to  the  court.  Even  when  the  work-
 ers  know  that  they  are  being  cheated,  they
 have  to  follow  a  laborious  process  to  go  lo
 the  court.  First  they  will  have  to  go  to  the
 State  government.  stage  a  dharna  or  demons-
 tration  and  create  some  difficulties  before  the
 State  government  take  it  up  to  the  court.  In
 that  way  you  atc  encouraging  the  workers
 to  create  law  and  order  problem.  Why  should
 you  prohibit  the  workers  from  appearing
 before  the  court  ?  After  all,  it  is  permissible
 in  the  Bombay  Labour  legislation,  the  State
 from  which  the  hon,  Minister  comes.  Does
 he  not  know  that  in  his  State  the  workers  can
 go  to  the  court  ?  But  this  suggestion  was  not
 accepted  by  the  Sclect  Committee  even
 though  more  or  less  all  the  members  of  the
 Select  Committee  made  this  suggestion.

 Therefore,  I  conclude  by  saying  that  it  is
 a  good  piece  of  legislation  full  of  limitation
 and  lacunae  which  may  clefeat  the  good  pur-
 pose  for  which  it  was  intended,  I  hope  at
 this  late  stage  the  hon.  Minister  will  accept
 some  of  the  amendments  and  give  a  new  and
 fresh  look  to  the  Bill.  But,  in  spite  of  these
 defects,  as  I  said  at  the  beginning,  I  welcome
 it.

 SHRI  RAJA  KULKARNI  (Bombay-
 North-East):  Mr.  Chairman,  I  welcome  _  this
 Bill  on  payment  of  gratuity  to  workman.
 This  is  a  legislation  which  is  long  overdue,
 Gratuity  is  one  of  the  retirement  benefits
 like  provident  fund  and  pension.  Since  there
 has  been  a  legislation  for  provident  fund
 since  long,  as  also  for  family  pension,  the
 payment  of  gratuity  also  needed  legislative
 status.  Under  this  legislation  the  workers  are
 going  to  get  a  statutory  right  for  gratuity.
 This  right  which  was  enjoyed  by  the  workers
 in  a  number  of  industries  under  contracts,
 agreements  or  awards  of  industrial  tribunals
 is  now  given  statutory  recognition.

 {  welcome  the  provisions  of  this  legisla-
 tion  for  two  or  three  reasons.  Firstly,  if  any
 industry  or  concern  or  establishment  there  is
 already  a  gratuity  scheme  which  is  more
 beneficial  than  the  provisions  of  this  legisla-
 tlon,  that  will  not  be  affected  by  the  intro-
 duction  of  this  legislation.
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 I  am  happy  to  say  that  many  of  the
 improvements  suggested  in  the  Select  Com-
 mittee  were  accepted  by  the  Government.
 Yet,  there  are  a  few  grievances  still  which
 are  legitimate  and  it  is  hoped  that  even  at
 this  late  stage,  government  will  accept  the
 suggestions  for  removing  those  grievances.
 In  order  to  make  this  Bill  purposive  and
 give  full  protection  ta  the  workers  at  the
 time  of  retirement,  the  hon.  Minister  should
 accept  some  of  the  suggestions  made  by  those
 who  have  the  interests  of  labour  at  their
 heart.

 It  is  heartening  to  see  ‘hat  the  Select
 Committee  has  made  some  improvements
 in  the  Bill,  For  example,  under  the  original
 Bill  the  maximum  benefit  was  for  a  period
 of  15  months.  It  has  now  becn  increased  to
 20  months.

 Similarly,  the  amount  of  gratuity  was  to
 be  calculated  on  wages  upto  Rs  750  but  now
 it  has  been  increased  upto  Rs  1000,

 MR,  CHAIRMAN:  Please  don't  go
 into  what  took  place  in  the  Sclect  Committce,
 You  can  casually  make  some  mention  of
 that.  But  don’t  go  into  all  that.

 SHRI  RAJA  KULKARNI:  In  spite  of
 these  improvements  which  the  Select  Com-
 mittee  has  suggested  and  the  Government
 has  accepted,  there  are  two  or  three  clauses
 to  which  the  attention  has  been  drawn  hy
 many  of  the  trade  union  leader,  and  Mem-
 bers  of  this  House.  I  would  like  to  give  my
 comments  specially  with  respect  to  clause
 relating  to  break  in  continuous  service  be-
 cause  of  the  participation  in  an_  illegal
 strike,  that  is,  clause  2  (५).

 है  would  like  that  the  Government  do
 consider  this  suggestion.  Participation  in  an
 illegal  strike  might  harm  the  worker  in
 risking  his  service.  Why,  then,  he  should
 have  another  risk  of  lusing  all  his  retirement
 benefits  also.  ‘Therefore,  I  would  like  that
 the  Government  should  consider  this  even  at
 this  late  stage.

 Then,  I  would  like  to  go  to  another
 point,  regarding  total  forfeiture  of  gratuity
 if  service  is  terminatcd  because  of  riotous,
 disorderly  or  violeat  behaviour  or  moral
 turpitude,  that  is,  clause  4  (6)  (b).  The
 Government  has  not  accepted  the  suggestion
 that  was  given  by  the  Members  of  the  Select
 Committee.  I  would  like  to  say  that  the
 Government  should  make  un  its  mind  and
 accept  the  suggestion.
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 We  are  aware  of  the  confusing  and  con-

 tradictury  decisions  of  the  Supreme  Court
 on  this  issue,  In  one  case,  in  the  Hindustan
 Times  case,  reported  in  1963,  No.  I/LLJ  on

 p.  108,  the  Supreme  Court  decided  that  the
 gratuity  cannot  be  forfeited  on  grounds  of
 gross  misconduct.  But  in  another  case,  in
 the  case  of  Calcatta  Insurance  Co.,  reported
 in  1967,  No.  IL/LLJ  on  ९,  I,  the  Supreme
 Court  held  that  no  gratuity  is  payable  on
 grounds  of  misconduct.

 These  are  contradictory  decisions.  I  do  not
 know  whether  the  Government  has  not  made
 up  its  mind  because  of  these  contradictory
 decisions,  But  the  Government  should  go
 into  the  merits  of  this  issue  and  should  take
 a  progressive  view  and  should  not  debar  the
 workers  from  their  claim  0  gratuity.  If  a
 worker  has  put  in  5  ०  I6  or  J8  years  of
 service  as  a  good  workman  and,  if  in  the
 last  year  of  his  service  there  is  any  miscon-
 duct  for  any  fault  of  his,  he  should  not  lose
 gratuity.  Just  because  there  has  been  some
 misconduct  in  the  last  year  of  his  service,  he
 should  not  be  deprived  of  the  benefit  which
 he  has  earned  because  of  his  good  work
 during  a  large  part  of  his  service  period.  In
 the  cause  of  misconduct,  there  is  the  Indus-
 trial  Standing  Orders  Act  which  decides
 through  cnquizy  the  gravity  of  where  the
 misconduct,  the  extent  of  the  misconduct
 and  what  are  the  circumstances  in  which  the
 misconduct  is  committed.  There  is  no  ques-
 tion  of  how  to  decide  and  who  is  to  decide.
 That  is  decided  by  the  Industrial  Standing
 Orders  Act.  Forfeiture  of  gratuity,  instead
 of  becoming  a  deterrant  to  act  of  miscon-
 duct,  is  kkely  to  be  misused  by  employers  for
 compelling  obedience  to  injustices  inflicted
 upon  the  workers.

 Then,  I  come  to  another  point  about  the
 coverage  of  workmen,  the  industries  and  the
 services.  Though  it  is  true  that  in  the
 Select  Committee,  the  Guvernment  accepted
 some  modifications,  yet  there  are  certain
 industries  and  certain  services  which  the
 Government  has  not  accepted.

 Government  are  now  getting,  under  this
 Bill,  the  tight  to  extend  this  legislation  to
 other  establishments  which  are  not  specifically
 mentioned  now.  We  hope  that  Government
 will  inamediately  extend  this  legislation  to  all
 the  services,  whether  they  are  transport  or
 construction,  naming  specifically  the  cons
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 truction  companies  or  the  transport  services  ;
 wherever  there  are  more  than  ten  workmen.

 Then  there  is  another  point  on  which  I
 would  like  to  make  a  request  to  the  Governe
 ment.  With  the  statutory  gratuity  coming
 in,  the  funds  with  the  employers  will  be  ac-
 cumulated  ;  and  augmented.  hey  will  be
 in  the  hands  of  the  employers  It  is  not  in
 the  interest  of  the  workmen  seeing  the  ex-
 perience  of  Provident  Fund  and  Employees’
 State  Insurance  contributions,  to  keep  these
 fund  permanently  at  the  disposal  of  the
 employers  such  situation  is  not  beneficial  to
 the  working  class  or  to  the  Government  or
 to  the  country.  Therefore,  Goverament  should
 consider  amending,  if  possible  in  the  imme-
 diate  future,  this  legislation  to  aciuire  or
 transfer  all  these  funds  just  they  had  done
 in  the  case  of  provident  fuuds  which  are
 vested  in  a  Corporation.  A  trust  or  some
 other  autonomous  boly  should  be  created
 wherein  all  employers  should  be  asked  to
 deposit  the  gratuity  funds-all  the  gratuity
 that  has  been  provided  for  on  the  basis  of
 this  legislation  or  whatever  is  uoder  the  con-
 tractual  gratuity  schemes  in  these  companies
 or  establishments  ;  whatever  is  provided  for
 in  the  Balance  Sheet—thos:  amounts  should
 be  deposited  with  a  trust  separately,  It
 should  be  at  the  disposal  of  the  Government
 so  that  the  money  can  be  utilised  for  the
 purpose  of  economic  development  just  as
 Government  is  using  the  money  of  the  provi-
 dent  fund  for  the  purpose  of  investment.  I
 hope,  the  hon.  Labour  Minister  will  give
 thought  to  this  suggestion  and  agree  to  it
 in  principle  at  this  stage  and  introduce  it  at
 the  appropriate  time.

 *SHRI  C.  CHITTIBABU  (Chingleput)  :
 Mr.  Chairman,  I  am  thankful  to  you  for
 giving  me  an  opportunity  to  say  a  few  words
 on  The  Payment  of  Grautity  Bill  which  has
 been  introduced  by  the  hon.  Minister  of
 Labour.  In  his  introductory  speech,  he  has
 commended  this  Bill  to  the  approval  of  the
 House.

 In  the  Statement  of  Objects  and  Reasons,
 he  has  stated  that  since  many  State  Governe
 ments  have  cither  passed  or  in  the  processing
 of  enacting  legislation  in  regard  to  payment
 of  gratutity  to  industrial  workers,  it  has
 become  necessary  to  have  a  Central  law  on
 the  subject  so  as  to  ensure  a  uniform  pattern
 of  payment  of  gratuity  to  the  employees

 *The  osiginal  speech  was  delivered  in  Tamil,
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 throughout  the  country.  If  that  is  the
 intention  of  the  Central  Government,  I
 would  like  to  know  why  the  workers  in  a
 few  selected  fields  alone  should  be  given  this
 benefit.  As  has  been  pointed  out  by  my
 predecessors  who  participated  in  the  debate,
 what  happens  to  the  long  standing  demand
 of  agricultural  labour  for  basic  minimum
 wages  ?  In  Tamil  Nadu,  a  separate  Com-
 mittee  has  been  constituted  by  our  Chief
 Minister,  Dr.  Kalaignar  Karunanidhi  to  go
 into  the  question  of  compulsory  payment  of
 basic  minimum  wages  to  agricultural  labour.
 Some  other  States  may  follow  suit.  If  the
 States  come  forward  to  enact  legislation  in
 this  respect,  will  the  Central  Government
 come  forward  to  formulate  legislative  pro-
 posals  so  that  there  can  be  a  uniform  pattern
 of  payment  of  basic  minimum  wages  to
 agricultural  labour  throughout  the  country  ?

 So  far  as  this  Bill  is  concerned,  it  is  a
 half-baked  piece  of  progressive  labour  legis-
 lation.  If  the  Government  aie  inclined  to
 feel  that  with  the  assistance  of  such  labour
 laws  they  will  be  able  to  establish  socialism
 in  the  country,  I  make  bold  to  say  that  the
 labour  will  not  be  able  to  raise  their  head  for
 another  50  years  tu  come.  I  will  substantiate
 my  view  point.

 This  scheme  of  payment  of  gratuity  is
 made  applicable  only  to  the  employees
 engaged  in  factories,  mines,  plantations,  ports
 and  railway  company.  What  is  the  position
 of  wotkets  in  other  sectors  of  productive
 industry  ?  This  Bill  will  create  invidious
 distinction  between  workers,  which  will  in
 turn  lead  to  unnecessary  ill-feclings  among
 different  categories  of  workers,  I  am  afraid
 that  this  Bil  may  pave  the  way  for  labour
 revolution  also.  For  example,  a  transport
 worker  may  feel  as  to  why  he  should  work
 for  eight  hours  if  he  is  denied  the  facility  of
 gratuity  while  his  counterpart  in  a  factory
 will  be  able  to  enjoy  this  benefit.  I  doubt
 whether  this  Bill  will  lead  to  healthy  and
 happy  labour  relations  in  the  country.

 I  do  not  understand  why  the  All  India
 Railways  should  be  called  as  Railway  Com-
 pany  in  this  Bill.  The  Railways  throughout
 the  country  are  run  by  the  Railway  Board,
 There  are  only  two  or  three  petty  private
 railway  companies  in  the  country.  I  want  to
 know  whether  this  term  ‘Railway  Coropany’
 in  this  bill  refera  to  the  All  India  Raflways
 or  to  the  two  or  three  private  railway  com-
 patios  in  the  country.  I>  want  the  hon,
 Midivter  to  clacify  this  point.  In  regard  to
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 ports,  a  distinction  has  been  made  by  saying
 ‘major’  ports  in  the  Bill.  What  will  happen
 to  the  workers  in  the  minor  ports?  Are  the
 workers  in  the  minor  ports  not  to  be  cate-
 gorised  as  workers  ?

 SHRI  VASANT  SATHE  (Akola):  Where
 is  it—‘major  port’  ?

 SHRI  C.  CHITTIBABU  :  It  is  not  in  the
 Select  Committee’s  report.  It  is  in  the  Bill.

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Yes,  it  is  there.

 SHRI  VASANT  SATHE:  It  is  amended
 now  —“‘ports’  only,

 SHRI  C.  CHITTI  BABU  :  Then  I  with-
 draw  that  word.

 The  transport  workers,  the  construction
 workers,  the  workers  in  hospitals  who  save
 the  life  of  so  many  people,  and  the  workers
 in  educational  institutions  have  been  excluded
 from  the  purview  of  this  Bill,  While  the
 plantation  workers  have  been  made  eligible
 for  gratuity,  the  agricultural  labour  has  been
 left  out  in  the  lurch,  An  agricultural  labour
 can  easily  become  a  plantation  labow.  In
 what  way  the  plantation  labour  is  different
 from  agricultural  labour?  The  plantation
 workers  are  just  the  agricultural  wotkers  on
 the  hills  and  their  surroundings,  doing  the
 same  work  which  the  agricultural  labour  does
 on  the  plains.

 As  pointed  out  by  the  hon.  Mimster  in
 his  introductory  speech,  the  Central  Govern«
 ment  have  brought  forward  this  measure  with
 a  view  to  ensuring  a  unifoim  pattern  of  pay-
 ment  of  gratuity  throughout  the  country,
 especially  when  many  State  Government’s
 are  formulating  labour  welfare  legislation.
 I  would  like  to  know  from  the  hon.  Minister
 of  Labour  whether  the  Central  Government
 will  also  bring  forward  a  comprchensive
 legislation  for  the  welfare  of  agricultural
 labour  if  the  States  start  enacting  laws  for
 them.  What  will  the  Centre  do  if  sucha
 situation  is  created  in  the  country  ?  The
 agricultural  workers  are  being  exploited  by
 certain  political  parties  for  the  purpose  of
 toppling  the  State  Government.  The  agri-
 cultural  labour  are  easily  taken  in  by  the
 offer  of  Rs.  3  or  80  and  they  easily  become
 pawns  in  the  political  game  of  chess.  I  have
 seen  this  happening  in  Tamil  Nadu.  Because
 they  have  no  security  of  basic  minimum
 wages,  they  are  susceptible  to  such  unhealthy
 overtures  by  the  political  parties,  I  warn  the
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 Labour  Minister  that  this  kind  of  agitation
 on  the  part  of  agricultural  labour  for  basic
 minimum  wages  may  spread  at  the  all-India
 level  if  steps  are  not  taken  by  the  Labour
 Ministry  to  formulate  a  comprehensive  legis-
 lation  which  would  ensure  the  payment  of
 basic  minimum  wages  to  the  agricultural
 labour.

 I  will  take  this  opportunity  to  request  the
 hon,  Minister  of  Labour  that  workers  like
 sweepers,  scavangers  ett.  working  in  the
 local  bodies  like  Municipalities  should  also  be
 brought  under  the  purview  of  this  Bull.

 Sir,  if  the  gratuity  money  is  left  in  the
 hands  of  employers,  naturally  they  will
 utilise  it  for  their  personal  ends.  I  would
 suggest  the  creation  of  a  Trust  for  gratuity
 funds  and  this  Trust  should  be  entrusted  to
 the  care  of  the  State  Governments  who  can
 employ  the  funds  for  public  purposes.  There
 as  no  mennon  in  this  Bill  as  to  how  the
 gratuity  funds  would  be  managed.  Inspite  of
 the  fact  that  the  Provident  Fund  Commis
 sioner  is  in  charge  of  provid  nt  fund,  the
 arrears  of  provident  fund  aun  into  many
 crores.  ‘he  Provident  Fund  Comunissione:s
 continue  to  temain  the  hapless  victims  of  the
 vagaries  of  the  Employers.  If  we  allow  the
 Gratuity  Fund  to  be  with  the  Employcts,
 they  will  play  ducks  and  diakes  with  the
 money  of  the  workers.  It  is  very  necessary
 that  a  Trust  is  to  be  created  for  gratuity
 money  and  it  should  be  administured  by  the
 State  Government.

 An  employer  who  contravenes  or  makes
 default  in  complying  with  any  of  the  pruvi-
 sions  of  this  Act  or  any  rule  or  order  made
 thereunder  shall  be  punishable  with  imprison-
 ment  for  aterm  which  may  extend  to  one
 year  or  with  fine  which  may  extend  to  onc
 thousand  rupees  or  with  both,  I  am  afraid
 that  these  penaltics  arc  not  adequate,  A
 defaulting  employer  should  be  penalisd  with
 5  years  rigorous  imprisonment  or  with  a  fine
 of  Rs.  50,000/-  This  alone  will  create  a  sense
 of  fear  in  the  mind  of  the  employer.  An
 employer  may  have  to  give  a  gratuity  of
 Rs.  4500/-  to  the  worker  who  has  put  in
 30  ycars  of  service,  if  the  wage  of  the  worker
 is  taken  as  Rs.  300/-  per  month.  {f  the  fine
 is  just  Rs,  1000/.,  he  will  just  pay  this  fine  of
 Rs.  1900).  and  deny  the  worker  his  dues.  If
 there  is  deterrent  punishment,  an  employer
 will  think  twice  before  he  takes  recourse  ta
 such  malpractices,  Having  had  the  experience
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 in  the  implementation  of  the  Provident  Fund
 Act,  which  also  contains  such  a_  penal  provi-
 sion,  the  Government  should  have  become
 wiser  while  formulating  peual  provisions  in
 this  Bill.  I  would  suggest  stringent  punish-
 ment  for  the  defaulting  employer.

 Under  Clause  I!  of  the  Bill,  it  is  stated
 that  no  court  shall  take  cognizance  of  any
 offence  punishable  under  this  Act  save  on  &
 complaint  made  by  or  under  the  authority  of
 the  appropriate  Government.  The  worker
 has  to  approach  the  court  through  the  con-
 cerned  State  Government  for  redressal  of  his
 grievances.  I  do  not  understand  why  the
 State  Government  should  be  dragged  into
 this,  When  there  is  no  provision  in  this
 Bill  regarding  the  management  of  Gratuity
 monty  by  the  State  Government,  why  should
 the  State  Government  be  brought  into  the
 picture  in  the  case  where  the  employer  does
 not  give  his  dues  to  the  worker  ?  The  Labour
 Minister  has  mischievously  brought  the  State
 Government  also  in  the  picture  unnecessarily.
 Uf  the  State  Goverment  is  erupowered  with
 the  administranon  of  Gratuity  fund,  then
 there  is  some  mearung  in  draggiug  the  State
 Government  where  the  cmployer  does  not
 pay  the  ducs  of  the  employee.  1  would
 sugg¢st  that  the  Gratuity  fund  should  not  be
 allowed  to  be  in  the  hands  of  the  employer.
 A  trust  should  be  created  and  it  should  be
 entrusted  to  the  State  Government.

 In  conclusion,  I  would  refer  to
 Clause  46)  which  deals  with  forfeiture  of
 gratuity.  A  security  officer  ina  factory  may
 fatnicate  a  case  of  theft  against  a  worker,
 which  may  lead  to  the  forfeiture  of  gratuity.
 If  the  management  is  unwilling  to  pay
 gratuity  to  a  worker,  anything  can  be  dane,
 taking  sheltcr  under  this  clauve,  I  would
 strongly  uige  upon  the  hon.  Minister  to
 delete  this  clause  from  the  Bill.

 I  would  finally  request  you  tq  bring
 forward  a  comprehensive  legislation  fixing  a
 uniform  pattern  of  payment  of  basic  minimum
 wages  to  the  agricultural  labour  throughout
 the  country.  Not  only  the  agricultural  labour
 of  Tamil  Nadu,  but  the  agriculture  labour
 throughout  the  country  will  hall  him  as  the
 harbinger  of  hope  for  them  ;  otherwise,  they
 will  not  forgive  him.

 With  these  words,  I  conclude.

 SHRI  M.  RAM  GOPAL
 (Nizamabad)  :  I  congeatplate  Shri  ही  K
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 Khadilkar  on  his  having  brought  forward  this
 very  good  piece  of  legislation  before  this
 House.  I  also  congratulate  Dr.  G.  S.  Mel-
 kote  who  had  presided  over  the  Joint  Commi-
 ttee  and  had  given  very  good  comments  on
 this  Bill...

 SHRI  M.  C.  DAGA  (Pali)  :  And  not
 the  Members  of  the  Joint  Committee.

 SHRI  M.  RAM  GOPAL  REDDY  :  I
 think  also  the  Members  of  the  Joint  Commi-
 ttee  including  Shri  M.  C.  0989,

 I  have  to  state  that  some  of  the  Members
 of  my  party  also  are  now  trying  to  compete
 with  the  Oppusition  in  demanding  more  and
 more  for  the  workers  under  this  gratuity
 Bill.  I  would  like  to  point  out  that  this  Bill
 deals  with  only  less  than  one  per  cent  of  our
 population.  99  per  ecnt  of  our  pupulation
 does  not  come  under  this  Bill  at  all.

 We  have  to  remember  also  that  we  are
 not  deahng  only  with  the  private  employer,
 but  even  Government  are  becoming  a  very
 big  employer.  After  nationlisation  of  banks,
 after  the  nationalisation  of  the  insurance
 companies,  after  the  nationalisation  of  general
 insurance,  and  the  nationalisation  that  is  going
 to  be  done  in  the  future,  and  in  fact,  the
 nationalisation  of  the  coking  coal  mines  Bill
 which  we  had  tuday,  Government  themsclves
 would  emerge  as  a  very  big  employer,  and
 Government  would  have  to  shell  out  a  great
 amount  of  money  to  the  workers  from  their
 pocket.  If  Shri  R.  K.  Khadilkar  is  going  to
 proceed  at  this  rate,  then  I  am  afraid  that  a
 day  may  come  when  50  per  cent  of  the  Central
 budget  would  go  towards  payment  of  gratuity
 to  the  workers  only.  Today,  this  Bill  covers
 only  less  than  one  per  cent  of  our  population.
 They  do  not  constitute  the  entire  population.
 The  average  salary  received  by  any  labourer
 in  the  organised  sector  is  over  Rs,  2700.  But
 in  the  rural  areas  the  income  is  not  even  Rs.
 20  per  mensem,  that  is  to  say,  the  income  is
 just  about  Rs.  240  or  so,  which  is  less  than  9
 per  cent  of  the  income  that  is  being  enjoyed
 by  a  labourer  in  the  organised  industry  or  an
 industrial  labourer.  I  would  like  to  ask  the
 hon.  Minister  what  steps  be  is  going  to  take
 to  end  this  disparity.

 We  are  trying  today  to  end  the  disparity
 between  the  rich  man  and  the  poor  man.
 Here,  I  want  that  the  disparity  between  one
 class  of  labour  and  another  class  of  labour
 should  be  ended.  Sir,  J  am  associated  with  a
 Cooperative  ugar  factory  ta  which  I  have
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 been  elected  in  1968.  At  that  time,  we  were
 paying  only  Rs.  9  lakhs  ;  today  we  are  paying
 Rs.  9  lakhs.  I  want  to  know  how  this  is
 increasing  every  year  by  about  Rs.  2  lakhs.

 et  हुकम  याद  कछवाय  (मुरैना)  :

 महंगाई  कितनी  बढ़ी  है  ?

 SHRI  M.  RAM  GOPAL  REDDY:
 महंगाई  केवल  अकेले  उनके  वास्ते  नहीं  बढ़ी  है।
 सबके  वास्ते  बढ़ी  है  I

 एक  माननीय  सदस्य  :  मुनाफा  कितना
 बढा  है  ?

 SHRI  M.  RAM  GOPAL  REDDY:
 मुनाफा  कुछ  नहीं  बढ़ा  है।  यह  कोआपरेटिव

 शुगर  फैक्ट्री  हैं,  प्राइवेट  नहीं  है  t

 If  there  is  increase  in  profit,  that  must  go
 as  income  tax  to  the  exchequer.  I  am  not
 even  asking  that  it  should  go  to  the  share-
 holders.  It  should  go  to  Government  so  that
 they  may  cstablish  more  industries  so  that  more
 of  the  unfortunate  unemployed  people  may  find
 employment.  But  here  a  case  is  being  made
 out  by  even  people  like  Shri  Kulkarni  who
 say  that  even  for  the  period  of  illegal  strikes
 gratuity  should  be  paid.  In  Hindustan  Steel,
 there  were  strikes  and  loss  of  production  to
 the  tune  of  Rs.  23  crores.  It  is  G  per  cent  of
 the  total  sales  of  that  concern.  This  strike  is
 not  done  for  an  economic  benefit  to  the
 workers.  It  was  resorted  to  simply  because  of
 inter-union  rivalry.  If  this  is  the  fate  of  our
 country,  where  are  we  heading  for  ?  After
 all,  the  garibi  hateo  programme  is  not  for  half
 per  cent  of  the  population,  but  for  one  hun-
 dred  per  cent  of  the  people  of  the  country.

 The  other  day  our  Prime  Minister  and
 President  appealed  to  labour  and  labour  lea-
 ders  that  there  should  be  no  strike  at  least
 for  some  time.  This  ha»  fallen  on  deafears  of
 labour  unions.  The  increase  in  production
 in  1950-60  and  1960-68  was  of  the  order  of
 about  9  to  I3  per  cent  per  year,  a  compound
 increase.  But  after  announcing  so  many  bene-
 fits,  after  giving  so  much  money  to  labour,
 industrial  production  has  gone  down  to  2  to  3
 per  cent.  We  should  be  ashamed  of  it.

 In  the  villages,  there  is  a  cry  that  land
 should  be  distributed.  Certainly  it  should  be
 distributed.  But  there  are  no  rains.  There  is
 drought.  What  is  anybody  going  to  do  with
 the  land  now.  We  have  lost  our  mental  bal-
 ance.  We  are  talking  about  so  many  things.
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 Everyone  wants  to  compete  in  radicalism.  At
 this  rate,  I  do  not  know  where  this  competitive
 radicalism  is  going  to  lead  us  to.  We  are
 nationalising  one  thing  after  another.  Shri
 Sathe  and  Shri  Kulkarni  went  everything  to
 be  doue  for  organised  labour  who  are  probably
 thei  voters  Should  this  be  the  criterion  ?
 Should  we  always  keep  an  eye  on  winning
 elections  in  these  matters  ?  I  say  that  if  this
 8  our  attitude  we  are  not  true  patriots.  Now
 if  anybody  has  to  be  radical,  he  should  he
 just  also.

 I  ask,  what  are  you  going  to  do  with
 agricultural  labour  who  are  not  even  getting
 Rs.  20  a  month.  This  is  on  7०८00  Nobody
 wants  to  speak  for  these  peuple.  Why  ?  Be-
 cause  organised  labour  can  stop  railways,
 factories  and  so  on,  you  are  afraid  of  those
 people  and  want  to  please  them  because  they
 are  vocal.  But  what  about  the  dumb  millions  ?
 Nobody  wants  to  look  after  them.  I  want
 their  interests  should  also  be  piotected  equally
 well.  For  that  thete  should  be  more  public
 concerns,  more  money  should  be  invested  in
 factories  so  that  these  unfortunate  people  who
 are  the  relatives,  sons,  wives  and  daughters,
 of  labourers  could  find  employment.

 MR.  CHAIRMAN  :  Let  him  speak  on
 the  Bill.

 SHRI  R.  N.  SHARMA  (Dhanbad)  :
 We  would  like  agricultural  workers  to  be
 brought  within  the  purview  of  the  Bill.

 SHRI  ४,  RAM  GOPAL  REDDY:
 Workers  indulging  in  illegal  strikes  should  not
 get  any  benefit  under  this  scheme.  I  am  afraid
 that  under  pressure  from  somewhere,  Shri
 Khadilkar  may  succumb  to  this  sort  of
 thing,  ‘Ibut  he  must  remember  that  after  all,
 he  is  distributing  money  of  the  entire  nation
 which  has  to  be  utilised  elsewhere  for  better
 purposes  and  better  production.

 SHRI  SOMCHAND  SOLANKI
 (Gandhinagar):  I  must  mention  that  the
 Payment  of  Gratuity  Bill,  1971,  does  not
 cover  a  large  number  of  workers  employed
 in  different  institutions,  organisations  and
 industries  other  than  those  mentioned  in  sub-
 clause  (3)  of  clause  I.  As  Parliament  is  now
 making  this  law,  its  scope  or  coverage  should
 not  be  limited.  Nothing  must  be  left  out  of
 the  acepe  of  this  Bill.  So,  I  must  mention,
 as  my  hon,  friends  have  also  mentioned,
 certain  points,  Mr.  P.M.  Mchta  has  mene
 tioned  that  workers  of  local  bodies,  workers  in
 transport,  workers  of  amy  contract  labour,
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 construction  industries,  educational  industries,
 institutions,  hospitals,  canteen  clerks  and  co-
 operative  societies,  railway  companies  and
 technical  institutions  and  universities  must  be
 included  in  this  class,  I  say  this  because  when
 the  Government  is  going  to  pass  this  law,
 these  groups  must  not  be  neglected  to  take  the
 advantage  or  benefit  of  this  law.

 Regarding  the  continuance  of  service,  I
 must  say  that  term  “continuous  service”  has
 created  a  lot  of  difficulties  for  the  workers  to
 get  the  benefit  of  retrenchment  compensation
 and  gratuity  provided  in  the  Industrial
 Disputes  Act.  In  the  industries,  due  to
 his  management  of  thei:  own,  the  workers  are
 provoked  by  the  mismanagement  of  the
 management  and  the  institutions,  and  due  to
 that,  the  workers  go  on  strike,  and  ultimately,
 the  result  comes  out  that  the  workers  are
 victimised,  and  the  undesirable,  unreasonable
 and  unjustified  approach  of  the  man  ieement
 creates  great  difficulties  to  the  workers  and
 loss  in  money.  Regarding  this,  in  this  Bill,  in
 clause  2,  sub  clause  (2)  the  word  ‘illegal  strike’
 is  put  in,  I  do  not  understand  why  this  word
 is  included  in  these  provisions.  When  the
 workers  are  demanding  their  due  rights  and
 privileges,  when  they  are  harassed  by  the
 misemanagement  they  go  on  strike,  So,  due
 to  that  reason,  the  workers  must  not  be
 victimised.  They  have  the  privilege  in  the
 democtatic  republic,  and  in  such  demucratic
 countries,  the  right  of  workers  to  go  on  strike
 should  not  be  stopped  but  maintained  and  the
 provisions  in  this  Bill  should  not  include  this
 wold  ‘illegal’,  I  du  not  know  who  will  judge
 whether  the  strike  is  legal.  So,  the  ward
 ‘illegal’  must  not  be  there  in  this  clause  but
 omitted,

 About  the  service,  in  certain  circumttances,
 the  workers  cannot  complete  240  days  in  a
 year.  Hue  to  the  closure  of  the  department
 of  the  unit,  or  a  shift  of  the  whole  ofan
 undertaking  under  the  standing  order  the
 continuity  of  service  is  affected.  It  breaks
 the  service  of  the  workers  due  to  the  decision
 of  the  tribunals,  and  the  Supreme  Qourt  of
 India  has  held  only  these  years  in  which  the
 employers  have  putin  240  days  of  service
 should  be  considered  for  the  purpose  of  compu-
 ting  the  arnount  of  retrenchment  compensation.
 Due  to  the  above  decision,  the  works  rs  are  हिडन
 cluded  and  do  ४90  get  the  fall  benefit  for  the
 total  period  of  their  service.  Therefore,  the
 Government  should  safeguard  ‘the  continuity  of
 service  amending  the  above  decisions!  °
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 Some  employees  are  given  gratuity  for  the
 purpose  of  permanency  only,  and  the  prior
 service  is  excluded  from  the  total  period  of
 service  while  computing  the  benefit  of
 gratuity.  In  the  case  of  change  of  manage-
 ment  either  by  sale  or  lease  or  taking  over  of
 the  unit  or  mill  or  a  by  a  corporation,  or  its
 sale  in  the  liquidation,  the  past  service  of  the
 workers  should  be  taken  into  consideration,
 irrespective  of  the  above  circumstances,  for
 the  payment  of  gratuity.  The  employees  of
 sick  units  or  mills,  factories,  etc.,  do  not  get
 such  benefits  and  sometimes  ;  the  benefit  is
 delayed  for  one  reason  or  another  and  the
 gratuity  benefit  remains  simply  a  paper
 decree.  The  same  thing  applies  to  the
 retrenchment  compensation  payable  under  the
 ID  Act  of  947  and  the  Payment  of  Bonus
 Act  of  1965.  Provisions  do  not  help  them  due
 to  the  closure  of  the  sick  mills  and  the  benefits
 payable  to  the  workers  are  not  paid  to  them.
 The  term  ‘employces’  should  not  be  restricted
 to  workers  earning  only  Rs.  750  per  month.
 It  should  be  raised  to  Rs.  1,600 ;  in  the  Bill
 it  says  Rs.  1,000,  If  this  is  not  done,  clerical
 staff,  technicians  and  managers  will  be
 deprived  of  the  retrenchment  benefits.  Ceiling
 on  other  benefits  may  be  there  but  gratuity
 must  be  payable  to  all  the  staff.  In  some
 contract  labour  employees  are  employed
 permanently,  not  casually.  Such  employees
 should  not  be  excluded  from  the  benefit  of
 gratuity.  The  age  of  superannuation  is  fixed
 at  58  ;  it  must  be  not  less  than  60.

 MR.  CHAIRMAN  :  Please  try  to  con-
 clude.

 SHRI  SOMCHAND  SOLANKI:  The
 most  important  thing  is  that  salary  and
 dearness  allowance  must  be  included.  It  is
 mentioned  in  the  Bill  that  in  a  year  they
 must  get  the  benefit  of  at  least  35  days  net
 salary  but  I  must  say  they  should  get  at  least
 30  days  salary  in  counting  gratuity.  In  the
 Committee  it  was  felt  that  the  ceiling  on  the
 gratuity  amount  to  be  paid  to  an  employee  be
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 raised  from  3  months  wages  to  20  months
 wages.  I  do  not  understand  why  they  have
 fixed  this  limit  to  provide,  an  incentive  to
 employees  but  the  real  incentive  is  this  that
 after  passing  ten  years  in  service  the  workers
 should  get  the  maximum  benefit  to  the  highest
 extents  and  so  after  20  years  double  than
 that.  Thirty  years  should  not  be  limit  preven-
 tive.  I  must  mention  the  cciling  is  not  raised
 according  to  the  service  and  labour  of  the
 labourers.

 8  hrs.

 About  the  management  and  the  safeguard-
 ing  of  the  workers’  funds,  some  trust  must
 be  created  and  the  managément  should  be
 given  to  the  Life  Insurance  Corporation  so
 that  they  can  safeguard  the  workers’  benefits,
 Provident  Fund  money  and  the  gratuity
 money  must  be  safeguarded  by  certain  laws,
 It  is  not  mentioned  in  this  Bill.  Only  the
 permanent  workers  are  getting  the  benefit  of
 this  Bill.  I  would  suggest  that  the  temporary
 workers,  probationers,  casual  workers,  badlis
 and  apprentices  must  also  get  this  benefit  and
 the  qualifying  period  of  five  years  must  be
 changed  into  one  years  service  to  get  the
 benefit  of  gratuity.

 This  is  a  progressive  Bill  and  I  support  it,
 but  I  request  the  hon,  Minister  to  accept
 some  of  the  amendments  so  that  it  provides
 greater  benefits  and  safeguards  to  the  workers.

 MR.  CHAIRMAN:  Shri  Ramjibhai
 Verma.  Shri  Sreekantan  Nair.

 SHRI  N.  SREEKANTAN
 (Quilon)  :  Mr.  Chairman.

 NAIR

 MR.  CHAIRMAN:  He  will  continue
 tomorrow.

 8.0l  hrs.

 The  Lok  Sabha  then  adjourned  tili  Eleven  of  the
 Clock  on  Thursday,  August  3,  972/Sravana  i,

 46898  (Saka).


